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 Thureday,  December  1,  959/Agra-
 hayana  26,  88l  (Saka)

 °  ——ee,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Ministers’  Relations  with  Secretaries

 fhri  ‘Hartah  Chandra
 Mathur:

 Shri  Ram  Krishan  Gupta:
 *968.  <  Sardar  Iqbal  Singh:

 Shri  Ajit  Singh  Sarhadi:
 Shri  Khushwaqt  Rai:
 Shri  Hem  Barua:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govy-
 ernment  have  framed  rules  to  regulate
 relations  between  8  Minister  and  Sec-
 retary  of  the  Ministry;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (a)  The  matter  is  under
 consideration.

 (b)  Does  not  arise.
 Shri  Harish  Chandra  Mathur;  May

 I  know  if  the  relationship  between
 a  Minister  and  Secretary  is  not  al-
 ready  well  defined?  What  new  diffi-
 culties  have  cropped  up  and  what  are
 the  main  issues  which  are  under  con-
 sideration?

 Shri  G.  B.  Pant:  The  Secretaries
 and  the  Ministers  have  been  working
 for  a  long  time,  They  have  to  carry
 en  their  work  smoothly  in  mutual  con-
 fidence.  That,  I  think,  is  the  basic
 condition,  Whether  there  should  be

 348  (Ai)  LSD—I, 2
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 any  detailed  rules  or  not  for  expedi-
 tious  disposal  of  work  and  ether
 things  might  be  Gonsidered.

 Shri  Vidya  Charan  Shukla:  After
 the  recent  episode  of  the  Life  Insur-
 ance  Corporation  working  relations  of
 the  Ministers  and  Secretaries  have  to
 be  properly  defined.  There  have
 been  certain  difficulties  in  this  res-
 pect.  Are  the  Government  consider-
 ing  this  aspect  of  the  question  as  also
 the  sharing  of  responsibility  between
 the  Minister  and  the  Secretary  in  re-
 gard  to  important  questions  which
 are  disposed  ef  by  the  Ministry?

 Shri  G.  B.  Pant:  The  Minister  would
 be  ordinarily  responsible  for  every-
 thing  that  happens  in  the  Ministry.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  under  the  present  conditions  the
 Secretaries  function  as  adjuncts  or  ad-
 visers  of  the  Ministers  because  this
 was  exposed  during  the  LIC.  Mun-
 dhra  deal?

 Shri  G.  8,  Pant:  They  are  helpers
 and  collaborators.

 ली  प्रकाश  बोर  शास्त्री  :  ब्या  में  जान
 सकता  हूं  कि  क्या  सरकार  को  कुछ  इस  प्रकार
 के  सुझाव  प्राप्त  हुए  हैं  कि  इस  तरहू  के  उच्छ
 स्पायाधिकरण  की  भिपुकति  की  जाये,  जो
 मंत्रियों  भौर  विभागी०  अधिकारियों  के
 बीच  में  इस  तरह  के  का  नफ्लिक्ट्स  का  समाधान
 कर  सके  ?

 थ्री  यो०  wo  ma:  पहुली  दफ़ा  सु
 रहा  हूं  साल  के  रूप,में  t

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  arising  out  of  the  LIC.
 trouble  the  Secretaries  have  felt
 themselves  into  a  difficult  position?
 Uf  it  is  so,  what  is  the  difficulty  which
 they  are  facing  now  and  which  you
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 want  to  allay  by  fresh  consideration
 of  the  whole  matter?

 Shri  G.  B.  Pant:  J  do  not  think  that
 there  are  any  apprehensions  to  be
 allayed.  If  any  rules  are  framed,  it
 is  not  with  a  view  to  allay  apprehen-
 sions,  but  to  improve  the  working.
 But  they  may  not  be  framed.  The
 suggestion  indicates  that  there  Is  no
 need  for  such  rules.  }  will  take  that
 into  consideration.

 Holidays  and  Hours  of  Work  in  High
 Courts

 shri  ‘Shree  Narayan  Das:

 ०9६9
 Shri  0.  Cc  Sharma: +

 ४  pr.  Ram  Subhag  Singh:
 Shri  Kalika  Singh:

 ‘Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  33  on  the
 6th  August,  2959  and  state:

 (a)  the  further  progress  made  in
 curtailing  the  number  of  holidays  and
 to  increase  the  hours  of  work  in  the
 High  Courts;

 (b)  whether  there  has  been  any  re-
 duction  in  the  duration  of  vacations
 in  the  Supreme  Court  also;  and

 (ce)  if  so,  the  extent  thereof?

 The  Minister  of  Home  Affairs  (Shri
 a.  B.  Pant):  (a)  Since  starred  ques-
 tion  No.  233  was  answered  on  the
 5th  August,  1959,  the  High  Courts  of
 Bombay  and  Madras  have  also  -raised
 the  number  of  working  days  to  20
 in  the  current  calender  year,  and  the
 High  Court  of  Assam  have  increased
 the  working  hours  from  4  to  a  per
 day.

 (b)  and  (c).  Before  the  commence-
 ment  of  the  Constitution  the  annual
 vacation  of  the  Federal  Court  was  for
 8  period  of  four  months.  When  the
 Supreme  Court  came  into  being  in
 1950,  the  annual  vacation  was  cur-
 tailed  by  two  weeks,  This  was  fur-
 ther  reduced  to  3  months  in  957  and

 be
 period  not  exceeding  १0  weeks  in

 DECEMBER  7,  989  Oval.  Anawere  see

 Shri  Shree  Narayan  Das:  *
 know  whether  ther  High  Courts  re
 fused  to  consider  the  suggestions
 made  some  time  ago  that  the  period of  vacation  should  be  decreased  or
 the  working  hours  should  be  increas-
 ed?  If  so,  which  are  those  High
 Courts?

 Shri  G.  B,  Pant:  Almost  all  High
 Courts  have  accepted  the  suggestion
 except  three  or  four—presumably
 three—and  they  too  are  being  per-
 suaded  to  agree  to  20  days  being  the
 minimum  working  days  in  a  year.

 Shri  Shree  Narayan  Das;  What  are
 the  arguments  put  forward  by  these
 High  Courts,  who  have  not  accepted
 the  suggestions  made  in  this  regard?

 Shri  G.  B.  Pant:  The  argument  is
 that  200  working  days  should  be  en-
 ough  and  that  it  would  be’  hard  on
 them  if  they  were  made  to  work  for
 2i0  days.

 श्री  राधे  लाल  व्यास  :  क्‍या  में  यह  जान
 सकता  हूं  कि  जब  सुप्रीम  कोर्ट  भौर  हाई  कोर्ट
 में  मुकदमों  का  इतना  भ्धिक  काम  बकाया  है,
 तो  क्‍या  यहू  सम्भव  नहीं  है  कि  हु  वेकेशन

 बिल्कुल  खत्म  कर  दी  जायें  भौर  झगर
 जजिज़  को  भाराम  करने  की  ज़रूरत  हो,  तो
 ये  हक  की  छुट्टी  ले  लिया  करें,  जिस  से  दोनों
 काम  हो  जाया  करें  ?  क्या  दासन  इस  पर
 विचार  करेगा  ?

 शा  गो०  ब०  पन्त :.  बहू  रे१०  दिन
 मनाने  में  ही  काफ़ी  दिक्कत  हो  रही  है  ।

 Shri  D  C,  Sharma:  May  7  know  if
 any  upgrading  has  been  done  so  fat
 as  the  daily  hours  of  work  on  the
 part  of  the  High  Courts  are  concern-
 ed?  If  so,  what  is  their  nature  with
 regard  to  the  different  High  Courts?

 Shri  G.  हे,  Pant:  The  High  Courts
 ordinarily  work  for  five  hours  per
 day.  But  some  High  Courts  heave
 agreed  to  work  for

 st
 hours  and  one

 or  two,  I  think,  for  54  hours  a  day.



 ol  Yangampat;  One  of  the  two
 items.  mnentioned  in  the  Central  Gov-
 etoment  cirouiar  is  fot  increasing  the
 working  hours  from  five  to  54  hours.
 i  would  like  to  know  as  to  which  are
 the  High  Courts  which  have  accept-
 ed  83  hours.

 Shri  G.  B.  Pant:  The  High  Courts
 ef  Andhra  Pradesh  and  MadYas  are
 working  for  5}  hours  per  day.  Rajas-
 than  and  Orissa  have  increased  the
 number  of  their  working  hours  to  54
 per  day.  Others  are  working  for
 five  hours  ordinarily.

 Shri  D.  C.  Sharma:  Is  it  not  a  fact
 that  the  lunch  interval  is  going  to  be
 curtailed  in  the  case  of  some  High
 Courts  so  that  the  number  of  hours
 may  be  increased  by  a  few  minutes?

 Shri  G.  8,  Pant:  The  High  Courts
 are  free  to  curtail  their  luncheon  hour
 or  even  to  enlarge  it.  But,  we  would
 be  thankful  if  they  would  work  at
 least  five  hours  a  day.  We  do  not
 want  to  interfere  with  the  internal
 arrangements.

 Odissi  Dance

 *970,  Shri  Panigrahi:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  Sangeet  Natak
 Akademi  has  advanced  financial
 grants  during  1958-59  and  1959-60
 for  encouraging  Odissi  dance;  and

 (b)  if  so,  the  amounts  thereof?

 The  Minister  for  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 mapir):  (a)  and  (b).  The  Sangeet
 Natak  Akademi  has  informed  that
 grants  totalling  Rs.  12,800  were  sanc.
 tioned  during  1958-59  for  encourag-
 ing  Odissi  dance-drama.  The  question
 of  sanctioning  grants  to  cultural  or-
 @anisations  during  1989-60  is  under
 consideration  of  the  Akademi.

 art  Panigrahi:  May  I  know  the
 names,  of  the  Institutions  which  have
 Been  given  grants  during  ‘1958.59?

 Shri  Hamayun  Kabir:  National
 Mpsic  Association,  Cuttack:  they  have
 got  Rs.  8000  for  the  development  of
 Odisst  dance,  Rs.  2000  for  survey  of
 Odissi  drama;  Orissa  Sangeet  Pari-
 shad,  Puri—Rs.  800  for  Pakhawaj
 play:  Orissa  Sangeet  Natak  Academy,
 Bhubaneswar,  for  survey  of  dance,
 music  and  drama.

 Shri  Panigrahi:  The  hon.  Minister
 was  pleased  to  tell  us  that  the  Gov-
 ernment  appointed  a  committee  to  go
 intd  the  question  whether  this  dance
 could  be  treated  as  classical  dance.
 May  I  know  what  further  steps  have
 been’  taken  regarding  this?

 Shri  Humayan  Kabir:  The  Com-
 mittee  appointed  by  the  Akademi  has
 not  yet  submitted  its  final  report.
 But,  we  understand  that  the  Aka-
 demi’s  executive  committee  has  decid-
 ed  that  in  addition  to  the  classical
 dances,  they  will  recognise  two  forms
 of  dances,  traditional  dance  and
 modern  Indian  dance.  Odissi  has
 been  included  in  traditional  dance.

 Shri  B.  C.  Mullick:  May  I  know  if
 there  is  any  individual  getting  scholar.
 ship  for  cultivation  of  Odissi  dance?

 Shri  Humayun  Kabir:  I  ask  for
 notice,

 Ari  P.  C.  Borooah:  May  I  know
 whether  Kamrupi  or  Satriya  dance  of
 Assam  is  also  to  be  included  along
 with  Odissi  dance?

 Shri  Humayun  Kabir:  That  does
 not  crise  out  of  the  question  about
 Odissi  dance.

 Shri  C.  K.  Bhattacharya:  May  I
 know  whether  the  hon.  Minister  will
 kindly  state  what  other  dances  are
 included  in  traditional  dance?

 Shri  Humayon  Kabir:  It  is  an
 etcetera.  They  are  kuchipudi,  chhow,
 Yakshagana,  etc.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  hon.  Minister  has  received
 any  representation  for  the  publication
 of  palm  leaf  manuscripts  on  Odissi
 dance  and:  whether  any  amount
 being  sanctioned  for  that  purpose?

 t
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 Shri  Humayaa  Kabir:  I  do  not  re.
 ecliect  having  recefved  any  such  re-
 presentation  so  far.  But,  if  a  represen-
 tation  is  received,  it  will  certainly  be
 considered.

 खाली  लाटरी  र्यवत्ताय

 '€७१.  श्री  प्रकाश  वर  शास्त्र
 ्य  गृह-कार  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  में
 ऐसी  कई  क्रम्पनियां  हैं  जो  जाली  लॉटरी
 ब्यवत्त  ये  द्वारा  रुपया  ठगती  हैं;

 (  )  इन  कम्पनियों  के  धोखे  से  रुपया
 तने  धरे  मैं  क्या  सरकार  को  विदेशों  से
 भी  कुछ  शिकायत  प्राप्त  हुई  हैं;

 (ग)  यदि  हों,  तो  क्‍या  सरकार  ने
 इस  सम्बन्ध  में  कोई  जांच  की  पैर

 (घ)  उसके  परिणामस्वरूप  ऐसी  कितनों
 जाली  कम्पनियों  का  पता  आल  है  ?

 पुडनकार्ष  उपमंत्रो  (भीम तो  शान्वा):
 (क)  भौर  (ख).  इस  बारे  में  कुछ  शिकाणस्तें
 मिली  हैं

 (ग)  शिकायतों  को  उच्चि  कार्यवाही
 के  लिए  राज्य  सरकारों  के  पास  भेज  दिया

 क्या  था ।

 (3)  चूकि  बहुत  सी  शिकायतों  की

 युलिस  जांच  कर  रही  है  या  उनके  मामले
 भदालत  में  चल  रहे  हैं,  इसलिए  ऐसी  कम्पनियों
 की  संख्या  का  पता  लगाना  मुृगक्षिन  नहीं  है  ।

 शा  ब्रकारा  जर  साध्य :  क्‍या  में  जान
 सफता  हूं  कि  ऐसे  कौन  से  देश  हैं  जिन  से  इस
 प्रकार  को  शिफायतें  प्राप्स  हुई  हैं  भ्रौर  किन  फिन
 कम्पनियों  के  सम्बन्ध  में  इस  प्रकार  की
 इनक्व।यरी  की  जा  रही  है  ?

 Shrimati  Alva:  Complaints  have
 been  received  from  the  nationals  of
 other  countries  like  Nigeria,  Ghana,
 Uganda,  Mauritius,  Malaya,  etc.  about
 these  lottery  tickets  being  sold  there.
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 wt  भक्त  बाग :  जबकि  इस  तरह  की
 बोगस  लाटरी  कम्पतियां  हमारे  देदा  में  बहुत
 बढ़  रही  हैं,  तो  कण  सरकार  स्वमं  ही  एक
 च््न्ठी  लाटरी  कम्पनी  जलाने  का  कियार
 कर  रही  है  ?

 Mr.  Speaker:  That  ts  a  suggestio
 for  action.

 श्री  पद्म  देव  :  जबकि  यह  लाटरी  एक
 जूआ  है  भौर  इसके  बारे  में  कोई  विषान
 देदा  के  झन्दर  नहीं  है,  ऐसी  सूरत  में  सरकार
 क्या  कोई  विशेष  आादेश  इसको  बन्द  करने
 देने  का  विचार  कर  रही  है  गा  इस  चीज  को
 बन्द  करने  के  लिए  कोई  इस  प्रकार  का  भ्रधि-
 नियम  बनायेगी  ?

 श् गो०  Wo  पन्त :  वह  कामून  मौजूद  है
 धौर  कानून  के  खिलाफ  यह  कारवाई  हो  रही  है
 और  इसलिए  जो  शिकायतें  भाई  हैं  उन  पर
 जांच  हो  रही  हैं  ककि  उन  पर  मुकदमा  हो
 सके,  जो  लोग  कि  ऐसा  कर  रहे  हैं

 श्र।  प्रकाश  ज.र  शस्त्र:  क्या  में  जाने
 सकता  हूं  कि  भारतवर्ष  में  इस  प्रकार  की
 कितनी  जाली  लाटरी  कम्पनियां  हैं  जिन  के
 विरुद्ध  सरकारी  फारवाई  की  गई  है  ?

 अध्यक्ष  महुंदय  :  उन्होंने  कहा  है  कि
 इसका  पत्ता  लगाना  मृमकिन  नहीं  है  ny

 Shrimati  Alva:  There  are  32  com-
 panies  just  now  whose  cases  are  being
 investigated  or  cases  are  going  on.
 Thirty-two  such  companies  or  firms—
 whatever  you  call  it—are  detected.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  section  294-A
 of  the  Indian  Penal  Code  according
 to  which  lotteries  are  allow  in  this
 country  does  not  apply  to  Sikkim  and
 may  I  know  under  what  provision  the
 Sikkim  lottery  is  allowed  in  this
 country?

 Mr.  Speaker:  That  is  a  special
 question.

 Shri  ७.  B.  Pant:  The  internal  affairs
 of  Sikkim  are  not  under  the  control
 of  this  Government.
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 Stiri  Hem  Barua;  May  I  know  whe-
 ther  it  is  a  fact  that  on  a  Previous
 occasion,  the  External  Affairs  Minis-
 try  wrote  to  the  Maharajkumar  of
 Sikkim  to  discontinue  the  lottery  in
 this  country  to  which  he  replied  that
 tae  exchequer  of  Sikkim  is  benefited
 to  the  extent  of  Rs.  72,000  out  of  this
 lottery  and  therefore  he  is  not  going
 to  discontinue  this?

 Shri  G.  B.  Pant:  This  discussion
 does  not  arige  out  of  this  question.

 Shri  Hem  Barua:  Is  it  not  a  fact  that
 Sikkim  Government  is  doffig  a  notor-
 ious  business?

 Mr,  Speaker:  Order,  order;  let  us
 not  say  anything  about  a  foreign
 country.  Let  us  confine  it  to  our-
 selves.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  has  been  brought  to  the
 notice  of  the  hon.  Minister  fhaf  many
 weekly  newspapers  both  in  English
 and  the  vernaculars  have  started  cross
 word  puzzles  which  amount  to  bogus
 lotteries  or  something  of  the  sort?  I
 want  to  know  whether  the  Govern-
 ment  propose  to  ban  all  these.

 Shri  G.  B.  Pant:  There  is  a  law
 which  governs  these  cross  word
 puzzles.  If  any  one  contravenes  the
 law,  he  will  be  liable  to  be  punished.

 Manufacture  of  Trucks  and  Tractors

 Shri  Padam  Dev:
 Shri  Ram  Krishan  Gupta:
 Shri  S.  M.  Banerjee:

 oon,  Shri  D.  C.  Sharma:
 Shri  Narayanankutty

 Menon:
 Shri  Punnoose:
 Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Defence  be
 Pleased  to  refer  to  the  reply  given
 te  Starred  Question  No.  368  on  the
 lith  September,  959  and  state:

 (a)  the  further  progress  made  in
 the  manufacture  of  trucks  and  trac-
 tors  in  Ordnance  Factories;  and

 (b)  the  steps  taken  for  setting  up
 Balancing  Plant  required  for  the  pro-
 auction  of  trucks  and  tractors  in  the
 Ordnance  Factories?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  The  pro-
 duction  of  trucks  and  tractors  in  the
 Ordnance  Factories  is  proceeding  satis-
 factorily.  The  assembly  line  was
 started  about  the  end  of  June  958
 and  upto  the  end  of  October  959
 250  trucks,  complete  with  bodies,
 were  manufactured,  out  of  which  240
 trucks  have  been  delivered.  As  re-
 gards  tractors,  4]  D-20  and  36  D-80
 types  have  already  been  delivered  to
 the  Army  and  Dandakeranya  autho-
 rities.

 (b)  Balancing  Plant  costing  Ra.
 1-60,  lakhs  for  the  Truck  project  and
 Rs.  4°94  lakhs  for  the  Tractor  pro-
 ject  has  so  far  been  ordered,  out  of
 which  the  anticipated  expenditure  dur.

 ‘ing  the  current  year  for  both  the  pro-
 jects  is  assessed  at  Rs.  11°20,  lakhs
 only.

 Further  plant  and  machinery  705
 quired  for  these  projects  will  be
 ordered  shortly.

 st  पद्म  देव:  ब्या  मंत्री  महोदव
 बतलाने  की  कृपा  करेंगे  कि  देश  में  किलनी
 मांग  है  भौर  हम  कितनी  इस  बन्त  इम्पों
 कर  रहें हैं  ?

 Shri  Raghuramaiah:  I  shall  first
 deal  with  tractors.  We  have  various
 demands  from  the  Army,  from  the
 Dandakaranya  project  and  from  the
 Rajasthan  canal  project.  For  D-20
 tractors,  the  army  requirements  are
 55;  for  D-42,  army  requirements  are
 74,  Dandakaranya  project  ‘16;  Rajas-
 than  canal  10;  for  D.50

 Mr.  Speaker:  We  do  not  want  such
 details.  What  4s  the  total  that  is  re-
 quired?  The  hon.  Member  evidently
 thinks  in  terms  of  requirements  for
 non-official  use—other  than  defence.
 That  is  exactly  what  he  means.
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 The  Minister  of  Defesce  (Shri
 Krishna  Menon):  I  have  submitted
 repeatedly  that  the  ordnance  facto-
 ries  under  the  present  arrangements
 cannot  manufacture  on  speculation.
 They  are  allowed  only  to  manufac-
 ture,  even  for  the  Army,  after  the
 indent  is  placed  upon  them.  So,  if
 Private  party  or  any  Gov-
 ernment  department  requires
 them,  they  Herve  to  indicate  to  us,  and
 if  the  foreign  exchange  is  cleared,  the
 ordnance  factories  will  manufacture
 them,

 Seth  Govind  Das:  As  far  as  the
 Ordnance  Factory  at  Khameria  is  con-
 cerned,  are  any  trucks  and  tractors
 being  made  there  also;  if  so,  how
 much  of  the  requirements  is  being
 met  by  it?

 Shri  Krishna  Menon:  J]  think  no
 ‘vehicles  are  manufactured  at  Kha-

 meria.
 Sbri  Vidya  Charan  Shukla:  In  reply

 to  a  question  in  the  last  session,  the
 hon.  Minister  stated  that  according  to
 the  graduated  programme,  90  per  cent
 of  the  components  of  these  trucks  and
 tractors  would  be  made  in  India  with-
 in  five  years,  and  the  balance  30  per
 eent,  because  of  its  complicated  na-
 ture,  would  not  be  made  here.  I  want
 to  know  by  what  time  this  0  per
 cent  will  be  manutactured  in  India,
 and  whether  there  are  any  patent
 hurdles  in  manufacturing  those  parts
 in  our  country.

 Shri  Krishna  Menon:  These  are  all
 conservative  estimates.  We  would
 like  to  exceed  them.  Five  years  is  a
 long  time.  It  is  very  difficult  to  say
 what  developments  will  take  place  in
 the  country,  and  whether  some  of
 this  equipment  will  be  of  the  type  we
 are  using  now.

 Shri  Vidya  Charan  Shukla:  I  wanted

 Mr.  Speaker:  Shri  Banerjee.  Let  us
 ve  satisfied  with  90  per  eent.  first.

 Shri  8.  M.  Banerjee:  I  want  to
 know  whether  with  the  Present  speed
 of  manufacture  of  trucks  and  tractors
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 in  the  ordnance  factories,  दिह  Defence
 Ministry  will  be  able  to  cope  with  al)
 the  reqyirements  of  the  army  from
 year  to  year  for  trucks  and  tractors;
 if  so,  after  how  many  years?

 Shri  Krishna  Menon:  At  the  present
 moment,  the  manufacture  is  confined
 to  certain  types;  the  arrangements
 are  confined  to  certain  types  of  vehi-
 cies.  So  far  as  the  army’s  require.
 ments  are  concerned,  we  will  bé  able
 to  meet  all  present  and  anticipated  re-
 quirements  provided  material  is  avail-
 able.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Minister  mentioned  about  the  supply of  these  trucks  to  Dandakaranya.  May
 I  know  whether  these  trucks,  each  of
 which  weighs  about  three  tons,  are
 useful  in  Dandakaranya  and  other
 hilly  areas;  if  not,  whether  there  is
 any  proposal  to  manufacture  trucks
 weighing  about  one  ton  which  may  be
 useful  in  all  the  hilly  areas?

 Shri  Krishna  Menon:  We  said  noth-
 ing  about  the  supply  of  trucks  +o
 Dandakaranya.

 Dr.  Ram  Subhag  Singh:  But  today
 there  was  mention  about  Dandakara-
 nya.  What  did  they  say,  let  me
 know?

 Mr,  Speaker:  He  said  about  the
 tractors.  The  question  relates  to  both
 trucks  and  tractors.  Tractors  are
 manufactured  for  Dandakaranya,  not
 trucks.

 Dr.  Ram  Subhag  Singh:  I  want  to
 know  whether  there  is  any  proposa)
 to  manufacture  trucks  of  about  one
 ton  weight  which  may  be  useful  in
 the  hilly  areas.

 Mr.  Speaker:  That  is  hypothetical
 All  that  he  said  was  that  no  trucks
 are  manufactured  for  Dandakaranya,
 only  tractors  are  being  manufactured.

 Dr.  Ram  Subbag  Singh:  The  point
 is  whether  tlere  is  any  proposal  to
 manufacture  light  trucks  which  may
 de  useful  in  the  hilly  areas?

 Mr.  Speaker:  Hon.  Membeys  must
 follow  the  answers.  The  hon.  Minister
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 has  said  that  they  do  not  manufacture
 any  thing  unless  orders  are  placed
 either  by  the  army  or  by  any  of  the
 ‘etvil  authorities;  after  receipt  of  that,
 they  consider.  He  is  not  manufactur-
 ing  any  for  Dandakaranya.  Therefore,
 there  is  no  good  making  any  propo-
 sal,  when  they  themselves  do  not  take
 the  initiative  in  the  matter.

 Shri  Vidya  Charan  Shukla:  On  the
 previous  occasion  Shri  Feroze  Gandhi
 raised  this  question  that  unless  the
 private  parties  or  the  Government  de-
 partments  placed  an  indent  on  the
 ordnance  factories,  they  do  not  manu-
 facture,  and  the  Government  depart-
 ments  cannot  place  an  indent  on  the
 ordnance  factories  unless  they  are
 manufacturing  that  type  of  equip-
 ment.  The  hon.  Minister  replied  then
 saying  that  they  were  examining  the
 Position  and  that  they  wanted  to  re-
 concile  the  position.  I  want  to  know
 what  has  happened  to  that  examina-
 tion?

 Shri  Krishna  Menon:  We  are  still
 examining  it.

 Dr.  Ram  Subhag  Singh:  How  long
 will  they  go  on  examining?

 Shri  Feroze  Gandhi:  May  I  know
 whether  Government  have  considered
 or  are  considering  releasing  a  part  of
 the  trucks  manufactured  for  civilian
 use,  considering  the  fact  that  at  pre-
 sent  it  is  ynpossible  to  buy  a  truck
 chassis  in  the  market  unless  one  is
 willing  to  pay  Rs.  5,000  to  Rs.  6,000
 more  than  the  actual  price?

 Shri  Krishna  Menon:  I  answered
 that  question  before.  If  the  indent  is
 placed  on  the  ordnance  factories  and
 there  is  a  certain  foreign  exchange
 component  of  it  and  the  indenting
 party  produces  the  foreign  exchange,
 the  ordnance  factories  under  the  pre-
 sent  rules  can  supply  them.

 Mr.  Speaker:  Next  question.

 शी  ही०  do  eat:  श्रीमान,  में  एक
 खयाल  पूछता  भाहता  हूं  ॥

 Mr.  Gpeaker:  I  have  gone  on  to  the
 next  question.
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 Indian  Institute  of  Technolegy,
 Kharagpur

 Shri  t  C.  Samanta:
 ‘Shri  Subodh  Hansda:

 978.4  Shri  Ram  Krishan  Gupta:
 Shri  S.  M.  Banerjee:

 {  Shri  Panigrahi:
 Will  the  Minister  of  Scientific  Re-

 search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  86  on  27th
 August,  959  and  state:

 (a)  whether  Government  have  con-
 sidered  the  report  submitted  by  the
 Reviewing  Committee  appointed  to
 review  the  working  and  development
 of  the  Indian  Institute  of  Technology,
 Kharagpur;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Scientific  Research

 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.  Comments  of
 the  Board  of  Governors  of  the  Insti-
 tute  are  awaited.

 (७)  Does  not  arise.

 Shri  8.  C.  Samanta:  May’!  know
 when  this  reviewing  committee  was
 set  up  and  whether  a  time-limit  was
 fixed  for  the  submission  of  its  report?

 Shri  Humayun  Kabir:  The  review-
 ing  committee  was  set  up  in  early
 959  and  it  has  submitted  its  report.
 It  is  the  Board  of  Governors  whose
 report  is  now  awaited.

 Shri  8.  C.  Samanta:  May  I  know
 what  led  to  the  constitution  of  this
 reviewing  committee?

 Shri  Humayun  Kabir:  The  constitu.
 tion  of  the  reviewing  committee  is  in
 accordance  with  our  usual  practice
 that  in  the  case  of  the  larger  national
 institutions  we  review  their  work
 after  about  five  years  or  so.

 Shri  8S.  M.  Banerjee:  I  want  to
 know  whether  this  particular  com-
 mittee  has  also  reviewed  the  question
 of  the  development  of  the  Northern
 Higher  Technological  Institute  at
 Kanpur,  and  if-so,  what.is  their  report?
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 Susi  Homaynn  Kabir:  This  com-
 mittee  was  concerned  with  the  Indian
 Institute  of  Technology,  Kharagpur.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 when  this  reviewing  committee  sub-
 mitted  its  report  to  the  governing
 body,  and  when  they  are  likely  to
 conclude  examination  of  it?

 Shri  Humayun  Kabir:  The  review-
 ing  committee  submitted  its  report  on
 the  29th  January,  1959.  The  govern-
 ing  body  has  considered  the  report  in
 part.  The  sub-committee  appointed
 by  it  is  going  to  consider  it  gene-
 rally  on  7th  January,  980  and  the
 Board  of  Governors  propose  to  con-
 sider  it  on  l3th  February,  1960.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  there  is  any  proposal
 to  increase  the  number  of  students  in
 this  Institute?

 Shri  Humayun  Kabir:  I  do  not
 think  that  question  arises.  There  is
 no  proposal  at  the  moment.

 Shri  8.  C.  Samanta:  May  I  know
 whether  any  comment  was  made  on
 the  working  of  the  Minerology
 Department;  if  so,  whether  any
 improvement  has  been  suggested?

 Shri  Humayun  Kabir:  As  I  stated
 in  the  House  on  an  earlier  occasion,
 the  recommendations  are  considered
 to  be  confidential  till  the  Visitor  has
 considered  them.

 Shri  T.  B.  Vittal  Rao:  As  this
 reviewing  committee’s  report  will  be
 of  interest  not  only  to  the  Indian
 Institute  of  Technology  at  Kharagpur,
 but  also  to  the  technological  institutes
 at  Bombay  and  Madras,  does  the
 Government  propose  to  expedite
 examination?

 Shri  Humayun  Kabir:  I  have  given
 the  details.  The  Board  of  Governors
 have  fixed  8th  February,  960  for  its
 consideration,  and  after  the  recom-
 Mendations  are  considered  by  the
 Visitor,  I  do  not  think  there  will  be
 any  objection  to  publish  the  report.

 ‘553%

 Plana.  Lignite

 Shri  Harish  Chandra  Mather:
 oor.

 4
 Shri  T.  B.  Vittal  Bao:
 Shri  Tangamani:

 [  Shri  Madhusudan  Rao:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  the  Expert  Committee
 appointed  to  examine  the  possibilities
 of  open-cast  mining  of  lignite  deposits
 in  Palana  in  Bikaner  Division  has
 submitted  its  report;

 (b)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table;  and

 (c)  the  reaction  of  the  Government
 to  the  recommendations  made  therein?

 The  Minister  of  Steel,  Mines  andé@
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (c).  The  Expert  Committee  have  sub-
 mitted  the  report  which  is  under  con-
 sideration  of  the  Government  of  India
 at  present.

 (b)  Will  be  decided  after  the  Gov-
 ernment  have  considered  the  report.

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  open  cast  exploitation  of
 this  mine  in  Rajasthan  was  to  be
 taken  up  in  the  First  Five  Year  Plan
 and  failing  that,  early  in  the  Second
 Five  Year  Plan?  What  has  stopped
 that,  and  now  what  steps  do  Govern-
 ment  propose  to  take  to  make  up  for
 the  time  already  lost?

 Sardar  Swaran  Singh:  This  mine  is
 at  present  being  worked  by  the  State
 Government.  I  am  not  aware  if,
 according  to  their  plan,  they  were  to
 step  up  the  production,  and  if  so  by
 what  means.  This  technical  committee
 was  constituted  mainly  with  a  view
 to  advise  the  State  Government  about
 the  steps  that  could  be  taken  to
 improve  the  economics  and  to  improve
 the  technical  working  of  the  mines.

 Shri  Harish  Chandra  Mathur:  Is  it
 not  a  fact  that  the  exploitation  of
 this  mine  has  been  biocked  simply
 because  the  plan  and  the  project  evuld
 not  be  approved  by  the  Planning  Com-
 mission  pending  approval  by  &  the
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 Central  Government,  and  the  entire
 development  of  this  area  has  been

 blocked  all  these  years?
 Sardar  Swaran  Singh:  No,  Sir.  I

 do  not  accept  the  various  implications
 of  this  question.  It  is  true  that  in  a
 general  way  even  the  State  develop-
 ment  plans  are  subject  to  approval  by
 the  Planning  Commission,  but  I  do  not
 think  that  there  was  any  detailed  pro-
 ject  report  prepared.

 Shri  Tangamani:  May  I  know  whe-
 ther  any  estimate  has  been  made  of
 the  available  lignite  in  this  area,  and
 whether  the  Government  will  consider
 the  taking  up  of  this  mine  as  a  multi-
 purpose  project  for  production  of
 electricity  and  fertilisers  in  the  Third
 Plan?

 Sardar  Swaran  Singh:  So  far  as  the
 first  part  of  the  question  is  concerned,
 the  estimated  reserves  in  this  area  are
 ef  the  order  of  about  48  million  tons
 of  lignite,  about  40  million  tons  in
 the  worked-out  areas  and  about
 8  million  tons  in  the  virgin  area.  With
 regard  to  the  second  part  of  the  ques-
 tion,  that  is  only  a  suggestion  for
 action,  and  I  cannot  make  any  com-
 mitment  on  that.

 Shri  T.  B.  Vittal  Rao:  The  report
 of  the  experts’  committee  was  sub-
 mitted  four  months  ago.  May  I  know
 why  Government  have  not  been  able
 to  consider  the  report  and  come  to  a
 conclusion?

 Sardar  Swaran  Singh:  I  do  not
 think  that  four  months  are  a  long
 eneugh  period  for  a  mining  project  to
 be  finalised.

 Shri  Narasimhan:  Is  it  a  fact  that
 this  mine  is  already  being  exploited
 on  a  small-scale,  and  even  the  mined
 product  is  used  for  some  small-scale
 electricity  production  there?

 Sardar  Swaran  Singh:  It  is  true
 that  the  mine  is  already  being  worked,
 and  the  mined  lignite  is  being  used.

 Shri  ९,  B.  Vittal  Rao:  May  I  know
 whether  it  is  a  fact  that  the  thermal
 value  of  the  lignite  available  in  this
 mine  in  Rajasthan  is  much  more  than
 that  of  the  lignite  in  Neyveli?

 Sardar  Swaran  Singh:  I  have  no
 information.

 Shri  Harish  Chandra  Mathur:  Is  it
 not  a  fact  that  almost  all  the  eminent
 experts  available  to  the  Central  Gov-
 ernment  were  on  this  expert  com-
 mittee  that  made  the  recommenda-~
 tions?  If  so,  why  ere  Government
 still  taking  four  months  and  more
 time,  especially  when  those  experts
 have  already  stated  that  the  lignite
 here  is  far  richer  than  that  in  Neyveli?
 All  the  developmental  programmes,
 the  fertiliser  factory,  the  generation
 of  power  and  the  exploitation  of  the
 iron  ore  are  dependent  on  these  mines,
 In  view  of  all  these  important  factors,
 may  I  know  what  steps  Government
 propose  to  take  to  expedite  this,  and
 to  remove  this  blockade  on  the  deve-
 lopment  of  Rajasthan?

 Sardar  Swaran  Singh:  It  is  much
 too  long  a  question,  a  speech,  if  I  may
 say  so.  About  the  operative  part,  I
 have  nothing  to  add  to  what  I  have
 already  stated.

 Mr.  Speaker:  The  hon,  Minister  has
 said  that  four  months  are  not  a  long
 period.

 Shri  Harish  Chandra  Mathur:  My
 question  was  whether  all  the  experts
 were  there  or  not?  Is  that  not  a
 fact?

 Mr.  Speaker:  I  am  not  going  to
 allow  this  kind  of  @  speech  on  this
 matter.  The  hon.  Member  may  have
 one  view  about  the  delay,  but  the  hon,
 Minister  thinks  that  there  is  no  delay
 in  this  matter.  We  cannot  pursue  that
 matter  now.

 Shri  T.  B.  Vittal  Rao:  May  I  make
 a  submission?  Shri  Harish  Chandra
 Mathur  asked  whether  all  the  techni-
 cal  experts  available  to  the  Central
 Government  were  there  or  not  in  this
 committee?  If  so,  what  is  the  aspect
 of  this  report  which  is  being  examined
 by  Government,  whether  it  is  the
 financial  aspect  or  anything  of  that
 Kind,  because  the  technical  aspects
 need  not  be  further  examined?

 Sardar  Swaran  Singh:  The  financial
 aspect,  foreign  exchange,  the  avail-
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 bility  of  technicians  etc.  are  the
 relevant  points.

 Shri  Tangamani:  May  I  know  the
 quantity  of  lignite  exploited  annually
 in  this  mine  at  present,  and  to  how
 much  it  is  going  to  be  expanded  in
 the  course  of  the  next  two  years?

 Sardar  Swaran  Singh:  I  have
 already  stated  that  this  mine  is  being
 worked  by  the  State  Government.  I
 have  not  got  the  figures  of  annual
 production.  But  I  presume  they  are
 changing  from  time  to  time,  depend-

 ing  upon  the  utilisation  of  the  lignite.
 So  far  as  the  second  part  of  the

 question  is  concerned,  that  is,  regard-
 ing  the  expansion,  I  would  say  that
 that  would  depend  upon  the  decision
 that  is  taken,  after  examination  of
 the  technical  report.

 Production  of  ‘Dart-6’  Aero-Engines

 anet  C.  Mallick:
 gis.)  Shri  Ram  Krishan  Gupta:

 Shri  Khushwagt  Ral:
 Shri  Tangamani:

 Will  the  Minister  of  Defemce  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  489  on  the
 0th  August,  959  and  state:

 (a)  whether  Government  have
 examined  the  terms  of  collaboration
 with  the  British  firm  of  Rolls  Royce
 for  production  of  ‘Dart-6’  aero-engines
 in  India;

 (b)  if  so,  the  details  thereof;  and

 (c)  tee  action  taken  in  the  matter?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir.

 (b)  It  will  not  be  in  the  public
 interest  to  disclose  the  details  of  the
 proposed  agreement.

 (c)  The  terms  of  the  agreement
 have  been  finalised  and  the  formal
 agreement  itself  is  expected  to  be
 signed  shortly.

 Shri  Vidya  Charan  Shukla:  May  |
 know  by  what  time  wa  intend  to  begin
 manufacturing  these  aero-engines
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 here,  and  the  quantity  that  we  would
 be  manufacturing,  to  begin  with?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  agreement  has
 been  finalised,  but  has  not  been  signed.
 Therefore,  it  will  be  a  little  premature
 to  give  an  answer  to  this  question.  If
 the  hon.  Member  puts  down  a  ques-
 tion  during  the  next  session,  then,
 perhaps,  it  may  be  answered.

 Shri  Vidya  Charan  Shukla:  The
 agreement  has  been  finalised,  but  it
 has  not  actually  been  signed.  So,  it
 can  easily  be  said  by  what  time  we
 are  going  to  manufacture  these  aero-
 engines.

 Mr.  Speaker:  The  hon.  Minister  is
 not  in  a  position  to  say  that  now.  If
 the  hon.  Member  desires,  he  may  put
 down  a  question  during  the  next  ses-
 sion,  by  which  time  the  hon.  Minister
 may  be  in  a  position  to  give  a  reply.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  terms  of  collaboration  with
 Rolls  Royce  will  be  made  available
 to  us,  after  the  fina)  agreement  is
 reached?

 Shri  Krishna  Menon:  No,  because
 covers  the  whole  field  of  development;
 and  one  of  the  conditions  is  that  we
 should  not  let  out  their  secrets.

 Purchase  Irregularities  in  C.O.D.,
 Chheoki

 -}-
 976  J  Shri  S.  M.  Banerjee: Shri  Panigrahi:
 Will  the  Minister  of  Defence  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  55l  on  the  l9th
 August,  959  and  state  the  further
 progress  made  in  the  inquiry  by  the
 Special  Police  Establishment  into  the
 irregularities  in  the  local  purchase  of
 Stores  in  the  Central  Ordnance  Depot,
 Chheoki  (Allahabad)?

 The  Depaty  Minister  of  Defence
 (Shri  Raghuramaiah):  The  final  report
 of  the  Special  Police  Establishment  in
 this  case  has  not  as  yet  been  received.
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 Shei  8.  ML  Banerjee:  In  reply  to  a
 similar  question  on  a  previous  occa-
 sion  also,  it  was  stated  that  the  Special
 Police  Establishment  hag  not  submit-
 ted  its  report.  May  I  know  why  there
 is  delay,  and  whether  the  Special
 Police  Establishment  has  been  asked
 to  expedite  its  report,  because  a  delay
 may  encourage  some  other  people  to
 indulge  in  such  irregularities?

 Shri  Raghuramaiah:  I  cannot  speak
 for  the  Special  Police  Establishment,
 but  I  presume  they  are  doing  all  they
 can.

 Shri  M.  Banerjee:  May  I  know
 whether  departmental  proceedings
 also  will  be  conducted,  after  the  sub-
 mission  of  this  report,  or  whether  the
 aepartmentar  inquiry  is  already  going
 on  into  these  irregularities?

 Shri  Raghuramaish:  We  are  await-
 ing  the  report  of  the  Special  Police
 Establishment,  before  we  can  do  any-
 thing  like  that.

 National  Memorial  ar  Jalianwalabagh,
 Amritsar

 *917,  Shri  0.  6,  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  39]  on  the  llth  September,  1959,
 and  state:

 (a)  the  progress  made  so  far  in  set-
 ting  up  of  National  Memorial  at
 Jallianwaia  Bagh,  Amritsar;

 (b)  the  total  expenditure  incurred
 on  the  work  so  far;  and

 (c)  when  it  is  likely  to  be  com-
 pleted?

 The  Minister  of  Scientific  Research
 and  Cultaral  Affairs  (Shri  Humayun
 Kabir):  (a)  It  is  estimated  that  about
 70  per  cent  of  the  work  had  been
 completed  upto  30th  November,  i959.

 (b)  Rs.  §,35,8!5.90nP  upto  27th
 October,  ‘1959.

 (c)  It  is  expected  that  the  work  wil

 ban
 completed  by  the  end  of  the  curren
 wiclt)  year.

 Shri  D.  C.  Sharma:  May  I  know
 Whether  any  arrangements  will  be
 MAde  for  the  proper  upkeep,  inain-
 tehance  and  running  of  fhis  memorial,
 any  if  so,  what  they  are?

 Shri  Humayun  Kabir:  Obviously,
 when  the  memorial  is  being  set  up  at.
 8  cost  of  over  Rs.  9  lakhs,  proper
 affangements  will  be  made.

 Shri  D.  0.  Sharma;  I  wante  to  have
 the  details.

 Shri  Humayun  Kabir:  The  hon.
 Member  knows  that  a  Very  ~high-
 POWer  trust  has  been  set  up  for  this
 PUrpose,  and  this  will  be  the  concern
 of  the  trust.

 को!  शकित  खत.  कसा  कें एक  श्च्ल्दं हैं
 कि  जितना  रुपण  श्राप  खर्जे  कर  रहे  हैं  उसमें
 से  पब्लिक  कंट्रीब्यूणन  कितना  है  भगर  कुछ
 हैतो  ?

 शो  हमाउनत  कबिर  :  प्रफ्सोस  है  कि
 पबलिक  कंट्रीब्यूथन  कुछ  बहुत  ज्यादा  नहीँ
 मालूम  होता  है।  हम  ने  गवनमट  की  तरफ  से
 करीब  ्  लाख  रुपया  सेक्शन  किया  है  भौर

 यही  खर्चा  है  |

 सेड  गोविग्द  वास  :  हां  तक  इस  पादगार
 का  सम्बन्ध  है  तो  इस  यादगार  के  साथ  शहीदों
 के  सम्बन्ध  में  कोई  पुस्तकालय  या  कोई  संस्था
 भी  स्थापित  होगी  झोर  भगर  होगी  तो  कटा

 उसके  लिए  भी  सरकार  कोई  रैकरिग  ्ॉट
 देगी  ?

 श्र,  दमा पून  कबिर:  भभी  तो  हमारे  सामने
 इस  भेमोरियल  को  बनाने  को  काम  है  भौर
 उसको  यह  ट्रस्ट  कर  रहा  है।  यह  एक  सिफारिए
 है  जो  कि  उस  ट्रस्ट  को  मेज  दिया  जायगा

 श्री  स०  मो०  बनर्जी.  :  क्‍या  में  जाने

 सकता  हूं  कि  मंत्री  जी  या  सरकार  के  पास  कोई
 ऐसी  लिस्ट  है  कि  जिसमें  उन  व्यक्तियों  के
 नाम  दिये  गये  हों  जो  कि  डायर  एंड  कम्पनी
 की.  गोशियों  से  मारे  गये  थे  शौर  क्या  उस

 बादीदों  के  माम  वहाँ  पर  इंस्कराइन्ड  किसे

 गायेंगे  ?
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 Shri  Humayun  Kabir:  I  have  xno
 imformation  about  the  insctiption  of
 the  name  of  everyone.

 Shri  s.  M.  Banerjee:  My  question  fs
 very  important.  After  all,  we  are
 having  this  memorial  just  te  comemo-
 rate  the  memory  of  those  who  were
 killed  by  Dwyar  &  Co.  I  want  to
 know  whether  Government  are  in
 possession  of  the  names  of  all  those
 persons  who  were  killed  by  Dwyer  &
 Co,

 Mr.  Speaker:  The  hon.  Member
 suggests  that  their  names  may  be
 inscribed  there.

 Sari  Humayun  Kabir:  It  is  a  sugges-
 tion  for  action.

 Mr,  Speaker:  If  possible,  they  may
 be  inscribed  round  fie  memorial.
 That  ig  what  the  hon.  Member  sug-

 geste.

 Shri  Amar:  May  I  know  whether
 Government  intend  to  preserve  the
 old  Wall  with  bullet  holes  as  a  relic?

 Shri  Humayun  Kabir:  The  house
 which  was  marked  with  the  bullets
 has  been  acquired,  and  it  will  be  kept
 in  that  place.

 Shrimati  fig  Palchondbri:  May  I
 know  whether  any  appeal  was  made
 for  public  contributions,  and  if  60,
 how  many  years  ago  that  appeal  was
 issued?

 Shri  Humayun  Kabir:  This  trust
 wag  set  up  about  five  years  ago.  I
 am  not  aware  if  the  trust  issued  any
 appeal  for  public  funds  er  net.

 शो  म०  ला०  दिशेदी  :  में  यह  जानना

 चाहता  हुं  कि  जिन  लोगों  की  यादगार  में  यह
 स्मारक  बनाया  जा  रहा  है  उनके  नार्मों  की

 फहुरिस्त  ्य  सरकार  के  पास  हैं  भौर  यदि
 नहीं  है  सोक्या  उसके  इकट्ठा  करने  की  कोशिश
 की  गई  है  भौर  यदि  कोई  लिस्ट  है  तो  क्‍या
 ह  सदन  के  पटल  पर  रखी  जायगी  ?
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 Shri  Humayun  Kabir:  This  ह... क  ”
 a  suggestion,  which  I  shall  pess  on  to
 the  trrust,

 wt  wo  द.) (  दिवेशे :  में  पह  चायना
 चाहता  हूं  कि  जिनकी  बादगार  बनायी  था

 रही  है  उनके  जाम  सरकार  के  पाथ  हैं  पा  नहीं,
 यह  सजद  नहीं  है  t

 Mr.  Speaker:  Order,  order.  Next
 question,

 Shri  Vidya  Charan  Shukla:  Have
 Government  got  a  list  of  these  people
 or  not?

 Penal  Rules  for  Andamans
 *978.  Sardar’A.  8.  Saigal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 eight  years  back  the  Government  of
 India  deputed  one  person  for  one  year
 to  revise  the  penal  rules  in  the
 Andaman  Islands,  but  he  remained
 there  for  seven  years;

 (b)  whether  Government  will  Jay
 the  revised  penal  rules  on  the  Table;
 and

 (c)  if  the  rules  have  not  been  fully
 revised  the  reasons  therefor?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  In  1963,  an  officer
 was  deputed  initially  for  a  period  of
 three  months  to  assist  the  Andaman
 and  Nicobar  Administration  in  the
 work  of  revision  of  various  regula-
 tions  and  rules.  He  served  under
 that  Administration  from  the  1%th
 January,  1953,  to  the  4th  September,
 1958,  first  as  Officer  on  Special  Duty
 and  then  as  Assistant  Secretary
 (Judicial)  to  the  Chief  Commissioner.

 (b)  Copies  of  the  regulations  are
 placed  in  the  Library  of  Parliament.

 (c)  The  Administration  is  already
 taking  steps  to  remove  such  provisions
 fn  the  various  regulations  and  rules
 of  the  penal  days  as  are  inconsistent
 with  the  present  circumstances.  In
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 the  meanwhile,  none  of  the  penal
 feguistions  or  rules  is  actually  being
 enforced  in  the  Islands.

 Sarfiar  A.  8.  Saigal:  May  I  know
 what  were  the  recommendations  made
 im  the  report?  Also  will  a  copy  of
 the  report  be  placed  on  the  Table  of
 the  House?

 Shri  G.  B.  Pant:  Which  report?
 There  is  no  report.

 Shri  Hem  Barua:  Why  did  this
 officer  who  was  originally  deputed  for
 three  months  in  953  to  revise  the
 penal  rules  and  regulations,  stay  there
 for  such  a  long  time?  Has  this  beem
 inquired  into?

 Shri  G.  B.  Pant:  He  stayed  there
 because  ‘t  was  considered  in  public
 interest  to  be  necessary.

 Shri  Hem  Barua:  It  has  been  said
 in  reply  to  the  original  question  that
 he  worked  there  as  assistant  to  the
 Judicial  Commissioner  or  something
 like  that.  Was  this  appointment  also
 with  the  knowledge  of  the  Central
 Government  or  was  it  his  own
 bandobast?

 Shri  G.  B.  Pant:  He  was  appointed
 there  in  the  usual  course  according
 to  the  rules.  He  would  not  be
 appointed  without  the  knowledge  of
 the  Central  Government.

 Sardar  A.  Saigal:  I  want  to  know
 what  amount  of  money  has.  been
 spent  on  him.

 Shri  G.  B.  Pant;  I  think  the  amount
 of  the  salary  that  he  received  was
 spent  on  him.

 Maintenance  of  Law  and  Order  in
 Kerals

 Shri  As  B.  Vittal  Rao:

 Shri  Ponnoose:
 Shri  Kunhan:
 Shri  Nagi  Reddy:

 J  Shri  झ,  P.  Nayar:
 |  Shri  Vasudevan  Nalr:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Governor  of  Kerala
 had  called  a  meeting  of  the  repre-
 sentatives  of  the  various  parties  in
 the  State  to  discuss  the  question  of
 maintaining  peace  and  tranquillity  in
 the  State  on  the  9th  September,  1958;
 and

 (b)  if  so,  with  what  results?
 The  Minister  ef  Home  Affairs  (Shri

 G.  B,  Pant):  (a)  No  such  meeting  was
 called  for  the  9th  of  September.  The
 Governor  had  however  convened  a
 conference  on  the  3rd  of  September
 of  the  leaders  of  the  Political  parties
 to  discuss  ways  of  easing  the  law  and
 order  situation.

 (b)  No  decisions  were  taken  at  the
 meeting.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  Government  contemplate  or
 propose  to  take  any  special  steps  to
 see  that  the  elections  that  are  going
 to  be  held  a  month  hence  are  fair  and
 free?

 bri  G,  B.  Pant:  Government  are
 taking  all  steps  that  they  can,  and
 they  count  upon  the  co-operation  of
 all  parties.

 Shri  Punnoose:  Was  there  a  proposal
 in  that  conference  made  by  the
 Governor  that  an  appeal  should  be
 issued  by  all  the  parties  concerned
 for  maintaining  law  and  order?  If  so,
 what  was  the  reaction  of  the  various
 parties  to  it?

 Shri  G.  B.  Pant:  No  such  appeal
 was  issued.  That  is  a  matter  of  fact,

 Shri  Maniyangadan:  What  ig  the
 Position  regarding  law  and  order  in
 Kerala  now  as  compared  to  the  posi-
 tion  prior  to  the  President’s  Procla-
 mation  and  taking  over  of  the
 administration  by  the  Central  Govern-
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 ment?  Has  the  position  impreved  or
 deteriorated?

 Shri  G.  B.  Pant:  It  has  improved
 considerably  and  is  almost  normal
 now.

 Shri  B.  K.  Gaikwad:  May  I  know
 the  number  of  representatives  of  the
 various  parties  party-wise  who  were
 called  by  the  Governor?

 Shri  G.  B.  Pant:  The  members  of
 the  political  parties  which  are  work-
 ing  in  Kerala  were  represented  in
 the  conference.  They  belonged  to
 the  Communist  Party,  the  Congress,
 the  P.S.P.,  the  Revolutionary  Socialist
 Party  and  the  Muslim  League,  and
 none  belonged  to  the  Republican
 Party,  so  far  ag  I  am  aware.

 Shri  Kodiyan:  May  I  know  whether
 it  is  a  fact  that  a  number  of  Harijans
 in  the  Central  Travancore  area,  which
 was  the  scene  of  most  of  the  distur-
 bances  there,  who  had  been  forced  to
 flee  from  their  houses  for  fear  of
 their  lives,  have  not  yet  been  able  to
 return  to  their  original  places  for
 @ant  of  police  protection?  If  so,  what
 action  has  been  taken  in  this  respect?

 Shri  G.  B.  Pant:  I  do  not  think  that
 the  statement  is  altogether  correct.
 There  was  some  trouble  some  weeks
 ago  or  some  months  ago.  But  ]  am
 told  that  there  is  no  trouble  at  all
 now.

 Satyagraha  in  Delhi

 982,  {  Shri  Bhakt  Darshan
 Shri  Naval  Prabhakar

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Arya  Samaj  have  decided  to  launch
 Satyagraha  in  connection  with  Hindi
 in  Delhi;

 (b)  whether  Government  have
 received  any  memorandum  in  this
 connection;  and

 (c)  if  so,  the  action  taken  in  the
 matter?

 DECEMBER  77,  2950  ०. ३  Anawers  $96

 The  Minister  of  Home  Affairs  (Shri
 G.  8,  Pant):  (a)  and  (b).  Govern-
 ment  had  received  a  oopy  of  the  reso-~
 lution  passed  by  the  Arya  Pratinidhi
 Sabha,  Punjab,  in  the  matter.  It
 appears  from  the  press  reports  that
 the  Samiti  has  decided  not  to  revive
 the  Hindi  agitation.

 (c)  Does  not  arise.

 ay  भक्‍त  बदन :  स्‍झ्ायंसमाज  की  ओर
 से  जो  ज्ञापन  सरकार  को  दिया  मया  है,
 क्या  वह  दिल्‍ली  में  हिन्दी  के  सम्बन्ध  में  है
 या  पंजाब  में  हिन्दी  के  सम्बन्ध  में  ?

 ह (ल  Wo  ao  पम्त :
 हिन्दी  के  सम्बन्ध  में  है  v

 tt  भक्स  दर्शन  :  इस  समय  पंजाब  में
 जो  भाषा  सम्बन्धी  स्थिति  है,  क्या  सरकार
 उससे  पूर्णतया  संतुष्ट  है,  और  कया  गवर्नमेंट
 के  ध्यान  में  यह  बात  आायी  है  कि  भाषा
 के  सम्बन्ध  में  प्रन्दर  ही  अन्दर  एक  ज्वाला-
 मुखी  सुलग  रहा  है  जो  किसी  भी  समय  फूट
 सकता  है  ?

 वह  पंजाब  की

 अं;  गो०  fo  पन्त  :  ज्वालामुखी  धधकते
 तो  देखा  नहीं,  मगर  सरकार  चाहती  है  कि
 वहां  सब  लोगों  में  पूरी  तरह  से  मेल  हो  भौर
 किसी  तरह  की  भी  उनके  बीच  में  कड़वाहट
 न  रहे  1

 अं;  प्रकाद  वीर  शास्त्र:  क्‍या  में  जान
 सकता  ह्  कि  पंजाब  की  सद्भावना  कमेटी
 की  सिफारिश,  जिसको  कि  पंजाब  सरकार
 ने  नियुक्त  किया  था  अौर  जिसने  अपनी
 रिपोर्ट  दे  दी  है,  कब  तक  व्यावह्मरिक  रुप  में
 झा  सकेगी  ?

 शो  गो०  ब०  पन्‍त  :  यह  तो  पंजाब  शूखर  पेंट
 ते  करेगी,  उन्होंने  कमेटी  मुकरर  की  है  अर

 उन्हीं  के  पास  रिपोर्ट  पहुंची  है

 ft  maids  er  पह  स्थ  है  कि
 पंजाब  की  हिन्दी  रक्षा  समिति  ने  हाश  में
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 शोहतक  की  बैंठक  में  यह  निषच्चम  किया  है
 कि  उनका  एक  प्रतिनिधिमंडल,  पंजाब  की
 जाया  समस्या  के  संस्वन्ध  में,  प्रधान  मंत्री  जौ
 से  मेंट  करे,  शौर  क्या  इस  भादय  की  सूचना
 सरकार  को  प्राप्त  हुई  है  ?

 श्री गो०  wo  पन्त  :  हमारे  पास  तो
 कोई  सूचना  भाई  नहीं  है  |  ऐसा  हुभा  होगा
 और  इस  में  किसी  को  बहुत  ज्यादा  देखभाल
 करने  की  जरूरत  भी  नहीं  है  ।  यदि  कोई
 प्रतिनिधिमंडल  किसी  के  पास  झाना  चाहता
 है  तो  जिसके  पास  आना  चाहते  हैं  उसको
 लिखते  हैं  शौर  उसका  अवाब  उनको  मिलता
 है  t

 Shri  Ajit  Singh  Sarhadi:  Is  it  not  a
 fact  that  the  Goodwill  Committee,  ap-
 pointed  by  the  Punjab  Government,
 was  only  for  the  purpose  of  bringing
 about  gocdwill,  and  that  the  language
 question  was  not  within  their  scope
 at  al)?

 Shri  G,  B.  Pant:  I  think  all  those
 causes  which  may  have  come  or
 might  come  in  the  way  of  a  solution
 based  on  goodwill  may  have  come
 within  the  purview  of  the  Committee.

 Shri  Ajit  Singh  Sarhadi:  Is  it  not
 a  fact  that  on  the  language  question
 there  has  already  been  an  agreement,
 that  it  would  be  taken  up  and  solved
 only  with  the  consent  of  all  the
 parties  and  not  at  the  insistence  of
 one  party?

 Shri  G.  B.  Pant:  The  Goodwill
 Mission  does  not  impose  any  decision
 on  anybody,  but  it  tries  to  explore
 avenues  for  establishing  and  restoring
 goodwill.

 श्री  भक्त  दर्शन  :  में  यह  जानना  चाहता
 हूँ  कि  भाषा  रक्षा  समिति  ने  सत्.प्रह  का
 विचार  जो  स्थगित  किया  है,  क्या  देश  के  ऊर
 जो  उत्तर  की  शोर  से  संकट  भा  रहा  है  उसके
 करण  या  केल्लीय  सरकार  के  समझाने  बुझाने
 के  कारण ?

 श्री  गो०  qo  wa:  में  समझता  हूं
 बुद्धिमस्ता  के  कारण  ।

 Requisitioning  of  Lands

 (  Shri  due  Singh  Sarhadi:
 ०988.  J  Shri  Pangarkar:

 Shri  Ram  Krishan  Gupta:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Law  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  08]  on  the  2nd  Septem-
 ber,  4959  and  state  the  further  pro-
 gress  since  made  towards  the  enact-
 ment  of  a  consolidated  Law  applicable
 uniformly  throughout  the  country  in
 regard  to  acquisition  and  requisition-
 ing  of  lands?

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  On  the  basis  of  the
 preliminary  examination  of  the  Law
 Commission’s  Report  on  the  law  of
 acquisition  and  requisitioning  of  land
 made  in  the  administrative  Ministries
 concerned  with  the  subject,  the  mair.
 recommnedations  contained  in  the
 Report  have  been  sorted  out.  A
 communicaton  has  been  sent  to  the
 State  Governments  and  the  Minis-
 tries\Departments  of  the  Government
 of  India,  for  their  views  on  the  recom~
 mendations  of  the  Law  Commission
 generally  on  the  Report  and  in  parti-
 cular  on  the  main  recommendations
 contained  therein.  As  the  Report
 contains  recommendations  of  a  far-
 reaching  and  complex  nature,  it  is
 likely  to  take  some  time  before  replies
 are  received  from  the  State  Govern-
 ments,  etc.,  and  the  Government  of
 India  can  take  decisions.

 Shri  Ajit  Singh  Sarhadi:  May  I  just
 ask  what  date  has  been  fixed  for  the
 opinions  of  the  State  Governments  to
 be  received  so  that  the  Government.
 may  be  able  to  consider  them?

 Shri  Hajarnavis:  They  have  been
 requested  to  send  them  before  the
 S$lst  December,  1959.

 Shri  Tangamani:  Has  the  Law
 Ministry  formulated  its  opinion  on  the
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 recommendations  aBout  the  acquisi-
 Gta  and  requisition  of  lands?

 Shri  Hajarnavis:  It  can  only  be
 Bmalised  after  the  views  of  the  State
 Governments  are  ascertained.

 Shri  D.  C.  Sharma:  May  I  know  on
 what  broad  issues  the  opinion  of  the
 State  Governments  have  been  sought?

 Shri  Bajarnavis:  On  the  recom-
 mendations  made  by  the  Commission.

 Shrimati  Renuka  Ray:  How  many
 ‘State  Governments  have  sent  in  their
 replies  up  to  date?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  None.

 Mr,  Speaker:  The  hon.  Minister  will
 rise  in  his  seat  and  answer.

 Shri  A.  K.  Sen:  Possibly  you  did  not
 notice,  Sir,  that  I  did  rise  and  said
 “None’.

 Mr.  Speaker:  I  did  not  notice.

 कलकता  में  छांडी  परिशोबन  का  कारखाना

 +

 [भी
 स०  ला०  द्ितेदी :

 थी  Ho  Fo  सि०  विष्ट :

 d  डा०  गंगधर  शिव:
 श्री  पममद  इलियास:
 श्री  पुशलेकर  :

 क्या  विस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (कं)  कलकत्ता  में  चांदी  परिशोधन  के

 का  रखाने  को  स्थापित  करने  तथा  उसे  चलाने
 में  भव  तक  क्या  प्रगति  हुई  है;

 (ख)  २२  दिसम्बर,  १६५८  को  इस
 कारखाने  की  एक  भट्टी  में  जो  विस्फोट  हो

 जया  था,  उसके  क्या  कोरण  थे  अौर  उससे
 कितनी  हानि  हुई;

 ग)  इस  विस्फोट  के  लिए  कौन-कौन
 से  व्यक्ति  उत्तरदायी  हैं  भर  उनके  विरुद्ध

 जया  कयोवाही  की  गयी  है;

 570

 (@)  उस  कराबी  शो  यूर  करने  में
 जिसके  कारण  किस्कोट  ड्  था,  क्या  प्रगति

 हुई है  शौर  पूरी  तरह  से  तैयार  होने  क ेदिन  तक
 उस  पर  कितना  व्यय  हुमा;  जौर

 (ह)  इस  परिषशोषन  कारखाने  में  कब
 तक  काम  प्रारम्भ  होने  की  भ्राशा  है  ?

 विस  उपरंत्री  (श्रीमती  सारफेक््द्शो
 सिन्हा)  :  (क)  कारखाने  का  इंजीमनियरी
 काम  पूर  हो  चुका  है।  रासायनिक  प्रति-
 क्रियाओं  को  परीक्षण  और  निर्धारण  हो  चुका
 है  भौर  झब  चांदी  साफ  की  ज.ने  लगी  है  i
 गलाई-विमाग  ने  ढलाई  की  पूरी  क्षमता  झभी
 तक  प्राप्त  नहीं  की  है  ।

 (ख)  विस्फोट  का  कारण  यह  था  कि
 शलाई-विभाग  में  एक  घरिया  की  पिषली

 हुई  धातु  बिजली  की  भट्टी  के  टार  और  पानी
 के  जरिये  ठंढक  पहुंचाने  वाले  यंत्रों  पर  गिर
 गयी  ।  चुंकि  संयंत्र  (प्लान्ट)  का  पूरा  बीमा
 कराया  जा  चुक।  था,  इसलिए  इस  विस्फोट
 के  कारण  किसी  तरह  की  हानि  होने  का  सवाल

 ही  पैदा  नहीं  होता  ।

 ग)  दुघंटना  की  जिग्मेदारी  किसी  एक
 व्यक्ति  पर  नहीं  डाली  जा  सकती  ।  लेकिन  इस
 खराबी  के  कारण  भारत  सरकार  को  जो
 प्रतिरिक्त  खर्च  करना  पड़ा  उसे  वसूल  करने

 के  सम्बन्ध  में  टेक्निकल  सलाह  देने  वाली  हैं
 कम्पनी  मेससे  डेमाग  और  मशीन  लगाने  वाली
 कम्पनी  मेसर्स  सेपल्चर  ्रदर्स  से  लिखापढ़ी

 शुरू  कर  दी  गयी  है।

 (घ)  गलाई  विभाग  में  सुरक्षा  सभ्बन्धी
 व्यवस्था  की  जा  रही  है  भौर  अच्छी  डिजाइन
 ओऔर  बड़े  प्राकार  की  घरियां  भी  लगायी  जा

 रही  हैं  भौर  इन  सब  की  जांच  की  जा  रही  है  I

 जांच  का  काम  पूर।  होने  पर  ही  यह  मालूम
 हो  सकगा  कि  झतिरिक्त  सच  कितना  हुआ  ।

 (४)  अभी  बिलकुल  सही  तोर  पर
 बताता  सम्भव  नहीं  है  कि  भांदी  साफ  करने
 के  कारखाने  में  पूरी  कार्य-क्षमता  कंद  तक
 था  सकेगी  |
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 च्ी  ०,  ला०  द्विवेदी  :  है... ह  के  खण्ड

 (थे)  में  मैंने  किसी  एक  व्यक्ति  का  नाम  नहीं
 पूछा  है,  जिसकी  वजह  से  यह  विस्फोट  हुमा  ।
 मैंने  पूछा  है  कि  कितने  ऐसे  लोग  हैं,  जिनके
 कारण  विस्फोट  हुआ  है  t  में  यह  जानना

 ग्या हता  हूं  कि  यदि  एक  व्यक्ति  नहीं,  7  प्रौर
 झणिक  कितने  व्यक्ति  इसके  लिये  ज़िम्मेदार

 हैं  भौर  इस  बारे  में  जांच-पड़ताल  की  गई  हूं
 या  नहीं  भौर  यदि  नहीं,  तो  क्‍यों  नहीं  की  गई  ?

 श्ोमती  तारकेश्वरो  सिन्हा  :  यह  तो
 बदन  के  उत्तर  में  बता  दिया  गया  हैं  कि  पिषला

 हुआ  मेटल  तार  शोर  कूलिंग  प्लांट  पर  गिर
 गया,  जिसकी  वजह  से  यह  विस्फोट  हुभ्ना  t

 थो  Ho  ला०  दिवेदे  :  कितने  व्यक्ति
 इसके  उत्तरदायी  हैं  ?

 शोमती  तारकेवदरों  सिन्हा  :  यह,  कहना
 दो  मुदिकल  है  ।

 श्री  म०  लाण०  हिवेदी  मुद्िकल
 क्यों  है  ?  सरकार  को  मालूम  है  कि  कितने

 महीने  पहले  विस्फोट  हो  गया  श्रौर  विस्फोट

 ऐसी  घटना  है,  जिससे  सरकारी  संयंत्र  को
 बड़ी  हानि  पहुंची  है  शौर  बड़ी  हानि  पहुंच
 सकती  है,  तो  फिर  इस  की  जांच  क्‍यों  नहीं  की
 गई  और  यदि  की  गई,  तो  कौन  स  के  लिये
 ज़िम्मेदार  है  ?

 श्रीमती  तारकेश्वरी  सिन्हा  :  में  माननीय
 सदस्य  से  कहुँगी  कि  वह  उत्तर  को  ज़रा  अच्छी
 तरह  पढ़  लें  t

 Mr  Speaker:  The  hon.  Minister  is
 not  able  to  give  the  figure.

 Shri  Hem  Barna:  The  Deputy  Minis-
 ter  has  stated  in  reply  to  part  (b)
 that  the  explosion  was  due  to  molten
 matter  and  it  affected  the  furnace
 aiso,  and  that  the  loss  is  being  com-
 puted.  May  I  know  whether  any
 loss  was  suffered  at  all?

 Shrimati  YTarkeshwari  Sinha:  They
 have  ordered  for  a  superior  quality
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 crucible  from  Germany  and  it  ।
 likely  to  come  soon.

 Mr.  Speaker:  The  fion.  Minister  is
 not  able  to  say  how  many  were  in-
 jured  in  the  explosion.

 hrimati  Tarkeshwari  Sinha:  I  have
 not  got  the  figures.  But  the  explo~
 sion  took  place  and  there  was  loss  of
 machinery.  I  am  not  in  a  position  to
 giv>  the  exact  information.

 Shri  Hem  Barua:  There  should  have
 been  some  information  about  the  ex-
 tent  of  loss  and  damage  suffered....

 Mr,  Speaker:  Naturally,  the  hon.
 Minister  must  have  anticipated  these
 Questions.

 Shri  Hem  Barua:  Human  loss  is
 much  more  important  than  the  other
 one,

 Shrimat!  Tarkeshwart  Sinha:  Per-
 haps,  it  has  not  happened.  I  cannot
 aay.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  There  was  no  loss
 of  human  life.

 Mr.  Speaker:  If  there  is  no  Joss  it
 can  be  definitely  said  so.

 Shri  Hem  Barua:  It  affected  the
 furnace  also.

 Shri  Morar}i  Desai;  Here  it  is  said
 that  as  the  plant  was  fully  insured,
 the  question  of  any  Joss  does  not  arise.
 It  was  fully  insured  and  therefore  the
 loss  will  be  recouped  by  the  insurance
 company.  They  are  now  computing
 what  it  is.

 Shri  Hem  Barua:  When  the  loss  has
 to  be  computed  because  it  is  insur-

 Mr.  Speaker:  Ultimately jt  comes  te
 this.  The  Government  havé  not  com-
 puted  the  loss;  they  have  left  it  te
 the  insurance  company  to  do  (80.

 ष्  स०  ला०  हिजेदी  :  इस  घटना  को

 हुए  एक  साल  से  भ्रषिक  हो  गया  है  ।  में  यह
 जानना  चाहता  हूं  कि  क्‍या  इन्न्ोरेंस  कम्पनी
 से  क्लेम  करने  के  लिये  सरकार  ने  लिखीा-
 पढ़ी  की  है,  यदि  की  है,  तो  कितना  क्लेम  किया
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 हूं  धौरं  यदि  महीं  क्लेम  किया  है,  तो  कितने
 ब्लेम  की  सम्मावला  है  |

 झोमती  तारफैश्वरी  सिन्हा  :  टैक्निकल

 कनसल्टेन्ट्स  भौर  इरेक्टर्स  से  स  बारे  में
 लिखा-पढ़ी  हो  रही  है  कि  वह  उसकी  पूति
 कर  ।

 Mr.  Speaker:  They  have  not  got  the
 reliable  figures  about  it.

 Shri  Morarji  Desai;  It  is  difficult  to
 say  just  now  what  the  loss  is  because
 it  depends  upon  the  replacement  and
 that  is  being  done.

 Shri  M.  L.  Dwivedi:  Whole  one  year
 has  passed  and  nothing  has  been  done!

 Shri  Hem  Barua:  It  is  said  that
 there  has  been  correspondence  with
 the  insurance  company  about  the  loss.
 How  can  there  be  any  correspondence
 with  the  insurance  company  unless
 the  other  party  has  some  idea  of  the
 loss?

 Shrimati  Renuka  Ray:  The  question
 really  was,  what  was  the  damage.  It
 may  not  be  a  loss  to  Government  be-
 cause  it  is  insured.  But  what  was  the
 damage  for  which  you  have  claimed
 recoupment  from  the  insurance  com-
 pany?

 Mr.  Speaker:  The  hon.  Minister  says
 that  unless  all  the  parts  are  replaced
 he  ig™not  in  a  position  to  give  the
 total  amount  of  loss.

 Shri  M.  L.  Dwivedi:  But  the
 machinery  was  purchased;  there  must
 we  the  purchase  value  of  the  plant
 that  was  destroyed.

 Shri  Morarji  Desai;  That  can  be
 given  later;  I  have  not  got  the  figures
 BOW.

 Shri  Raghunath  Singh:  May  I  know
 whether  the  insurance  inspector  has
 inspected  the  place  and  submitted  the
 report?

 Shri  Morarji  Desai:  I  have  no  infor-
 pation.

 Mr.  Speaker:  With  respect  to  all
 hese  matters  hon.  Ministers  must
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 anticipate  all  these  questions.  ‘When-
 ever  there  is  a  loss—apart  from  ite
 being  recouped  by  ‘the  insurance  com-~-
 pany  or  otherwise—it  is  very  strange
 that  hon.  Ministers  are  not  able  to
 give  even  an  approximate  estimate  of
 the  loss.  It  may  be  that  they  may
 not  lose.  But  hon,  Member  want  ta
 know  what  will  be  the  loss  which  is
 estimated  so  that  it  may  be  recovered.
 Recovery  is  a  different  thing.

 Shri  Morarji  Desai  With  due  respect,
 I  must  say  that  when  there  is  a  loss
 on  the  insured  property  like  that,  it
 would  not  be  right  to  say  what  the
 loss  is  beforehand  unless  it  is  com-
 puted  by  all  concerned.  That  is  why
 I  cannot  give  anything  just  now....

 Mr.  Speaker  They  want  to  know
 what  exactly  is  the  claim  made?

 Shri  Morarji  Desai:  The  immediate
 claim  is  for  whatever  is  insured.  That
 is  there.  I  have  no  figures  yet.  But
 I  cannot  make  a  claim  until  it  is  pro-
 perly  computed......

 Mr.  Speaker:  The  Question  Hour  is
 over.  The  hon.  Minister  has  not  got
 the  figures  now.  They  may  wait  until
 the  computation  is  made.  If  the  hon.
 Members  are  anxious  they  may
 pursue  this  matter  next  time.

 An  Hon,  Member:  They  should  take
 Parliament  more  seriously.

 Mr.  Speaker:  Hon.  Members  will
 appreciate  the  delicacy.  The  hon.
 Minister  does  not  want  to  commit
 himself  lest  the  other  people  come
 and  pin  him  down  to  a  particular
 estimate  that  has  been  made.  He
 would  like  to  recover  the  losses  and
 therefore  he  is  very  careful  about  that
 matter.

 WRITTEN  ANSWERS  TO.
 QUESTIONS

 छोटे  ढ्क्टरों  की  बिक्री

 *eco.  श्री  विभूति  सिभ  :  क्या  प्रति-
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  प्रतिरक्षा  कार-
 खानों  दारा  बनाये  गये  खोटे  ट्रैक्टरों  को
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 अयावारिक  बिक्री  के  लिये  देने  का  विचार  है;
 भौर

 (ख)  यदि  हां,  तो  किस  कीमत  पर,
 कितने  भौर  कब  तक  ?

 प्रतिरक्षा  मंत्री  (शी  कृष्ण  सेनन)  :  (क)
 तथा  (ख).  माननीय  सभासद  का  इशारा
 किस  प्रकार  के  ट्रैक्टर  की  तरफ  है,  स्पष्ट
 ज़ही  है  ।

 छोटे  प्रथवा  बड़े  क्रालर  ट्रेक्टर,  खरीदार
 को  उसका  झाडर  बाने  पर  वाजबी  समय  में
 शाप्त  किये  जा  सकते  हैं  7  सैनिक  कारखाने
 पक्का  झाइर  मिलने  पर  ही  सामान  बनाते  हैं

 अगर  शारा  ऐसे  ट्रेक्टरों  के  नमूनों  की
 ओर  है,  जो  शब  भ्रथवा  पहले  अवसरों  पर

 माई  में  दिखाए  जा  चुके  हैं,  तो  ऐये  ट्रैक्टर
 सैनिक  कारखाने  तभी  बनाना  शुरू  करेंगे
 जभी  उनकी  आवश्यकता  हुई  या  उनके  लिये
 श्रार्डर  प्राप्स  हुए  ।  उनका  मूल्य  ट्रैक्टर  की
 किस्म  शौर  संख्या  पर  निर्भर  होगा  ।  फिर  भी
 मूल्य  हर  हालत  में  बाजबी  ही  होगा  ।

 Capital  Issues
 °981.  Shri  Morarka:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:

 (a)  the  principle  or  criteria  follow-
 ed  in  sanctioning  the  capital  issue  at
 premium;

 (b)  the  number  of  cases  during  the
 last  three  years  in  which  such
 criteria  have  been  applied;  and

 (९)  the  number  of  cases  in  which
 any  exemption  from  the  above  criteria
 was  given?

 The  Deputy  Minister  of  Finance
 (Sbrimati  Tarkeshwari  Sinha):  (a),
 (४)  and  (c).  No  rigid  set  of  principles
 er  criteria  have  been  laid  down.  Each
 case  is  decided  on  merits  having
 regard  to  the  consideration  involved,
 ¢.g4  the  intrinsic  value  of  the  shares,
 their  market  quotation,  the  dividend
 Yecord  of  the  company,  the  size  of  the
 fasue  in  relation  to  the  existing  equity

 capital,  the  prevailing  market  condi-
 tions,  etc.  The  question  of  exemption
 of  individual  cases  from  the  applica-
 tion  of  any  set  criteria  would  not
 therefore  arise.  During  the  years
 1957,  958  and  959  (upto  l4th
 December),  of  the  total  of  882  con-
 sents  given,  issue  of  capital  at  a  pre-
 mium  was  involved  in  eighteen  cases.

 Limestone  Deposits  In  Shahabad
 District

 *985.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 explore  limestone  deposits  in  Shahabad
 district  of  Bihar  for  meeting  the
 requirements  of  the  Durgapur  steel
 plant;

 (b)  if  so,  whether  any  preliminary
 investigations  have  been  made  for
 the  same;  and

 (c)  the  outcome  thereof?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Yes,  Sir.

 (c)  The  investigations  are  going  on
 and  it  will  take  some  time  to  know
 the  results.

 तोस  हजारी  मदन  जांच  समिति

 श्र।  सरज  पाण्डेय  :
 कैप,  प  wo  to  मुनिस्वामी  :

 क्या  गृह-कार्य  मंत्री  यह  अलाने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  तीस  हजारी  भवन  जांच
 समिति  ने  प्रपनी  रिपोर्ट  पेश  कर  दी  हूँ  ;

 (ख  )  यदि  हां,  तो  क्या  यह  सच  है  कि  उस
 समिति  ने  यह  सुझाव  दिया  है  कि  तीस  हजारी
 भवन  न्यायालय  के  काम  के  लिये  उपयुक्त
 नहीं  है;  भौर

 (ग)  यदि  हां,  तो  क्या  सरकार  का
 उन  व्यक्तियों  के  विरुद्ध,  जो  इस  भवन  को
 ग़लत  रूप  से  बनाने  के  लिये  उत्तरसायी  पाये
 गये  हैं,  कोई  कार्यबाह्ी  करने  का  विचार  है  ?
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 युदु-कार्य  जंत्री  (थो  शो०  ब०  परत)  :
 (क)  जीहां।

 (ख)  समिति  ने  कुछ  सिफारिशों  की  हैं

 (4)  सवाल  नहीं  उठता  ।

 Marketing  of  Hindustan  Steel  Products
 Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  06l  on
 l9th  August,  959  and  state:

 (a)  whether  any  decision  has  been
 arrived  at  about  the  general  set-up
 for  marketing  the  products  of  Hindus-
 tan  Steel  Ltd.;  and

 (b)  whether  it  would  be  in  the
 public  sector  or  private  sector  or  the
 commission  basis  would  be  utilized?

 The  Minister  of  Steel,  Mines  and
 uel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Hindustan  Steel  Ltd.,  like  any
 other  producer  of  iron  and  steel,  is
 responsible  for  selling  its  products  in
 conformity  with  control  arrangements
 prevalent  from  time  to  time  and  it
 has  set  up  the  necessary  organisation
 for  the  purpose.

 Selection  of  Qualified  Indian  Engineers
 from  Abroad

 Shri  M.  L.  Dwivedi:
 Shri  Oza:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 hri  Damani:
 *988.

 ॥।

 (a)  whether  it  is  a  fact  that  the
 Chairman  of  the  Union  Public  Service
 Commission  had  been  to  Europe  and
 U.S.A.  for  the  purpose  of  selecting
 highly  qualified  Indians  from  abroad
 for  manning  technical  posts  in  the
 country;

 (b)  ११  so,  whether  he  has  come  back
 from  the  tour  of  the  countries  after
 completing  his  mission;

 (०)  whether  he  has  submitted  aay
 report  to  the  Government;  and

 (a)  the  results  of  his  mission?
 The  Minister  of  State  in  the  Mints-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  Yes.

 (c)  No.

 (a)  The  Chairman  interviewed  ea
 considerable  number  of  candidates  for
 various  posts  under  the  Central  Gov-
 ernment.

 Ferro-Manganese  and  Ferro-Chrome

 *989,  Shri  क  ्,  Nayar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:  .

 (a)  the  latest  position  in  regard  to
 the  production  of  (i)  ferro-manganesea,
 and  (ii)  ferro-chrome;  and

 (b)  the  estimated  annual  require-
 ment  of  the  above  materials?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Ferro-Manganese:  Five  units  are  in
 production.  A  sixth  unit—a  low-
 shaft  furnace  licensed  to  produce  pig
 iron,  ferro-manganese  and_  ferro-
 chrome—has  started  production  of  pig
 iron,

 Ferro-chrome:  Three  units  have
 been  licensed  but  none  are  in  produc-
 tion.

 (b)  At  present  30,000  to  35,000  tons
 per  annum  of  ferro-manganese  and
 200  to  250  tons  of  ferro-chrome.

 Technical  and  Scientific  Personnel

 *990.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  what  is  the  result  of  Govern-
 ment’s  examination  of  the  matter
 relating  to  tendency  on  the  part  of
 technically  qualified  persons  prefer-
 ring  administrative  services  about
 which  a  reference  was  made  in  the
 eighth  report  of  the  Union  Public
 Service  Commission;



 ‘$579  Written  Anewert  AGUHRANAYANA  36,  १667  (SAKA)  Written  Anawers  $580

 (by  at  what  stage  is  Government's
 sonsideration  of  the  question  of
 improving  the  conditions  of  service  of
 the  technical  and  scientific  personnel,
 guitably  in  the  context  of  the  above
 situation;  and

 (०)  what  other  steps  are  proposed
 to  be  taken  to  help  remove  such
 fendency  on  the  part  of  technically
 qualified  persons?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (c).  The  matter  is  being  examined
 in  the  light  of  the  recommendations
 of  the  Pay  Commission.

 Private  Primary  Schools  of  Tripura
 *991,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Education  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  the  aid
 to  private  primary  schools  of  Tripura
 was  withheld  for  several  months
 before  Puja  Days;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  what  steps  have  been  taken  to
 make  payment  of  financial  aid  on
 monthly  basis?

 The  -Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  to  (c).  A  state-
 ment  is  given  below.

 STATEMENT

 The  Government  of  India  have
 under  consideration  the  question  of
 transfer  of  work  relating  to  the  pay-
 ment  of  grant-in-aid  to  private  schools
 from  the  Tripura  Administration  to
 the  Territorial  Council.  The  Tripura
 Administration  expected  that  the  Gov-
 ernment  of  India’s  decisions  on  this
 question  would  be  available  early
 this  year  and  hence  they  did  not  make
 any  payment  of  grant-in-aid  to  the
 schools  concerned.  As  the  Govern-
 ment  of  India  have  not  yet  taken  a
 final  decision  in  the  matter,  the
 Administration  has  since  issued  orders
 for  the  payment  of  grant-in-aid  and
 bills  up  to  the  last  completed  month
 are  being  paid.

 बह्मशुमारी  |, ड  विष्यविद्यामय

 चैट्€्रे,  et  बाजपेयो  :  क्‍या  शिक्षा  मंत्री
 सह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  दिल्ली
 में  “बरहाकुमारी  दैवी  विश्वविद्यालय”  के  नामे
 से  काम  करने  वाली  एक  संस्था  की  आर
 दिलाया  गया  है  ;

 कं
 (ख)  कया  यह  सच  है  कि  उक्त  नाम

 में  “विश्वविद्यालय”  दाब्द  का  प्रयोग  प्रच-
 लित  नियमों  के  विरुद्ध  है;  भौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 कार्यवाही  की  गई  है  ?

 दिक्षा  सन्‍्त्रो  (डा०  का०  ला०  औमालो):
 (क)  जी,  हां  1

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  t

 Regional  Research  Laboratory  at
 Jorhat

 933,  Shrimati  Mafida  Ahmed:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Scientifie  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  thata  Re
 gional  Research  Laboratory  will  be
 located  at  Jorhat,  Assam;  and

 (b)  if  so,  the  nature  of  progress
 made  so  far  in  esetablishing  the  Lab-
 oratory?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  (a)  Yes,  Sir.

 (b)  A  Director  for  the  Laboratory
 has  been  appointed.  An  Executive
 Council  has  also  been  constituted,
 which  will  lay  down  the  research  pro-
 gramme  of  this  Laboratory.
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 शालि  राख  स्मारक

 *2e8,  को  राधे  साल  हयास :  क्या
 चैतानिक  झपुनन्यात  झोए  सांस्कृतिक  कार्य

 मंत्री  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हूँ  कि  ग्रत  दो  वर्ष  से

 उज्जैन  में  प्रति  वर्ष  कालिदास  जयन्ती  को

 एक  राष्ट्रीय  त्यौहार  के  रूप  में  मनाया  जाता  है;

 (ख)  विदेश  में  किन-किन  स्थानों  पर
 कालिदास  जयन्ती  मनाई  गई  और  उसकी

 मुख्य-मुख्य  बातें  क्‍या  हैं;  और

 (ग)  क्‍या  सरकार  का  महाकबि  कालि-
 दास  की  कर्म  भूमि  उज्जैन  में  उन  का  एक
 स्मारक  बताने  का  विचार  हैं  ?

 बेशानिक  प्रतुसन्‍्धान  झोर  सांस्कृतिक-

 कार्य  मंत्री  (थी  हुमायून  करिर)  :  (क)
 उज्जन  में  कालिदास  जयन्ती  भ्रखिल  भारतीय
 उत्सव  के  रूप  में  सन्‌  १६५८  से  मनाई  जा

 रही  है  ।

 (ख)  सरकार  को  कोई  सूचना  नहीं  है  ।

 (ग)  इस  बारे  में  मब्य  प्रदेश  सरकार  से
 चर्चा  हुई  है  और  उनके  प्रस्तावों  का  इन्त-
 जार  है  |

 Neyveli  Lignite  Project

 *905.  Shri  N,  BR.  Muniswamy:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  engineers  and  techni-
 cians  are  being  sent  to  .U.S.S.R.  and
 Germany  for  training  for  the  Neyveli
 Lignite  Project;

 (b)  if  so,  the  number  of  them  and
 for  what  period;

 (c)  the  amount  to  be  spent  on  them;
 and

 (d)  whether  there  is  a  contract  with
 them  that  they  would  serve  for  a
 minimum  specified  period  under  the
 Government  of  India  after  training?

 The  Minister  of  Steet,  Whies .  ant  Vaal
 (Sardar  Swaran  Singh):  (a)  Yes.

 (b)  Gi)  East  Germany:  3  for  3  yeas
 each.

 (ii)  West  Germany:  3  for  2  your
 each.

 (iii)  U.S.S.R.:  2l  for  9  months  each.

 (c)  About  Rs,  4°89  lakhs,

 (a)  Yes.

 Preservation  of  Manuscripts  of
 National  Leaders

 *996,  Shri  P.  C.  Borovah:  Will  the
 Minister  of  Education  be  pleased  te
 State;

 (a)  whether  Government  contem-
 plate  any  scheme  for  collection  and
 preservation  of  works,  letters  an@
 manuscripts  of  great  personalities  like
 Gandhiji,  Rabindranath  Tagore  ana
 Subhash  Chandra  Bose  etc.;  and

 (b)  if  so,  the  broad  details  thereof?
 The  Minister  of  Education  (Dr.  K.

 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  प्रा,
 annexure  No,  51)

 “Watch  Smuggling”

 *997.  Shri  P.  6.  Deb:  Will  the  Min-
 ister  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  watch
 smuggling  is  being  done  near  Goa
 border  from  Daman  to  Bombay;  and

 (b)  if  so,  the  steps  taken  to  check
 the  same?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 and  (b).  <A  statement  giving  the
 information  is  given  below.

 STATEMENT

 (a)  Information  available  with  the
 Government  indicates  that  a  certain
 amount  of  smuggling  is  going  on  near
 Goa  border  from  Daman  to  Bombay.
 During  the  period  from  ist  January,
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 967  to  the  end  of  October,  1059,  the
 value  of  seizures  of  watches  effected
 is  about  Rs.  69,800.

 tb)  Various  measures  are  taken  from
 time  to  time  to  deal  with  smuggling
 and  some  of  the  more  important
 general  steps  taken  in  this  connection
 ares

 (i)  Increased  vigilance  and  pat-
 rolling  along  the  sea  coast  and
 the  Jand  border  by  the  cus-
 toms  staff  in  collaboration
 with  the  Police  and  border
 security  staff.

 (ii)  Further  improvements  in  the
 techniques  of  collection  of  in-
 telligence  and  its  utilisation  in
 anti-smuggling  operations,

 (iii)  Strengthening  of  custome
 lawe,  imposition  of  more  de-
 terrent  penalities  and  greater
 resort  to  prosecutions.

 भूतपूर्व  से निकों  के  निदत्ति-वेतन

 #९६८.  श्रो  भक्त  वर्शन  :  क्‍या  प्रतिरक्षा
 संत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हूँ  कि  भूतपूर्व
 सैनिकों  के  निवृत्ति-बेतन  बढ़ाने  का  प्रद्न  सर-
 कार  के  विचाराधीन  है  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  श्रव
 तक  क्या  प्रगति  हुई  है;  भौर

 (ग)  स  सम्बन्ध  में  कब  तक  श्रन्तिम
 निर्णय  होते  की  प्राशा  है  ?

 प्रतिरक्षा  संत्री  (भी  कृष्ण  मेनन)  :  (क)
 से  (ग).भूतपूर्व  सैनिकों  के  सेवा  निवृत्ति  वेतन
 बढ़ाने  का  कोई  सुझाव  इस  समथ  सरकार
 द्वारा  बिताराबीन  नहीं  है।  ताहम  वह
 केन्द्रीय  सरकार  के  श्रसै  निक  पेन्शनरों  के  लिये
 जारी  किये  गये  श्रादेशों  को  देखते  हुए,  थोड़ी
 स्ेन्शनें  पाने  वाले  सशस्त्र  बल  के  पेन्शनरों  पर

 लागू,  भ्रस्थायी  बंढ़ौती  के,  वर्तमान  दरों  को,
 बड़ने  के  प्रदन  का,  सक्रिय  निरीक्षण  कर  रही
 हैं।  इस  विषय  में  सरकार  शीघ्र  ही  कोई
 निर्णय  लेने  को  झाशा  करती  है  t

 Blamond  Finds  y  Madurai
 *999,  Shri  Gulam  Mohideen:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  had  received  information
 that  natural  diamonds  are  available
 in  Madurai  District;  and

 b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  explore  them?

 The  Minister  of  Mines  and  Off
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Pay  Scales
 #1000.  Shri  L.  Achaw  Singh:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  de
 cision  of  the  Assam  Government  to
 merge  part  of  the  dearness  allowance
 in  the  salaries  of  their  employees;
 and

 (b)  if  so,  whether  Central  Gov-
 ernment  propose  to  revise  the  pay
 scales  of  the  employees  in  neighbour-
 ing  Union  Territories?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  It  is  understood
 that  the  Assam  Government  have  de-
 cideq  to  merge  a  portion  of  the  dear.
 ness.allowance  in  the  pay  of  their
 employees  drawing  a  salary  not  ex-
 ceeding  Rs.  200  p.m.  but  that  no  for-
 mal  orders  have  yet  issued.

 (b)  The  question  of  extending  a
 similar  benefit  to  employees  of  the
 Manipur  Administration,  will  be  ex-
 amined  when  formal  orders  have
 been  issued  by  the  State  Government.

 Law  Commission  Report
 *00l.  Shri  Tangamani:  Will  the

 Minister  of  Law  be  pleased  to  state:

 (a)  whether  the  Law  Commission
 which  was  reconstituted  on  the  20th
 December,  988  has  submitted  its  re-
 port  about  revision  of  laws;  and
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 (b)  if  not,  when  the  first  report  ह
 expected?

 The  Deputy  Minister  of  Law  (Shri
 M@ajarnavis):  (a)  and  (b).  The  work
 of  statute  law  revision  which  re
 maing  to  be  done  is  voluminous  and
 much  new  work  will  also  arise  with
 the  passage  of  time.  The  reconstitut-
 ed  Commission  will,  accordingly  sub-
 mit  its  Reports  on  the  various  laws
 examined  by  them,  from  time  to  time.
 The  first  Report  is  likely  to  be  ready
 sometime  during  the  earlier  part  of
 1960.

 ह... उ  Legal  Aid  to  the  Poor

 f  Shri  Ram  Krishan  Gupta:
 Shri  S.  M.  Banerjee: #1002.  4
 Shri  D.  Cc  Sharma:

 L  Shrimati  Ha  Palchoudhuri:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No.  277  on  the  l0th
 August,  959  and  state:

 (a)  whether  the  scheme  for  provid-
 ing  free  legal  aid  to  the  poor  in  the
 country  has  since  been  finalised;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  (a)  The  scheme  in  ques-
 tion  has  not  yet  been  finalised.

 (b)  Does  not  arise.

 Indian  Scientists  Abroad
 Shri  Harish  Chandra

 Mathur:
 Shri  M.  L.  Dwivedi:
 Shri  8.  M.  Banerjee:
 Shri  Panigraht:
 Shri  Ram  Krishan  Gupta:
 Shri  Ajit  Singh  Sarhadi:
 Sardar  Iqbal  Singh:
 Shri  Jhulan  Sinha:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 #1003,

 (a)  how  many  Indian  scientists
 abroad  have  been  recruited  and  com-

 missioned  into  service  during  1068,
 so  far;

 (b)  how  many  persons  already  sel
 ected  and  put  on  the  National  Re-
 gister  have  been  absorbed;  and

 (c)  what  are  the  causes  that  most
 of  the  Indian  scientists  abroad  are  not’
 inclined  to  return  to  their  mother-
 land?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  Complete  in-
 formation  is  not  available.  52  persons
 have  been  appointed  to  the  Pool  of
 scientists  and  technologists,  and  2
 selected  for  appointment  to  other  posts
 during  1959.

 (b)  In  July-August  last,  out  of  035
 persons  who  had  returned  to  India
 from  abroad,  2  were  still  unemploy-
 ed.

 (c)  Government  have  no  information
 to  this  effect.

 Residential  University,  Kanpur

 1004  Shri  5.  M.  Banerjee:
 Shri  Panigrahi:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have
 agreed  to  give  financial  aid  to  U.P.
 Government  for  the  establishment  of  a
 residential  University  at  Kanpur;  and

 (b)  if  so,  whether  plans  have  been
 drawn  up?

 The  Minister  of  Education  (Dr,  K.
 L,  Shrimali):  (a)  No  request  for
 financial  aid  has  been  received  from
 the  Government  of  U.P.  for  the  estab-
 lishment  of  a  residential  University  at
 Kanpur.

 (b)  Does  not  arise.

 Bureau  for  the  Prevention  of  Crime
 *1005.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  257  on  the  0th  August,
 959  and  state:
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 (a)  the  progress  made  so  far  in  the
 emablishmnent  of  the  Bureau  for  the
 prevention  of  crime  and  treatment  of
 effenders;  and

 (by)  when  it  is  likely  to  start  work-
 img?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (2)  and  (b).
 Accommodation  for  the  Bureau  is  be-
 ing  secured  and  as  soon  as  it  is  avail-
 able,  the  Bureau  will  be  set  up.

 Report  of  Mr.  Levy
 Shri  Ajit  Singh  Sarhadi:

 #1906,  Dr,  Ram  Subhag  Singh:
 L  Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  Un-
 tarred  Question  No.  04  on  9th
 August,  959  and  state:

 (a)  whether  Mr.  Levy’s  Report  re-
 garding  exploration  and  production
 ef  oi]  has  been  considered;  and

 (b)  if  so,  the  decisions  arrived  at?

 The  Minister  of  Mines  and  Oil
 (Shri  K,  9.  Malaviya):  (a)  Yes,  Sir.

 (b)  I  have  already  made  a  statement
 in  the  House  on  24th  November  Iast,
 explaining  Government’s  policy  in
 respect  of  exploration  and  develop-
 ment  of  our  potential  oil  resources.
 Copies  of  the  new  Rules  regarding  oil
 exploration,  production,  and  tonserv-
 ation  have  also  been  placed  before
 the  House;  they  represent  decisions
 taken  after  taking  into  account  all
 expert  opinion  obtained  from  various
 eountries  which  includes  Mr.  Levy’s
 report  also.

 American  Degree  Mills
 Shri  Shree  Narayan  Das:
 Shri  Prakash  Vir  Shastri:
 Shri  L.  Achaw  Singh:
 Shri  8.  A.  Mehdi:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 *1007,

 (a)  whether  the  attention  of  Gov-
 ernment  has  ben  drawn  to  a  report
 published  by  the  American  Council
 of  Education  entitled  ‘American  De-
 gree  Mills’  in  which  among  other
 things  it  hae  been  stated  that  some
 States  in  U.S.A.  have  built  an  ex-
 tremely  wide  trade  in  correspondence
 degrees  in  India;

 (b)  whether  the  question  of  stop--
 ping  such  evil  practices  has  been  con-
 sidered  by  Government;  and

 (c)  if  so,  with  what  results?

 The  Minister  of  Education  (Dr.  EK.
 L.  Shrimali):  -(a)  Yes,  Sir.

 (b)  and  (c).  The  question  will  be
 considered  on  receipt  of  requisite:
 information  from  the  authorities  con-
 cerned.

 U.P.S.C,  Centres  in’  Madhya  Pradesh

 91008.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  consideration  of  the
 proposal  to  open  a  Centre  for  IAS.
 ete.  examinations  in  Madhya  Pradesh
 by  the  Union  Public  Service  Com-
 mission  has  been  completed;  and

 (b)  if  so,  the  nature  of  decision
 taken?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  and  (b).  The
 proposal  to  open  a  Centre  for  the
 J.A.S.  etc,  Examination  in  Madhya  Pra-
 desh  is  still  under  consideration  of
 the  Unjon  Public  Service  Commission.

 कालिदसस  जयन्ती

 Kook.  शो  राधे  साल  व्यास:  क्या
 बैज्ञॉनिक  अ्रनुस्धान  श्र  सांस्कृतिक  कार्ये
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अखिल  भारतीय  कालिदास

 परिषद्‌,  उज्जैन  ने  कालिदास  जयन्ती  समा-

 रोह  मनाने  तथा  कालिदास  भ्रकादमी  के
 सम्बन्ध  में  केन्द्रीय  सरकार  से  भ्रनुदान  के  लिये
 कोई  प्रार्थना  की  है;  भौर
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 (a)  यदि  हां,  तो  सरकोर  ने  इस
 संम्बंन्ध  में  क्यां  कार  येवाई।  की  है  ?

 वैज्ञानिक  प्रतु  तत्व  न  शीर  सास्क्ृतिक-कार्य
 मंत्रों  (भा  हुमापूनू  फिर)  :  (क)  जी,  नहीं  ।

 (@)  सवाल  नहीं  उठता  ।

 Diesel  Oll  and  Motor  Spirit
 *40i0.  Shri  P.  6.  Deb:  Will  the

 Minister  of  Steel,  Mines  ang  Fuel  be
 Pleased  to  state:

 (a)  whether  Government  are  taking
 any  steps  to  correct  the  imbalance  bet-
 ween  the  production  of  motor  spirit

 ‘and  high  speed  diesel  oi]  in  the  coun-
 try;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Mines  and  ol
 (Shri  K.  D.  Malaviya):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  (See  Appendix  III,  annexure
 No,  $2.)

 Election  Expenditure
 Shri  Ram  Krishan  Gupta:
 Shri  D.  C.  Sharma:
 Shri  Hem  Raj:

 Will  the  Minister  of  Law  be  pleased
 te  refer  to  the  reply  given  to  Starred
 ‘Question  No.  240  on  the  8th  Septem-
 ber,  959  and  state:

 *20Li.

 _(a)  whether  Government  have  re-
 ceived  final  replies  from  the  political
 parties  regarding  reduction  in  elec-
 tion  expenses;  and

 (b)  if  so,  the  nature  of  steps  taken
 to  formulate  proposals  for  reduction
 of  election  expenditure?

 The  Deputy  Minister  of  Law  (Shri
 Wajarnavis):  (a)  The  Bharatiya  Jana
 Sangh,  the  only  other  political  party
 from  which  a  reply  was  pending,  has
 @ince  sent  its  suggestions  to  the
 flection  Commission.  A  statement
 containing  the  suggestions  of  the  party
 is  laid  on  the  Table  of  the  House.
 {See  Appendix  III,  annexure  No.  68.)

 (b).  The  matter  is  under  the  com-
 sideration  of  the  Election  Comrtissien.

 Pension  Cases

 ©0i2.  Shri  D.  Cc.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to  re-
 fer  to  the  reply  given  to  Starreé
 Question  No,  683  on  the  22nd  August,
 959  and  state:

 (a)  the  latest  position  with  regard
 to  alteration  of  rules  regarding  ex-
 peditious  disposal  of  pension  cases;

 (b)  the  present  position  regarding
 arrears;  and

 (c)  the  time  by
 likely  to  be  cleared?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 Action  to  amend  certain  Pension  Rules
 in  the  light  of  the  recent  decisions  of
 the  Government  taken  on  the  recom-
 mendations  of  the  Pay  Commission  is
 in  hand.  As  a  result  of  these  amend-
 ments,  a  good  number  of  the  factors
 which  often  cause  delay  in  the  dis-
 posal  of  pension  cases  are  expected  te
 be  eliminated.

 (b)  A  number  of  old  pension  cases
 have  been  settled  as  a  result  of  special
 efforts  made  by  the  various  adminis-
 trative  authorities.  In  connection  with
 the  implementation  of  an  assurance
 arising  out  of  Starred  Question  No.  767
 answered  in  the  House,  on  2nd  March,
 1959,  figures  pertaining  to  cases  which
 are  over  two  years  old  on  1-2-1959,  are
 being  collected  and  a  Statement  will
 be  placed  on  the  Table  of  the  House
 as  soon  as  possible.

 which  these  are

 (c)  The  approximate  time  required
 for  clearing  arrears  cannot  be  assessed
 as  pensions  are  sanctioned  by  the
 departmental  authorities  scattered
 all  over  India.  The  position  is,  how-
 ever,  being  watched,  and  will  contt-
 nue  to  be  watched,  with  a  view  te
 obviating  avoidable  delays.

 Purchase  of  Helicopters
 *0l3.  Shri  P.  G.  Deb:  Will  the  Min-

 ister  of  Defence  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  placed  orders  for  the
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 turthiee  of  helicopters  on  Westland
 Aircraft  Co.,  Lontion;  and

 (b)  if  80,  what  is  the  price  paid  for
 each  helicopter?

 The  Deputy  Minister  of  Defetice
 (Sardar  Majithia):  (a)  No,  Sir,

 (b)  Does  not  arise.

 “Training  Centre  for  the  Adult  Blind,
 Dehra  Don

 *40I4.  Shri  8.  M,  Banerjee:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  blind
 workers  in  the  sheltered  workshop  of
 the  Training  Centre  for  the  Adult
 Blind,  Dehra  Dun  have  given  notice  to
 the  authorities  for  going  on  hunger
 strike  as  the  authorities  failed  to
 redress  their  grievances;  and

 (b)  if  so,  what  steps  have  been  taken
 by  Government  in  the  matter?

 The  Minister  of  Education  (Dr.  K.
 L.  ShrimaH):  (a)  Such  a  notice  has
 been  received.

 (b)  The  workers  have  been  advised
 against  going  on  hunger  strike  of  tak-
 ing  any  other  form  of  direct  action.
 Meanwhile,  the  question  of  giving
 them  increased  subsidy  is  being  ex-
 amined.

 Multipurpose  Schools  in  Vidarbha
 1584.  Shri  Pangarkar:  Will  the

 Minister  of  Education  be  pleased  to
 state  the  number  of  muftipurpose
 schools  started  so  far  in  the  Vidarbha
 region  of  Bombay.

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali);  Seventeen,  Sir.  .

 Smali  Savings  Scheme
 1585,  Shri  Pangarkar:  Will  the

 Minister  of  Finance  be  pleased  io
 state  the  total  amount  collected  under
 the  Small  Savings  Scheme  from  Ist
 May,  7959  up  to  the  30th  September,
 959  in  the  Panbhani  and  Nander
 districts  of  the  Marathwada  region  of
 Bombay?

 he  Mintster  of  Finante  (Sha
 Morarji  Desai):  The  information  re-
 quired  is  given  below:

 District  Approximate  set
 collections.

 (Rupees  in  thousands)

 Panbhani  (—)  ४7३
 Nander  88

 पंजाब  में  स्मारकों  ी  सर्वेक्षण

 मी  हेम  राज  :

 १८६-५ बो  दी०  wo  शर्मा:

 क्या  बेजञामिक  अत  पंबान  और  सांत्कृतिक-

 कार्य  मंत्री  २२  भगस्त,  ६५६  के  भंता-

 रांकित  प्रश्न  संख्या  १३७६  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  फरेंगे  कि

 (क)  क्या  पंजाब  के  ऐतिहासिक  आर
 प्राचीन  मन्दिरों  के  बारे  में  कोई  सर्वेक्षण  पूरा
 किया  गया  है;  और

 (ख)  यदि  नहीं,  तो  यह  सर्वेक्षण  कढ़

 पूरा  हीगा  ?

 बेजञानिक  घनुप्ंघन  शोर  सांस्क्ृतिक-
 कार्य  मंत्री  दो  हुमायून  कबिर):(क)  बौर

 (ख).  सर्वेक्षण  हो  रहा  है  पौर  अभी  यह
 बताना  कि  बहू  कब  पूरा  होगा  मुमकिन
 नहीं  है  ।

 Ald  to  Foreign  Countries  fer
 Education

 ‘1987.  Shri  PF.  G.  Deb:  Wil  the
 Minister  of  Education  be  pleased  te
 state:

 (a)  the  educational  aids  given  by
 India  to  foreign  countries  from  954
 to  959  (country-wise);  and

 (b)  the  total  number  of  Indian
 teachers  sent  abroad  since  1948?

 The  Minister  of  Education  (Dr.  K
 LL,  Shrimali):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha  in  due
 course.
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 Wxyenditare  Tax  and  Wealth  Tax  in
 Panjab

 18.  Shri  DR  Ca  Sharma:  Will  the
 Minister  of  Finance  be  pleated  to
 state  the  number  of  assessees  of  ex-
 panditure  tax  and  wealth  tax  in
 Punjab  during  1958-897

 The  Minister  of  Finance  (Shri
 Morarfi  Desai):  The  number  of  asses-
 sees  of  Expenditure  Tax  and  Wealth
 Tax  in  Punjab  during  1958-59  were  67
 and  853  respectively.

 Delhi  Polytechnic
 1589,  Shri  A.  K.  Gopalan:;  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Unstared  Ques-
 tion  No.  2705  on  llth  September,  959
 and  state:

 (a)  Whether  it  is  a  fact  that  the
 candidates  who  have  passed  the  part-
 time  National  Diploma  Course  in  Com-
 merce  from  Delhi  Pdlytechnic  have
 represented  to  the  authorities  in  re-
 gard  to  grant  of  Diplomas  to  them;
 and

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  Four  part-time
 students  of  the  Delhi  Polytechnic,  who
 passed  the  National  Diploma  Exami-
 nation  in  Commerce  in  957  and  ‘1958,
 represented  that  in  case  of  part-time
 students  their  paid  service  in  com-
 mercial  establishments  should  be
 regarded  as  sufficient  for  fulfilling  the
 requirement  of  practical  training  for
 the  award  of  the  diploma  and  that  the
 award  of  their  own  diplomas  shéuld
 be  expedited  on  these  grounds.

 (७)  After  an  examination  of  the
 nature  of  work  done  in  their  jobs,  it
 hes  been  decided  to  award  diplomas
 to  three  of  the  four  candidates  who
 represented.  A  report  on  the  fourth
 candidate  has  yet  to  be  received  from
 te  Institution.

 cation  for  consideration. ~

 Grants-In-ald  to  Kasanli  and  ह.)
 Cantonmentg

 1590.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  amount  alloted  by  the
 Government  of  India  to  the  Kasauli
 and  Dagshai  Cantonment  Boards  as
 grants-in-aid  for  implementing  their
 development  schemes  for  the  year
 1959-60;  and

 (b)  the  details  of  these  schemes?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):

 (a)  Dagshai  +  Nil.

 Kasauli  Rs.  49,445
 Details  of  work  Amount

 sanc-
 tioned

 Rs.
 x.  School  building  and  fur-

 niture  4,580
 2.  Reading  room  900
 3.  Construction  of  incinerator  ‘1,730,

 Construction  of  drains  8,670
 5.  Remodelling  of  roadside

 drains  45295
 6.  Street  lights  है  8,500
 7.  Repairs  to  roads  203770

 TOTAL  मु  49,445

 जीवन  बीमा  निगम  को  पंचवर्षीय  योजना

 श्रो  श्रीतारायण  दास:
 १५६१.  श्री  दी०  Wo  शर्मा:

 क्या  बित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (के)  क्या  जीवस  बीसा  निगम  ने
 झपने  कारोबार  को  बढ़ाने  के  लिये  भ्पती
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 पचमवीय  योजना  को  कार्यान्वित  करने  के

 हेतु  साधन  जुटाने,  संगठन  कामम  करने,  कार्य-
 कर्ताभों  को  प्रशिक्ष।  करने  भादि  के  बारे
 में  कोई  कार्वेक्रम  तैयार  करने  के  प्रदनों  पर
 विचार  किया  है;

 (क्ष)  उस  कार्यक्रम  की  मुख्य  रूप-रेखा
 कया है;  भौर

 श्  (ग)  इस  कार्य क्रम  को  पूरा  करने  के  लिये
 निगम  का  आायिक  तथा  वित्तीय  दायित्व
 कितना  बढ़  जायेगा  ?

 विश  मंत्रो  थो  मोरारणओों  बेसई):
 (क्‌)  और  (ख.  जी  हां  |  निगम  द्पनी  च-
 वर्षीय  विकास  योजना  के  अ गन  अपने
 साधनों  के  ज्यादा  से  ज्यादा  इस्तेमाल  की  कई
 योजनाम्रों  पर  विचार  कर  रहा  हूँ  7  कार्यकम
 की  खास  बातें  ये  हैं  :

 (१)  बीमा  कराने  वालों  की  और
 ज्यादा  सेवा  करते  के  लिप  नप  शावा  भर
 उप-कार्थालय  खोलना;

 (२)  न  इलाकों  में  क्षत्रीय  प्रा  का-
 रियों  (फील्ड  अफसरों)  की  नियुक्ति  करना;

 (३)  काफ़ी  तादाद  में  स्थानीय  एजेंटों
 की  भरती  करना  भौर  उन्हें  ट्रेनिंग  देना;

 (४)  चलती  फिरती  गाड़ियों,  फिल्मों,
 गांवों  में  लगने  वाले  मेलों  और  देहा  प्रद-
 दॉनियों  के  परा  प्रचार-कार्य  की  वृद्धि,  खास
 कर  देहात  में  ।

 (५)  बीमा  कराने  बालों  द्वारा  प्रीमी-
 यम  जमा  कि  जाने  के  लिये  प्रधिक  सुवि  बाएं  ;

 (६)  काफो  संख्या  में  स्वास्थ्य  7  नै-
 खकों  की  भरती;

 (७)  विकास  भौर  प्रशासनिक  कर्म-
 आरियों  की  ट्रेनिंग  ।

 (ग)  निगम  का  भझनुमान  है  कि  उसे
 सन  मिला  कर  जितना  खर्च  करने  की  प्रनु-
 अति  है,  स  का  'क्रम  को  चलाने  में  उसे  उससे

 बहुत  ज्यादा  खर्च  करने  की  जरूरत  तहीं
 पढ़ैगी  ।

 हिप्दी  में  लिकाले  गये  सरकारों  झादेश  हादि

 १५६९२.  क्रो  प्रकाश  बोर  शास्त्रों:  क्‍या
 ग्‌ह-कार्य  मंत्री  १९  अगस्त,  १९५६  के  भता-
 रांकित  प्रदन  संख्या  १०७६  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  में  विभिन्न  मंत्रालयों
 में  चतुथ  श्रेणी  के  कर्मचारियों  के  सम्बन्ध  में
 कितने  आ्रादेश  परिपत्र,  ज्ञापन  भादि  निकाले
 पे ,

 (ख)  कितने  परिपत्र  श्रादि  हिन्दी  में
 निकाले  गये  प्रौर  उनमें  से  कितने  दोनों  भाषापों
 में  निकाले  गये  ;  और

 (ग)  अंग्रेजी  में  निकाले  गये  आदेशों,
 परिपत्रों  भ्रादि  के  हिन्दी  रूपान्तर  तैयार  व
 करने  के  यदि  कोई  कारण  हों,  तो  वे  क्‍या
 हैं?

 गृह-कार्य  मंजानय  में  राज्य-पंत्रो  (लो
 दातार)  :  (क)  से  (ग).  मांगी  हुई  सूचना
 की  एक  विवरण  सभापटल  पर  रखा  जाता  है।
 [विखिये  परिशिः्ट  ३,  झ्रनुबन्ध  संख्या  0 ह

 Janata  Colleges  in  Orissa
 1593,  Shri  Panigrahi:  Will  the  Minis-

 tef  of  Education  be  pleased‘to  state:
 (a)  whether  there  is  any  proposal

 to  start  Janta  Colleges  in  Orissa  dur=
 ing  the  remaining  years  of  the  Second
 Plan;  and

 (b)  if  so,  how  many  and  where?
 The  Minister  of  Education  (Dr.  K.

 L,  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Preservation  of  Vegetables

 1504,  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Scientific  Research
 avd  Cultural  Affairs  be  pleased  to
 refer  to  answer  given  to  Unstarred
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 Question  No.  2636  on  the  ilth  Sep-
 tember,  959  and  state:

 (a)  whether  any  and  if  so,  what
 progress  has  been  made  in  the  direc-
 tion  of  establishing  regional  research
 atationa  and  sub-stations  to  assist  the
 fruit  and  vegetable  preservation  in-
 dustry;  and

 (b)  the  places  selected  for  their
 location?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 MM.  Das):  (a)  Exploratory  work  in
 connection  with  the  establishment  of
 some  of  the  regional  stations  has  been
 completed,  Sheps  are  being  daken  ६५७
 recruit  the  necessary  staff  for  the
 headquarters  unit  and  the  main  sta-
 tions,

 (b)  It  is  proposed  to  set  up  main
 stations  at  Delhi,  Bombay,  Calcutta
 (Jadavpur),  Kodur,  Pathanko,  and
 Lucknow,  and  sub-stations  at  Gauhati,
 Nagpur,  Trichur,  Kulu,  Simla  and  a
 suitable  place  in  Bihar.

 Minerals  in  Orissa

 1595.  Shri  Panigrahi:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3368  dated
 Zist  April,  959  and  state:

 (a)  whether  the  samples  of  ores
 forwarded  by  the  co-operative  society
 have  been  found  of  rich  mineral  con-
 tent;  and

 (b)  whether  it  has  been  decided  to
 undertake  detailed  prospecting  of  the
 Rangmatia  and  Dasamajhi  hills  in
 Balasore  district  in  Orissa?

 The  Minister  of  Mines  and  Oil  (Shri
 XK.  D.  Malaviya):  (a)  It  is  reported  by
 the  State  Government  that  the
 samples  of  ores  received  from  the
 e€o-operative  society  contain  Mag-
 Ratite.

 (b)  The  State  Government  propose
 @o  undertake  detailed  invedtfg@tion
 during  the  year  1959-60.
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 Technical  Training  Institute,
 Takhatpor  (Orissa)

 1696,  Shri  Panigrahi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Technical  Train-
 ing  Institute  at  Takhatpur  in  the  dis-
 trict  of  Mayurbhanj  in  Orissa  has
 started  functioning;  and

 (b)  if  so,  the  number  of  tribal
 students  who  have  received  training
 in  this  institute  so  far?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  Fifty.

 संजालयों  के  कर्मचारियों  में  ब्द्धि

 १४६७
 {*

 प्रकाद  बोर  शास्त्री:
 श्री  मुहम्भद  इमास:

 क्या  गृह-काय॑  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  सरकार  के  विभिन्न  मंत्रा-
 सयों  में  प्रत्येक  श्रेणी  में  कितने  कर्मचारी  कार्य
 कर  रहे  हैं;

 (ख)  जनवरी,  १६५८  को  उन  कर्म-
 चारियों  की  जो  संख्या  थी  उसकी  अपेक्षा
 प्रत्येक  श्रेणी  में  कितने  प्रतिशत  वृद्धि  हुई  है  ;
 और

 (ग)  इससे  सरकार  के  काम  में  कितनी
 शीक्षता  आई  है?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (भी
 बातार) :.  (क)  से  (ग).  सूचता  इकट्ठी
 की  जा  रही  है  भौर  यथासमय  में  वह  सभा-
 पटल  पर  रख  दी  जायगी।

 Violation  of  Foreign  Exchange
 Regulations

 ages,  {
 जित  Bam  Krishan  Gupta:

 “|  Shri  P.  G.  Deb:
 Will  the  Minister  of  Finance  he

 pleased  to  refer  to  the  reply  given  to
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 Starred  Question  No.  275  on  the  l0th
 August,  1959  and  state:

 a)  whether  investigations  regard-
 ing  the  alleged  accounts  of  Shri  8.  P.
 Jain  with  banks  in  foreign  countries
 have  been  finalised;

 (b)  if  so,  the  result  thereof;  and

 (c)  the  nature  of  action  taken  in
 this  regard?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No  sir,  the  in-
 vestigations  are  still  in  progress  in
 regard  to  the  alleged  dollar  accounts.

 (b)  and  (c).  Do  not  arise.

 Oil  Survey
 1599.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  682  on  the
 22nd  August,  959  and  state

 (a)  whether  results  of  all  the  oil
 wells  drilled  so  far  in  the  country
 have  been  assessed;

 (b)  if  so,  the  details  thereof;  and

 (०)  to  what  extent  our  require-
 ments  will  be  met  by  the  oil  thus
 discovered?

 The  Minister  of  Mines  and  00  (Shri
 ह ज  D.  Malaviya):  (a)  Not  yet,  Sir.

 (b)  Does  not  arise.

 (c)  According  to  the  latest  assess-
 ment  about  4l°I  million  tons  of  crude
 oil  will  be  available  from  the  Oil
 India  (Private)  Limited  areas  in
 Assam.  Regarding  other  areas  it  is
 too  early  to  give  any  indicafion.

 Rural  Institutes
 1606,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  givem  to  the
 Unstarred  Question  No.  3042  on  9th
 August,  1959,  and  state:

 (a)  whether  the  proposals  regard-
 dng  the  syllabi  of  different  courses  run

 ‘$600

 in  Rural  Institutes  have  been  con-~
 sidered;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  (a)  Yes,  Sir.

 (०)  The  Standing  Committee  of  the
 National  Council  for  Rural  Higher
 Education  in  its  meeting  held  on  the
 27th  November,  ‘1959,  considered  the
 proposals  of  the  Board  of  Studies  with
 regard  to  the  recommendations  of  the
 Mukerjee  Committee  Report,  and  ad-
 vised  that,  since  the  recognition  of
 the  diploma  in  Rural  Services  was
 under  consideration  of  the  Inter-
 University  Board  of  India,  its  decision
 may  be  awaited  before  any  substan-
 tial  changes  in  the  syllabuses  are  in-
 troduced.

 Facilities  for  Practical  Training  by
 French  Government

 Shri  Ram  Krishan  Gupta:
 ‘1601.  4  Sardar  Iqbal  Singh:

 (Shri  Ajit  Singh  Sarhadt:
 Will  the  Minister  of  Scientific  Re-

 search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  2730  on  the  llth
 September,  959  and  state  the  nature
 of  action  taken  so  far  to  avail  of
 facilities  provided  by  Franch  Govern-
 ment  for  practical  training?

 The  Deputy  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  A  team  of  ten  Officers  from
 the  National  Laboratories  has  been
 deputed  to  France  in  October,  4959
 for  practical  training.

 German  Investors

 1602.  Shri  Ram  Krishan  Gupta;  Will
 the  Minister  of  Fimance  be  pleased  to-
 refer  to  the  reply  given  to  Unstarred
 Question  No.  453  on  the  l0th  August,.
 3959  and  state:

 (a)  whether  the  German  Govern-
 ment  have  since  finalised  a  stheme
 for  offering  risk  guarantee  to  German
 investors;  and



 (b)  #  n,  the  details  of  the  scheme?

 The  Minister  of  Finance  (Shri
 Worerfi  Desai):  (a)  and  (b).  It  is
 ‘understood  that  the  West  German
 Government  have  enacted  a  law  for
 offering  risk  guarantee  to  German
 investors.  The  Government  of  India
 have,  however,  not  received  any  offi-
 «ial  communication  from  that  Govern-
 ament  so  far.

 Overerowding  in  Colleges  and
 Untversities

 f  Shri  Ram  Krishan  Gupta:
 1608.  {  Shri  Ajit  Singh  Sarhadi:

 |  Sardar  Iqbal  Singh:
 WA  the  Minister  at  Tdacation  be

 pleased  to  refer  to  the  reply  given  to
 “Unstarred  Question  No.  2650  on  the
 lilth  September,  959  and  state:

 (a)  whether  Government  have  con-
 sidered  the  proposal  of  introducing  a
 suitable  test  for  admission  to  unfver-
 sities  with  a  view  to  reducing  over-
 crowding  in  colleges  and  universities;

 sand  if
 (b)  if  so,  the  result  thereof?

 The  Minister  of  Education  (Dr.  K.
 .L,  Shrimali):  (a)  The  proposal  is  still
 under  the  consideration  of  the  Uni-
 versity  Grants  Commission.

 (b)  Does  not  arise.

 Adimjati  Technical  Institute,
 Manipur

 1604,  Shri  L.  Achaw  Singh:  Will
 “the  Minister  of  Home  Affairs  be  pleas-
 -ed  to  state:

 (a)  whether  it  is  a  fact  that  some
 tribal  candidates  from  the  Lushai
 Hills  have  been  refused  admission
 ‘into  the  Adimjati  Technical  Institute
 in  Manipur;  and

 =
 (b)  if  so,  how  many  and  the  reasons

 -therefor?

 The  Deputy  Minister  of  Home  Affairs
 «{Shrimati  Alva):  (a)  No  Sir.  Thir-
 ‘feen  applications  for  admission
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 were  received  from  Lushal  studenty
 dering  the  current  session.  One
 of  them  was  non-matriculate  and  op
 tHe  minimum  qualification  is  mstr>
 cuitation,  his  case  could  not  be  con-
 gitered.  Of  the  remaining  १2  हुं
 cents,  six  turned  up  for  interview  and
 all  of  them  were  selected.

 (b)  Does  not  arise,

 primary  Education  tn  the  Lactailives
 ‘1605.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Education  be  pleased  te
 pate:

 (a)  the  steps  taken  so  far  to  make
 rimary  education  compulsory  in  the

 peccadive,  Minicoy  and  Amindive
 yelands;

 (b)  the  results  thereof;

 (c)  whether  any  new  steps  are  pro-
 posed  to  be  taken  in  this  connection;

 (d)  if  so,  the  nature  thereof;  and

 (९)  the  percentage  of  children  re-
 ceiving  primary  education  at  present
 jp  the  above  Islands?

 The  Minister  of  Educatlon  (Dr.  KB.
 jy.  Shrimali):  (a)  Primary  education
 ys  being  gradyally  expanded  before
 peing  made  compulsory.

 (b)  Does  not  arise.

 (c)  and  (d).  It  is  proposed  to  in-
 droduce  compulsory  primary  educe-
 tion  for  all  the  children  of  the  age
 geoup  6—Il  years  during  the  Third
 flan.  The  draft  Regulation  for-en-
 forcing  compulsion  during  that  period
 js  also  under  consideration  by  the
 Government  of  India.

 (e)  53  per  cent.

 Chamber  of  Toddy  Co-operatives,
 Kerala

 1606.  J  Shri  Narayanankutty  Menon: °
 ‘|  Shri  Punnoose:

 Will  the  Minister  of  Home  Affaires
 pe  pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  received  any  representation
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 from  the  Chamber  of  Toddy  Co-
 operatives  for  extension  of  time  for
 remittance  of  amount  due  to  Govern-
 ment  and  also  for  remission  of  dues
 due  to  losses:  and

 (9)  ff  so,  what  action  has  been
 taken  thereon?

 The  M'ntster  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  On  receipt  of  a  representation
 the  Government  of  Kerala  granted
 extension  of  time  for  rayment  of  the
 August  kist  upto  7th  September,  959
 and  of  the  September  kist  upto
 20th  Sentember,  1959.  On  a  further
 representation,  the  Government  again
 granted  extension  of  7  days  from  20th
 Sentember.  3959  for  remittance  of  the
 September  kist.  The  extension  of
 time  applied  only  to  Co-operative
 Societies  which  were  given  shops
 without  auction  on  the  basis  of  the
 average  rentals  for  five  years.  The
 request  for  remittance  of  two  instal-
 ments  of  kists  was  rejec‘ed.

 Children’s  Home  in  Delhi

 1607.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Children’s  Home  in
 Delhi  has  succeeded  in  rehabilitation
 of  children  entrusted  to  its  care;

 (b)  if  so,  to  what  extent;  and

 (c)  what  is  the  present  strength  of
 Children’s  Home  and  the  amount
 sanctioned  for  its  maintenance?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimatf  Alva):  (a)  Yes,

 (b)  Since  1057,  249  boys  have  been
 rehabilitated.

 (c)  200;  Rs  1,27,400,  (Rupees  one
 lakh,  twéhtyseven  thousand  and  four
 hundred)  during  the  current  financial

 3i9  (Ai)  LSD—3.
 *

 Aerial  Ropeway  over  Rehtang  Pass

 ‘1608.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  a  request  from  the  Punjab
 Tribes  Advisory  Council  for  the  con-
 struction  of  an  aerial  ropeway  over
 Rohtang  Pass  to  make  the  Scheduled
 areas  accessible  for  ten  months  in  8
 year;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Depaty  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  No  such  request
 has  been  received  from  the  Punjab
 Tribes  Advisory  Council,  but  a  pro-
 posal  for  an  aerial  ropeway  over  the
 Rohtang  Pass  has  been  made  by  the
 Punjab  Government.  They  desire  to
 take  it  up  during  the  Third  Five  Year
 Plan.

 (b)  It  has  been  informally  suggest-
 ed  to  the  Stste  Government  that  if
 they  consider  it  necessary,  they  may
 undertake  a  survey  of  the  scheme.

 Basis  of  the  Regular  Temporary
 Establishment  List

 1609.  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  ratio  of  persons  taken  from
 the  lists  of  initial  constitution  of
 Grade  I,  quasi-permanent  Assistants
 and  qualified  Assistants  as  compared
 to  the  ratio  of  4:3:  on  the  basis  of
 which  previous  R.T-E.  list  of  Assistantg
 bad  been  prepared;

 (b)  the  proportionate  increase  or
 decrease  in  the  present  ratio  for  each
 class  of  persons;

 (९)  precise  proportionate  decrease
 in  the  ratio  reserved  for  persons  con-
 firmed  in  the  initial  constitution  of
 Grade  I  ang  the  reservation  of  a
 special  quota  for  temporary  Assistants
 on  the  basis  of  43:1;  and
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 (a)  the  reasons  for  inclusion  of
 temporary  Assistants  in  this  list  and
 the  benefit  of  seniority  given  to  them
 over  and  above  all  other  categories
 of  persons  specially  those  confiremd  in
 the  initial  constitution  of  Grade—I?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (d).  It  is  presumed  that  the
 reference  is  to  the  Third  Regular
 Temporary  Establishment  List  of
 Assistants.  A  Statement  explaining
 the  position  in  detail  in  this  regard  is
 laid  on  the  Table.  [See  Appendix  ILI,
 annexure  No.  55.)

 Indten  Agricultura!  Research  Institute

 6i0.  Shri  B.  K.  Gaikwad:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  University  Grants
 Commission  Scholarships  for  Ph.D.
 students  of  Indian  Agricultural  Re-
 search  Institute,  New  Delhi  for  the
 year  1959-60;  and

 (b)  the  number  of  Scholarships
 reserved  for  the  Scheduled  Castes  and
 Scheduled  Tribes  for  the  year  1959-
 60?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Eight.

 (9)  No  Scholarships  are  reserved
 for  the  Scheduled  Castes  and  Sche-
 duled  Tribes  candidates.

 Pakistani  Nationals  in  Rajasthan
 ‘1611.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 tw  state:

 (a  whether  it  is  a  fact  that  infiltra-
 tion  of  people  without  passports  in
 Rajasthan  from  West  Pakistan  has
 increased  during  1959;

 (b)  whether  it  is  also  a  fact  that
 many  Pakistanis,  who  entered  Rajas-
 than  with  passports,  have  remained  in
 Rajasthan  in  spite  of  the  fact  that  the
 periog  of  their  validity  has  expired;
 and

 (९)  if  so,  the  steps  taken  so  far  for
 the  repatriation  of  those  whose
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 period  of  stay  has  expired  and  those
 who  have  entered  without  passports,
 and  also  to  stop  the  entry  into  Rajas-
 than  of  unauthorised  persona  from
 West  Pakistan?

 The  Minister  of  Btate  in  the  Mints-
 try  of  Home  Affairs  (  Shri  Datar):
 (a)  600  (c).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  available.

 South  Ind‘an  Languages  in  North
 Indian  Universities

 ‘3612.  Shri  0.  C.  Sharma:  Wil]  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  70l  on  the  22nd  August,
 २9589  and  state  further  progress  since
 made  in  regard  to  making  arrange-
 ments  for  the  study  of  South  Indian
 Languages  in  the  Universities  of  North
 India?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  A  statement  giving
 the  requisite  information  is  given
 below.

 Statement

 The  University  of  Delhi  has  so  far
 appointed  the  following  staff:—

 Reader  l]  (Philology)

 Lecturers  4  (Tamil,  Telugu,
 Kannada  and  Malayalam)

 Library  Assistants  2
 The  University  will  appoint  another
 Reader  shortly.

 The  Aligarh  Muslim  University  has
 also  implemented  the  scheme.

 The  Academic  Council  of  Bombay
 University  will  prescribe  detailed
 courses  of  study  of  South  Indian
 Languages  shortly.

 Central  Asian  Antiquities  Museum,
 New  Delhi

 1613.  Shri  Narasimhan:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Department  of  Archaeology  have
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 handed  over  the  Central  Asian  Anti-
 quities  Museum  at  New  Delhi  to  the
 National  Museum  at  New  Delhi;  and

 (b)  if  so,  what  has  been  done  with
 the  gazetted  and  non-gazetted  staff  of
 the  Central  Asian  Antiquities
 Museum?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 का,  M.  Das):  (a)  Yes,  Sir.

 (b)  The  staff  has  been  distributed
 among  various  organisations  viz.
 National  Museum,  New  Delhi,  the
 Museum  Branch  and  Chemistry
 Branch  of  the  Union  Department  of
 Archaeology  at  Calcutta  and  Dehra
 Dune  respectively,  according  to
 requirements.

 Payment  of  Royalty  to  Delhi
 Corporation

 Shri  Assar:
 Shri  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 1614,

 (a)  whether  Government's  attention
 has  been  drawn  to  a  resolution  adopt-
 ed  by  the  Delhi  Municipal  Corpora-
 tion  on  the  30th  September,  1958,
 urging  that  the  royalty  realised  by
 the  Delhi  Administration  from  red
 morrum,  badarpur,  stones,  chips,
 yamuna  sand,  etc.,  excavated  from
 within  Corporation  limits  be  paid  to
 the  Corporation;  and

 (b)  if  so,  the  Government’s  reaction
 to  this  demand?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  Government  has  been  recover-
 ing  royalty  under  the  Punjab  Land
 Revenue  Act,  ‘1887,  as  extended  to
 Delhi,  and  the*Delhi  Minor  Minerals
 Rules,  1988,  but  if  any  damage  is
 caused  to  the  property  or  land  owned
 by  the  Corporation,  it  can  claim  com-
 pensation.

 Appointment  of  Retired  Judges  en
 Election  Tribunals

 6i5.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Law  be  pleased  to
 state:

 (a)  the  total  number  of  retired
 judges  appointed  since  ist  April,  4957
 on  Election  Tribunals  under  Section
 86(3)  of  the  Representation  of  the
 People  Act;  and

 (9)  the  total  expenses  incurred  by
 the  Election  Commission  on  the
 Election  Tribunals  consisting  of  per-
 sons  other  than  retired  judges?

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  (a)  724  retired  High
 Court  Judges  were  appointed  Members
 of  Election  Tribunals  under  Section
 86(3)  of  the  Representation  of  the

 people
 Act,  95l,  since  the  Ist  April,

 ‘1957.

 (b)  The  total  expenditure  incurred
 on  Election  Tribunals  other  than  those
 presideq  over  by  retired  High  Court
 Judges  upto  the  30th  September,  1959,
 is  Rs.  -1,80,020.0¢  nP.

 Rockefeller  Fund
 1616,  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Finance  be  pleased  to
 state  the  allocation  of  the  grant  from
 Rockefeller  Fund  in  India  in  1958-59
 to  each  State?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  Rockefeller
 Foundation  is  a  private  philanthropic
 organisation  chartereg  in  U.S.A.  with
 the  moto  “To  promote  the  well  being
 of  mankind  throughout  the  world”
 and  has  been  working  in  India  since
 1920.  The  Foundation  apportions
 available  funds  at  the  beginning  of
 the  year  to  the  various  divisions  of
 the  Foundation  such  as  medical,  edu-
 cation,  public  health  agriculture,
 humanities,  social  sciences  etc.  The
 main  assistance  rendered  by  the
 Fundation  is  in  the  form  of  fellow-
 ships  and  travel  grants  to  individuals
 and  grants-in-aid  to  institutions  in
 the  various  flelds  of  activities.  The
 assistance  is  not  on  the  pattern  of  a
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 government  to  government  aid.  The
 grants  authorised  for  parties  in  India
 during  1988-59  roughly  amount  to
 $1,842,853.

 Artificial  Rain-making  Centres

 ‘1617.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 the  nature  of  steps  taken  to  establish
 two  centres  at  Agra  and  Jaipur  for
 carrying  on  experiments  in  artificial
 rain-making?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  The  setting  up  of  two
 cloud-seeding  centres  at  Agra  and
 Jaipur  has  recently  been  approved.
 Action  is  being  taken  to  organise  the
 work,  which  is  likely  to  commence
 during  2960  monsoon  season.

 Defence  Electronic  Convention  at
 Bangalore

 6I8.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  Defence  Electronic
 Convention  held  at  Bangalore  recent-
 ly  produced  any  scientific  paper;  and

 (b)  whether  any  suggestions  have
 been  put  forward  to  attain  self-suffi-
 ciency  in  electronic  equipment  and  in
 instrumentation?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.  Over
 40  scientific  and  technical  papers  were
 presented  at  the  Electronics  Conven-
 tion  held  recently  at  Bangalore.  These
 Papers  were  grouped  under  various
 technical  sections.

 (b)  The  following  major  sugges-
 tions  were  made  by  the  Convention:—

 (i)  Type  approval  of  indigenous
 components  with  a  view  to
 utilising  and  corporating  them
 in  the  Defence  Electronics
 equipments  and  instruments.

 (ii)  Conduct  of  accelerated  Re-
 search  and  Development  effort
 for  developing  techniques  and
 materials  for  manufacture  of

 miniaturised  and  special  com-
 ponents  in  the  country.

 (iii)  Streamlining  of  procedures  to
 expedite  production,

 Sports  Fields  and  Parks  in
 Cantonments

 1619,  Shri  M.  BR.  Krishna:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  Cantonments  in
 the  country  where  the  Cantonment
 Authorities  have  provided  sports  fields
 and  play  parks  for  the  youth  and
 children  residing  within  Cantonment
 limits;

 (b)  the  number  of  play  flelds  pro-
 vided  for  the  people  in  Secunderabad
 Cantonment;  and

 (c)  what  provision  has  been  made
 for  providing  these  facilities  in
 Cantonment  areas  in  the  Five  Year
 Plans?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  47  Cantonments
 out  of  a  total  of  61  have  either  sports
 fields  or  Play  Parks  or  both.

 (b)  Two  Play  fields  have  been
 leased  out  to  the  Hyderabag  State
 Central  Sports  Board  for  conducting
 Tournaments  Matches  etc.

 (c)  Government  have  so  far  sanc-
 tioned  special  grants-in-aid  to  the
 Cantonment  Boards  to  the  extent  of
 Rs.  81,251  for  construction  of  playing
 fields  and  parks  during  the  Second
 Five  Year  Plan  period,  in  addition  to
 what  the  Boards  have  themselves
 sanctioned  from  their  own  resources.

 Additional  sports  flelds  are  proposed to  be  provided  in  AL  Cantonments  and
 additional  play  parks  in  25  Canton-
 Ments  during  the  remaining  period  of
 the  Second,  and  Third  Five  Year
 Plans.

 Committee  of  Secretaries
 62¢,  Shri  Damani:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  whether  the  Government  have

 set  up  a  Cemmittee  of  Secretaries  to
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 screen  all  orders  for  plant  and  equip-
 ment  to  be  placed  on  a  single  country
 or  single  firm  basis;

 (b)  if  so,  whether  the  Committee
 bas  started  its  work;  and

 (c)  what  efforts  are  being  made  to
 smoothen  the  working  of  the  Com-
 mittee  in  arriving  at  its  decisions?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c).  No
 Standing  Committee  as  such  has
 been  set  up.  For  deciding  important
 individual  cases,  ad  hoc  committees  at
 the  appropriate  level  may  be  set  up
 as  and  when  the  need  arises.  These
 committees  will  function  under  the
 general  or  specific  directives  that  may
 be  given  to  them  by  Government  in
 this  behalf.

 Small  Savings  Collections

 Shri  Damani:
 Shri  Padam  Dev:
 Shri  Panigrahi:

 462l.  <  Shri  Bibhuti  Mishra:
 Shri  Hem  Raj:
 Shri  Parulekar:
 Shri  9,  0.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  lay  a  statement  on  the
 Table  showing  gross  and  net  Small
 Savigs  collections  (State-wise)  for
 the  following  periods:

 (i)  from  Ist  April,  956  to  3ist
 March,  ‘1957;

 (ii)  from  Ist  April,  957  to  3st
 March,  1958;

 (iii)  from  Ist  April,  4958  to  3ist
 March,  1959;  and

 (iv)  from  Ist  April,  959  upto-date?

 The  Minister  of  Finance  (Shri
 Morarjji  Desai):  A  statement  is  laid
 on  the  Table  of  the’  House.  [See

 Appendix,  III,  annexure  No.  58.]

 Remittances  to  Foreign  Countries

 Shri  038:
 wef  Shri  K.  U.  Parmar:
 Wilt  the  Minister  of  Finance  be

 pleased  to  lay  a  satement  on  the  Table
 showing  ful}  statistical  information  of
 remittances  made  abroad  by  foreign
 and  foreign-cum-Indian  trading
 houses  in  this  country  out  of  profits
 made  by  them  in  this  country  during
 the  last  5  years?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  A  statement  showing
 the  information  for  the  three  years
 1956-57  to  1958-59  is  laid  on  the  Table
 of  the  House.  [See  Appendix  II,
 annexure  No.  57].  Information  for  the
 earlier  periods  is  not  available.

 Joint  Cadre  Scheme  in  Tripura
 ‘1623.  Shri  Dasaratha  Deb:  Wil)  the

 Minister  of  Home  Affairg  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  for  a  “Joint  Cadre
 Scheme”  for  the  non-gazetted  staff  of
 the  Medical  as  well  as  Engineering
 Departments  of  the  Tripura  Territorial
 Council  and  Tripura  Administration;

 (b)  if  so,  whether  prior  consent’  of
 the  Chairman,  Tripura  Territorial
 Counci]  hag  been  obtained;  and

 (c)  whether  adoption  of  such  a
 “Joint  Cadre  Scheme”  would  entail
 powers  on  the  Tripura  Territorial
 Council  in  matters  of  appointment  of
 its  staff?

 The  Minister  of  Home  Affairs  (Shri
 6.  B.  Pant):  (a)  to  (०).  The  Gov-
 ernment  have  considered  the  feasibili-
 ty  of  forming  combined  cadres  for
 the  non-gazetted  staff  under  the
 Medical  and  Engineering  departments
 of  the  Tripura  Administration  and
 the  Territorial  Council  and  have  been
 advised  that  it  is  not  possible  to  form
 such  cadres  under  the  provisions  of
 the  Territorial  Councils  Act,  ‘1956.  It
 is,  however,  open  to  the  Council  to
 request  the  Central  Government  to
 place  the  services  of  the  required
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 humber  of  medical  public  health  and
 engineering  staff  at  the  disposal  of
 the  Council.  This  position  has  been
 brought  to  the  notice  of  the  Territorial
 Councils,

 Development  Schemes  in  Agartala
 48M.  Shri  Dasarathe  Deb:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  what  are  the  development
 achemes  implemented  in  Agartala
 Town  during  the  Second  Five  Year
 Plan  period  so  far;  and

 (b)  the  schemes  that  remain  to  be
 implemented?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  information  §  is  being
 coHected  and  will  be  laid  on  the  Table
 of  the  House.

 Rehabititation  of  Triba]  Jhumias

 1625.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 ९०  state:

 (a)  the  number  of  land  disputes
 that  arose  during  rehabilitation  of
 tribal  Jhumias  in  each  division  of
 Tripura  since  955  so  far;

 (b)  the  causes  of  these  disputes;
 and

 (९)  the  steps  taken  to  end  these
 disputes?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  The  number  of  land
 disputes  in  respect  of  tribal  Jhumias
 in  each  Sub-Division  of  Tripura  for
 the  period  ‘1953-54  upto  date  is  as
 follows:

 Name  of  Sub-Division  Number
 of

 disputes
 1  a

 1  Udaipur  ~S
 2  Sabroom  22
 3.  Belonie  Fi  ce  4
 &  Amarpur  3
 §.  Sornamara  Na
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 6.  Khowai  के  a
 7.  Kamalpur  है  नि  70
 8.  Dheramnegar  वि  3
 9.  Sader.  Nil

 to.  Kailashahar  7
 Tota.  43

 (b)  Encroachment  on  land  belong-
 ing  to  the  other  party  and  boundary
 disputes  between  Jotedars  and
 Jhumias.

 (c)  Out  of  43  cases,  29  have  been
 settled  with  the  intervention  of  Gov-
 ernment  officials  and  the  plots  of  land
 clearly  demarcated.  Efforts  aré  Being
 made  to  settle  the  remaining  cases  in
 the  same  manner.

 Structural  Conservatien  of  Ancient
 Monuments

 1626.  Shri  Narasimhan:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  Department  of
 Archaeology  have  brought  out  any
 handbook  on  the  structural  conserva-
 tion  of  ancient  monuments;

 (b)  if  so,  whether  a  copy  of  it  will
 be  Jaid  on  the  Table;  and

 (c)  what  steps  have  been  taken  to
 popularise  the  book  in  the  States?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 का,  M.  Das):  (a)  Yes,  Sir.

 (b)  A  copy  of  a  hand-book  “Con-
 servation  Manual”  has  been  placed  in
 the  Parliament  Library.

 (ce)  Copies  of  the  hand-book  have
 been  supplied  to  such  of  the  States  as
 have  asked  for  it.  In  view  of  the
 limited  scope  of  the  book,  no  special
 steps  are  considered  necessary  to
 popularise  it.

 Extension  of  Service  of  Superannuated
 Government  Employees

 1627,  Shri  Ram  Garib:  Will  the
 Minister  of  Home  Affaizs  be  pleased
 to  state:

 (a)  the  number  of  officers  who  have
 been  granted  extensions  cf  service
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 after  the  age  of  sixty  both  in  the
 Government  of  India  offices  in  Delhi
 and  New  Delhi  during  ‘1958-59;

 (०)  whether  it  is  in  conformity
 with  Government  policy  of  granting
 extensions;  and

 (e)  what  are  the  special  qualifica-
 tions  held  by  the  officers  and  special
 circumstances  which  prompted  Gov-
 ernment  to  extend  their  services?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  it  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Acquisition  of  Land  in  Delhi
 1628.  Shri  Ram  Garib:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Commissioner,  De.hi  is  the  pro-
 per  authority  for  the  acquisition  of
 land  in  Delhi  and  not  the  Commis-
 sioner,  Delhi  Municipal  Corporation;

 (b)  whether  it  is  a  fact  that  the
 Low  Income  Societies  are  asked  by
 the  Chief  Commissioner  to  get  a  ‘No
 Objection’  certificate  from  the  Cor-
 poration  before  any  action  is  taken  on
 their  applications  for  acquisition  of
 land  for  the  Society;

 (c)  whether  the  Chief  Commissioner
 could  also  get  a  ‘No  Objection’  certi-
 ficate  from  the  Corporation  direct  to
 facilitate  matters;

 (d)  which  is  the  authority  to  guide
 such  societies  whether  the  particular
 sites  are  for  house  building  and  have
 not  been  acquired  by  any  one;  and

 (e)  whether  it  is  incumbent  on  such
 societies  to  get  Khasra  numbers  and
 Shajaras  of  villages  from  Patwaris
 before  approaching  the  authorities  for
 acquisition,  or  it  could  be  done  by
 the  Chief  Comm/ssioner’s  Office  direct
 administratively  to  expedite  matters?

 The  Minister  of  Home  Affairs  (Shri
 ्.  8,  Pant):  (a)  Yes.

 a)  Yea,

 (6)  No.
 (d)  Information  is  available  in  the

 office  of  the  Municipal  Corporation  of
 Delhi  regarding  the  use  of  any  perti-
 cular  piece  of  land.  In  regard  to  the
 ownership,  information  is  available
 with  the  village  patwari.

 (e)  As  the  land  to  be  acquired  can
 be  indicated  only  in  terms  of  Khasra
 numbers,  Shajaras  etc.,  the  Societies
 have  to  obtain  the  relevant  informa-
 tion  themselves  before  moving  the
 Chief  Commissioner  to  acquire  the
 required  land.

 Migration  of  Scientists  from  Kerala

 Shri  A,  ह  Gopalan: 1629.
 {  shai  Kunhan:

 Will  the  Minister  of  Solentific  Re-
 search  and  Cultural  Affairs  be
 pleased  tostate:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  scientists  and  technologists
 are  migrating  from  Kerala  to  other
 States;  and

 (b)  if  so,  the  reasons  for  their
 migration?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  No,  Sir.

 (b)  Does  nob  arise.

 भारत  में  विदेशी

 १६३०.  भी  सरजू  पाण्डेय:  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  जनवरी,  १६५६  के  बाद  से  सरकार

 को  ऐसे  कितने  मामलों  का  पता  लगा  है  जिनमें

 कुछ  विदेशी  अपने  पारपत्र  की  अवधि  समाप्त

 होने  के  पश्चात  मारत  में  ठहरे  रहे;  शौर

 (ख)  वे  लोग  किन-किन  देशों  के

 शागरिक  थे?

 गूह-कार्य  मंत्री  (सी  गो०  ब०  पम्त)  :

 (क)  शौर  (ख).  सूचना  इकटूठी  की  जा  रही

 है  भर  मिलने  पर  ay  समा-पटल  पर  रखा
 दी  जाएगी।
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 Rehabilitation  of  Beggars  in  Dethi
 68i,  Shri  P,  C.  Borooah:  Will  the

 ‘Minister  of  Heme  Affairs  be  pleased  to
 stata:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  approved  the
 extension  of  the  provisions  of  the
 Bombay  Beggars  Act  to  Delhi;  and

 (b)  if  so,  the  steps  proposed  to
 rehabilitate  the  beggars?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  and  (b).  The
 question  of  extending  the  Bombay
 Beggars  Act  to  Deshi  is  under  con-
 sideration.

 Urban  Areas  in  Delhi
 1632,  Shri  ह  C.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  declare  58
 colonies  and  villages  hitherio  paris
 of  rural  areas  as  urban  areas  oi  Delhi;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Home  Affairs  (Shri

 G.  B.  Pant):  (ay  and  (b),  The  Muni-
 cipal  Corporation  of  Delhi  has  passed
 a  resolution  to  this  effect  in  August,
 1959,  a  copy  of  which  is  laid  on  the
 Table.  [See  Appendix  III,  annexure
 No,  58.)  The  approval  of  the  Central
 Government  under  section  507  of  the
 Delhi  Municipal  Corporation  Act,  ‘1957,
 is  being  conveyed  to  the  Corporation.

 Purchase  of  Raw  Materials  for  Steel
 Plants

 ‘1683.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  the  present  organisational  set-
 up  of  purchase  of  raw  materials  for
 our  steel  plants  through  Hindustan
 Steel  Limited;

 (b)  the  number  of  occasions  when
 production  was  hampered  at  Rourkela
 and  Bhilai  for  want  of  raw  materials
 since  they  started  production;  and

 (९)  the  action  taken  by  Government
 to  ensure  regular  supplies  to  Hindu-
 stan  Steel  Limited?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Hindusian  Steel  Limited  have  separate
 Purchase  Organisations  at  each  of  the
 three  steel  plants.  They  also  have
 a  Central  Purchase  Organisation  at
 Calcutta.  The  purchase  of  iron  ore
 and  lime-stone  is  looked  after  by  the
 Central  Purchase  Organisation.  The
 distribution  of  coal  is  done  by  the
 Coal  Controller.  Hindustan  Steel
 Limited  have  a  Deputy  Chief  Adviser
 (Coal)  with  necessary  staff  at  Dhan-
 bad  for  making  arrangements  for  the
 supply  of  coal  to  the  steel  plants.
 Other  raw  materials  are  purchased  by
 the  respective  purchase  organisations
 of  the  projects.

 (b)  There  has  not  been  any  occasion
 when  production  at  Rourkela  and
 Bhilai  has  been  hampered  for  want
 of  raw  materials.

 (c)  Does  not  arise.

 Kidnapping  of  Baby  from  Hospital
 Shri  Ram  Krishan  Gupta:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 1634,

 (a)  whether  it  is  a  fact  that  a  new-
 born  baby  was  kidnapped  by  a  woman
 from  the  Labour  Room  of  the  Girdhari
 Lal  Maternity  Hospital,  Delhi  on  the
 30th  November,  1959;  and

 (b)  if  so,  whether  police  search  has
 succeeded  in  tracing  the  baby?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes.

 (b)  Yes,  the  baby  has  been  recover-
 ed  and  rostored  to  its  mother.

 'शबद्रीय  महत्व  की  शिक्षा  संस्पायें

 १६३५.  भरी  भश्त  बर्दान :  कया  शिका
 मंत्री  ३  सितम्बर,  १६५९  के  श्रतारांकित
 प्रश्न  संख्या  २१३०  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि झखिल  भारतीय
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 महत्व  की  राष्ट्रीय  शिक्षा  संस्थाओं  के  बारे
 में  सरकार  को  परामर्श  देने  के  लिये  कुछ  समय,
 पूर्ण  नियुक्त  की  गई  विशेष  समिति  ने  इस  बीच
 झपने  काम  में  जया  प्रगति  की  है?

 शिक्षा  मंद्री  (डा०  का०  ला०  औमाली )  :

 €  सितम्बर,  १६५६,  को  नई  दिल्‍ली  में

 हैं;  सलाहकार  समिति  की  पहली  बैठक
 में  किये  गये  निश्चयों  के  भ्रनुसार  सम्बन्धित

 सूचनाएं  प्राप्त  करने  के  लिये  उच्च  शिक्षा
 की  कुछ  विष्िष्ट  संस्थाभ्रों  को  एक  प्रइ्नावलि
 भेजी  जा  रही  है,  इन  पर  ही  समिति  का  कार्य
 झाधारित  होगा  |

 .  गढ़वाल  में  गोपेश्जर  का  संदिर

 १६३६.  थ्री  भक्त  बहान:  गया  ई  तानिक

 झतुतंधान  झोर  सांस्कृतिक  कार्य  मंत्री  ५
 दिसम्बर,  १६४८  के  ग्रतारांकित  प्रदन  संख्या
 €  ८५३  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  गढ़वाल  जिले  में  स्थित
 गीपेदवर  के  मंदिर  के  जीणड्वार  के  प्रइन  के
 आरे  में  इस  बीच  कोई  निर्णय  किया  गया
 है;  भौर

 (ख)  उस  निर्णय  के  श्रनुसार  क्‍या  कोई
 कार्यवाही  की  जा  रही  है?

 जेजानिक  प्रतुतंधास  धौर  सास्कृतिक-
 "

 कार्य  मंत्री  (श्री  हुसापून  कबिर)  (क)
 भ्रौर  (ल).  मंदिर  का  निरीक्षण  हो  चुका  है  t
 उसके  संरक्षण  झर  मरम्मत  के  सवाल  पर
 विचार  हो  रहा  है।

 झफ़शलगढ़  में  भूतपूर्व  तेनिकों  की  बस्ती

 १६३७.  थी  भक्त  दहम  क्या  प्रतिरक्षा
 मंत्री  १०  दिसम्बर,  १६९५८  के  प्रतारांकित
 श्रष्न  संख्या  १२६०  के  उत्तर  के  संग्ंध  में

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  उत्तर  प्रदेश  के  जिला  बिजनौर
 में  प्रफअलगढ़  में  भूतपूर्व  सैनिकों  की  बस्ती

 में  विकास  झौर  उन्नति  के  लिये  भव  तक
 कौन  से  काम  पूरे  किये  गये  हैं  ;

 (ख)  इस  बस्ती  के  पूर्ण  विकास  के
 लिये  कौन-कौन  से  काम  अभी  भ्रधूरें  पड़े
 हें;

 (ग)  इन  दोष  कामों  के  कब  तक  पूरा
 हो  जाने  की  आशा  है;  और

 (घ)  इन  कामों  को  शीध्र  से  शीघ्र

 ' पूरा  करने  के  लिये  क्या  विशेष  कदम  उठाये
 जा  रहे  हैं?

 प्रतिरक्षा  मंत्री  (शी  कृष्ण  मेसन):
 क)  नवम्बर,  १६५८  से  नवम्बर  १६५६
 तक  भूतपूर्व  सेनिकों  झक़बलगढ़  3पनिवेश
 में  यह  यह  काम  श्रौर  हो  पाए  हैं  _

 लगभग  ४२५  एकड़  भूमि  कृषि
 योग्य  बनाई  गई  है।  ४१  भूत-
 पब  सेनिक  श्रधिक  बसाए.  गए
 &  श्र  उन्हें  ४१  जोड़ी  बैल
 दिए  गए  हैं।  स्वच्छ  चीनी  के
 कारखाने  के  लिए  इमारत  तैयार
 हो  चुकी  है  प्रौर  कारखाने  ने
 काम  करना  शुरू  कर  दिया  है।
 एक  छोटा  डावधर  खोला  गया
 है।  एक  पंचायतघर  बनाया
 गया  है।  मुरगीखानों  को  उन्नति
 देने  के  लिए  एक  केन्द्र  खोला
 गया  है।  एक  जूनियर  हाई  स्कूल
 की  इमारत  बन  रही  है।

 (ख)  श्रमी  १४७५  एकड़  भूमि  कृषि
 योग्य  बनानी  बाकी  है।  एक  पंचायतघर
 बसने  वालों  के  लिए  २७२  मकान,  एक  जच्चा-
 खाना  सम्मिलित  दिलु  कल्याण  केन्द्र,  एक
 लोहारा  सम्मिलित  लकड़ी  का  कारखाना,
 एक  पशुचिकित्सालय  बनाना  बाकी  है।
 एक  छोटा  डाकघर,  चार  प्राईमरी  स्कूल,
 ४  बच्चों  के  खेल  के  मेदान  खोले  जाने  हैं।
 ग्रामीण  उद्योगों  को  चलाना  है।

 (ग)  तथा  (घ).  उपनिवेश  का  कमश:
 विकास  हो  रहा  है,  भौर  उपनियेद  में  प्रायादी
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 age  के  साथ-ताय  जैसे-जेसे  भ्रावश्यकता
 पढ़ती  है  विभिश्व  कार्य  सम्पन्न  हो  रहे  हैं।

 National  Council  for  Rural  Higher
 Education

 ‘1638,  Shri  Kunhan:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Nationa]  Council  for  Rural  Higher
 Education  conducted  an  examination  in
 July,  1959,  in  Delhi;

 (b)  if  so,  the  number  of  candidates
 who  appeared  in  the  examination;

 (c)  the  number  of  candidates  who
 were  declared  successful;

 (d)  the  number  of  those  who  have
 been  able  to  secure  jobs;  and

 (e)  the  efforts  made  to  see  that  the
 successful  students  get  proper  jobs?

 The  Minister  of  Education  (Dr.  K.L.
 Shrimali):  (a)  to  (९),  A  statement  is
 laid  on  the  Table.

 STATEMENT
 Nationa,  Councm  ror  RuraL  HIGHER

 Epucation

 (a)  The  National  Council  for  Rural
 Higher  Education  did  not  conduct  any
 examination  in  July,  1959,  in  Delhi.
 It,  however,  conducted  an  All-India
 examination  in  the  Diploma  Course
 in  Rural  Services  in  April-May,  1959,
 and  Jamia  Rural  Institute  was  one  of
 the  several  centres.  The  results  were
 declared  on  the  l3th  June,  1959,

 (b)  Out  of  a  total  of  235,  25  candi-
 dates  appeared  from  the  Jamia  Rural
 Institute  Centre.

 (c)  Of  these  twenty-five,  20  candi-
 dates  were  declared  successful.

 (d)  So  far  as  information  is  avail-
 able,  one  candidate  out  of  these  twenty
 from  the  Jamia  centre,  and  43  out  of
 i38  from  other  centres,  have  been  able
 to  secure  jobs.

 (e)  On  the  advice  of  the  Ministry
 of  Community  Development  and  Co-
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 operation,  the  Ministry  of  Education
 circulated  the  names  oc  the  successful
 candidates  to  the  Development  Caom-
 missioners  in  the  States  and  the
 Union  Administrations.  The  usual
 procedure  is  that  these  students  should
 register  themselves  with  the  Employ-
 ment  Exchange  and  the  students  were
 advised  to  do  so.  The  posts  under
 the  Development  programme  in  Delhi
 State  being  limited,  these  students
 have  also  to  try  in  other  States.  The
 Diploma  has  been  recognised  by
 several  State  Governments  as  equiva-
 lent  to  the  first  degree  of  a  recognised
 University  for  purposes  of  employ-
 ment,  and  the  students  are  eligible  for
 jobs  for  which  the  B.A.  degree  is  the
 minimum  qualification,  and  they  have
 to  take  their  chance  with  other  candi-
 dates.

 भारतीय  प्रशासनिक  सेथा  को  विशेष  भर्ती

 १६३९.  शी  स०  सा०  दशिवेत्ते:  क्‍या

 गृह-का्म  मंत्री  यह  बताने  की  कपा  करेंगे

 किः|

 (क)  १६५६  में  हुई,  भारतीय  प्राशास-
 निक  सेवा  की  विशेष  भर्ती  की  परीक्षा  में
 सफल  हुए  ऐसे  उम्मीदवारों  की  संख्या  कया  है
 जिन्हें  श्र्ब  तक  नियुक्ति  के  भादेश-पत्र  नहीं
 मिले  हैं;  ध्रौर

 (ख)  इतनी  देर  के  क्‍या  कारण  हैं  ?

 गुह-कार्य  मंत्री  (भी  शो०  Wo  पन्‍्त)  :

 (क)  पांच  1

 (ख)  खुली  विशेष  मर्ती  के  सफल  उम्मी-
 दवारों  को  राज्य  सरकारों  ने  झपने  भ्राई०
 Yo  ऐस०  काडर  के  उपलब्ध  रिक्त  स्थानों
 पर  नियुक्त  कर  लिया  है।  बाकी  पॉच
 तम्मीदवारों  को  मी  भपने  झ्राई०ए०ऐस०
 काडर  में  लेते  के लिये  उनसे  झब  भौ  कहा  जा

 रहा है।
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 Banks

 Shri  Nagi  Reddy:
 186,  <  Shri  9.  झ,  Rac:

 Shri  Raman:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  total  amount  of  import  and
 export  trade  handled  by  the  Indian
 banks  in  1958;  and

 (b)  how  does  it  compare  with  that
 of  the  years  956  and  ‘19577

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The
 value  of  imports  (estimated  on  the
 basis  of  a  sample  analysis)  and  of  ex-
 ports  financed  by  Indian  banks  dur-
 {ng  the  years  957  and  958  is  given
 in  the  table  below.

 (Rs.  in  crores)
 7957  958

 IMPORTS.  325°6  220°6
 EXPORTS.  ३  204°5  201  4

 Figures  for  the  year  956  are  not
 readily  available.

 Basic  School  Teachers
 ‘1641.  Shri  Kumbhar:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state
 the  number  of  teachers  in  basic
 schools  with  service  of  ten  years  or
 more  and  not  confirmed  under  the
 Union  Territory  Administrations?

 The  Minister  of  Education  (Dr.
 K,  L.  Shrimali):  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha  in  due
 course.

 Headmasters  of  High  Schools  in  Punjab

 i642.  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  financial  assistance
 is  given  or  proposed  to  be  given  to
 the  Punjab  Government  for  increase
 in  pay  scales  of  headmasters  of  higher
 grade  high  schools  in  Punjab;  and

 (b)  8  so,  the  amount  of  such  as-
 aistance  given  during  1988-597

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Ex-Servicemen  in  Kangra  ang  Hoshiar-
 pur  Districts

 1648.  Shri  Daljit  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  ex-servicemen
 in  Kangra  and  Hoshiarpur  districts  of
 Punjab  to  whom  land  has  been  ailot-
 ted  for  cultivation  so  far;  and

 (b)  the  nature  of  other  assistance
 given  to  them  so  far?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Kangra  9

 Hoshiarpur  3852

 (b)  The  other  assistance  given  to
 the  settlers,  which  varies  depending
 on  the  climatic  conditions,  nature  of
 the  soil,  extent  of  land  and  the  type
 of  settlers,  is  in  the  form  of  provision
 of  tractors,  bullocks,  implements,
 wells/tube-wells,  houses  and  common
 buildings  such  as  Panchayat  ghars,
 seed  stores,  dispensaries  and  schools.

 Scholarships  tn  Himachal  Pradesh
 i644.  Shri  8.  ्,  Ramaul:  Wil]  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  scholarships  of  various  types
 for  higher  and  technical  education
 awarded  to  students  are  not  paid  in
 time  in  Himachal  Pradesh;

 (b)  if  so,  what  are  the  reasons
 therefor;  and

 (c)  the  procedure  adopted  to  faci-
 litate  speedy  payments  to  needy  stu-
 dents?

 The  Minister  of  Home  Affairs  (Shri
 G.  छ,  Pant):  (a)  (b)  and  (ce),  In  some
 cases,  the  scholarships  could  not  be
 paid  in  time.  This  was  due  to  the
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 fact  that  the  procedure  adopted  in
 these  cases  was  rather  elaborate.  The
 question  of  simplifying  the  procedure
 is  under  consideration.

 Joint  I.4.8.  and  LP.S.  Cadre  for  Delhi
 and  Himachal!  Pradesh

 1665,  Shri  S.  बे,  Ramanl:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  when  the  posts  in  the  Joint  I,A.S.
 cadre  for  Delhi  and  Himachal  Pra-
 desh  will  be  initially  filled;  and

 (b)  when  the  Joint  cadre  of  IPS.
 will  be  created?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Four  officers  have  al-
 realy  been  appointed.  The  remaining
 posts  will  be  filled  up  in  due  course.

 (b)  The  question  is  under  considera-
 tion.

 सिविल  सच्जाई  मौर  बिक्री  कर  विभाग

 १६४६.  भी  सबल  3  भाकर  :  क्या  एृह-
 कार्ये  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  दिल्ली  प्रशासन
 का  प्रतेतिक  संभरण  (सिविल  सप्लाइय)
 तथा  बिक्री  कर  विभाग  अब  भी  प्रस्थापी पी  विभाग
 समझे  जा;  हैं;  भौर

 (ख)  यदि  हां,  तो  इसके  के  क्‍या
 कारण  हैं  ?

 गृह-का्ई  मंजी  (भी  गो०  ब०  परत) :
 (क)  जी  हाँ।

 (ख)  इत  दोनों  विभागों  को  स्थापित
 करते  समय  इतका  काम  स्थायी  नहीं  समझा
 गया  था  प्रौर  इसी  लिये  इन्हें  श्रस्थायी  रखा
 गया।  हाल  ही  में  सरकार  को  इन  विभागों

 प्को  स्थायी  घोषत  करने  के  बारे  में  सुझाव
 मिला  है  और  इस  मामले  पर  गौर  किया  जा
 रहा  है।

 to
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 Bhilai  Steel  Plant

 1641,  Shri  Daljit  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fael  be
 pleased  to  state:

 (a)  whether  the  second  blast  furnace
 in  the  Bhilai  Steel  Plant  will  be  com-
 missioned  in  scheduled  time;  and

 (p)  if  not,  the  reasons  therefor?

 ghe  Minister  of  Steel,  Mines  and
 Fue!  (Sardar  Swaran  Singh):  (a)  The
 second  blast  furnace  at  Bhilai  is  ex-
 pected  to  go  into  production  scmetime
 towards  the  end  of  December,  1959.

 (Pp)  Does  not  arise.

 Ipcome-tax  Collections  in  Punjab
 f  Shri  Daljit  Singh: 1648.  Shri  dD  0.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  figures  of  assessments  and
 collections  of  income  tax  circles  for
 the  year  1958-59  in  Punjab;

 (Pp)  the  reasons  if  any  in  increase  or
 decrease  in  the  collection  in  different
 circles  of  Punjab;  and

 (¢)  the  total  number  of  assessees
 circle-wise  for  the  same  period?

 ‘he  Minister  of  Finance  (Shri
 Mofarji  Desai):  (a)  to  (c).  The  re-
 quired  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible.

 N.C.C.  in  Himachal  Pradesh

 1649.  Shri  Daljit  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  strength  of  the  National
 Cadet  Corps  in  Himachal  Pradesh  at
 present;  and

 (p)  the  number  of  divisions  fune-
 tioning  there?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  All
 three  Divisions  of  the  National  Cadet
 Corps  viz.  Senior  Division,  the  Junior
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 Division  and  the  Girls  Division  are
 functioning  in  Himachal  Pradesh.  The
 actual  strength  of  the  NCC  in  that
 State  on  80-l-959  was  88  under:

 SENIOR  DIVISION  CADETS
 Army  Wing  42

 JUNIOR  DIVISION
 Army  Troops  1014

 GIRLS  DIVISION
 Junior  Wing  298

 Total:  1,454

 This  is  against  an  authorised
 strength  of  1,723  cadets.  The  decision
 to  increase  the  authorisei  strength
 from  360  to  723  cadets  was  taken
 only  in  October,  ‘1959  and  it  is  expect-
 ed  that  the  deficiencies  will  soon  be
 made  up.

 Road  from  Brari  to  Coronation  Pillar,
 Delhi

 1650.  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Deputy
 Commissioner,  Delhi  has  submitted  a
 report  to  the  Government  for  the
 construction  of  a  pucca  road  from
 Village  Brari  to  Coronation  Pillar
 (Delhi);

 (b)  whether  it  is  a  fact  that  nothing
 has  been  done  so  far  in  this  connec-
 tion;  and

 (c)  if  so,  what  steps  Government
 propose  to  take  in  the  matter  keep-
 ing  in  view  the  importance  of  the
 road?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  to  (c):  The  necessity
 for  such  a  road  was  brought  to  the
 notice  of  the  Deputy  Commissioner,
 Delhi,  when  he  visited  the  flood  affect-
 ed  areas  in  Brari  village  after  the  re-
 cent  floods  in  the  Yamuna.  As  the
 matter  fell  within  the  responsibility
 of  the  Municipal  Corporation  of  Delhi,
 the  Deputy  Commissioner  took  up  the
 ‘matter  with  that  body.  The  Corpora-
 tion  authorities  have  since  sent  a

 ‘acheme  for  the  construction  of  the  road

 to  the  Ministry  of  Transport  and  Com-
 munications.  As  most  of  the  area  gets
 submerged  during  the  floods,  the  align-
 ment.  of  the  road  is  under  scrutiny  by
 technical  experts.  The  scheme  will  be
 Considered  by  Government  after  the
 alignment  has  been  settled.

 Colombo  Plan  Meeting
 ‘1651.  Shri  P.  G.  Deb:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:

 (a)  whether  a  meeting  of  the
 Colombo  Plan  countries  was  held  re-
 cently  in  Indonesia;  and

 (b)  if  so,  the  details  of  the  subjects
 discussed?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Siz.

 (b)  The  draft  report  of  the  meeting
 is  awaiting  ratification  by  the  member
 countries  and  is  expected  to  be  pub-
 lished  in  January,  1960.

 Copies  of  the  report  will  be  placed
 in  the  Parliament  Library  as  usual  in
 due  course.

 Financial  irregularities  in  Aligarh
 Muslim  University
 Shri  M.  Banerjee:

 1652.  <  Shri  Khushwagqt  Rai:
 L  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  some  financia)]  irregu-
 larities  have  been  reported  in  the
 Aligarh  Muslim  University;

 (b)  if  so,  whether  a  Committee  has
 been  appointed  to  enquire  into  them;
 and

 (c)  the  composition  of  this  Commit-
 tee?

 The  Minister  of  Education  (Dr,  x  L.
 Shrimali):  (a)  Yes,  Sir.

 (9)  The  Executive  Council  of  the
 University  has  appointed  a  Committee
 for  the  purpose,

 (c)  l.  Professor  G.  C.  Chatterjee,
 2.  Professor  A.  R,  Wadia.
 3.  Shri  Kartar  Singh  Malhotra.
 4,  Shri  R.  फ्  Naik.
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 १६  kes.

 OBITUARY  REFERENCE

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Dr.  B.
 Pattabhi  Sitaramayya,  who  passed
 away  this  morning  at  Hyderabad  at
 the  age  of  79.

 He  was  a  great  patriot  and  suffered
 for  the  freedom.  He  made  great  sac-
 rifice  nd  underwent  a  lot  of  suffering
 in  the  freedom  struggle.  He  was  one
 of  the  greatest  sons  of  Andhra  Pra-
 desh  and  architects  of  India’s  free-
 dom.

 Dr.  Sitaramayya  was  a  Member  of
 the  Constituent  Assembly  during  the
 years  1948-49  and  of  the  Provisonal
 Parliament  thereafter.  He  also  serv-
 éd  as  Governor  of  Madhya  Pradesh
 during  952—57.

 We  deeply  mourn  the  loss  of  this
 great  friend  and  I  am  sure  the  House
 will  join  me  in  conveying  our  condo-
 lences  to  the  bereaved  family.

 The  House  may  kindly  stand  in
 silence  for  a  minute  to  express  its
 sorrow.

 The  Members  then  stood  in  silence
 for  a  minute.

 12.02  hrs,

 QUESTION  OF  PRIVILEGE

 Mr.  Speaker:  I.  have  received
 notice  of  a  motion  of  privilege  by  Shri
 Vajpayee  relating  to  the  Defence
 Minister’s  public  announcement  about
 the  national  service  scheme  before
 taking  the  House  into  confidence.  It
 says  that  the  hon.  Defence  Minister
 has  stated  that  he  was  trying  to  orga-
 nise  or  give  compulsory’  military
 training  in  educational  institutions
 and  so  on.  What  is  the  matter?  When
 had  he  to  make  any  such  statement
 while  the  Parliament  was  in  session?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Not  that  I  am  aware
 of.  I  think  the  statement  refers  to
 the  speech  made  on  the  NCC  day
 when  after  the  Governor  of  Bombay

 had  spoken  a  reference  was  mate  to
 the  expansion  of  the  NCC,  the  size
 of  which  is  not  limited  by  Parlia-
 ment.  The  expansion  is  within  the
 oCC  Act  XXXI  of  948  and  it  is  to
 bring  a  larger  number  of  boys  under
 training,  especially  having  regard  to
 the  requirements  of  more  disciplined
 populations.  It  is  well  within  the
 Act.  There  is  no  national  service
 scheme  in  the  sense  unders‘ood.  The
 hon.  Member  has  also  referred  to
 my  anticipating  a  Resolution  that  is
 to  be  discussed  in  this  House.  For
 one  thing,  that  Resolution  was  not
 on  the  Table  when  I  made  that
 speech.  Secondly,  it  relates  to  a
 different  subject  which  may  have
 some  relation.

 I  would  have  thought  that,  Mr.
 Speaker,  with  great  respect,  the
 House  would  welcome  this  attempt  at
 the  expansion  of  the  NCC  rather  than
 considering  it  as  a  breach  of  privi-
 lege.

 Shri  Vajpayee  (Balrampur):  There
 is  no  doubt  that  the  House  would
 have  welcomed  the  announcement
 made  by  fhe  Defence  Minister  but  it
 should  have  been  made  in  the  House
 and  not  outside,  when  Parliament  is
 in  session.  The  Lok  Sabha  is  at
 present  seized  with  a  non-official
 Resolution  moved  by  my  friend  Shri
 Prakash  Vir  Shastri  that  compulsory
 military  training  should  be  imparted
 to  the  youth.  The  hon.  Defence  Min-
 ister  announced  in  Bombay  the  Gov-
 ernment’s  decision  that  a  quarter
 million  youths  of  India  should  be
 imparted  military  education.  You
 had  always  been  pleased  to  direct  the
 Ministers  to  make  important
 announcements  in  the  House  and  not
 outside.  I  think  this  is  definite  breach
 of  privilege  of  the  House  and  the
 matter  should  be  referred  to  the  इल-
 vileges  Committee.

 Some  Hoa.  Members:  No,  no,
 Mr.  Speaker:  I  am  clear  in  my  mind

 that  there  is  no  breach  of  privilege  in
 this  matter.  Even  if  a  matter  of
 policy  were  to  be  announced  outside
 the  House  while  the  House  is  in  ses-
 sion,  it  was  ruled  in  the  House  of
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 Commons  that  there  was  no  breach  of
 privilege;  it  may  be  a  breach  of  cour-
 tesy.  When  the  House  is  in  session
 all  matters  of  policy  ought  to  be
 announced  first  to  the  House.  That  is
 the  rule  that  has  been  adopted  for
 several  years  in  this  House  also.

 So  far  as  this  matter  is  concerned,
 the  hon.  Minister  has  explained  that
 it  is  only  an  expansion  of  the  NCC
 for  which  he  need  not  come  before
 the  House  for  any  particular  sanction
 from  time  to  time.  So  far  as  the
 announcement  of  the  new  policy  is
 concerned,  the  hon.  Minister  says  that
 there  will  be  a  Resolution  and  he
 will  discuss  it  here.  Even  if  he  had
 made  a  statement,  that  is  not  a  breach
 of  privilege  and  no  consent  should  be
 given  to  raise  it  as  a  matter  of  privi-
 lege.  But  all  the  same,  I  am  sure  the
 hon.  Ministers  will  observe  this  deco-
 rum  and  courtesy  to  this  House.  So
 far  as  this  matter  is  concerned,  I  am
 satisfied  that  the  hon.  Minister  has
 not  said  anything  outside  the  House
 which,  even  as  a  matter  of  courtesy,
 he  ought  to  have  placed  before  the
 House  before  saying  it  outside

 Shri  Hem  Barua  (Gauhati):  May
 I  ask  for  a  clarification?

 Mr.  Speaker:  Order,  order.  After
 hearing  about  a  particular  matter  and
 disposing  of  it,  I  will  not  allow  any
 hon.  Member  to  get  up.

 2.06  hrs.

 PAPERS  LAID  ON  THE  TABLE
 AMENDMENTS  TO  De.tHr  Saves  Tax

 RULES

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table,  under  sub-section  (4)  of  Sec-
 tion  26  of  the  Bengal  Finance  (Sales
 Tax)  Act,  94l,  as  im  force  in  the
 Union  Territory  of  Delhi,  a  copy  of
 Notification  No.  F.4(54)/59-Fin.  (E)
 dated  the  26th  November,  959  pub-
 lished  in  Delhi  Gazette  making  certain
 further  amendments  to  the  Delhi
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 Sales  Tax  Rules,  95l.  (Placed  in  Lib-
 rary,  See  No.  LT-797/59.}

 Report  or  Inpran  De.ecation  ro  ‘Stn
 Sxssion  or  GATT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 On  behalf  of  Shri  Kanungo  I  beg  to
 lay  on  the  Table  a  copy  of  the
 Report  of  the  Indian  Delegation  to
 the  l5th  Session  of  the  Contracting
 Parties  to  the  General  Agreement  on
 Tariffs  and  Trade  held  in  Tokyo  dur-
 ing  October  26—November  21,  1989.
 {Placed  in  Library,  See  No.  LT-798/
 59.)

 Report  or  Union  Pusirc  Service
 CoMMuSSIONn

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):
 I  beg  to  lay  on  the  Table,  under
 Article  323()  of  the  Constitution,  a
 copy  of  the  Ninth  Report  of  the
 Union  Public  Service  Commission  for
 the  period  lst  April,  4958  to  3lst
 March.  1959.  [Placed  in  Library,  See
 No.  LT-799/59.J

 NOTIFICATION  TO  SBE  ISSUED  UNDER
 Mapras  Moror  VeniIcites  TAXATION

 Acr

 Shri  Datar:  I  beg  to  lay  on  the
 Table,  under  sub-section  (3)  of  Sec-
 tion  7  of  the  Madras  Motor  Vehicles
 Taxation  Act,  93l  read  with  clause
 (b)  of  the  proclamation  dated  the
 3lst  July,  959  issued  by  the  Presi-
 dent  in  relation  to  the  State  of
 Kerala,  a  copy  of  Notification  No.
 TB4~-36008/58/PW  containing  draft
 amendment  to  Schedule  II  of  the
 said  Act.  [Placed  in  Library,  See  No.
 LT-800/59.]

 NOTIFICATION  ISSUED  UNDER  MADRAS
 Moror  Venictes  Taxation  Act

 Shri  Datar:  I  beg  to  lay  on  the
 Table,  under  Sub-section  (2)  of  Sec-
 tion  l  of  the  Madras  Motor  Vehicles
 Taxation  Act,  93]  read  with  clause
 (b)  of  the  proclamation  dated  the
 3ist  July,  959  issued  by  the  President
 in  relation  to  the  State  of  Kerala,  a
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 {Shri  Datar]
 copy  of  Notification  No.  ‘17551/58/
 PW/TI  dated  the  l0th  September,
 959  published  in  Kerala  Gazette.
 [Placed  in  Library,  See  No,  LT-87/
 69.]
 AMENDMENTS  TO  KERALA  WEIGHTS  AND

 Measures  (ENFORCEMENT)  RULES

 Shri  Datar:  I  beg  to  lay  on  the
 Table,  under  sub-section  (5)  of  Sec-
 tion  48  of  the  Kerala  Weights  and
 Measures  (Enforcement)  Act,  4958
 read  with  clause  (b)  of  the  procla-
 mation  dated  the  3lst  July,  2959
 issued  by  the  President  in  relation  to
 the  State  of  Kerala,  a  copy  of  each  of
 the  following  Notifications,  published
 in  Kerala  Gazette  making  certain
 amendments  to  the  Kerala  Weights
 and  Measures  (Enforcement)  Rules,
 1958:

 (i)  No.  9603/EI/59/Rev.  dated
 the  7th  July,  1959.

 (ii)  No.  4587/EI/59/Rev.  dated
 the  2th  June,  1959,

 (iii)  No.  22537/EI/59/Rev.  dated
 the  llth  August,  1959.  [Placed
 in  Library,  See  No,  LT80l/
 69.)

 AMENDMENTS  To  CuSTOMS  AND  CEN-
 traL  Excise  Durres  Export  Draw-

 BACK  (GENERAL)  RULES

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 On  behaif  of  Shrimati  Tarkeshwari
 Sinha  I  beg  to  lay  on  the  Table,
 under  sub  section  (4)  of  Section  438
 of  the  Sea  Customs  Act,  878  and  Sec-
 tion  38  of  the  Central  Exc‘ses  and
 Salt  Act,  944  a  copy  of  each  of  the
 following  Notifications  making  certain
 further  amendments  to  the  Customs
 and  Central  Excise  Duties  Export
 Drawback  (General)  Rules,  959:—

 i)  G.S.R.  No  825  dated  the  5th
 December,  1959.

 (ii)  G.S.R.  No.  826  dated  the  5th
 December,  1969,

 (iii)  G.S.R.  No.  827  dated  the  5th
 Decemher,  95¥.
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 (iv)  G.S.R.  No.  829  dated  the  Sth
 December,  1959.

 (v)  G.S.R.  No.  38380  dated  the  Sth
 December,  1959.

 (vi)  G.S.R.  No.  832  dated  the  Sth
 December,  1959,

 (vii)  G.S.R,  No.  333  dated  the  Sth
 December,  1959.  [Placed  in
 Library,  See  No.  LT-802/
 59.)

 NOTIFICATIONS  ISSUED  UNDER  SEA
 Customs  Act

 pr.  B.  Gopala  Reddi:  On  behalf  of
 Shrimati  Tarkeshwari  Sinha  I  beg  to
 lay  ७०  the  Tehle,  under  Suh-sectian
 (4)  of  Section  43B  of  the  Sea  Cus-
 toms  Act,  ‘1878,  a  copy  of  each  of  the
 following  Notifications:

 (i)  G.S.R.  No.  384  dated  the  5th
 December,  1959.

 (ii)  G.S.R.  No.  835  dated  the  5th
 December,  1959,

 (iii)  G.S.R.  No.  336  dated  the  5th
 December,  ‘1959.

 (iv)  G.S.R.  No.  838  dated  the  5th
 December,  1959,  [Placed  in
 Library,  See  No.  LT-803/
 59.]

 12,09,  hrs,

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  rece‘ved  from  the
 Secretary  of  Rajya  Sabha:

 ‘In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 jn  the  Rajya  Sabha,  J  am  directed
 tO  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  l4th  December,  1959,  agreed
 without  any  amendment  to  the
 Kerala  State  Legislature  (Delega-
 tion  of  Powers)  Bill,  1938,  which
 was  passed  by  the  Lok  Sabha  at  its
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 aitting  held  on  the  2nd  December,
 ‘1990.

 wee  BPs.

 CALLING  ATTENTION.  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Po.ice  Frrmc  at  Yours  Fasmvat,
 Mysors

 Shri  Keshava  (Bangalore  City):
 Sir,  under  Rule  ‘197,  I  beg  to  call  the
 attention  of  the  Minister  of  Educa-
 tion  to  the  following  matter  of  urgent
 public  importance  and  I  request  that
 he  may  make  a  statement  thereon:—

 “Reported  firing  and  lathi  charge
 on  the  students  at  Youth  Festival
 held  at  Mysore”.

 Shri  Vajpayee  (Balrampur):  Sir,
 on  a  point  of  order.  This  relates  to
 a  matter  of  law  and  order.  On  a
 Previous  occasion,  the  question  of  fir-
 ing  in  Kanpur  was  raised  in  this
 Heuse  and  you  were  pleased  to  give
 a  ruling  that  it  could  not  be  raised.
 Now,  you  have  allowed  the  Mysore
 firing  to  be  raised  in  this  House.

 Shri  Narasimhan  (Krishnagiri):
 Youth  festival  is  the  Centre’s  concern,

 Shri  8S.  M.  Banerjee  (Kanpur):  Sir
 l  moved  an  adjournment  motion  on
 the  same  subject  the  other  day

 Mr.  Speaker:  Order,  order.  I  ascer-
 tained  the  position  from  the  hon.
 Minister.  Youth  Festival  is  one  that
 is  organised  by  the  Centre  (Interrup-
 tion).  He  also  told  me  that  when  he
 wanted  to  have  it  at  Delhi,  unfortu-
 nately,  it  was  suggested  by  some
 hon.  Members,  in  this  House  or  out-
 side,  that  it  must  go  in  rotation  from
 place  to  place.

 Am  Hon,  Member:  That  was  a  good
 suggestion

 Mr.  Speaker:  But  that  good  sug-
 gestion  has  ended  in  firing  (Interrup-
 thon}.  Order,  order.  Therefere,  that
 disposes  of  Shri  Vajpayee’s  point.

 3I9  (Ai)  LSD—4.

 Matter  of  Urgent
 Public  Importance

 Wherever  our  people  might  be,  if  the
 matter  is  one  that  is  undertaken  by
 the  Central  Government,  if  anything
 happens  I  will  allow  calling  atten-
 tion  notices.

 So  far  as  the  adjournment  motion
 is  concerned,  the  hon.  Member  has
 worked  himself  up  to  this.  He  thinks
 adjournment  motions  are  cheap.  [f  I
 disallow  an  adjournment  motion  does
 it  mean  that  I  cannot  allow  a  calling
 attention  notice?  I  am  really  sur-
 prised.  I.am  not  going  to  allow
 adjournment  motions  immediately
 something  happens  and  thus  make  it
 a  cheap  remedy.  We  are  not  here  tq
 dispose  of  only  firings.  However,  r
 would  say  that  if  it  is  a  matter  relat-
 ing  to  Centre’s  responsibility,  where-
 ever  it  might  be  in  this  land  of  ours
 from  Cape  Comorin  to  Himalayas,  I
 will  take  notice  of  it  if  it  is  a  serious
 matter.  But  adjournment  motion  is
 not  the  procedure.  Merely,  because  I
 did  not  allow  the  adjournment  motion
 it  cannot  be  said  that  I  camnot  allow
 a  calling  attention  notice.  That  is
 proper  method.

 Shri  Vajpayee:  Sir,  I  would  like
 to  have  one  clarification.  The
 adjournment  motion  was  disallowed
 on  the  basis  that  the  question  relate®
 to  a  matter  of  law  and  order  and  wot
 because  it  was  not  the  proper  form.

 Mr.  Speaker:  I  will  add  to  my
 ruling:  “adjournment  motion  is  not
 the  proper  method”.  ¥  think  that
 will  satisfy  the  hon.  Member.  (Inter-
 ruption)

 The  Minister  of  Education  (Re.
 K.  L.  Shrimali):  The  Inter-Universiig
 Youth  Festival  used  to  be  held  in,
 Delhi  in  the  past  and  was  organised,
 by  the  Government  of  India.  There
 was  a  feeling  that  Delhi  should  net:
 monopolise  this  Festiva)  and  that  it
 shoul@  be  held  in  different  ह 2
 sity  centres.  The  Estimates  Com-
 mittee,  also  in  its  Feurteenth  Report
 recommended  that  the  Universities  in
 turn  should  take  up  the  work  of  hold-
 ing  this  Festival  in  different  univer-
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 (Dr.  K,  L.  Shrim__..,
 sity  towns  in  rotation.  It  was,  there-
 fore,  decided  that  the  Festival  should
 be  held  in  future  in  different  parts  of
 the  country  and  organised  by  the
 Universities  themselves.  Accordingly
 different  universities  of  the  South
 were  addressed  and  the  Mysore  Uni-
 versity  came  forward  to  take  up  the
 responsibility  of  organising  the  Fes-

 ‘tival,  provided  the  Government  could
 meet  the  cost  of  its  organisation.  This
 was  agreed  to  by  the  Government  of
 India  and  the  Festival  has  therefore
 been  conducted  by  the  Mysore  Uni-
 verity  this  year.  The  modus  operandi
 of  the  Festival  was  entirely  the  res-
 ponsibility  of  ,the  University.  The
 Ministry,  however,  gave  whatever
 advice  or  counsel  was  required  by
 the  University  in  the  light  of  its  ex-
 perience  of  organising  previous  festi-
 vals.

 '  2.  Unfortunately,  the  Festival  was
 marred  by  ugly  disturbances  resulting
 in  the  death  of  a  person  and  injuries
 to  a  few.  The  trouble  seems  to  have
 started  on  account  of  the  demand  of
 the  students  of  the  local  colleges  that
 the  colleges  should  be  closed  during
 the  session  of  the  Festival  and  that  all
 students  of  all  colleges  should  be
 admitted  freely  on  all  days  to  the
 auditorium  and  that  they  should  have
 access  to  the  Ekalavya  Pura  Campus,
 where  the  participants  from  the
 various  Universities  were  camping.
 The  Festival  Committee  of  the  Uni-
 versity  had  arranged  to  admit  a
 thousand  students  each  day.  The
 auditorium  constructed  had  a  sitting
 capacity  of  2500,  of  which  over  १800
 were  the  participants  and  contingents
 incharge.  The  demand  of  the  students
 could  not,  therefore,  be  possibly
 agreed  to.  It  may  be  pointed  out  that,
 to  give  an  opportunity  to  the  local
 students  to  participate  in  the  func-
 tion,  the  University  had  earlier  de-
 clared  that  each  college  in  the  city
 would  be  closed  for  one  day  during
 the  session  and  on  that  day  the  stu-
 dents  and  staff  of  that  College  would
 be  permitted  to  witness  the  function.
 The  admission  fee  was  reduced  from
 Res.  2/-  to  Re.  i/-  per  head.

 ww
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 3.  On  the  morning  of  8th  Decem-
 ber,  ‘4959,  a  crowd  of  students  wanted
 to  have  an  unauthorised  entry  into
 the  campus  and  being  unable  to  have
 their  way  they  started  pelting  stones
 in  a  violent  mood,  which  resulted  in
 some  damage  to  property.  All  efforts
 of  the  Police  to  disperse  the  crowd
 by  persuasive  methods  had  no  effect.
 The  Police  had  to  resort  to  lathi-
 charge  and  when  that  also  was  in-
 effective  it  had  to  open  fire.

 4.  In  so  far  as  the  inmates  in  the
 campus  were  concerned  they  were
 not  affected  in  any  way  and  the
 atmosphere  inside  the  campus  among
 the  participants  was  peaceful,  On  the
 9th  Pecember,  Section  44  Cr.  P.C.
 was  promulgated  around  the  campus.

 5.  {ft  will  thus  be  seen  that  the  dis-
 turbence  took  place  outside  the
 campus  and  the  breach  of  law  and
 order  was  dealt  with  by  the  appro-
 priate  authorities  of  the  State.  The
 Central  Government  do  not  come  into
 the  picture.  So  far  as  Festival  is  con-
 cerned,  it  was  carried  on  by  the  orga-
 niserS  according  to  the  plan.

 6.  According  to  the  information  re-
 ceived  from  the  Registrar  of  the
 Mysore  University  on  the  2th  Dec-
 ember,  the  situation  was  perfectly
 normal  and  all  the  participating  con-
 tingents  were  safe  and  the  prog-
 ramme  was  going  on  as  scheduled.

 Shri  Hem  Barua  (Gauhati):  Sir,
 may  I  ask  one  question?

 mr.  Speaker:  No.

 Shri  Hem  Barua:  I  want  to  make
 one  submission.  This  statement
 says..--

 Ms.  Speaker:  Order,  order.  What-
 ever  the  statement  might  say,  I  am
 not  going  to  allow  any  question  on
 it,

 @bri  Hem  Barua;  [  want  to  seek  a:
 clarification.  a
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 Mr.  Speaker:  No  question,  no  clari-
 fication.  This  has  become  a  recur-
 ring  matter.  If  any  hon.  Member
 wants  any  further  clarification  on  a
 statement  made  in  the  House,  this  is
 not  the  way.

 Shri  Hem  Barna:  Whether  the  per-
 suasive  attempts  of  the  police....

 Mr.  Speaker:  Order,  order.  I  am
 not  going  to  allow.  Let  us  proceed.
 Shri  Dasappa  may  move  his  motion.

 22.7  brs,

 ELECTION  TO  COMMITTEE

 EstiMATES  COMMITTEE

 Shri  Dasappa  (Bangalore):  Sir,  I
 beg  to  move:

 “That  the  Members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (3)
 of  Rule  254  read  with  sub-rule  (y
 of  Rule  3  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok’  Sabha,  one  Member  from
 among  themselves  to  serve  as  a
 member  of  the  committee  on
 Estimates  for  the  unexpired  pot-
 tion  of  the  term  ending  on  30th
 April,  1960,  vice  Shri  Mathuradas
 Mathur,  resigned.”

 Mr.  Speaker:  The  question  is:

 “That  the  Members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (3)
 of  Rule  254  read  with  sub-rule  a
 of  Rule  3l]  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 fm  Lok  Sabha,  one  Member  trom
 among  themselves  to  serve  as  a
 member  of  the  committee  on
 Estimates  for  the  unexpired  por-
 tion  of  the  term  ending  on  30th
 April,  1960,  vice  Shri  Mathuradas
 Mathur,  resigned.”

 The  motion  was  adopted.

 12.18  brs.

 STATUTORY  RESOULTION  RE:
 SUGAR  (SPECIAL  EXCISE  DUTY)
 ORDINANCE  AND  SUGAR  (SPE-
 CIAL  EXCISE  DUTY)  BILL.

 at  रुक्षणकत  राय  (लरी):  श्रध्यक्ष
 महोदय,  जो  प्रस्ताव  मेरे  नाम  पर  है,  उसको
 सब  से  पहले  मे  पढ़  देना  चाहता  हूं  प्ौर  ऐसा
 करने  के  लिए  भापकी  आजा  चाहता  हूं।
 वह  इस  प्रकार  है:

 “This  House  disapproves  of  the
 Sugar  (Special  Excise  Duty)
 Ordinance,  959  (Ordinance  No.  3
 of  959)  promulgated  by  the
 President  on  the  25th  October,
 1958."

 श्रीमन्‌,  यह  जो  प्रस्ताव  मेने  पढ़ा

 The  Ministr  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi}:
 Sir,  I  may  be  allowed  to  move  my  Bill
 so  that  both  the  Bill  and  the  Resolu-

 as
 may  be  considered  gimultaneous-

 ly.

 Mr,  Speaker:  Normally  I  allow  the
 Resolution  to  be  moved.  The  hon.
 Member  in  whose  name  the  Resolu-
 tion  stands  moves  his  resolution  ahd
 makes  a  speech.  But  there  is  a  con-
 nected  matter,  a  Bill  for  consideration
 and  passing.  If  the  House  agrees  I
 will  allow  the  hon.  Member  to  for-
 mally  move  his  resolution  and  allow
 him  an  opportunity  to  speak  both  on
 the  motion  for  consideration  of  the
 Bill  and  his  resolution;  otherwise,  he
 may  not  get  a  chance  to  speak  प्ष्च  the
 Bill.  I  will  take  it  that  he  has  mov-
 ed  his  motion.  I  shall  now  place  it
 before  the  House.  Motion  moved:

 “This  House  disapproves  of  the
 Sugar  (Special  Excise  Duty)
 Ordinance,  2959  (Ordinance  No.  3
 of  959)  promulgated  by  the
 President  on  the  25th  October,
 1969."

 I  will  allow  the  hon.  Member  to
 speak  after  the  other  motion  ig  made.
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 Shri  Bimal  Ghose  (Barrackpore):
 If  this  resolution  is  approved,  the
 other  motion  will  not  come  at  all.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 They  are  confident  that  it  would  not
 be  passed.

 Shri  Braj  Raj  Singh  (Firozabad):
 Sir,  on  previous  occasions  when  such
 resolutions  were  moved  disapproving
 certain  ordinances  passed  when  the
 Parliament  was  not  in  session  the  pro-
 cedure  adopted  was  to  allow  the  hon.
 Member  concerned  to  move  his  reso-
 lution  and  make  a  speech  after  which
 the  Minister  concerned  was  asked  to
 move  his  motion  for  consideration  of
 the  Bill  followed  by  a  discussion  in
 the  House.

 Mr.  Speaker:  I  have  no  objection  to
 adopt  either  course.  If  it  is  the  desire
 of  the  House  that  this  resolution  be
 disposed  of  first,  we  will  take  up  the
 Bill  later.

 Shri  Rane  (Buldana):  In  that  case  a
 time  limit  will  have  to  be  fixed  for
 the  resolution.  In  all  five  hours  have
 been  allotted  for  both  these  motions.

 Mr,  Speaker:  The  Business  Advisory
 Committee  has  fixed  five  hours  for
 consideration  of  both  these  things.
 Hon.  Members  are  not  going  to  vote
 for  or  against  merely  because  another
 motion  has  been  made.  Let  us  adopt
 this  practice.  Let  hon.  Members  ad-
 dress  themselves  to  both  these
 matters  and  vote  separately.

 Dr.  B.  Gopala  Reddi:  I  beg  to  move:

 “That  the  Bill  to  provide  for
 the  imposition  of  a  special  duty
 of  excise  on  certain  sugar,  be
 taken  into  consideration.”

 May  I  speak  on  the  motion?

 Mr.  Speaker:  I  shall  place  this
 motion  before  the  House  and  I  shall
 allow  him  to  make  a  speech  later  on.
 Motion  moved:

 “That  the  Bill  to  provide  for
 the  imposition  of  a  special  duty
 of  excise  on  certain  sugar,  be
 taken  into  consideration.”

 DECEMBER  19,  959  Resolution  re:  Sugar  5642
 (Special  Excise  Duty)

 Ordinance  and  Sugar
 (Special  Excise  Duty)

 Bill

 श्री  खुदावकत  राय:  श्रीमन्‌  में  इसने
 बारे  में  यह  कहना  चाहता  हूं  कि  इस  सदन
 में  पिछली  बार  १४  अगस्त  को  शूगर  के

 मामले  में  वाद-विवाद  हुआ  था  और  उस

 वाद-विवाद  के  बाद  ही  हमारे  खाद्य  मंत्रालय
 में  परिवतंत  हुआ,  यहां  तक  कि  हमारे  मंत्री

 जी  भी  बदल  गए।  हमारे  माननीय  मंत्री  जी
 के  बदलने  के  साथ  ही  साथ  बहुत  सी  और  भी

 चीजें  बदलीं,  जैसे  मकान  बदल  गया,  मंत्रालय
 के  कमेंचारी  बदल  गए,  मंत्रालय  की
 सज  कुरसियां  बदल  गईं,  मंत्रालय  के  टेलीफोन
 नम्बर  इत्यादि  बदल  गए  |  ये  सब  चीजेंतो
 बदलीं  परन्तु  सरकार  की  वह  अभागी  नीति
 जिसके  कारण  गन्ने  की  काइत  करने  वालों
 का  शोषण  होता  है,  गन्ने  की  काइत  करने
 वालों  का  गला  घोंटा  जाता  है,  नहीं  बदली  |

 श्रीमन्‌,  जब  वर्तमान  मंत्री  जी  नियुक्त  हुए
 थे,  तब  मुझे  उन  से  बड़ी  बड़ी  श्राशयायें  थीं  और
 में  समझता  था  कि  माननीय  मंत्री  के  पदारूढ़
 होने  के  बाद  गन्ने  के  काश्तकारों  को  भी  कुछ
 अच्छा  लाभ  मिलेगा  परन्तु  मुझ  को  तो  ऐसा
 दिखाई  पड़ता  हैँ  कि  खाद्य  मंत्रालय  जो  है,
 बह  एक  लीक  में  पड़  गया  है,  एक  रट  में

 पड़  गया  है  और  उस  रट  में  से  किसी  के  लिए
 भी  जो  उसमें  पड़  जाता  है,  निकलना  मुश्किल
 हो  जाता  है।  एक  दोहा  है  जो  श्रीमन्‌  में
 आपकी  आज्ञा  से  पढ़  कर  सुनाना  चाहता  हूं:

 लीके  लीक  चलती  है  कापर  कूर
 कपुत

 लीक  छाड़ि  के  चलति  है  सापर  सूर
 सपूत

 श्रीमन्‌ू,  मुझ  को  तो  यह  आशा  थी
 कि  हमारे  मंत्री  जी  अपने  को  सपूत  सिद्ध
 करेंगे  परन्तु  वह  भावना  जो  मेरी  थी,  वह  गलत
 निकली  1  मुझ  को  अफसोस  के  साथ  आज
 फिर  यह  कहना  पड़ता  है  कि  मंत्री  महोदय
 की  तथा  खाद्य  मंत्रालय  की  जो  नीति  शुगर
 के  मामले  में  है  और  जो  बर्ताव  उसका  गन्ने
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 के  काइतकारों  के  साथ  है,  वह  मुनासिब
 नहीं  है,  उचित  नहीं  है।

 ग्रब॒  आप  देखिये,  श्रीमन  कि  यह  श्रार्डिनेंस,

 यह  अध्यादेश  २५  अक्तूबर  को  निकाला

 गया  था  और  १६  नवम्बर  को  यह  सदन  बैठने

 वाला  था  ।  सदन  कब  तक  बैठने  वाला  है
 इसका  सभी  को  बहुत  पहले  मालूम  था  ।  इतना

 होने  पर  भी  इस  आडिनेंस  को  निकाला  गया,
 इसकी  क्‍या  वजह  है  ?  यह  भी  आपको  मालूम
 है,  श्रीमन्‌,  कि  इससे  बहुत  पहले  से  जो  नीति
 चली  आई  थी,  जैसे  शूगर  एक्सपोर्ट  प्रामोशन

 आडिनेंस  निकाला  गया  था  जिसे  कि  पुराने
 मंत्री  जी  ने  निकाला  था,  उससे  वतंमान  मंत्री

 महोदय  ने  भी  समझ  लिया  कि  हां  यह  रास्ता

 तो  खुला  हुआ  है,  एक  अध्यादेश  निकाल  दो

 और  अध्यादेश  निकाल  दिया  गया  और  सदन
 की  कोई  परवा  नहीं  की  गई  ।  अब  आप  यह
 अच्छी  तरह  से  जानते  हैं  कि  ग्रध्यादेश  निकालन
 से  क्या  होता  है  ।  रादन  जब  बैठा  होता  है,  तब
 जो  इस  तरह  को  वात  होती  है  वह  सदन
 सामने  दराती  है  और  उस  में  कुछ  संदोबन

 चाहे  तो  हो  सकता  है  ।  परन्तु  जब  अध्यादेश
 जारी  कर  दिया  जाता  हैं  और  बाद  में  जब
 उसको  स्वीकृति  के  लिए  इस  सदन  के  सामने
 पेश  किया  जाता  है  तो  यह  एक  मान-प्रतिष्ठा  का
 सवाल  बन  जाता  है  सरकार  के  लिए  कि  जद
 अध्यादेश  बना  है  तो  उसी  तरह  से  विधेयक
 भी  पास  हो  ।  तो  अगर  यह  विधेयक  के  रूप
 में  हमारे  सामने  आता  तो  यह  सम्भव  था  कि
 इस  में  कोई  ऐसा  संशोधन  हो  जाता  जिससे
 कि  काइतकारों  को  कुछ  फायदा  पहुंच  जाता  d

 यह  बात  हो  सकती  थी  ।  परन्तु  जब  अध्यादेश
 बन  गया,  झडिनेंस  जारी  हो  गया  तब  तो

 यह  सरकार  के  लिए  मान-प्रतिष्ठा  की  बात

 हो  गई  और  बहू  चाहेगी  कि  जिस  तरह  का
 भ्रध्यादेश  बना  है  उसी  तरह  का  विधेयक
 पास  हो  जाये  ।

 हमारी  सरकार  की  तरफ  से  यह  दावा
 किया  जाता  है  कि  हमारा  प्रजातांत्रिक  राज्य

 88  (SAKA)  Resolution  re:  5644
 Sugar  (Special
 Excise  Duty)

 Ordinance  and  Sugar
 (Special  Excise  Duty)

 Bill

 है,  हमारे  यहां  डेमोक्रेसी  है  ।  परन्तु  आज  जब

 हम  आडिनेंस  के  ज़रिये  से  राज  करना  चाहते

 हैं,  कोई  भी  बात  हो,  छोटी  से  छोटी  बात  भी

 चाहे  क्‍यों  न  हो  उसके  लिए  इस  बात  का

 फायदा  उठा  लिया  जाता  है  कि  सदन  बैठा

 हुआ  नहीं  है  शर  आवश्यकता  हो  या  न  हो,
 अध्यादेश  निकाल  दिया  जाता  है,  तो  इससे
 प्रजातंत्र  का  कहां  तक  मेल  बैठता  है,  यह
 सोचने  वाली  बात  हो  जाती  है  ।  आपके  जरिये,
 अ्रध्यक्ष  महोदय,  में  कहना  चाहता  हूं  कि

 अ्रध्यादेश  द्वारा  हुकमत  करने  की  जो  नीति  है,

 उसको  बदला  जाना  चाहिए

 अब  श्रीमन्‌,  जो  अध्यादेश  निकला  हैं,
 उसके  ऊपर  मेँ  कुछ  बातें  कहना  चाहता

 हूं  ।  सरकार  की  तरफ  से  एक  बिल  भी  पेश

 किया  गया  है  जिस  का  नाम  है  शूगर  (स्पेशल
 एक्साइज  ड्यूटी)  बिल  ।  इसके  स्टेट्मेंट  आफ

 ग्रॉबजेक्ट्स  एंड  रीजंस  जो  दिये  गये  हैं
 उसमें  तीन  बातें  कही  गाई  हैं  ।  पहली  बात  तो

 यह  कहां  गई  है  कि  गन्ने  का  मूल्य  बढ़ाना,  जब

 गन्ने  का  मुल्य  बढ़ाना  है  इसलिए  शूगर  के

 दाम  भी  बढ़ाने  होंगे  और  तोसरे  शूगर  के

 जब  दाम  बढ़ाने  हैं,  इसलिए  यह  आवश्यक  है

 कि  44  डपूटी  लगा  दी  जाय  tT  ये  तीन  बातें  हैं
 जिन  पर  कि  में  अपने  विचार  आपके  सामने

 रखना  चाहंगा  |  यही  तोनों  वातें  अ्रध्यादेश  में
 हैं  और  यही  तीनों  बिल  के  आावजेक्ट्स  एंड
 रीजंस  q  भी  हैं  ।  एक  के  बाद  दूसरों  बात

 आती  है  t  पहले  गन्ने  का  मूल्य  बढ़ाना,  गन्

 के  मूल्य  बढ़ाने  के  कारण  शूगर  का  मूल्य  बढ़ाना
 और  शूगर  के  मूल्य  बढ़ाने  के  कारण  एक्साइज

 ड्यूटी  का  लगना  ।

 जहां  तक  गन्ने  के  मूल्य  बढ़ाने  का  सम्बन्ध

 है  उसके  बारे  में  में  यह  निवेदन  करना  चाहता

 हूँ  कि सन्‌  १६५७  से  ही  जब  से  कि  यह  सदन

 शुरू  हुआ  यानी  दूसरी  लोक  सभा  शुरू  हुई,
 तब  से  ही  बराबर  इस  बात  की  चर्चा  यहां  द्वोती

 रही  है  और  यह  मांग  की  जाती  रही  है  कि

 गन्ने  के  दाम  बढ़ने  चाहियें।  १८  दिसम्बर,
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 [भी  सुद्दावक्त  राय]
 शटशप  को  जब  इस  सदन  ने  इस  मामले  पर

 बहस  की  थी  उस  समय  यह  कहा  गेया  था
 उन  माननीय  मंत्री  जी  के  द्वारा,  जो  उस
 समय  थे,  कि  गन्ने  के  दाम  नहीं  बढ़ने  चाहिये
 और  वे  इसलिए  नहीं  बढ़ने  चाहियें  क्‍योंकि

 जूगर  की  जो  इन्डस्ट्री  है,  जो  उद्योग  है,  वह  बड़ी
 रेग्यूलेटिड  इंडस्ट्री  है,  बड़ा  रेम्युलेटिड  उद्योध  है
 उसके  बाद  आपने  देखा  कि  इसी  रेग्युलेटिड
 इंडस्ट्री  में  १६९५६  में  कितना  रुपया  चोर-
 जाजारी  में  कमाया  गया  श्रीमन्‌,  उनके  लिए
 तो  चर-बाज़ारों  करके  रुपया  कमाने  को
 इजाजत  ध्रौर  हमारे  काइतकारों  का  मुह  बन्द,
 यह  कहां  का  न्याय  है  ।  रञ्ना  वह  पैदा  करे,
 भेहनत  वह  करे  श्रौर  मूल्य  उसी  को  सब  से
 कम  मिले  ।  श्व  आप  देखें  कि  मूल्य  कौन

 मुकरंर  करते  हैं  =  मूल्य  मुकरंर  करने  वाले  व
 लोग  हैं  जिन्होंने  कभी  खेत  का  मुंह  नहीं  देखा
 है,  जो  खेत  के  नजदीक  नहीं  गये  हैं,  एक  बिस्वा
 ग्झा  भी  नहीं  बोया  ।  आप  मंत्रालय  को  देखें
 और  मंत्रालय  के  ऊपर  प्लानिंग  कमिशन  जो
 बैठा  हुआ  है,  उसको  देखें,  उन  दोनों  को  क्‍या

 झनुभव  है,  गहे  की  काएत  का  ?  कुछ  भी

 नहीं  है  ।

 ब  आप  देखें  कि  गले  क ेसन्‌  १६५२-५३
 में  क्या  मूल्य  निर्धारित  किये  गये  थे  भऔर  उसके
 बाद  श्राज  के  दिन  कितनी  महंगाई  बढ़  गई  है  ।
 काइतकार  जिन  चीज़ों  को  खरीदता  है  उन
 सब  के  दाम  बढ़  गये  हैं।  कपड़ा  वह  खरीदता  है,
 उसके  दाम  काफी  बढ़  गये  हैं  ।  तम्बाकू  वह
 खरीदता  है,  उस  पर  एक्साइड  डयूटी  काफी
 बढ़  गई  है  ।  ट्रैक्टर  आते  नहीं  हैं  और  भ्रगर  झाते
 भी  हैं  तो  काफी  महंगे  मिलते  हैं।  इस  तरह  से
 श्राप  देखें  तो  भापको  पता  चलेगा  कि  उन  सभी
 चीजो  के,  जिनको  कि  वह  इस्तेमाल  करता  है,
 दास  बढ़  गये  हैं।  इतना  होने  पर  भी
 गन्ने  का  मूल्य  यही  है।  ऐसी  सूरत
 में  मुझे  यह  निवेदन  करना  है  कि  गलने  का  जो.
 सूल्य  मुकरंर  हुआ  है  वह  कम  है  भोर  वह
 इसलिए  भी  कम  है  कि  मता  बैदा  करन  में

 DECEMBER  VY  2959  Resolution  re:  Sugar  5646
 (Special  Excise  Duty)

 जो  लागत  धाती  है  वह  एक  रुपया  बारह
 झाने  से  झचिक भाती हैं प्राती  हूँ  t

 मुझे  आदच्षयं  होता है  कि  झूगर  का  मूल्य
 ठीक  है  या  नहीं,  यह  जानने  के  लिए  तो  टेरिफ
 कमिदान  की  सलाह  भांग  ली  जाती  है  भौर
 यह  राय  शायद  पांछ  बार  मांगी  था  चकी  है
 लेकिन  उससे  यह  राय  कमी  नहीं  मांगी  गई
 कि  गझे  का  मूल्य  क्या  होना  चाहिए  1  मुझे
 यह  भी  मालम  हुआ  है  कि  मी  हाल  ही  में

 यह  मामला  टेश्फि  कमिझनन  के  सामने  गया

 था  और  उसने  फ्र्प्नी  श्पोर्ट  भी  पेदा  कर  दी  है
 लेकिन  यदकिस्मती  हमारी  यह  है  कि  यह
 रिपोर्ट  आज  तक  इस  सदन  के  सामने  रखी
 नहीं  गई  है  1  शायद  उस  पर  सरकार  ने  भ्गी
 कोई  फंसला  ही  नहीं  किया  है  रिपोर्ट  था  गई
 है,  यह  मुझ  को  भालूम  है  i  १६५०  में  जब
 टैरिफ  कमिदान  के  सामने  यह  मामला  गया  था
 तो  उसने  कहा  था  कि  २७  रुपये  शूगर  के  दाम
 हों  तब  एक  रुपया  सात  आाने  गन  के  दाम
 होने  चाहिएं।  प्राज  ४४-४५  रुपये  मन  शूगर
 बिक  रही  है  भौर  मिल  का  दाम  जो  है  वह
 ३७  रुपये ७५  नये  पेसे  है  पौर  ऐसी  सूरत  में
 गन  का  दास  क्‍या  होना  उाहिए  इसका  श्राप

 खुद  ही  हिंसाव  लगा  सकते  हैं।  सन्‌  १६४७-४८
 में  जब  शूगर  का  मूल्य  ३५  रुपये  ७  शाने  था
 उस  समय  गले  का  मूल्य  दो  रुपया  मने  था
 और  झाज  जबकि  शूगर  का  मूल्य  २७  रुपया
 ७५  नग  Fo  है  तो  भाप  काएतकार  को  क्‍या

 देते  हैं?  एक  बार  यही  सरकार  ते  कर  चुकी  है
 कि  अगर  ३५  रुपये  ७  आाने  शूगर  का  मूल्य
 हो  तो  गन्ने  का  मूल्य  दो  रुपया  मत  होना
 जाहिए।  यह  तो  में  मानता  हूं  कि  मंत्री  जी  के
 बदल  जाने  के  बाद  लोगों  में  यह  समझ  भाई
 कि  गन्ने  का  मूल्य  बढ़ना  चाहिए,  भौर  गे  का

 अूल्य  बढ़ाया  भी  गया,  लेकिन  जितना  बढ़ना
 आाहिए  था  उत्तना  नहीं  बढ़ा  ।  में  समझत्ता  हूं
 ि  झर  इस  गझे  का  मूल्य  नहीं  बढ़ता  है
 तो उस  का  छुगर  के  उत्पादन  प९  बहुत  बढ़ा
 बसर  पड़ेगा  ।  आप  देखिये  कि  ाव  के  दिल

 गृह  का  क्या  मूल्य  है।  गढ़  बीस  रुपया, शव
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 बिकता  है|  भ्गर  इस  के  हिंसाब  से  भाप

 लगायें  तो  काइतकार को  गे  क  ०  १०  भा  ०

 लेने  के  बजाय  गुड़  बताने  में  अच्छा  पड़ता
 चढ़ता  &  ग्राप  चाहते  यह  हैं  कि  दाकर  का
 उत्पादन  बढ़े  ।  जो  स्टेटमेंट  रखा  गय।  है  उस  में
 आप  ने  कहा  भी  है  कि  शकर के  उत्पादन  को

 इन्सेन्टिक  या  प्रोत्साहन  देने  के  लिए  भाप  गन्ने
 के  दाम  बढ़ा  रहे  हैं  ।  लेकिन  प्रगर  भप  गन्ने
 की  कीमत  बढ़ा  रहे  हैं  तो  इस  में  गढ़  की
 कीमत  का  भी  तो  र्याल  कीजिये  ।  प्रगर  गुड
 की  कीमत  ज्यादा  है  भौर  गझ  की  कीमत
 झाप  काहतकार  को  कम  दिलवाते  हैं  तो जाहिर
 सी  बात  है  कि  काइतकार  मिल  को  गप्ना  नहीं
 देगा  ।  झाप  दूसरे  मुल्कों  की  बात  देखिये  |

 आस्ट्रलिया  भी  एक  पूंजीव.दी  देश  है  |  हम
 तो  उस  से  जरा  बागे  बढ़  गये  हैं  परन्तु  वह  भ्रभी

 पूंजीव.दी  देश  है।  उस  में  जो  गन्ने  का  मूल्य  है
 सस  की  तरफ  ाप  ध्यान  दीजिये  ।  वहां  पर
 चीनी  का  दाम  ४२८  हु  ६  Mo  ४  पाई
 प्रति  ्न  है,  और  गन  का  दाम  ३१६  झ
 ३  Gro  मिलता  है।  लेकिन  हमारे  यहां  क्‍या
 स्थिति  हैं  ?  यहां  पर  चीनी  का  द।म  ५६४  श्
 ४  प.ई  है  प्रति  टन  लेकिन  गन्ने  का  मूल्य
 काएतकार  को  ३५६२०  १४  श्ा०  मिलता  है।
 दूसरे  देशों  को  भाप  देखिये  ।  पाकिस्तान  में
 २९०  ै भा०  गस का  मूल्:  है।  इस  तरह  से
 में  कहना  चाहता  हूं  कि  जो  गन्ने  का  मूल्ण
 होना  चाहिए  या  यह  भाप  नहीं  कर  पाये  ।

 मुझ  को  भी  यही  शिक  यत  है  कि  झाज  गन्ने  का

 मूल्य  २  २०  मन  होना  चाहिए  था|  लकड़ी
 भी  हमारे  दहर  में  २  या  सवा  २  हठ  मन
 बिकती  है।  दिल्ली  में  भ्राण  में  ने  पूछा  तो  वह
 साढ़े  तीन  रुपया  मम  बिकती  है।  पर  गन्ने  की
 कीमत  १२०  १०  झा०  है।  लकड़ी  के  पंदा
 करने  में  कोई  मेहनत  नहीं  है,  कोई  सिंचाई
 नहीं  होती,  कोई  गोड़ाई  महीं  होती  t  परन्तु

 की  ऊती  में  जो  बोधाई  काइसकार से

 _शक्टबर  में  करता  है  उस  में  तो  कम  मेहनत  .'
 होती  है  लेकिन  जो  अकरी  भौर  फरवरी  में  ,
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 बोधाई  करता  है  उसे  उस  में  बहुत  ज्यादा

 मेहनत  करनी  पड़ती  है  7  मई  भौर  जून  की

 घूप लू  बह  झपने बदन पर बदन  पर  लेता  है।  इतनी

 मेहनत्त  कर  के  जब  यह  गन्ना  पंदा  करता  है  तो
 उस  को  भिल  में  सस  की  कीमत  मिलती  हैं
 १  Bo  to  झाग  मन,  इसलिए  कि  इस  में

 मिल  मालिकों  का  फायदा  है।  मुझे  बताया
 गया  है  कि  जिशनी  शूगर  मिल  हिन्दुस्तान  में

 हैं  उन  के मालिक  ४६  परिकार  हैं  ।  उतने  ४६
 परिवारों  के  फायदे  के  लिए  गन्ने  के  जो
 कादतकार  हैं,  जिम  की  तादाद  करोड़ों  की  है,
 उनका  शोषण  किया  जाता  है  |

 झाल  में  झाप  को  उत्तर  प्रदेश  की  wT
 बतलाता  हूं  ।  वहां  भाज  के  दिन  हड़ताल  चल

 रही है।  में  मी  कहां  से  कल  ही  झाया  हूं  ।  मे ंने
 देखा  कि  गन्ने  के  काइतकार  गन्ना  मिसो  में  नहीं
 लाते  हैं  |  क्‍यों  नहीं  ला  रहे  हैं?  इसलिए  नहीं
 ला  रहे  हैं  कि  वह  समझदार  हो  गये  हैं।  हंभ
 उन  से  नहीं  कहते  हैं  कि  तुम  गन्ना  न  लाभो
 केकिन  यह  समझते  हैं  कि  उन  को  गन्ने  को  उतने

 मूल्य  पर  नहीं  देना  चाहिए।  इसलिए  भाण

 गन्ना  मिलों  में  नहीं  भा  रहा  है।  ो  ६
 मिले  हमारे  उत्तर  प्रदेश  में  है  उनमें  से  २७
 ऐसी  हैं  जिनके  कल  बंद  होने  का  खतरा  है।
 कुछ  तो  मिलें  ऐसी  हैं  जो  पहले  ही  बन्द  हो
 गईं  ।  में  दरगांव  से  निकला  तो  वहां  मुदिकल  से

 ३  या  ४  गाड़ियां  कांटे  पर  थीं  ।  गाड़ियां  भाई
 ही  नहीं  ।  १५  तारोख  से  हड़ताल  शुरू  हुई  t
 में  आप  को  शरगांव  की  मिसाल  बतलाता  हूं  ।
 १५  तारीख  से  हडताल  शुरू  होने  वालो  भी,
 लेकिन  काइतकार  पहले  से  ही  फंसला  कर

 चुके थे  कि  गन्ना  नहीं ले  जाना  है।  १५  तारीख
 को  उहहोंने  मिल  बन्द  कर  दिये  लेकिन  १६
 तारील  को  जब  मिल  चली  तो  वहां  पर  गा
 ही  नहीं  था  |  तो  मेरे  कहने  का  मतलब  यह  है
 कि  गन्ने  का  मूल्य  बढ़ाइये  क्योंकि  उस  का  सम्बन्ध
 उस  हड़ताल  से  है  जो  आंज  उत्तर  प्रदेश  में
 हो  रही  है  ।  इस  पर  बाप  की  विचार  करना
 चाहियें  और  गश  का  मूल्य  बढ़ा  देना  चाहिए  ।
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 नहीं  है।  उन्होंने  वह  इच्छा मी  प्रंकट

 है  मिनी  से  कि  गर  वह  गज़ा  अधिक

 सेना  चहहंते  हैं  तो  उस  को  चाहिए  कि  वह  तले
 का  मूल्य  अपने  भोष  बढ़ा  दें.  हमारे  मिल
 मालिक  जो  हैं,  श्राप  जानते  हैं,  वह  कोई
 वरशोपकार  के  लिए  मिल  नहीं  चशा  रहे  हैं  भौर
 झोप  के  दिना  आदेश  दिये  ऐसा  नहीं  हो  सकता
 कि  वह  भ्रपने  झाप  दाम  बढ़ा  दें  ।  भ्राप  सादेश
 केने  तो  वह  मानेंगे  क्योंकि भें  समझता  हूं  कि

 इस  में  उन  का  कोई  सुक्सान  होने  वाला  नहीं है  ।

 Mr,  Speaker:  As  I  understand,  the
 purpose  of  the  Ordinance  is  this.  In
 view  of  various  representations  that
 the  sugarcane  price  has  to  be  in-
 creased,  the  ‘sugarcane  price  has
 been  increased.  It  may  or  may  not
 be  sufficient  according  to  some  Mem-
 bers  and  others.  But  when  once  it
 has  been  increased,  the  ex-factory
 price  of  sugar  also  has  been  increased.
 Those  people  who  purchase  cane  here-
 after  may  not  get  more,  but  these
 who  have  already  purchased  sugar-
 cane  and  have  produced  sugar  will  be
 able  to  sell  it  at  a  higher  price  that
 has  been  fixed.  Why  should  they  have
 the  advantage?  So,  this  is  meant  to
 mop  off  that  excess  profit  which  is  a
 windfall  today.  The  only  point  is
 whether  the  factory-owners  should  be
 allowed  to  take  it  away.  Ultimately
 they  will  collect  it  from  the  consum-
 ers.  So,  why  should  the  consumer  lose
 the  benefit  of  it  or  why  should  the
 excess  money  go  into  the  hands  of  the
 factory-owners?  That  is  the  simple
 point.  Why  is  the  hon.  Member  going
 into  other  points?

 aft  खुदावक्त  राय  :  जो  कुछ  में  कह  रहा
 हूं  उस  का  सम्बन्ध  इन्हीं  तीन  बातों  से  है  ।
 झाप  देखिये  कि  शूचर  एक्साइज़  डयूटी  लगाने
 की  अरूरत  क्‍यों  पड़ी  ।  इसलिए  कि  शकर
 का  मूल्य  बढ़ा  ।  शुगर  का  मूल्य  क्‍यों  बढ़ा  t

 इसलिए  कि  यप्रे  का  मूल्य  बढ़  रहा  है।  इसलिए
 थे  कहना  चाहता  हूं  कि  मझे  का  मूल्य  झूम

 बढ़ना,  सुर  का  मूल्य  बढ़ता  भौर  एक्साइज
 पटी  का  लगना  यह  कोनों  बातें  गलत  हैं
 इंस  लिए  गलत  हैं  कि  जो  गे  का  मूल्य  है
 से  जितना  बढ़ना  चाहिए  वह  उतना  नह
 बढ़ा  ।  शकर  का  मूल्य  बढ़ता  नहीं  भाहिए

 ‘The  Miniter  of  Pood  and
 ern tuce  (Sturt  6,  K.  Patit):  As  you

 ly  pointed  out,  the  scope  of  the  @ill
 ig  very  limited

 Mr,  Speaker:  Whether  you  shoald
 mop  off  this  or  not.

 Shri  8.  K  Patil:  On  the  2th  Octo
 ber,  when  this  Ordinance  was  pro-
 Mulgated  and  the  cane  price  wag  4l-
 lowed  to  be  raised  to  Re.  -i0-0,  on
 that  day,  there  were  stocks  of  sugar
 with  the  mills  and  they  could  have
 made  this  money,  having  contributed
 nothing  for  it.  Therefore,  Government
 wanted  to  wipe  out  that  money,  be-
 cause  that  is  a  gain  to  the  national
 exchequer,  which  would  have  other-
 wise  gone  to  quarters  which  the  hon.
 Member  would  not  like.  That  is  the
 scope  of  the  Bill  and  nothing  more.
 On  the  question  of  constitutionality
 also,  if  this  amount  was  allowed  to  go,
 this  question  would  not  have  come  up,
 because  so  far  as  the  price  of  cane
 was  concerned,  that  was  not  the  sub-
 ject-matter  of  any  legislation.

 Mr.  Speaker:  The  simple  point  is,
 this  only  relates  to  the  price  that
 ought  to  be  fixed  or  the  excise  duty
 that  has  to  be  recovered  from  the
 stocks  already  there.  It  does  not
 relate  to  the  stocks  that  may  come
 hereafter;  they  will  be  sold  at  the
 higher  price  which  is  now  fired  en
 account  of  the  increase  in  the  price  of
 sugatcane.  We  are  not  going  into  the
 question  whether  the  higher  price  ds
 adequate  or  not,  whether  it  is  right



 igtention  of  the  Opposition  to  enrich,
 will  get  enriched  at  ‘the  cost  of  the a

 oo  the  one  side  and  with  no
 profit  to  the  grower  on  the  other.  The
 simple  point  is,  does  the  hon.  Mem-
 ber  want  that  notwithstanding  the
 fact  that  the  cane-grower  does  not
 get  a  ple  in  regard  to  those  stocks,  the
 consumer  must  lose  and  the  factory-
 owners  should  gain?

 Shri  Bimal  Ghose:  If  the  sugar  price
 and  the  cane  price  have  been  increas-
 ed  then  there  will  be  no  question  of
 the  excise  duty.

 Mr,  Speaker:  He  does  not  want  the
 price  of  sugar  to  be  increased.

 Shri  Vajpayee  (Balrampur):  That  is
 the  point.  Why  the  price  of  sugar  has
 been  increased?  There  is  nothing
 about  it  in  the  Bill.

 Mr,  Speaker:  For  the  future?
 bri  Vajpayee:  Simultaneously.

 Mr.  Speaker:  Very  well.  Let  him
 finish.

 झो  खुशवक्‍त  राप  :  यह  तो  में  आपको
 बता  ही  चुका  हूं  ।  शूगरकेन  की  प्राइस  के
 बारे  में  स्टेटमेंट  श्राफ  औबजेक्टस  एंड  'रीजंस
 को  अ्रगर  में  आपके  सामने  पढ़  दं॑  तो  आपको
 बात  बिलकुल  स्पष्ट  हो  जायगो  ।
 Mr.  Speaker:  I  only  wanted  to  know

 one  thing,  When  was  this  promul-
 gated?

 Shri  K.  Patil:  On  the  25th  of
 October.

 Mr.  Speaker:  The  higher  prices
 have  been  ruling  since  then?

 Shri  8.  K.  Patil:  A  large  quantity  of
 sugar  was  lying  with  the  mills,  and
 the  mills  would  have  made  a  profit
 out  of  the  difference  of  Rs.  Qe.  There-
 fore,  this  measure  is  to  wipe  out  that
 profit.  As  you  have  rightly  put  it,  it
 will  give  no  advantage  to  the  cane-
 grower  or  to  the  consumer.  That  is
 why  it  was  wiped  out.

 then  the  price  of  sugar  will  not  be
 raised  and  the  sugar  manufacturers
 will  not  gain.

 Mr.  Speaker:  What  happens  to  the
 period  between  October  to  this  day?

 Shri  Bimal  Ghose:  The  Govermn-
 ment  policy  has  been  wrong.

 Mr.  Speaker:  I  am  only  trying  to
 consider  whether  you  are  entitled  to
 say,  or  I  am  bound  to  allow  the  dis-
 cuesion  of  that.  The  main  point  is
 this:  what  happens  to  the  extra  price
 that  the  sugar  factory  owners  have
 obtained  during  this  period?

 Shri  Braj  Raj  Singh:  Since  you  are
 going  to  give  a  ruling  on  the  scope  of
 the  discussion,  may  I  submit  that  the
 whole  policy  of  the  Government  has
 been  that  when  they  fix  the  price  of
 sugarcane  per  maund,  they  also  fix
 price  of  sugar  per  maund?  If  they
 did  not  want  to  fix  the  price
 of  sugar  per  maund,  there  was  no
 necessity  to  promulgate  any  Ordinance
 on  the  253th  of  October.  The  price  of
 eugar-cane  could  be  increased  without
 any  increase  in  the  price  of  sugar  that
 is  the  contention.  So,  that  may  be
 evident.......

 Mr.  Speaker:  What  happens  to  the
 period  in  between?  Let  me  divide  it
 into  two  portions.
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 Shri  Bimal  Ghose:  I  could  see  your
 point.  But  the  Bill  which  we  are
 discussing  refers  to  the  future.

 Mr,  Speaker:  In  between  what  is  to
 happen  regarding  this  money?

 Shri  8S.  K.  Patil:  The  position  is  this.
 Under  the  orders  of  the  Government
 af  India  all  stocks  of  sugar  are  to  be
 kept  by  the  mills  and  account  of  it
 submitted  month  after  month  to  the
 Government.  Not  an  ounce  of  sugar
 could  be  lifted  without  the  orders  of
 the  Government.  Since  the  price  of
 cane  was  raised  from  Rs.  l\7|-  to
 Rs.  ‘1]10|-  for  the  future  stocks  they
 have  to  pay  the  new  price.  Rut  what
 happens  to  the  stocks  that  are  in  the
 possession  of  the  mills  when  the  stocks
 go  out?  They  will  take  the  same
 price.  That  means  that  money  will
 go  into  the  pockets  of  the  mill-owners
 to  which  they  were  not  entitled  to.
 The  Ordiriance  only  refers  to  that.  The
 Ordinance  would  not  have  come  even
 if  we  have  to  raise  the  price  of  sugar
 to  any  limit.  An  Ordinance  was  not
 necessary  for  that.  The  Ordinance
 has  come  because  we  want  to  mop  up
 the  money  which  will  otherwise  go  to
 the  mill-owneru  for  no  reasons  what-
 soever.  Therefore,  all  these  other
 questions,  although  relevant  other-
 wise,  do  not  arise  out  of  the  legisla-
 tion  that  is  before  the  House.

 Shri  Braj  Raj  Singh:  May  I  read  a
 portion  of  the  Statement  of  Objects
 and  Reasons?  It  states:

 “In  order  to  stimulate  produc-
 tion  of  sugar  during  the  current
 season  Government  decided  ४०
 increase  the  price  of  sugar-cane.
 Simultaneously  the  ex-factory
 price  of  sugar  was  also  increased
 in  proportion  to  the  increase  im
 cane  price,  by  Rs,  2.52  per  cwt.
 As  the  sugar  produced  out  of  cane
 purchased  at  the  old  cane  price
 would  have  got  an  unintended
 benefit  of  the  enhanced  price,  it
 was  decided  to  mop  up  these  pro-
 fits  for  the  public  exchequer,  by
 promulgation  of  an  Ordinance.”
 ‘There  we  agree  that  it  should  have

 deen  mopped  up.  It  is  a  good  thing.

 DECEMBER  my,  950  Resolution  re;  Sugar  5654
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 But,  as  regards  the  Bill,  it  is  not
 pecessary  to  increase  the  price  of  sugar.

 Mr.  Speaker:  My  trouble  is  this.
 We  will  assume  that  this  Ordinance
 is  repealed,  not  with  retrospective
 effect,  and  this  Bill  is  also  thrown
 out.  Would  it  have  any  effect  of  re-
 ducing  the  higher  prices?

 Shri  S.  K.  Patil:  No.  What  would
 happen  is  that  about  a  crore  of  rupees
 that  we  have  collected  would  go  back
 to  the  mill-owners.

 Shri  Vajpayee:  How  can  the  money
 which  you  have  collected  go  back?

 Mr.  Speaker:  Let  us  be  ciear  about
 it.  It  is  not  this  Ordinance,  or  Bill,
 that  empowers  the  Government  to  in-
 crease  the  cane  price  or  the  sugar
 price.  The  increase  in  cane-price  or
 sugar  price  is  not  by  virtue  of  this
 Ordinance,  or  by  virtue  of  this  Bill.
 It  is  done  independently  of  this  Bill,
 under  another  provision  of  law.  Let
 us  assume  that  the  Ordinance  is  re-
 pealed,  and  the  Bill  is  also  not  passed.
 That  will  not  affect  the  sugar  prices.
 Hon,  Members  have  no  objection  to  the
 sugar-cane  prices  being  increased.
 They  evidently  object  to  the  price  of
 sugar  being  increased.  Of  course,  I
 can  allow  full  discussion  of  this.  But
 even  if  they  throw  out  the  Bill,  would
 the  price  of  sugar  that  has  been  fixed
 go  down?

 Shri  8.  K.  Patil:  Nothing  will  hap-
 pen,

 Mr.  Speaker:  So  far  as  this  Bill  is
 concerned,  it  is  not  under  any  of  the
 Provisions  of  this  Bill  that  the  price  of
 sugar  is  increased.

 Shri  Bimal  Ghose:  But  you  will  re-
 alise  that  the  reason  for  bringing  this
 Bill  is  that  the  sugar  prices  have  in-
 creased.

 Shri  8,  K.  Patil:  No.
 Shri  Bimal  Ghose:  It  will  follow

 consequently.  Then  the  Government
 will  not  increase  the  price  of.....

 Mr,  Speaker:  Let  us  be  clear  of  ths
 Position  first.  The  sugar-cane  prica
 or  the  sugar  price  is  increased  ह...
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 virtue  of  another  Act,  or  by  virtue  of
 some  authority  vested  in  the  Central

 ‘Government,  which  is  independent  of
 the  Ordinance.  In  view  of  having
 raised  the  sugarcane  prices,  hon.
 Member  feel  that  sugar  prices  auto-
 ‘matically  need  not  be  increased.  Then,
 this  money  need  not  be  allowed  to
 0  into  the  pockets  of  the  mill-owners.
 This  Bill  is  intended  to  recover  a
 portion  of  the  money  that  goes  into
 the  pockets  of  the  mill-owners,  and  I
 think  the  hon.  Members  opposite  are
 in  full  agreement  with  that.  But  they
 are  under  the  impression  that  if  this
 Bill  is  thrown  out,  and  the  Ordinance
 is  repealed,  the  sugar  price  also  will
 go  down.

 Shri  8.  K.  Patil:  It  will  not.
 Mr,  Speaker:  This  can  be  argued  at

 any  length  of  time,  and  I  can  allow
 five  hours  of  our  time  to  be  spent  on
 this  matter,  You  may  or  may  not
 approve  of  this  Bill,  but  it  will  not
 affect  the  price  of  sugar.  The  only
 thing  is  that  if  they  throw  out  this
 measure,  More  money  will  go  into  the
 pockets  of  the  sugar-mill  owners,
 which  is  not  their  intention.  They  will
 Indirectly  be  helping,  the  sugar  fac-
 tory-owners,  who  will  make  a  profit
 out  of  it.

 Shri  A.  M.  Thomas:  Perhaps  that  is
 their  objective.

 Shri  Bimal  Ghose:  What  you  say,
 Sir,  is  technically  correct.  But  tak-
 ing  into  consideration  all  the  points,
 you  may  fix  a  time-limit.

 Mr.  Speaker:  I  have  the  least  ob-
 jection  to  give  more  time  to  hon.
 Members  to  speak  on  this.  The  food
 debate  is  not  yet  concluded,  and  I
 will  allow  hon.  Members  to  raise  the
 matter  of  sugar  prices  also  in  the
 food  debate,  if  necessary.  Let  them
 say  whatever  they  want.  I  will  allot
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 Shri  8,  K.  Patil:  We  have  not  re- plied  to  the  food  debate.  I  can  also

 explain  at  that  time  whether  we  are bound  to  raise  them.  I  am  now  mere-
 ly  confining  myself  to  the  constitut- ional  position  of  this  particular  iague. Even  if  this  is  not  Passed,  it  will  not affect  the  price.

 Mr.  Speaker:  So,  even  if  the  Bill
 is  thrown  out,  even  if  the  Ordinance
 is  repealed,  the  euger  price  will  con-

 finue
 and  the  new  price  will  be  in orce,

 Shri  5.  K.  Patil:  It  will  only  mean that  we  have  to  give  back  the  iNegal recovery  of  about  a  crore  of  rupees.
 Shri  Braj  Raj  Singh:  No.

 Mr,  Speaker:  That  is  not  the  fear. Government  has  never  given  back.
 Dr,  B.  Gopala  Reddi:  If  it  is  illegal, we  have  to  repay.
 Mr.  Speaker:  What  will  happen  is

 that  for  the  stock  which  is  still  there
 and  which  has  not  been  released  those
 people  will  walk  away  with  the  higher
 price.  There  will  be  thus  discrimination
 between  one  set  of  sugar  factory owners  and  another  set.  Hon,  Mem-
 bers  are  trying  to  favour  those  other
 people  who  have  walked  away  with  the
 money.  I  am  only  saying  that  that
 will  be  the  consequence,  which  they do  not  intend.  Therefore  continuing this  debate  on  the  price  of  sugar  will
 lead  us  nowhere.

 Shri  Braj  Raj  Singh:  They  are  in-
 cidental  matters,  sugarcane  price,
 sugar  price  and  everything.

 Mr.  Speaker:  There  are  many  good matters  which  ought  to  come  up  before
 this  House.  This  is  one  of  such  im-
 portant  matters.  I  would  advise  hon,
 Members  not  to  refer  to  this  matter.
 They  can  say  incidentally  that  they  do
 not  agree  with  the  increase  in  the
 price  of  sugar  and  that  it  does  5०
 naturally  follow  from  the  increase  in
 the  price  of  sugarcane.  Whoever  may
 raise  his  voice  against  it  will  stop  at
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 (Mr.  Speaker.]
 that  and  proceed  to  the  question  as  to
 whether  we  ought  to  refund  this
 money  or  impose  it  and  recover  from
 the  others  too.  So  far  as  the  matter
 of  increase  in  the  price  of  sugar  is
 concerned,  I  will  allow  an  opportunity
 to  hon.  Members  to  raise  this  matter
 during  the  food  debate  and  the  hon.
 Minister  will  reply  to  it.

 Shri  Bimal  Ghose:  Can  I  not  say
 that  there  should  have  been  no  neces-
 sity  for  the  excise  duty  on  sugar  be-
 ing  increased,  but  sugarcane  price
 should  have  been  increased  more  so
 that  the  sugar  mill  owners  would  not
 have  got  more?

 Shri  Braj  Raj  Singh:  That  is  exact-
 ty  the  case  I  am  going  to  put  forward.
 There  was  no  necessity  for  increasing
 the  price  of  sugar  with  the  increase
 in  the  price  of  sugarcane  and  there
 was  no  necessity  for  such  a  Bill.  That
 case  can  be  put  forward  and  argued  in
 this  House.

 Mr,  Speaker:  Only  with  respect  to
 the  existing  stock.  The  excise  duty  is
 not  to  be  there  permanently.

 Shri  Braj  Raj  Singh:  There  is  some
 misunderstanding.  Perhaps  the  point
 was  not  caught.  If  the  price  of  sugar
 had  not  been  increased,  there  would
 have  been  no  necessity  for  this  Ordin-
 ance  coming  into  force.  Because
 sugarcane  price  was  increased,  Gov-
 ernment  also  thought  it  fit  to  increase
 the  price  of  sugar  and  the  necessity
 of  an  Ordinance  arose.  Our  case  is
 that  although  it  was  good  that  the
 price  of  cane  was  increased,  there  was
 No  consequent  necessity  for  the  in-
 crease  in  the  price  of  sugar.  That  was
 wrong  on  the  part  of  Government  to
 do.  So  the  necessity  for  all  this  dis-
 cussion  on  the  Ordinance  comes  in.

 Raja  Mahendra  Pratap  (Mathura):
 May  I  also  submit  one  word?  I  am
 not  allowed  to  speak.  My  great  ob-
 jection  is  what  the  objection  of  the
 hon.  Prime  Minister  was  that  there
 should  not  be  too  much  centralisation.
 We  are  making  Jaws.  Why  do  we  not
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 allow  the  sugarcane  growers  and  the
 millowners  to  settle  their  questions
 among  themselves?  In  every  case  we
 should  not  centralise.  What  I  have
 been  pointing  out  from  time  to  time
 is  that  we  burden  too  much  our  people
 by  making  laws.  We  say  that  the
 Government  is  of  the  people  for  the
 people.  If  it  is  the  Government  of  the
 people  then  let  the  people  make  their
 own  laws  for  their  own  need.

 Mr.  Speaker:  I  would  like  to  know
 one  more  thing.  Will  this  excise
 duty  that  is  imposed  under  this  Bill
 apply  only  to  the  stocks  that  are  still
 with  the  millowners  and  which  have
 not  been  sold?

 Siri  S.  K.  Patii:  The  stocks  were
 under  the  control  of  Government  al-
 though  they  were  in  actual  physical
 possession  of  the  mills.  Now,  if  we
 had  not  passed  this  Ordinance,  then
 the  sugar  when  it  is  let  out  from  those
 mills,  that  is,  sugar  that  was  there  be-
 fore  the  price  was  raised,  would  alsc
 have  sold  for  the  same  price  and  Gov-
 ernment  would  have  lost  this  money,
 only  the  millowners  would  have  got
 it.  And  that  is  not  the  purpose.

 Mr.  Speaker:  I  would  like  to  know
 whether  this  additional  excise  duty
 will  be  operative  for  the  new  sugar
 that  is  produced.

 Shri  S.  K.  Patil:  No.  It  will  only
 be  for  that  stock.

 Dr.  B.  Gopala  Reddi:  It  is  .9  lakh
 tons.

 Mr.  Speaker:  Now  the  point  is  clear.
 The  question  is  whether  I  should  allow
 a  general  discussion  about  the  increase
 in  price  of  sugar,  that  is,  the  price
 that  has  been  fixed  so  far  as  sugar  is
 concerned.

 Shri  Bimal  Ghose:  That  is  not  the
 question.  The  question  is  whether  the
 Ordinance  was  promulgated  wisely  or
 not.  We  have  a  right  to  say  that  it
 was  a  wrong  policy.  Whether  it
 should  be  given  back  or  not......
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 Mr,  Speaker:  The  simple  quastion,
 therefore,  is....  (Interruption).  The
 pitiee  of  sugat  and  sugarcane  had  in-
 creased  not  under  the  authority  of  the
 Ordinance  or  the  BI]  but  independent-
 ly.  The  Government  has  got  the  power
 to  increase  it  under  a  previous  Statute
 or  otherwise.  Once  that  has  been
 done,  the  only  question  is  whether  the
 suger  factory  owners  or  the  stockists
 who  have  got  that  suger  should  be
 allowed  to  take  away  the  additional
 prof  which  accrues  when  it  i¢  solid.
 It  is  a  windfall  for  them.  Whether
 they  should  take  it  away  without  re-
 thamming  it  to  the  sugarcane  growers
 of  whether  they  should  recover  it
 from  the  consumer  is  the  question.
 Tie  excise  duty  is  intended  to  mop  it
 of.  By  passing  this  Bill,  this  excise
 duty  is  not  going  to  continue  on  any
 sugar  that  is  produced  hereafter.  The
 question  whether  the  increase  in  the
 Price  of  sugar  ought  to  have  been
 meade  07  ought  not  to  have  been  made
 is  not  relevant  to  this  Bill  inasmuch
 ae.  the  passing  of  this  Bill,  or  even  if
 the  Bill  is  thrown  out,  will  have  no
 effect  on  the  increase  that  has  been
 made  in  the  price  of  sugar.  That  will
 stand.

 Under  these  circumstances  J  direct
 that  so  far  as  this  discussion  of  this
 Bill  or  the  Ordinance  is  concerned;  it
 is  limited  in  scope.  That  will  be  limit-
 ed  only  to  the  point  as  to  whettlier
 exeise  duty  should  be  imposed  and  the
 additional  money  should  be  recovered
 or  whether  Government  ought  not  to
 do  so  and  allow  the  sugar  factory
 owners  to  walk  away  with  it  or  the
 stockists  should  walk  away  with  it.

 Se  far  as  the  genera!  question  relating
 to  the  increase  in  the  price  of  sugar  is
 concerned,  I  find  that  hon.  Members
 are  interested  in  it.  It  may  be  a  matter
 which  has  to  be  discussed.  I  will
 allow  them  ample  opportunity  during
 ४४  food  debate  which  has  not  yet  con-
 cltrdéd.  After  the  debate  is  over  the
 hin.  Minister  will  reply  and  give  re-
 asons  for  justifying  it.  Ifthe  Hotse
 comes  to  a  different  conclusion,  cer-
 tainly  the  expression  pf  opinion  in  the

 Sugéer  (Speciat
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 House  in  a  large  measnre  mui  in-
 fluence  the  Govertittent  to  tale  a  da-
 cision  or  alter  ite  view.

 Let  us  now  proceed  and  dispose  it  of.

 Shri  Mahanty  (Dhenkanal):  In  that
 case  the  timé  for  the  food  debate  may
 tindty  be  extehded  by  an  hour  or  so.

 Mr.  Speaker:  I  will  do  so.  Now
 hon.  Members  wil  dispose  of  this  mat-
 ter  quickly.

 Stet  Prabhat  Kur  (Hooghly):  We
 cannot  refer  to  the  background  of  the
 promulgation  of  the  Ordinance  tf  you
 de  not  allow  diseussion  on  that.  ‘Onive
 you  attow  discussioti  of  the  Baicitgrowld:
 then  the  question  of  increase  in  the
 price  of  sugar  will  come  in.

 Shrt  Braj  Kaj  Singh:  It  is  incidesital.
 Mr.  Speaker:  Whoever  raises  the

 point  that  he  is  not  in  favour  of  the
 increase  in  the  price  of  sugar  will
 into  its  detaits  during  the  food  de-
 bate.  They  may  mark  theif  protest
 against  the  increase  in  the  price  of
 sugtr  which  has  been  brought  about
 due  to  the  inerense  in  excise  duty.

 Shri  5.  M.  Banerjee  (Kanpur):  I
 have  one  suggestion  to  make.

 Mr.  Speaker:  I  will  allow  an  hour  or
 half  an  hour.

 Shri  8,  M.  Banerjee:  Suppose  the
 diseussion  finishes  by  three  o’closk.
 The  discussion  on  the  Pay  Comraie-
 sion’s  report  is  at  4  o’clock.  You  have
 to  fix  time  for  this  discussion.  How
 long  are  you  going  to  allow  this  dis-
 cussion  so  that  we  can  inform  others?

 Mr.  Speaker:  We  will  finish  it
 quickly.

 Dr.  B.  Gopala  Re@d@i:.  Az  far  as:  the
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 Shri  Braj  Raj  Singh:  We  are  not  go-
 ing  to  throw  it  away.

 Mr.  Speaker:  In  spite  of  this  the
 Government  may  continue  to  allow  an
 increase  in  the  price  of  sugar.  This
 would  not  have  any  effect.  Hon.
 Members  will  have  an  opportunity  to
 speak.  I  will  allow  them  to  speak
 during  the  food  debate.

 Shri  Braj  Raj  Singh:  There  is  very
 little  time  for  the  food  debate.

 Mr,  Speaker:  I  am  going  to  allow.
 Why  should  he  say  that  he  cannot?
 Let  us  therefore  confine  ourselves  to
 the  exact  position  in  regard  to  this.
 Hon,  Members  will  have  an  oppor-
 tunity.  Sugar  is  also  food.  I  will
 allow  them  an  opportunity.

 Shri  Vajpayee:  There  is  nothing  ob-
 jectionable  in  this  Bill

 Dr.  8,  Gopala  Reddi:  Then  the  Bill
 may  be  passed.

 Mr.  Speaker:  Then  the  question  is:
 “That  the  Bill  be  passed.”

 ह (ल  ुशलकत  रय:  आपने  यह  निर्णय
 तो  दे  दिया  मगर  मेरी  बात  नही  सुनी

 झाध्यव  मह, दम :  कल  में  पश्रापको
 मौका  दे  द्ग  1

 शा खुशबक्त  राय:  जब  सरकार
 कभी  कोई  झािनेंस  निकालती  &  तो  यम

 छ्  के  मुताबिक  मिनिस्टर  को  स्टेटमेंट  देना

 पड़ता  है  |

 झब् का.  महदय  :  वह  स्टेट्सेंट  उन्हंने
 दे  दिन  है

 जब.  बुदाथ शस  राय  :  उस  स्टेटमेंट
 जो  स,  बत्तें  लिखी  हुई  है  उ.क  बार  में
 बध्स  करना  चहरे  F  |

 में
 में

 Mr.  Speaker:  t  वाह  न्हीं  |  The
 substance  of  the  Ordinance  must  be
 Jooked  into,  whatever  he  may  state.

 Sbri  Khushwaqt  Rai;  Not  only  the
 wubstance,  but  the  causes  leading  to
 the  promulgation  of  the  Ordinance.
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 Shri  8,  K.  Patil:  No  causes.
 Shri  Khushwagt  Rai:  The  statement

 says:
 “As  an  incentive  for  increased

 Production  of  sugar  during  the
 season  ‘1959-60,  it  was  decided  hy
 Government  in  October,  1958,  to
 enhance  the  price  of  sugarcane.
 Simultaneously  the  ex-factory
 price  of  sugar  was  also  proposed
 to  be  enhanced  in  sympathy  with
 the  increase  in  cane  price  by
 Rs.  2.52  per  ewt.”

 As  a  Tesult  of  the  proposed  increase
 in  sugar  prices,  the  sugar  factories
 have  Made  an  inordinate  profit  which
 amount  this  Government  wanted  to
 mop  uP  by  this  Ordinance.  All  these
 things  are  interconnected.

 3  hrs.

 Mr,  Speaker:  They  are  mere  state-
 ments.  I  have  already  stated  that
 they  are  mere  statements,  There  is  no.
 good  Pursuing  this  matter.  I  do  not
 want  ६4५  shut  out  any  discussion.  This
 won't  lead  us  anywhere.  The  hon.
 Member  will  have  the  satisfaction  of
 having  said  all  this.  What  next?

 Shri  Braj  Raj  Singh:  There  is  no.
 difference  about  the  purpose.

 Shri  Bimal  Ghose:  In  spite  of  what-
 ever  We  may  say,  the  Government
 get  what  they  want.  What  next?

 Mr.  Speaker:  It  is  not  right.  Even
 the  Opposition  should  persuade  all
 the  Congress  Members  here  on  the
 side  of  the  Government  to  accept  their
 suggestion  here,  it  won't  have  any
 effect.  It  is  not  a  decision  of  the
 House  reducing  the  price  of  sugar.

 Shri  Braj  Raj  Singh:  No.

 Mr.  Speaker:  They  will  have  an
 opportunity  to  persuade  the  House
 tomorrow  to  advance  all  arguments...
 I  am  hot  shutting  them  out.

 Shri  Heda  (Nizamabad):  There  is
 one  Pertinent  point  about  the  method



 663  -  Statutory)  AGRAHAYANA  26,  3888  (SAKA)  Resolution’  re:  5664

 of  increasing  the  sugarcane  prices  and
 fixing  the  price  of  sugar.  The  very
 method,  I  think,  can  be  discussed
 under  this  Bill.  Had  there  been  a
 more  scientific  and  more  rational
 roethod  of  fixing  the  prices,  the  need
 for  all  this  contingency  would  not
 have  arisen.  Therefore,  I  think  the
 House  may  be  able  to  discuss  the
 method  of  fixing  the  sugarcane  prices
 and  sugar  price.

 Mr,  Speaker:  That  would  come  to-
 morrow.

 Shri  Vajpayee:  Our  difficulty  is,  the
 price  of  sugarcane  or  the  price  of
 sugar  is  not  fixed  in  consultation  with
 this  House.  This  is  only  the  occasion
 when  we  can  express  our  resentment
 against  the  manner  in  which  the  price
 of  sugar  is  fixed.

 Mr.  Speaker:  Instead  of  moving  an
 adjournment  motion  and  provoking  me
 to  dismiss  it,  if  the  hon.  Members  had
 said  that  these  are  the  points  and
 sugar  prices  ought  not  to  have  been
 inereased,  I  would  have  allowed  a
 discussion  for  a  couple  of  hours  or  24
 hours.

 Dr,  B.  ह... ज  Beddi:  Instead  of
 attacking  the  Ordinance  or  the  Bill,
 they  could  have  come  forward  with  a
 straightforward  motion.

 Mr.  Speaker:  Order,  order.  If  they
 want  two  hour  or  two  and  a  half  hour
 discussion,  I  am  prepared  to  allow  on
 the  increase  in  sugar  prices  tomorrow
 or  the  day  after  before  we  disperse.

 Shri  Khashwaqt  Rai:  Both  sugar-
 cane  and  sugar.

 Miz.  Speaker:  All  right.  Sugarcane
 and  sugar  are  intimately  connected.  I
 am  prepared  to  allow  a  discussion.

 Shri  8.  K.  Patil:  Why  not  increase
 the  time  for  the  Food  debate  which  is
 a  part  of  it  rather  than  having  it  in
 twot

 Ghri  BRadboial  Vyas  (Ujjain):  You
 won't  be  allowing  the  Members  to
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 speak  more  than  l5  minutes.  He  will
 have  to  cover  sugar  and  food.  It  will
 be  better  if  a  separate  time  is  given.

 Mr.  Speaker:  If  the  hon.  Members
 do  not  raise  this  matter  in  the  debate,
 I  will  not  increase  the  time  by  a
 hours.  I  will  reserve  it  for  a  debate.

 अं  खुशवक्त  राय  :  में  अपना  भाषण
 समाप्त  करता  हूं  परन्तु  में  यह  जानना  चाहता
 हूं  कि  क्या  यह  तय  है  जैसा  कि  आपने  कहा  कि
 शुयरकेन  प्लौर  शुगर  प्राइस  के  बारे  में  दो
 घंटे  का  समय  दिया  जायेगा  ?
 Mr.  Speaker:  If  they  do  not  raise

 this  point  in  the  Food  debate.

 श्री  जुगवक्त  राय  :  तो  भ्रध्यक्ष  महोदय

 Mr.  Speaker:  ....I  will  all  the  same.
 He  may  conclude  now.  What  more
 has  he  to  say?

 श्री  खुशवक्स  राय  :  श्रोमन,  भ्रापने  यह
 कहा  कि  अगर  यह  बिल  थो  हो जाय  तो  उसका
 क्या  भसर  होमा  तो  में  झ्ापकों  बतलाना
 चाहता  हूं  कि  यह  बिल  अरर  थो  हो  जाय  तो
 यह  मिनिस्ट्री  खत्म  हो  जायगी  और  सारा
 केबिनेट  खत्म  हो  जायगा  |  इसलिए  श्रीमान
 ऐसी  बात  नही  है  कि  पयर  बिल  थो  हो  जाय
 सो  उसका  क्या  होगा  ।  श्रीमत,  मैंने  श्रापको

 शुगरकेन  के  बारे  में  भी  बता  दिया  और
 थोड़ा  सा  यह  बतलाना  चाहता  हूं  कि  हमारे
 उतर  प्रदेश  के  जो  मुख्य  मंत्री  जी  हैं  उन्होंने
 उसका  हिसाब  लगवाया  था  कि  झूगर  का
 क्या  मूल्य  भाता  है  तो  उस  हिसाब  से  उन्हें  झह्‌
 पता  चला  कि  22  रुपये  २५  नये  पैसे  श्लौर
 ३३  रुपये  ३४  नये  पैसे  की  बनती  है,  ३४  रुपये
 को  शूगर  बन  गयी  तो  उस  ३४  रूपये  की  जो

 शूगर  बनी  उस  में  फिर  मूल्य  बढ़ाने  की  क्‍या
 आवश्यकता  थी  ?  शौर  भगर  यह  शूगर  का

 मूल्य  नहीं  बढ़ता  तो  यह  भाडिनस  फिर  नहीं
 आता  भर  इसकी  कोई  जरूरत  ही  नहीं  होती  |
 श्रोमन,  में  यह  जानना  चाहता  हूं  कि  एक्सजैकर
 को  क्‍या  भणिकार  है  कि  यह  उस  रुपये  को



 ली  खुशबक्त  'राय]
 अपने  पास  रखते  कन्ना  कापतकारों  ने  दिया
 बौर  काइतकारों  के  उस  के  से  चीनी  थनी
 जिसका  कि  झापने  मूल्य  बढ़ाया  शौर  यह  जो
 चीनी  के  दाम  भापने  बढाये  तो  उसका  लाम
 आप  उस  गर्म  के  काइतकार  को  नहीं  देते  हैं  |
 में  यह  कहना  चाहता  हूं  कि  यह  अन्याय  है
 क्योंकि  जब  आपने  चीनी  के  दाम  बढ़ाये  तो
 झा  जिससे  कि  बहू  चीनी  बनी  उसका  लाम
 सघन  उत्पादकों  को  भी  मिलना  चाहिए  था।
 लेकिन  सरकार  तो  वही  चीज़  कर  रहो  है
 जैसे  दो  बिल्लियों  में  झगढ़ा  हुआ  शौर  बम्दर
 ने  बन्दर  बोट  करके  सारी  रोटी  हज्म  करनी

 शरू  कर  दी  धौर  तमाम  रोटी  खा  गया  ।

 श्रीमन,  चूकि  आपने  कह  दिया  है  कि
 ाप  हस  पर  फिर  डिजेट  एलाऊ  करेंगें  इसंसिए
 मैं भीर  अ्रंधिक  न  कह  कर  बैठ  जाता  हूं  ।

 Mr.  Speaker:  The  hon,  Minister.

 Shri  Braj  Raj  Singh:  A  few  minutes,
 ‘Str.

 Mr.  Speaker:  Five  minutes  each.

 ay  ब्रजराज  सिह  :  प्रध्यक्ष  महोदय,  इस
 श्राहिनेंस  की  भावना  भ्ौर  उद्देश्य  का  मैं
 स्वागत  करता  हूं  लेकिन  साथ  ही  में  ने  इस
 सदन  में  कई  बार  इसका  विरोध  किया  है  कि
 सरकार  को  श्रपने  झाडिनेंस  बनाने  की  जो
 ताकत  है  उसका  इस्तेमाल  नहीं  करना  चाहिए
 और  उसके  पीछे  उद्देष्य  यहू  रहा  है  कि  क्‍झ्ला्डिनेंस
 बता  कर  सरकार  सदन  को  विद्वास  में  नहीं
 लेना  चाहती है  लेकिन  जिस  वक्‍त  यह  भाडिनेंस
 बना  उस  वक्त  में  समझता  हूं  कि  सरकार  के
 सामने  इसके  झलावा  कोई  चारा  नहीं  था  कि
 वह  खुद  झाडिनेंस  बना  कर  और  जो  रुपया
 सरकार  की  गलत  नीति  के  कारण  शूगर
 फंक्टरीज  के  मालिकों  को  मिल  रहा  था
 वह  रुपया  अपने  खजाने  के  लिए  लेली  और

 इसलिए  म॑  इस  अा  केस  का  स्वागत  करता  हूं
 लेकिन  एक  बात  जरूर  कहुंगा  कि  आडिनेंस
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 जनाने  को  ताकत  का  इस्तेशाल  सरकार  को
 कर्म  से  कम  करना  चाहिए  धौर  हो  सके  तो
 ऐसा  नियम  बनाना  चाहिए  कि  धाडिनेंस
 बनाने  का  कोई  प्रश्न  ही  नहीं  उठे  ।

 असल  में  जहा  तक  कि  इस  गहे  की  कीमत
 को  बढ़ाते  का  सबास  है  शीर  उससे  संम्बन्शिति
 जो  चीनी  की  कीमत  बढ़ाई  गई  भौर  जिसके
 कि  कारण  यह  प्राडिनेंस  बलवाला  पड़ा  तो  बह
 सवाल  ऐसा  नहीं  भा  जो  कि  २५  भक्सूबर  को
 पैदा  हो  गया  था  |  वह  तो  उससे  पहले  बहुत
 दिनों  से  चला  ्  रहा  था  1  ग्राछ्तिर  गज़े  की

 कीमत  बढ़ाने  के  सम्बन्ध  में  उत्तर  प्रदेश,  बिहार
 और  पंजाब  के  काइतकार  पिछने  दो,  तीन
 साल  से  लगातार  आन्दोलन  करते  रहे  हैं,
 सरकार  के  सामने  मांगें  चेंश  करते  रहते  हैँ
 लेकिन  दुख  के  साथ  कहना  पड़ता  है  कि  सरकार
 ने  उस  पर  कोई  उचित  ध्यान  नहीं  दिया  शौर
 सरकार  हमे  यह  कहती  रही  कि  यह  तो
 राज्य  का  प्र्द्म  है  श्रौर  इसलिए  हमें  भर्षतू,
 केन्द्रीय  सरकार  उस  पर  कोई  विचार  करने
 के  लिए  तैयार  नहीं  है  और  जब  उस्हीमे
 विचार  किया  तो  ऐसे  वक्‍त  में  किया  जब  कि
 सदन  बेठ  महीं  रहा  था  शौर  जब  रक  लोक-सभो
 को  अधिवेशन  हो  नहीं  रहा  था  |  इसलिए  में
 तो  समझता  हूं  कि  भ्रगर  सरकार  पहले  से  सतर्क
 रहे  तो  उसे  भविष्य  में  इस  प्रकार  के  भा डिनेंस
 को  बनाने  की  आवश्यकता  ही  नहीं  पड़ेगी  ।

 पहलें  से  इस  बोत  की  देखेती  रहें  कि  क्यो
 जनता  की  मांगें  &  शौर  क्या  जनला  की  तकलीफ
 हैं  और  उन  तकलीफों  को  जद  हमारा  सदव
 बैठा  रहता  है  तो  क्या  उसके  सामने  नहीं  ला
 सकते  हैं  ।  मेरा  खयाल  है  कि  इनको  सदन  के
 सामने  साथा  जा  सकता  है  भौर  झगर  ऐसा
 सरकार  करना  शुरू  कर  दे  तब  फिर  किसी
 आडिनेंस  के  बनाने  की  जरूरत  ही  नहीं  पश़ेवी
 और  इस  आा्टिनेंस  के  भी  बनाने  की  जरूरत
 न  पड़ती  |  श््ब  प्रश्न  यह  उठता  हैं  कि  कहीं पह.
 गलतफहमी  न  वैद  हो  जाय  उन

 भि

 के
 प्रति  जिस्होंने  कि  परडीडेलेंस  का  जरेऋ  अरे.
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 के  लिए  अर्ताब  किया  है  कि  उनंका  शायद  यह
 अशविरा  है  कि  झाइिपेंस  के  पीछे  जो  भावना
 शर  उद्देश्य  है उसका  वे  विरोध  कर  रहे  हैं
 को  में  यह  चीज  साफ  कर  देना  चाहता  हूं  कि

 शसी  बात  नहीं  है  भ्रौर  किसी  की  भी  ऐसी
 भावना  नहीं  है।  सरकार  की  गलत  नीति  के
 कारण  जो  मिलधोतर्स  ज्यादा  मुनाफा  उठाने
 बाले  थे  उसको  वहू  रोकती  लेकिन  प्रइन  यह
 खठता  हैं  कि  जब  गन्ने  की  कीमत  बढ़ाई  तो
 कया  चीनी  की  कीमत  बढ़ाने  की  जरूरत  थी  ?
 भैरा  तो  कहना  है  कि  गले  की  कीमत  बढ़ने  से
 हनी  की  कीमत  बढ़ाने  का  कहीं  कोई  प्रदन

 नहीं  था  ।

 अच्यक  महोदय,  भाषपने  भ्रादेश  दिया  है
 कि  में  बहुत  ही  संक्षेप  में  भपनी  बात  रखूं
 हालांकि  इससे  सभी  मामले  सम्बन्धित  हैं  ।
 में  यह  सिद्ध  करने  को  तैयार  हूं  कि  २  रुपये
 भ्रति  मन  गन्ने  की  कीमत  देने  के  बाद  भी
 ज्ञापको  ३२  रुपये  से  ज्यादा  शक्कर  की  कीमत
 देने  की  जरूरत  नहीं  है  श्रोर  उसी  में  उनका
 सारा  मुनाफा  ग्रा  सकता  है  |  भादचय  तो

 यह  है  कि  सरकार  की  तरफ  से  यह  देखने  की
 कोशिश  नहीं  की  जाती  है  कि  हम  जब  गने  की
 कीमत  बढ़ा  रहे  हैं  तो  उसके  साथ  शूगर  की
 कीमत  बढ़ाने  की  जरूरत  है  भी  या  नहीं,  कोई
 इस  श्रदन  को  देखता  ही  नहीं  है  ।

 Mr.  Speaker:  I  have  fixed  the  sugar
 discussion  for  Monday  or  Tuesday  as
 the  Minister  may  agree.  Therefore,
 hon.  Members  may  not  discuss  sugar
 and  sugarcane  prices.  I  have  definite-
 ly  fixed;  there  are  two  half  hour  dis-
 eugsions  on  Monday  and  Tuesday.
 They  have  been  postponed  from  the
 Previous  session.  I  will  allow  them
 @pportunities  to  raise  these  points,
 wince  this  seems  to  be  a  very  import-
 ant  matter  agitating  the  minds  of  the
 hon.  Members  here.  Although  it  is  said
 there  is  a  strike  and  80  on,  I  do  not
 aliow  the  strike  to  influence  my  mind;
 2  am  merely  carried  by  hon.  Members’
 ह;  (Al)  LSD—5

 Sugar  (Special
 Excise  Duty)

 Ordinance  and  Sugar
 (Special  Excise  Duty)

 Bill
 interest  in  the  matter.  I  will  allow
 this  matter  to  be  brought  up  om
 Monday.  I  will  allow  ample
 opportunity  to  Shri  Braj  Raj  Singh
 and  others.

 श्र  बु  विकल  राय:  मुझे  भी मौका  मिलना

 चाहिए  ।

 झच्य ते  सहोदय  :  जी,  सब  को  मिलेगा  ।

 qt  अव  राज  सिर  :  खत्म  करने  से  पहले
 में  सरकार  से  एक  निवेदन  करना  चाहता  हूं  ।
 इस  बात  की  शोर  में  सरकार  का  विशेष  रूप  से
 ध्यान  दिलाना  चाहता  हूं  -  सरकार  को  मालूम
 है  कि  उत्तर  प्रदेश  और  बिहार  में  गन्ने  सौ
 हड़ताल  हो  रही  है  1  में  तथ्यों  में  नहीं  जाना
 चाहता  |  सरकार  की  सूचना  है  कि  ६  मिलों  में
 हड़ताल  है  प्रौर  हमारी  सूचना  है  कि  ६३  मिलों
 में  हड़ताल  है  ।  मेरे  मित्र  श्री  शिब्बन  लाल
 सक्सेना  का,  जो  कि  हस  माननीय  सदन  के
 एक  माननीय  सदस्य  हैं,  भाज  ही  एक  तार
 भ्राया  है  जिस  में  कहा  गया  है  कि  उत्तर  प्रदेश
 की  ६६  मिलों  में  से  ६३  में  हड़ताल  है  ।  यह
 मामला  विवादास्पद  हो  सकता  है।  लेकिन
 में  सिफ  इतना  कहना  चाहता  हूं  कि  यह  प्रष्न
 ऐता  है  कि  जिससे  उत्तर  प्रदेश  प्रौर  बिहार  में
 गन्ना  पैदा  करने  वाले  ३५  लाख  परिवारों  का
 सम्बन्ध  है।  इस  पर  सहानु  भति  के  साथ  विचार
 किया  जाना  चाहिए।  आपने  निर्णय  किया  है
 कि  इस  प्रदन  पर  सोमवार  को  बहस  होगी  ।
 में  नहीं  घाहता  कि  यह  हड़ताल  एक  मिनट  सौ
 ज्यादा  चले।  में  चाहता  हूं  कि सरकार  इस  को
 प्रतिष्ठा  का सवाल  न  बनाये  t  जहां  तक  हमारा
 सवाल  है  हम  इसको  प्रतिष्ठा  का  प्रषन  नहीं
 समझते  ।  सरकार  चाहती  है  कि  उत्पादन  का
 सुकसान  न  हो  और  हम  भी  यही  चाहते  हैं
 इसलिए  में  झाशा  करूंगा  कि  सरकार  इस
 है... ल  पर  सहानुभूति  से  बिचार  करेगी  ौर
 बहस  समाप्त  होने  के  साथ  ही  ऐसा  कदम
 उठायेगी  कि  हड़ताल  समाप्त  हो  भौर  चौती  के
 उत्पादन  में  कमी  होने  की  को ६  ासंका  न  रहे  t
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 Dr.  8,  Gopala  Reddi:  As  far  as  my

 Will  is  concerned,  there  seems  to  be
 20  objection  either  to  the  issue  of  the
 ordinance  or  to  the  Bill  itself  rep‘ac-
 ing  it.  The  only  point  that  was  raised
 was  whether  the  ordinance  was  at  all
 necessary  and  whether  Government
 should  have  exercised  their  power  to
 isaue  the  ordinance.

 After  all,  we  were  anxious  to  help
 the  cultivator  by  enhancing  the  price
 of  sugarcane,  and  that  has  been  done.
 There  was  a  persistent  demand  from
 U.P.  and  Bihar  also  that  the  sugarcane
 prices  should  be  enhanced.  In  defer-
 ence  ९७  that  public  pressure  ag  it  Here,
 and  because  the  U.P.  Government  was
 also  thinking  that  there  was  a  case
 for  enhancing  the  sugarcane  prices,
 Government  thought  it  should  be  en-
 hanced  by  three  annas,  and  conse-
 quently  the  sugar  price  was  enhanced,
 but  that  is  a  different  matter.  When
 that  was  done,  the  factory  people  had
 19  lakh  tons  with  them,  and  we  want-
 ed  they  should  not  get  unmerited  pro-
 fit  out  of  these  stocks,  and  therefore
 we  enhanced  the  central  excise  duty
 by  Rs,  2°52  per  cwt.  There  is  no  objec-
 tion  to  that,  and  I  am  glad  this  Bill
 has  the  unanimous  approval  of  this
 Houee.

 ‘With  regard  to  the  other  matter,  the
 hon.  Food  Minister  and  the  Deputy
 Minister  will  deal  with  it,  as  to  whe-
 ther  there  is  a  case  for  enhancing  the
 wugar  price  consequent  on  the  increase
 im  the  price  of  sugarcane.

 Mr.  Speaker:  That  will  be  discussed
 on.an  independent  motion,  notice  of
 which  has  been  given  by  Shri  Braj
 Raj  Singh,  Shri  Khushwagt  Rai  and
 others.  I  have  allowed  it.

 Even  today  hon.  Members  need  not
 gO  away,  those  who  are  interested  in
 taking  part  in  the  discussion  on  sugar
 and  sugarcane  prices.  I  believe  the
 Tariff  Bill  may  not  take  much  time.  4
 will  call  them  after  the  Tariff  Bil
 and  allow  them  an  opportunity  im-
 mediately,  since  the  next  item  is  only
 at  4  O'clock.

 ment)  Bill

 Shri  V.  P.  Nayar  (Quilon):
 is  the  time  fixed  for  the  Bill?

 Mr.  Speaker:  There  is  no  time  fixed.
 It  may  not  take  more  than  half  an
 hour,

 Shri  V.  P.  Nayar:  I  will  myself  take
 two  hours  if  I  am  allowed.

 Mr.  Speaker:  The  question  is:

 “This  House  disapproves  of  the
 Sugar  (Special  Excise  Duty)
 Ordinance,  959  (Ordinance  No.  3
 of  959)  promulgated  by  the  Presi-
 dent  on  the  25th  October,  1089”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for
 the  imposition  of  a  special  duty  of
 excise  on  certain  sugar,  be  takem,
 into  consideration.”

 The  motion  was  adopted.

 Mg.  Speaker:  The  question  is:
 “That  Clauses  l  to  5,  the  Enact-

 ing  Formula  and  the  Long  Title
 stand  part  of  the  Bill”

 The  motion  was  adopted.

 What

 Clauses  |  to  5,  the  Enacting  Formuta
 and  the  Long  Title  were  added  to  fhe
 Bill.

 Dr.  B.  Gopala  Reddi:  I  beg  to  move:
 “That  the  Bill  be  passed”.

 mg.  Speaker:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 3.6  hrs.

 INDIAN  TARIFF
 BILL

 ‘]ype  Minister  of  Industry  (ort
 Mayubhal  Shah):  I  beg  to  move:

 ‘That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  ‘1934,
 taken  into  consideration.

 (AMENDMENT)
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 Mir.  Speaker:  Motion  moved:

 "That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  1984,  be
 taken  into  consideration."

 Siri  द 4  P.  Nayar  (Quilon):  I
 thought  the  hon.  Minister  would
 make  some  introductory  remarks
 Perhaps  he  has  a  feeling  that  because
 we  have  been  given  some  reports,
 pecause  the  Government  have  given
 some  condensed  reports,  there  is
 possibly  no  chance  of  a  discussion.
 I  take  very  strong  objection  to  the
 practice  of  introducing  such  an
 important  measure  at  the  fag  end  of
 the  session,  and  also  asking  for  only
 an  hour  or  two  for  the  entire  discus-
 sion.

 If  you  go  through  these  voluminous
 reports  which  have  been  very  care-
 fully  prepared  by  the  Tariff  Com-
 mission,  you  will  find  that  in  spite
 of  repeated  demands,  Government
 are  following  only  a  pattern  which
 will  not  serve  the  purpose.

 Why  do  we  protect  an  industry  at
 all?  Are  we  giving  protection  to  an
 industry  specifically  for  the  purpose
 of  benefiting  the  manufacturer  or  are
 we  giving  protection  to  an  industry
 for  the  purpose  of  benefiting,  the
 nation  as  a  whole?  From  the  reports
 I  am  inclineg  to  think  that  Govern-
 fment’s  purpose  in  affording  protec-
 tion  is  only  to  give  a  measure  of
 protection  to  the  manufactures  I
 shall  be  able  to  give  any  number  of
 axamples  for  this.

 Go  through  any  of  the  reports  of
 the  Tariff  Commission.  You  do  not
 find  any  investigation  having  been
 made  into  the  profit  structure.  All

 ese  reports  are  published,  but  not
 even  in  one  report  are  we  given  an

 dication  of  how  much  profit  a  parti-
 cular  unit  has  made  after  we  have

 fis

 protection  to  the  particular
 dustry.  Is  it  not  necessary  that  we

 id  know  this?  Is  it  not  a  factor
 we  should  take  into  considera-

 Boe  wens  Government  has  to  impose

 )  Bilt
 certain  duties  in  order  to  protect  an
 industry?  Why  is  it  that  it  hés  not
 been  possible  for  the  Government  to
 direct  the  Tariff  Commission  that  in
 any  enquiry  there  should  be  a  speci-
 fic  enquiry  directed  against  the  profits
 made?  This  is  more  important
 because  in  most  of  these  protected
 industries  you  find  the  same  indnus-
 tries.

 I  do  not  want  to  mention  .  the
 names  of  these  gentlemen.  In  mast
 of  the  industries  a  monopoly  is  also
 granted  because  of  this  protection.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Do  mention  the  names  of  those
 gentiemén,  because  we  are  interested.

 Shri  V.  P.  Nayar:  The  hon.  Minister
 will  be  able  to  tell  us  how  many  of
 the  industries  are  under  the  manag-~
 ing  agency  of  the  Birlas  or  the  Tatas
 or  the  Dalmias.  I  do  not  want  to
 mention  them  because  I  do  not  have
 the  time  also,  but  the  fact  remains
 that  an  industry  is  given  protection,
 and  protection  is  continued,  without
 giving  this  House  an  idea  of  the
 profit  which  is  made  only  on  account
 of  this  protection.

 23.29  hrs.

 (Mr.  Derury-Spraxer  in  the  Chair}.
 I  was  trying  to  impress  upon  the

 House  that  therc  .is  no  purpose  if
 the  Tariff  Commission  leaves  out  an
 enquiry  into  the  profit  made  by  em
 industry  as  a  result  of  the  protection
 afforded.

 Take  for  example  the  non-ferrous
 metals  industry.  It  is  an  industry
 which  is  very  important  for  the
 developing  economy  of  our  country.
 The  hon.  Minister  knows  about  it,  I
 do  not  have  to  tell  him.  It  is  am
 industry  in  which  the  raw  materia}
 Position  of  our  country  is  very  bag
 We  have  not  developed  most  of  our
 ores,  and  the  industry  has  fallen  inte
 the  clutches  of  a  few  business-houses
 here.  That  also  cannot  be  denied,
 We  are  continuing  the  protection
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 which  has  once  been  granted,  but  we
 Wave  not  been  able  to  make  these
 amits  behave.

 Yhe  other  day,  I  remember  I  had
 asked  a  question,  and  the  answer  was
 that  some  steps  had  been  taken.
 What  is  the  use  of  the  Non-ferrous
 Metals  Control  Order,  if  Government
 eannot,  by  invoking  the  provisions  of
 that  order,  compe]  the  manufacturers
 to  sel]  the  products  of  the  factories
 at  a  reasonable  rate  to  the  hundreds
 of  thousands  of  small  people  depend-
 §ng  upon  such  products?

 I  refer  in  particular  to  copper  and
 to  brass.  What  is  the  position  today?
 The  entire  cooking  utensils  industry
 is  in  the  handg  of  a  number  of  small
 owners.  In  Parliament,  we  are  told
 that  the  distribution  is  fair,  that
 every  man  gets  hig  need,  but  when
 we  go  to  the  centres,  we  find  that
 neither  the  copper-smiths  nor  the
 brass-smiths  find  it  possible  to  buy
 heir  requirements  of  copper-sheets
 aad  brass-sheets  at  anything  less  than
 200  or  300  per  cent  of  the  price  fixed.
 There  is  a  revealing  information  in
 the  report  of  the  Tariff  Commission,
 which  indicates  that  today,  the  differ-
 ence  between  the  landed  cost  and  the
 Belling  price  is  to  the  tune  of  Rs.  1,000
 or  Rs.  1,200  per  ton.  Ang  this  is  the
 ease  of  a  metal  on  which  will  depend
 the  lives  of  several  hundreds  of
 thousands  of  our  people,  because  I
 estimate  that  these  small  interests
 which  have  a  amall  hammer  and  a
 emall  furnace  and  are  making  the
 vessels  will  be  a  few  hundreds  of
 thousands  all  over  India;  to  them,
 this  protection  means  nothing.  For
 them,  the  continuance  of  this  protec-
 fon  only  makes  it  possible  to  get
 these  sheets  at  a  higher  rate.  We  are
 @ving  protection  in  order  to  develop
 @e  industry,  without  any  adequate
 @rrangements  being  made  at  ai}  for
 the  fair  distribution  of  these  pro-
 ducts.  The  Commission  itself  says
 that  Rs,  1,000,  to  Rs.  1,200,  ig  the
 @ifference  per  ton.  And  who  takes
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 this  difference?  I  know  that  all  these
 big  manufacturers  have  a  number  af
 amall  companies  in  fictitious  names.
 They  appoint  distributors,  and  they
 own  the  company  which  distributes.

 I  am  sorry  when  I  am  trying  t
 impress  upon  the  House  a  particular
 point,  the  hon.  Minister  is  not  in  his
 seat,  and  you  are  also

 Mr.  Deputy-Speaker:  The  hon.
 Minister  is  here.  So  long  as  he  is
 inside  the  House,  it  is  all  right
 Sometimes,  when  the  hon.  Member
 makes  a  point,  the  hon.  Minister  may
 have  to  consult  his  officials,

 Shri  Manubhai  Shah:  I  am  hearing
 the  hon.  Member  all  right.

 “Shri  T.  B.  Vittal  Rao  (Khammam):
 He  is  very  intelligent  too.

 Ch.  Ranbir  Singh  (Rohtak):  There
 is  no  doubt  about  that.

 Shri  ह  P,  Nayar:  In  this  report,  I
 find  that  the  Tariff  Commission  has
 not  taken  these  factors  into  account
 at  all.  As  I  stated  earlier,  it  is  ne
 use  giving  protection  to  an  industry,
 if  it  will  benefit  only  the  manufac-
 turer.  If  the  hon.  Minister  wants,  I
 can  give  instances.  The  Kamant
 Engineering  Works,  according  to  the
 report,  has  appointed  agents.  The
 Tariff  Commission  had  once  indicated
 that  there  should  be  a  fair  distribu-
 tion.  These  people  got  over  it  by
 appointing  regional  representatives,
 One  in  Madras,  another  in  Kerala,  a
 third  in  Bangalore,  a  fourth  im
 Calcutta,  and  a  fifth  in  Delhi.  There
 is  a  Metal  Control  Order  which  pro-
 hibits  certain  things.  In  the  second
 inquiry,  it  is,  however  stated  that  the
 entire  demand  of  Delhi  and  Punjab
 for  copper-sheets  and  _  brass-sheets
 has  to  be  met  by  surreptitious  trade
 from  Bombay.  How  does  it  happea
 if  the  Metal  Contro}  Order  could  85
 the  responsibility?  How  does  i
 happen  when  the  Tariff  Commission
 has  made  a  number  of  recommenda-
 tions  to  prevent  it?  The  Metal  Com-
 trol  Order  has  not  been  revived.
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 Government  do  not  work  as  a
 qhole  in  this.  Although  there  are
 very  good  recommendations,  they  are
 not  implemented,  ang  this  affects  a
 very  vital  industry,  and  it  also
 enables  a  group  of  industrialists  who
 have  a  monopoly,  who  have  an
 octopus  grip  on  this  industry,  to
 further  and  further  increase  their
 hold.  If  this  is  the  result  of  an
 inquiry  by  the  Tariff  Commission,  I
 should  think  that  the  inquiry  should
 be  scrapped,  and  the  Tariff  Commis-
 sion  itself  should  not  function  at  all.

 There  is  another  point  also.  On  a
 previous  occasion,  if  I  remember
 aright,  the  hon.  Minister  had  made
 &  promise  that  the  cost  accountants’
 confidential  reports  will  be  placed  on
 the  Table  of  the  House.

 Shri  Manubhaj  Shah:  I  said  that
 they  would  be  made  available  to  the
 Members,  whosoever  desired  it.  Later
 I  had  laid  a  statement  saying  that
 these  reports  will  be  made  available  to
 the  Public  Accounts  Committee.  I  did
 not  say  that  they  would  be  placed  on
 the  Table  of  the  House.

 Shri  झ,  P.  Nayar:  I  have  made  a
 number  of  requests  for  certain  cost
 accountants’  confidential  reports...

 Shri  Manubhai  Shah:  I  have  not
 received  even  one.

 Shri  ्,  P.  Nayar:....but  I  have  not
 had  even  one.  I  thought  that  his
 assurance  was  that  it  would  be  plac-
 ed  in  the  Parliament  Library  though
 it  may  not  be  placed  on  the  Table
 of  the  House.

 Anyway,  when  once  that  point  had
 been  raised,  we  find  that  the  mention
 which  used  to  be  made  in  the  earlier
 reports  igs  no  longer  there;  nothing
 about  the  cost  accountants’  work  is
 indicated  in  the  report.  I  can  under-
 stand  that  it  is  not  possible  for  every
 Member  to  read  through  the  entire
 Tariff  Commission’s  report  and  then
 come  here  and  speak.  But  when
 some  of  us  want  to  study  &  question
 in  detail,  it  must  be  available  to  us
 जजा,  without  understanding  the  cost
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 structure,  and  without  understanding
 the  view  taken  by  the  cost  account-
 ant,  how  are  we  going  to  fix  the  per-
 centage?  To  me,  it  appears  that  it  is
 almost  impossible.  So,  as  a  general
 point,  I  would  submit  that  the  hon.
 Minister  should  try  to  change  the
 pattern  of  the  inquiry.

 There  is  another  aspect  of  tha
 inquiry  which  makes  it  completely.
 formal  and  official.  You  hold  a
 public  inquiry  in  Bombay.  But  #
 you  go  through  the  list  of  witnesses
 who  have  attended  the  public  inquiry,
 you  wili  find  that  the  consumers  of
 certain  articles,  whom  we  do  not
 know,  but  who  represent  companies,
 are  always  there;  among  them  also,
 you  will  find  consumers  representing
 the  Tatas,  the  National  Carbons,  the
 Electrode-Manufacturing  factory,  and
 everybody  else;  but  no  small  interest
 can  be  represented  there,  because  the
 inquiry  is  held  in  Bombay,  whereas
 the  particular  article  is  consumed  by
 the  small  manufacturers  only  at
 Madras  or  at  Calcutta,  and  from
 there,  these  small  manufacturers  can-
 not  find  time  and  money  to  go  to
 Bombay.  Except  that  the  inquiry
 affords  an  opportunity  for  some  of
 the  government  officials  to  make  a
 flying  visit  to  Bombay  or  Calcutta,  it
 does  not  enable  the  ordinary  man  to
 go  there  at  all.  Such  inquiries  are
 not  also  publicised  to  the  extent
 necessary.  Some  of  us  read  the
 papers,  but  in  many  of  them  too,  I  do
 not  fing  that  the  Tariff  Commission's
 inquiry  is  being  advertised.  You
 cannot  expect  a  copper-smith  in
 Kerala  or  a  black-smith  in  Madras
 to  write  to  the  Tariff  Commission  a
 letter  in  English  and  then  find  out,
 the  exact  date  of  the  inquiry  and.
 attend  the  sitting  there,  after  spend-.
 ing  so  much  money  on  travel.  This
 is  not  the  way.  At  least  if  the  State
 Governments  had  been  addressed  in
 this  regard,  that  would  mean  some.
 thing.  But  from  the  names  of  the
 authorities  to  whom  the  question-.
 naires  have  been  sent,  I  do  not  find
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 that  any  State  Government  has  been
 addressed  in  this  regard.

 Of  course,  it  is  known  that  the
 Government  of  India’s  Development
 Wing  does  not  have  the  required
 personnel  to  go  into  these  technical
 matters,  but  it  is  found  in  several
 reports  that  the  suggestions  could
 not  be  implemented  on  account  of
 the  lack  of  adequate  trained  person-
 nel  in  the  Development  Wing.  Why
 ds  it  that  it  has  not  been  possible
 for  the  Tariff  Commission  to  contact
 the  States  concerned?  Even  the
 States  are  not  taken  into  confidence.
 The  result  is  that  the  inquiry  has
 become  a  farce.  The  inquiry  is
 intended  primarily  to  protect.  But
 what  has  been  happening?

 You  remember,  Sir,  that  time  and
 again,  in  this  House,  there  were
 severa)  questions  about  soda  ash.  The
 largest  number  of  interests  to  whom
 soda  ash  must  be  made  available  at
 a  cheaper  rate  is  the  washerman.  I
 have  not  known  any  washerman  get-
 ting  it  without  difficulty.  In  fact,
 last  time,  when  I  was  in  Trivandrum,
 I  saw  a  queue,  four  hundred  or  five
 hundred  people  long,  at  a  shop  which
 was  supposed  to  sell  this  washing
 soda  at  controlled  rates.  That  is  the
 Case  everywhere.  The  washermen
 cannot  get  on  without  it.  The  Tariff
 Commission’s  report  had  indicated
 that  the  system  of  distribution  of  soda
 ash  was  defective  without  giving  al)
 the  details  whereby  manipulations
 were  made  in  order  to  accumulate
 more  profits,  by  one  of  the  units.  The
 hon.  Minister  knows  that  unit.  And
 he  had  promised  that  it  would  be
 changed  But  what  has  been  done
 after  that?  Can  he  tell  us  that  any
 dhodi  can  get  his  requirement  of
 washing  soda  at  a  reasonable  price,
 in  spite  of  the  fact  that  this  industry
 has  been  enjoying  protection  for
 quite  a  long  time?  He  will  also  have
 to  confess  that  because  of  this  pro-
 tection,  the  units  which  are  manu-
 facturing  this  will  have  enhanced

 profits.
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 Thérefore,  I  submit  that  Gevern-
 ment  should  change  the  pattern  of
 the  inquiry  and  also  try  to  ensure
 that  when  once  we  extend  protec-
 tion,  or  when  once  we  grant  protec-
 tion,  the  largest  number  of  interests
 involved  in  it  should  benefit  most,  If
 Government  can  find  out  some  such
 schemes,  then  I  think  the  Tariff  Com-
 mission’s  inquiries  will  have  some
 Meaning.  Otherwise,  it  may  be  that
 some  of  these  industries  do  not  affect
 a  large  number  of  persons.  For
 example,  there  is  the  stearic  acid
 industry.  I  do  not  know  how  many
 People  be  affected  by  that.  There  is
 another  industry—of  carborandum.
 There  is  a  third—machine  screws.
 Then  there  is  the  diesel  fuel  injection
 equipment  industry.  I  am  not  going
 into  these  because  I  do  not  have  the
 time  to  do  80,  not  that  I  have  nothing
 to  speak  on  each  of  these  industries.

 I  would  again  request  the  hon.
 Minister  to  think  of  this  situation.
 The  Tariff  Commission  has  some  very
 fine  gentlemen  at  the  top  and  a  very
 very  efficient  Secretary.  I  am  glad
 that  owing  to  superannuation,  one
 particular  geneltman,  who  was  most
 unfit  to  hold  an  office  there,  has  now
 been  allowed  to  go  away  and  his
 place  has  been  taken  by  a  very
 energetic  young  man,  But  that  apart,
 how  is  it  that  they  produce  a  similar
 report  in  an  industry  like  this?  I
 find  for  my  amusement  certain  refer-
 ences  about  the  position  of  the  plastic
 industry.  Twice  the  Commission  has
 reported  about  the  plastic  industry.
 Even  now  the  defects  in  plastic
 manufactures  continue?  Why?  It  is
 admitted  in  the  report  itself  that  an
 Indian-made  plastic  button,  for
 example,  is  not  good  even  today.  We
 have  given  them  protection  for  quite
 @  long  time.  I  am  so  sorry  I  am
 continuously  losing  the  thread  of  my
 argument  when  I  do  not  get  undivid-
 ed  attention.

 Mr.  Deputy-Speaker:  I  have  found
 that  at  least  when  I  am  talking  with
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 my  sdvisers,  he  addresses  me;  other-
 ‘wise,  he  might  be  just  addressing  the
 Ministers,  pointing  to  him.

 हल  झ  P.  Nayar:  I  always  address
 you.  But  I  want  the  Minister  and
 you  to  hear  me.

 Mr,  Deputy-Speaker:  I  will  be
 maore  careful,  because  I  have  seen
 that  when  there  is  an  adviser  by  my
 side,  he  stops.

 Shri  द  P.  Nayar:  Another  import-
 ant  industry  is  the  sago  industry.  It
 has  been  known  for  quite  some  time
 that  the  sago  industry  has  come  to
 stay.  We  have  given  it  adequate  pro-
 tection  and  the  industry  has  develop-
 ed.  The  product  is  now  reported  to
 be  in  a  position  to  compete  with  the
 sago  globules  from  elsewhere,  from
 other  countries  in  the  East.  It  was
 also  known  that  there  is  a  great
 potential  for  export  of  sago.  Because
 of  the  competitive  nature  in  quality
 and  price,  there  ‘s  a  great  scope  for
 the  export  of  sago.  But  what  are  our
 exports  today?  Why  is  it  that  it  has
 not  been  possible  for  the  Government
 to  step  up  export  of  sago?

 Here  again,  a  large  section  of  the
 people  of  my  State  is  affected.  You
 know  tapioca  is  grown  mostly  in  our
 State.  Several  hundred  thousand
 acres  of  land  are  under  tapioca  culti-
 vation  there.  If  you  go  through  the
 figures,  you  will  find  that  even  in
 respect  of  the  price  of  the  raw
 material,  the  cultivator  has  no  assur-
 ance,  despite  the  fact  that  an  industry
 dependent  only  on  the  tapioca  has
 grown  up  in  a  neighbouring  State.
 There  is  a  difference  of  over  00  per
 cent  between  the  prices  quoted  in
 the  various  growing  districts  and  the
 prices  paid  by  the  manufacturers.
 Who  mops  it  up?  What  is  the
 arrangement?  What  are  the  facili-
 ties?  This  is  an  easily  perishable
 material.  You  cannot  Keep  tapjoca
 for  some  time  and  then  send  it  to
 Salem.  With  all  the  protection  grant-
 ed  to  the  industry,  and  the  industry
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 having  oame  to  stay,  this  is  th»

 There  is  also  another  aspect.  You
 find  that  the  entire  industry  employs
 about  14,500  people.  I  do  not  know
 the  exact  figure.  It  may  be  around
 14,000  to  15,000,  Out  of  these,  11,500
 to  12,000,  people  are  still  casual  em-
 Ployees,  employees  who  cannot  be
 given  regular  work,  although  the
 industry  has  been  enjoying  protec-
 tion  for  ten  years.  That  being  so,
 what  has  this  protection  meant  to  the
 11,000  casual  employees  there?  I
 would  very  much  request  the  hon.
 Minister  to  tell  me  what  will  be  his
 justification  for  giving  protection  to
 an  industry  for  a  periog  of  years
 when  it  cannot  even  give  regular
 employment  to  the  majority  of  its
 workers.  Where  does  all  this  proat
 go?  We  find  that  it  is  a  very  970-
 fitable  industry.

 So  even  after  the  Tariff  Commis-
 sion’s  recommendations,  on  the  one
 hand,  we  fing  that  Government  are
 unable  to  step  up  the  export;  on  the
 other,  Government  are  unable  to  give
 adequate  protection  to  the  growers
 of  tapioca.  Government  are  equally
 unable  to  ensure  regular  employment
 to  more  than  75  per  cent  of  the
 workers.  This  has  become  the  result
 of  a  Tariff  inquiry.

 Therefore,  I  submit  that  apart  from
 changing  the  pattern  of  the  industry
 and  inquiry  by  the  Tariff  Commis-
 sion,  Government  shauld  also  take
 concrete  steps  to  see  that  at  least  the
 good  recommendations  are  implement-
 ed.  Year  after  year  or  once  in  two
 years,  there  is  no  purpose  in  coming
 before  Parliament  with  such  a  Bill
 and  saying  that  the  industry  has  to
 be  protected.  We  must  get  the  facts.
 We  must  get  to  know  the  exact  state
 of  the  employment  in  the  particular
 industry.  We  must  be  given  an  idea
 of  the  profits  which  are  mopped  up
 by  those  who  get  the  advantage  of
 this  protection.  Without  these,  T  find
 there  is  no  use  at  all  in  going  on  with
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 this  discussion  year  after  year,
 usually  at  the  fag  end  of  the  session,

 ‘the  winter  seasion,  just  for  half  an
 hour,  20  that  Government  can  get
 away  with  it  without  much  criticism.

 I  would  refer  in  particular  to  one
 other  industry  also  about  which  I
 have  some  details—the  carborandum
 industry.  I  know  there  is  a  firm  in
 Madras  which  runs  a  factory.  I  had
 occasion  to  send  one  or  two  photostat
 copies  of  letters  written  by  the
 Management  of  the  Carborandum
 Universal  Limited  to  their  collabora-
 tors  in  the  U.S.A.,  to  the  then  Deputy
 Minister  of  Finance,  Shri  Shah—the
 namesake  of  the  hon.  Minister.  Those
 letters  revealed—I  am  giving  this
 only  88  an  instance;  this  is  a  practice
 which  is  followed  by  other  companies
 also—those  letters  revealed  that  the
 director  of  that  company  writes  a
 letter  to  his  associate  director  there
 to  the  effect  that  in  respect  of  certain
 imports  for  which  they  had  secured
 licences,  they  should  change  the
 mame  80  that  the  incidence  of  duty
 will  be  lesser.  If  a  machine  is
 imported  as  a  whole,  there  is  a  per-
 centage  of  duty  payable;  if  it  comes
 under  some  other  name  and  in  parts,
 it  pays  a  lesser  duty  or  higher  duty
 -~it  varies.  In  order  to  take  advant-
 age  of  that  tariff  classification,  they
 wrote  a  letter,  and  got  it—even
 though  to  the  letter  which  I  address-
 @d  to  the  Minister  I  did  not  get  a
 reply.

 They  now  say  there  have  been  a
 mumber  of  complaints  about  the
 grinding  wheels.  Quite  a  number  of
 complaints  went  before  the  Tariff
 Commission  also  at  the  time  of  their
 holding  the  inquiry.  They  say  that
 mow  they  have  appointed  four  train-
 ed  qualified  agents  who  wil]  do
 ‘after  sale’  service  also;  they  have
 people  with  specialised  knowledge
 who  would  be  put  in  the  factory  for
 one  or  two  weeks  and  then  sent  out.
 This  is  the  practice  which,  despite
 fhe  definite  recommendation  of  the
 Tarif  Commission,  is  allowed  to  con-
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 tinug  in  the  case  of  a  protected
 industry,  much  to  the  detriment  of
 the  eonsumers.

 I  would  request  Government  @
 take  a  serious  note  of  all  such  recom-
 mendations.  They  have  got  enough
 powers  in  their  hands.

 In  another  instance,  I  find  that
 details  had  been  asked  for  from  the
 non-ferrous  metal  manufacturers,
 but  they  have  not  obliged  the  Gov-
 ernment,  Government  say  that  most
 of  them  have  not  cared  to  send  the
 detaiis.  In  another  case,  four  Bom-
 bay  companies  have  united  them-
 selves  and  have  agreed  on  a  certaim
 price.  There  will  be  no  competition
 inter  se—that  is  the  word  used.  They
 have  agreed  and  told  Government
 that  they  would  charge  only  Rs.  238
 or  Rs.  250  per  cwt.  What  they  do  is
 this.  Company  A  sells  it  to  a  ficti-
 tious  manufacturer  by  name  B..  The
 fictitious  manufacturer  B  is  also  con-
 trolled  by  A.  Through  a  chain  they
 operate,  the  result  being  that  Rs.  1,200
 to  Rs.  I,500  per  ton  is  mopped  up.  I
 presume  the  Industries  Development
 and  Regulation)  Act  has  enough
 powers  in  it  to  enable  Government  to
 compel  the  manufacturers  to  do  a
 certain  thing.  I  want  to  know  in
 how  many  cases  the  provisions  of
 that  Act  or  any  other  Act,  for  the
 time  being  in  force,  have  been  used
 against  any  one  of  these  manufac-
 turers  for  non-compliance  with  the
 recommendations  of  the  Tariff  Com-
 mission?  It  it  is  used  against  some-
 one,  it  is  against  the  smallest  man
 Regarding  almost  every  one  of  these
 industries,  there  have  been  com-
 plaints  from  consumers,  there  have
 been  complaints  from  otherg  and
 there  have  been  definite  recommen-
 dations  made.

 With  these  observations,  I  would
 request  the  hon.  Minister  once  again
 to  call  a  small  conference  of  at  least
 those  Members  who  are  interested—
 which  he  can  easily  find  out—to  think
 out  a  way  to  make  the  inquiries  of
 the  Tariff  Commission  more  fruittu’



 fa’  order  that  the  inquiries  may  benefit
 all  the  interests  involved,  especially
 the  larger  numbers  of  people  who
 @epend  upon  the  industries  to  which
 we  give  protection.

 Shri  Achar  (Mangalore):  Mr,  De-
 puty-Speaker,  Sir,  I  am  giad  to  find
 from  the  Statement  of  Objects  and
 Reasons  that  protection  is  not  to  be
 granted  to  a  good  number  of  indus-
 tries.  This  ig  a  very  good  sign.  Of
 course,  for  an  infant  industry  protec-
 tion  is  necessary.  But  as  we  conti-
 nue  protection,  it  certainly  indicates
 that  such  protection  ought  not  to  be
 granted.  The  first  point  about  which
 I  felt  happy  was  that  the  number  of
 industries  to  which  this  protection  is
 extended  is  very  small.  In  fact  there
 ere  only  4  items  in  this  Bill.  It  is  a
 very  good  feature.

 My  hon,  friend  Shri  Nayar  was  lay-
 ing  very  great  emphasis  on  profits.
 Certainly,  we  ought  to  know  how  the
 profits  position  stands.  He  is  all  right
 in  emphasising  that  aspect  of  the
 question.  But,  I  would  like  to  em-
 phasise  another  aspect  of  the  question.

 Shri  V.  है  Nayar:  When  you  say
 that  I  am  right  I  am  inclined  to  think
 I  am  wrong.

 Shri  Achar:  Very  good;  I  have  no
 objection  to  that.

 Mr.  Deputy-Speaker:  Does  he  with-
 draw  the  explanation  that  he  hag  al-
 ready  expressed?

 Shri  V.  P.  Nayar:  I  thought  I  said,  I
 am  inclined  to  think.

 Shri  Achar:  We  often  disagree,  it  is
 true.  It  is  a  pleasure  to  agree  at  least
 once  in  the  way.

 I  was  submitting  that  I  would  like
 to  emphasise  another  aspect  of  the
 question.  I  have  gone  through  some
 of  these  Reports—not  all  of  them—
 with  regerd  to  some  of  the  industries
 tn  which  I  am  interested.  One  aspect
 which  I  would  like  the  members  of
 the  Commission  to  look  into  is  the

 of  labour  in  a  particuler  in-
 र a
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 We  have  to  consider  the  reason  why
 this  protection  is  required.  Is  it  the
 question  of  inefficiency  of  manage-
 ment  or  is  it  due  to  labour  troubles
 or  inefficiency  of  labour  or  is  it  due
 to  the  value  of  the  materials  that  are
 fequired?  The  Tariff  Commission
 should  go  into  this  aspect,  considering
 the  position  of  foreign  countries  which
 are  able  to  produce  these  articles  at
 cheaper  prices,  What  is  the  reason
 they  are  able  to  produce  them  at
 cheaper  prices?  Is  it  a  question  of
 materials  or  is  it  the  mode  of
 Management  or  is  it  due  to  the  ques-
 tion  of  labour  and  labour  troubles
 that  we  are  having?  I  am  often  in-
 clined  to  think  that  it  is  more  a
 question  of  labour.  We  are  having  a
 lot  of  troubles  of  late.  It  looks  as  if
 everyone  is  wanting  higher  pay—more
 remuneration.  But  nobody  looks  te
 the  other  aspect  of  the  question,  the
 work  turned  out,  the  efficiency  of  it
 and  the  real  value  of  the  labour  that
 ig  employed.  We  talk  of  minimum
 wages  always  but  are  we  talking  of
 at  least  some  minimum  labour?

 I  went  through  some  of  the  Reports.
 I  felt  that  the  members  of  the  Com-
 mission  have  not  paid  sufficient  at-
 tention  to  this  aspect  of  the  question.
 Just  as  Shri  द  P.  Nayar  emphasised
 the  question  of  profits  I  would  like
 to  emphasise  this  aspect  of  the  ques-
 tion  more  than  anything  else.  We  hava
 to  see  whether  the  labour  employed,
 all  the  persons  employed  in  an  indus-
 try,  are  doing  their  duty  properly.  Is
 it  due  to  the  higher  payment  that  wa
 are  not  able  to  compete  with  other
 countries?  If  that  is  so,  something
 must  be  done  in  that  direction.  Con-
 tinuance  of  protection  for  ever  will
 not  do  any  good.  So,  I  would  empha-
 sise  this  aspect  that  when  the  mem-
 bers  of  the  Tariff  Commission  go  inte
 these  things  they  must  pay  more  at-
 tention  to  it.

 Mr.  Deputy-Speaker:  Is  there  any
 other  hon.  Member  who  wants  to
 speak?  No.  The  hon.  Minister.

 Shri  Manabhai  Shah;  Sir,  I  am
 grateful  to  the  House.

 Shri  T.  B.  Vittal  Rae:  Sir,  Ch
 Ranbir  Singh  stood  up.



 ३685  Indian

 Mr.  Deguty-Speaxer:  Then  it  must
 fave  been  very  late.  I  have  now
 ealled  the  hon,  Minister.

 Shri  Manubhai  Shah:  First  I
 would  like  to  clarify  a  misunderstand-
 ing.  At  no  time  did  the  Ministry
 want  to  hurry  up  with  this  Bill  nor
 did  we  request  the  Chair  or  the  hon.
 Speaker  to  bring  it  in  the  shortest
 possible  time.  Last  time  also  I  had
 pleaded  with  the  hon.  Speaker  that
 as  much  time  as  the  hon,  Members
 desired  for  these  important  Bills  may
 be  granted  as  could  be  afforded  by
 the  House.  Therefore,

 Mr.  Deputy-Speaker:  The  hon.
 Minister  must  have  got  the  support
 now.  It  must  have  gone  into  the
 record  that  no  Member  rose.

 Shri  Manubhai  Shah:  That  is  the
 exact  point.  Hon,  Members  who  are
 interested,  perhaps,  do  not  make
 themselves  represented  in  the  Busi-
 ness  Advisory  Committee  of  the
 House.  JI  have  heard  this  complaint
 for  the  last  four  years  continuously
 from  hon.  Members,  and  particularly
 from  my  hon.  friend,  Shri  Nayar  who
 always  speaks  first  and  then  does  not
 remain  there  for  hearing  my
 reply...

 Mr.  Deputy-Speaker:  He  has  come
 in  now.

 Shri  Manubhai  Shah:  I  am  giad  he
 hag  come.  Today  he  was  telling  me
 this  morning  that  he  was  totally  taken
 unawares  and  that  he  was  totally
 wnprepared.

 Shri  झ  P.  Nayar:  He  told  me  that
 this  may  not  be  coming  up  so  early.

 Shri  Manubbai  Shah:  If  he  would
 have  seen  the  voluminous  notes
 which  this  Ministry  had  prepared  and
 circulated  to  the  hon.  Members  of
 this  House  and  if  they  had  made  a
 perusal  of  the  pages  l]  to  १६4  and  the
 reviews  that  were  placed,  there  would
 have  been  more  informed  discussion

 ‘on  this  matter.  I  will  not  labour  on
 this  question.  I  may  say  that  pages
 ॥]  to  14  of  the  review  of  the  Tariff
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 Commission  Reports  are  the  new  #¢a-
 tures  that  we  have  introduced.  J
 bring  before  the  country  and  the
 House  the  production  trends  in  the
 protected  industries,  the  wholesale
 prices,  how  they  compare,  what  is  the
 estimated  demand  and  supply  of  these
 protected  industries.  They  are  such
 important  reviews  that  the  hon.  Mem-
 bers  may  kindly  go  through  them
 when  they  find  the  time  and  _0फुएणा-
 tunity,

 Similarly  also  in  the  summary
 which  we  have  circulated  the  need  for
 the  protected  and  de-protected  indus-
 tries  and  all  the  aspects  of  produc-
 tion  of  these  industries  etc,  have  been
 given.  It  is  a  matter  of  pleasure  to
 see,  as  Shri  Achar  rightly  pointed
 out,  that  there  are  more  industries
 coming  for  de-protection  and  very  few
 for  coninued  or  new  protection  under
 this  Bill.

 If  hon.  Members  go  through  the
 production  figures  for  the  last  few
 years,  they  will  find  that  in  most  of
 these  industries  production  has  risen
 from  30  per  cent  to  70  per  cent  in
 some  cases  which  shows  the  _  great
 vitality  and  health  that  has  come  into
 the  body  politic  and  industrial  econo-
 my  of  this  country.

 Shri  Nayar  also  made  a  point  about
 the  profits.  I  do  hope  that  he  will
 kindly  go  through  all  these  reports.
 As  a  matter  of  fact,  the  Tariff  Com-
 mission  makes  it  a  point  every  time
 to  go  into  the  profits  made  by  the  pro-
 tected  industries  and  in  most  of  the
 price  enquiries  like  cement,  paper,
 sugar,  steel  etc.  which  the  Tariff  Com-
 Mission  has  undertaken,  the  major
 emphasis  is  really  on  the  price  struc-
 ture  and  the  profits  that  these  indus-
 tries  are  making.  Therefore,  it  is  not
 a  new  suggestion.  That  has  always
 been  taken  into  consideration  by  the
 House  and  the  Government  and  the
 Tariff  Commission.  They  always  go
 into  the  details  of  the  price  structure
 and  the  profits  made  therefrom  by
 these  tariff-protected  industries.

 Shri  झ,  P.  Nayar:  Is  it  given  any-
 where  in  any  of  these  reports?  Can
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 the  bon,  Minister  point  out  the  total
 profits  earned  by  any  industry  as  «@
 result  of  this  protection  in  any  one
 af  these  units  which  have  been  visit-
 ed  by  the  Tariff  Commission?

 Shri  Manubhai  Shah:  The  profits
 concerned  are  not  only  due  to  pro-
 tection  alone  but  to  many  other  facts
 and  in  the  overall  balance-sheet  it  is
 shown.  No  enquiry  can  find  out  what
 percentage  of  profit  is  due  to  protec-
 tion.  They  go  into  the  total  profits.
 For  instance,  in  the  paper  industry
 report,  the  categorisation  of  26  varie-
 ties  has  taken  place.  Their  price
 Structure  has  been  recast  and  every-
 thing  has  been  based  on  the  profitabi-
 lity  of  that  industry.  The  Tariff
 Commission  has  stipulated  that  in
 some  cases  the  profits  should  not  be
 more  than  8  per  cent  and  in  some
 ease  more  than  32  per  cent  of  the
 capital  employed.  As  a  matter  of
 fact,  I  would  request  the  attention  of
 the  House  and  plead.  with  them  to  go
 into  these  very  valuable  reports  §  in
 which  the  enquiry  has  been  the  very
 many-sided  economic  features  of  the
 different  industries.

 My  other  hon.  friend  mentioned
 about  labour  conditions.  I  will  men-
 tion  here  that  ag  far  as  the  Tariff
 Commission  is  concerned  it  is  really
 23  consumers’  commission.  In  view  of
 the  importance  of  the  consumer  needs
 it  has  also  to  go  into  the  productivity
 of  the  industry.  Labour  or  labour
 welfare  as  such  could  not  be  con-
 aidered  to  be  the  direct  responsibility
 of  Tariff  Commission.  There  are  other
 Jabour  bodies  such  as  the  wage  boards,
 the  labour  policy  of  Government  and
 various  other  prongs  of  the  economic
 apparatus  like  the  N.P.C.  and  other
 organisations.  J  agree  with  my  hon.
 friend  that  productivity  should  in-
 crease.  It  is  increasing  at  a  satisfac-
 tory  rate  in  many  items.  Not  only
 has  the  quality  improved  but  produc-
 tion  has  increased  per  unit  man  hour
 spent.  Production  per  head  has  con-
 siderably  gone  up.  I  had  occasion  the
 other  day  to  mention  about  the
 Hindustan  Machine  Tool,  The  same
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 thing  has  happended  in  the  cotton
 textile  industry,  paper  industry  and
 various  other  industries  under  discus-
 sion  today.  Labour  productivity  ex-
 clusively  or  labour  welfare  as  such
 could  not  be  a  matter  of  intensive  en-
 quiry  by  the  Tariff  Commission
 because  there  are  also  other  indepen-
 dent  agencies  under  the  several  labour
 Jaws  of  this  country.

 Shri  Achar:  If  I  may  just  interrupt,
 I  may  say  that  I  was  not  thinking  of
 labour  welfare  but  how  far  the  cost
 of  production  was  affected  by  these
 things.

 Shri  Mannbhai  Shah:  Cost  of  pro-
 duction  ig  slightly  different  from  pro-
 ductivity.  The  nature  of  protection  to
 be  given  is  the  major  thing  which
 the  Tariff  Commission  looks  into  and
 it  also  looks  to  the  other  things,  Pro-
 ductivity  and  production  being  two
 different  things,  I  may  say  that  the
 productivity  of  the  individual  Indian
 labour  per  man-hour  unit  is  definitely
 on  the  increase.  There  have  been
 some  enquiries  on  that.

 Last  time  I  placed  before  the  House
 the  thinking  of  the  Government  about
 appointing  some  panels  for  studying
 the  cost  structure  of  industries  and
 find  out  as  to  why  in  some  commodi-
 ties  our  cost  of  production  is  higher
 and  what  are  the  factors  that  go  to
 contribute  to  this.  Government  is
 going  to  appoint  half  a  dozen  panels
 for  studying  the  cost  structure  and
 the  cost  of  production  in  various  sizes
 of  economic  units  of  the  different  in-
 dusries,  in  the  major  industries  of
 India  like  the  cotton  textiles,  jute,
 cement,  sugar,  light  engineering  bi-
 cycles  and  the  rayon  industries.  When
 these  studies  are  made  they  will
 throw  more  light  on  the  different  cost
 structures,  what  is  the  contribution  of
 labour,  how  far  the  management
 plays  its  part,  how  far  the  size  of  the
 units  that  go  to  build  up  the  industry
 also  contribute  to  the  various  levels
 of  the  cost  of  production,  etc.  I  do  not
 want  to  take  more  time  of  the  House.
 I  am  glad  to  say  that  all  the  industries
 that  are  covered  in  the  Bill  here,
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 whether  they  are  protected  or  de-
 protected  have  shown  great  vitality.
 The  percentages  of  increase  in  pro-
 duction  given  there  are  proof  positive,
 if  any  proof  was  needed,  that  the
 Indian  industries  are  in  a  healthy  con-
 dition,  even  though  these  0-l]  indus-
 tries  do  not  even  represent  a  very
 small  fraction  of  the  entire  industrial
 panorama  which  this  country  is  today
 building  up  fastly.  I  thank  the  hon.
 Members  for  the  support  they  have
 given  to  this  Bill.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  1984,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  There  are  no

 amendments  to  the  clauses.  The
 question  is:

 “That  Clauses  ]  and  2,  the  En-
 acting  Formula  and  the  Long
 Title  stand  part  of  the  Bill.”

 The  motion  wag  adopted.

 Clauses  4  and  2,  the  Enacting  For-
 mula  and  the  Long  Title  were  added
 to  the  Bill,

 Shri  Manubhai  Shah:  Sir,  I  beg  to
 move:

 “That  the  Bill  be  passed.”

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  be  passed.”

 Shri  द  P.  Nayar:  Sir,  May  I  ask
 a  question?  I  do  not  want  to  make  a
 gpeech.  I  raised  a  specific  point
 about  the  difference  in  the  price  bet-
 ween  the  landed  cost  and  the  market
 price  of  imported  copper.  The  Tariff
 Commission  says:

 “It  was  pointed  out  that  the
 margin  between  the  landed  cost
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 and  the  market  price  was  about
 Rs.  1,000  per  ton  in  the  case  of
 copper  and  Rs.  1,200  per  ton
 approximately  in  the  case  of  zinc’
 and  the  point  urged  before  us  was
 that  many  small  manufacturers
 found  it  more  profitable  to  con-
 tinue  operating  with  scrap  and  to
 dispose  of  in  the  market  their
 copper  and  zinc  ingots.  State
 ments  were  made  to  the  effect
 that  supplies  were  coming  to
 Bombay  from  such  far  off  places
 such  as  Banaras.  .”

 I  had  raised  this  point  specifically  and
 I  did  not  hear  the  hon,  Minister  giving
 any  reply  to  this.  When  there  are
 so  many  control  orders  and  stipula-
 tions  and  regulations,  how  is  it  that
 there  is  so  much  difference  in  the
 price  between  the  landed  cost  and  the
 consumer’s  price?

 Shri  Manubhai  Shah:  He  was  not
 present  and  I  did  not  dilate  on  it.
 The  copper  control  order,  which  has
 hardly  anything  to  do  with  this  partl-
 cular  group  of  non-ferrous  meta!  in-
 dustry  now  under  consideration,  has
 been  worked  out  in  the  greatest  pos-
 sible  detail.  After  its  working  for
 the  last  three  half  year  periods,  prac-
 tically  every  actual  user  whether  in
 the  small  or  medium  or  large  scale
 industry,  gets  copper  between  3°5  to
 6  per  cent  of  the  landed  cost.  Against
 the  Development  Wing’s  certificate,
 and  State  Directors  of  Industries’  re-
 commendations  quotas  are  allowed  to
 them.  It  is  true  that  as  copper  is
 scarce,  some  copper  does  make  its
 way  into  the  market  because  the
 actual  users  themselves  in  some  cases
 do  it.  That  is  how  non-ferrous  metal
 or  even  steel  or  any  other  scarce  com-
 modity  finds  its  way  to  such  markets.
 But  actually  all  the  users  are  getting
 it  at  the  proper  price,

 Shri  झ,  P.  Nayar:  That  was  nos
 my  point.  The  same  report  says:

 “|,....under  the  Non-ferrous
 Metals  Control  Order,  1958,  the
 control  is  confined  to  the  sale  of
 the  metal  by  importers  and  se
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 check  is  exercised  about  its  dis-
 posal  after  the  metal  has  been
 geld  by  importers.  The  Director
 ef  Industries,  Bambay,  admitted
 that  this  was  a  serious  loophole
 and  that  it  was  possible  for  small
 scale  units  which  have  no  melting
 or  rolling  arrangements

 I  wanted  to  know  whether,  in  view
 of  this  difference  in  the  price  ag  stat-
 ed  by  the  Tariff  Commission,  the
 Government  contemplates  modifying
 the  Non-ferrous  Metals  Control  Order
 80  that  we  can  exercise  rigid  con-
 trols?

 Shri  Manubbai  Shah:  While  the
 Tariff  Commission  might  have  been
 making  these  observations,  we  in  the
 Government  have  already  stipulated
 uring  the  last  8  months—that  Order
 fs  now  complete—that  every  small-
 weale  or  medium-scale  or  large-scale
 anit  gets  non-ferrous  metal  imported
 by  the  importers  upto  40  per  cent  and
 sixty  per  cent  are  allowed  to  the
 actual  users  at  prices  which  vary  bet-
 ween  3°5  to  6  per  cent  from  the  land-
 ed  cost  of  the  metal.  These  observa-
 tions  have  been  acted  upon  and  suit-
 able  action  had  been  taken  even  be-
 fore  the  report  was  presented.

 Wr.  Deputy-Speaker:  The  question
 ds:

 “That  the  Bill  be  passed.”

 The  motion  wag  adopted,

 ३3.58  hre.

 BUSINESS  OF  THE  HOUSE
 Mr.  Deputy-Speaker:  We  shall

 take  up  the  discussion  regarding  the
 Price  of  sugar.

 eft  queer  राय  (खेरी)  :  श्रीमन्‌,
 मझे  एक  निवेदन  करना  है  कि  जहां  तक  मुझे
 जालूम  है,  भाज  तक  कमो  ऐसा  नहीं  हुआ  कि
 एजेंडे  पर  जो  बात  न  चढ़ो  हो  उस  पर  बहस  हो

 यहू  मामला  कोई  मेरे  भौर  मंत्रो  महोत्य  के  बीच
 में  नहीं  है  कि  खुशवक  राय  और  मि०  थामस,
 ये  दो  आदमी  इस  को  तय  कर  लें  ।  इत  मामसे
 थर  इस  सदन  में  बहस  हो  गो  शौर  उस  में  हिस्सा
 लेने  का  स  सदन  के  हर  सदस्य  को  अधिकार
 होना  चाहिए।  मैं  मे  थोड़ो  देर  पहले  कहा  था
 कि  यह  दो,  at  करोड़  किसानों  का  मामला  है
 झर  उन  के  परिवारों  के  करोबत  दस  करोड़
 लं.गों  का  सवाल  हैं  7  इपलिए  सदन  के  सब
 झदस्यों  को  इस  बारे  में  अपने  विचार  प्रकट  करने
 का  भधिकार  होता  चाहिए  ।  इसलिए  मैं  प्रांता
 करता  हूं  कि,  जैसा  कि  माननोय  भध्यक्ष  महोदय
 ने  कहा  था,  सोमवार  या  मंगलवार  को  इस  पर
 बहस  कर  ली  जाये  i

 प  ष्  सहोदप :  यह  कोई  खास  सवाल
 नहीं  है  कि  ऐसा  पहले  कभी  नहीं  हुआ  है  ।  झगर
 पहले  नहीं  भो  हुमा  है,  तो भो  हाउस  जब  थाहे,
 ऐसा  कर  सकता  है।  झगर  माननीय  सदस्य  इस
 को  शुरू  करने  के  लिए  तैयार  हैं  भौर  हाउस  के

 दूसरे  मेम्बर  भी  च.हं---मगर  हम  सब  इततिफ़ाक
 करें,  तो  हम  इस  पर  ध्राज  हो  बहस  कर  सकते

 हैं।  सवाल  यह  है  कि  क्या  माननीय  सदस्य  आज
 हस  को  शुरू  करना  चाहते  हैं  या  नहों  ।

 भी  जोन  ्वस्प  (पोलोभीत)  :  भाज
 तैयार  नह  हैं  ।

 उपाध्क्ष  सहोदय  :  भ्रगर  माननीय  सदस्य
 तैयार  नह  हैं,  तो  मैं  इस  बारे  में  जबरदस्ती  नहीं
 कर  सकता  हूं  ।  माननोय  सदस्य  ने  शुरू  करना

 है  भौर  भग (  उन  को  Er  एवराज़  है,  तो  मुझे
 कोई  दूसरा  'बिडितेस  लेना  होगा  ।  चूंकि  यह
 ाज  के  ऐजेंडे  में  नहीं  है,  इसलिए  दूसस
 बिजिनेस  प्रायगा,  जो  कि  मोशन  है  V

 Shri  झ,  P.  Nayar  (Quilon):  May  %
 make  a  submission  I  think  this  sub-
 ject  is  very  important.  In  fact  the
 problem  about  sugar  arose  in  another
 connection  and  the  Speaker  suggested
 that  there  may  be  discussion.  I  cam
 quite  understand  the  difficulty  of  my
 hon.  friends.  To  initiate  a  discussion
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 enormous  detellg  will  have  to  be
 studied.  The  other  discussion  is  also
 equally  important.  The  hon.  Member
 who  has  to  move  it  may  not  be  ready.
 So,  I  would  suggest  that,  as  there  is
 no  other  business  apart  from  these
 two,  the  House  may  adjourn  for  an
 hour  or  two.

 34  bre

 Mr.  Deputy-Speaker;  Why  can’t
 we  take  this  up  now?  In  the  frst  ins-
 tance  I  had  thought  that  the  question
 of  sugar  prices  and  other  matters  that
 876  now  sought  to  be  discussed  here
 require  no  special  preparation  because
 Wwe  are  raising  those  questions  here
 every  day  and  hon.  “Mermtbers  thust
 be  ready  with  all  the  details.  7
 thought  that  they  could  begin  the  dis-
 cussion  any  time  they  were  asked  to
 do  so.  There  ought  not  to  have  been
 any  ‘difficulty.  But,  if  there  is  any
 objection  I  would  not  insist  on  ft.  If
 the  hon.  Members  who  wanted  to  dis-
 cuss  these  things  are  not  ready  for  it,
 because  this  item  is  not  on  the  Agenda
 I  cannot  force  it  on  them;  I  will  not
 take  it  up.

 Shri  8.  की,  Banerjee  (Kanpur):  For
 two  hours  this  debate  can  continue.

 Mr.  Deputy-Speaker:  What  do  hon.
 Members  want?  Shri  Khushwaqt  Rai
 gaid  that  this  should  not  be  taken  up
 Just  now.  Is  that  the  desire  of  the
 hon.  Members?

 Shri  Rane  (Buldana):  I  am  afraid,
 Sir,  ther2  may  not  be  any  other  time
 available.

 Mr.  Deputy-Speaker:  The  fear  of
 the  Government  is  that  there  may  not
 he  any  other  time  available.  If  it  is
 the  desire  of  the  House  that  it  should
 not  be  taken  up  now  I  would  not  take
 it  up  against  the  wishes  of  the  hon.
 Members.  The  next  thing  is  the
 motion  regarding  the  Report  of  the
 कज  Commission.  Is  the  Mover  ready?

 Shri  N  Mewsen
 (Mukandapuram):  I  am  very  sotty.
 Sir,

 Shri  B.  K.  Gaikwad  (Nasik):  {t:is
 put  down  for  4.0  p.m.

 i4.62  hrs.

 {Mr.  Speaker  in  the  Chair]

 Mr.  Speaker:  Can  we  not  go  9७
 with  the  sugar  matfer  now?

 The  Deputy  Minister  of  Food  and
 Agticulture  (Shri  A.  M.  Thomas):
 Yes,  Sir.

 Mr.  Speaker:  Hon.  Members  were
 ready  to  go  on  with  it  today.  पन्ट
 have  still  two  hours.  Let  us  flnish  it:

 Shri  दि  छ,  Nayar:  The  difficulty  is
 that  hon.  Members  would  not  be  pre
 pared  on  the  subject  you  indicated
 Hon.  Members  would  ‘have  prepared
 on  the  Bill  and  the  Ordinance,  ‘bat
 you  indicated  a  different  subject.

 Mr.  Speaker:  As  a  mafter  of  fact,
 they  wanted  to  take  away  all  the
 time  on  sugar,  sugar  prices,  sugar-
 cane  and  so  on.  I  prevented  them
 from  doing  so  and  suggested  that
 they  could  have  a  discussion  at  some
 other  time.  Let  us  start  this  now.  I
 am  not  going  to  adjourn  the  House
 If  hon.  Members  do  not  want  to  take
 up  the  sugar  discussion  let  us  start
 with  the  Report  of  the  Pay  Commis-
 sion.

 Shri  Nagi  Reddy  (Anani™pur):  If
 the  Report  of  the  Pay  Commission  is
 ‘taken  up  now,  hon.  Members  who
 wanted  to  take  part  in  the  discussion
 are  not  here  because  it  was  put  dows
 for  4.0  p.m.

 Mr,  Speaker:  They  wanted  some
 more  time  for  that  discussion.  We
 have  more  time  now,  let  us  start  it;

 Shri  Nagi  Reddy:  The  difficulty  is
 that  those  hon.  Members  who  want.o



 participate  in  the  discussion  are  not
 present  now.

 Sr.  Speaker:  All  right;  let  us
 tert  with  the  discussion  on™  sugar.
 Shri  Khushwaqt  Rai  may  move  his
 motion.  I  will  give  48  minutes  to
 each  hon.  Member.”

 १4९३  hrs.

 MOTION  RE:  PRICE  OF  SUGAR-
 CANE  AND  SUGAR

 Shri  Khoshwagt  Rai  (Kheri):  Str,
 T  beg  to  move:

 “That  the  question  of  increase
 in  the  price  of  sugarcane  and
 sugar  be  taken  into  considera-
 tion.”

 जैसा  कि  मैने  कहा  था,  अच्छा  यह  होता
 कि  इस  विषय  पर  वाद-विवाद  सोमवार  या
 मंगलवार  को  होता,  मगर  चूंकि  सरकार  के
 पास  समय  नहीं  है

 अध्यक्ष  महोदय  :  माननीय  सदस्य  जो  भी
 कहना  चाहते  हैं,  वह  हृदय  खोल  कर  कह  दें  ।

 Mr.  Speaker:  I  will  call  Shri  Braj
 Raj  Gingh  next.

 Shri  8.  M.  Banerjee  (Kanpur):  I
 may  be  given  ten  minutes.

 Mr.  Speaker:  I  will  do  so.  Let  us
 see.  Who  are  all  the  hon.  Members
 who  want  to  take  part  in  this  discus-
 gon?  Shri  Khushwaqt  Rai,  Shri
 Vajpayee,  Shri  Braj  Raj  Singh,  Shri
 Mohan  Swarup,  Shri  S.  M.  Banerjee,
 Shri  Sarju  Pandey,  Shri  Supakar,  Ch.
 Ranbir  Singh,  Shri  Jhunjhunwala,
 Shri  Subbiah  Ambalam.  Shri  Mani-
 yengadan  and  Shri  Ramji  Verma.

 An  How.  Member:  Enougti  for  two
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 The  Deputy  Minister  of  Food  and
 Agticaltare  (Shri  A.  M.  ‘Themas):
 What  is  the  time  allotted  for  this?

 Mr.  Speaker:  0  to  5  minutes  for
 each  hon.  Member.  The  total  time
 allotted  is  24  hours.  We  are  starting
 at  2.00,  we  will  finish  at  430.  The
 other  motion  will  be  be  taken  up  at
 4.30  instead  of  at  4.00.

 The  Minister  of  Revenue  and  Civil
 Expenditare  (Dr.  B.  Gopata  Redd):
 [  thought  it  was  at  4.00.

 Mr.  Speaker;  True,  but  what  is  the
 good  of  keeping  both  half-finished?  I
 will  allow  2%  hours  for  this  and  start
 the  other  motion  at  4.30.

 Shri  8.  M.  Banerjee:  Should  we
 continue  up  to  630  today?

 Shri  Speaker:  The  original  plan
 was  to  sit  till  6.00.  If  the  motion  on
 the  Report  of  the  Pay  Commission  is
 not  finished  it  will  stand  over.

 भी  सुवाधक्त  शय  :  मानतीय  ्य
 महोदय,  जहां  तक  कि  भ्  भौर  हककर  के  मूल्य
 की  बात  है,  उस  में  जो  तरीका  सरकार  की
 तरफ़  से  प्रयोग  में  झाता  है,  वह  ग्रलत  है  ।
 झाप  देखिये  कि  १९५२-५३  के  सीजन  में  गत्ते
 का  मूल्य  एक  दम  एक  रुपया  बारह  प्राने  से
 एक  रुपया  सात  आने  और  एक  दपया  पांच  झाले
 तक  गिर  गया  ।  उस  का  फल  क्या  हुप्रा  ?
 उसका  फल  यह  हुआ  कि  उसी  साल  से  गन्ने
 की  कादत  में  कमी  आई  भौर  १६५४-५५  में
 पह  हालत  भा  १ई  कि  सरकार  को  बाहर  से
 शक्कर  मंग्रातों  पड़ी  ।  सरकार  द्वारा  जो
 १६५२-५३  मे  णप्ने  के  दाम  धटाये  गये,  उस  के
 कारण  १६५४-५५  में  बाहर  से  शक्कर  मंगानी
 पड़ी  शौर  उस  -में  सरकार  का  काफ़ो  रुपया
 फ़ारेन  एक्सचज  में  खब  हुमा  7

 76  47  bre.  rs

 (Mr.  Deputy  Speaxer  in  the  Chait}

 सरकार  का  कहना  है  कि  बह  गन्ने  के  काध्तक,रों
 को  प्रोत्साहन  देना  चाहती  है,  उन  को  इन्सेल्टिव
 देना  चाहती  हैं।  २५  भक्तूबर  को  गन्ने  के  मूल्य
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 {at  सुशबगत  राय)
 बढ़ने  के  अबसर  पर  उस  को  भोर  से  यही
 कहा  भया  था  कि  हम  गन्ने  के  मूल्य  को  इसलिए
 ़ा  रहे  हैं  कि  हम  यने  के  काइतकारों  को
 म्तेम्टिच  देगा  चाहते  हैं  कि  वे  गन्ना  प्रधिक  से
 अधिक  जैदा  करें  ।  यह  तो  ठोक  है  कि  सरकार
 ने  यह  सोचा  कि  गले  के  दाम  बढ़ें,  लेकिन  वे
 “कितने  बढ़ने  चाहिएँ,  इस  पर  उस  ने  विचार
 जहीं  किया  1  कहा  यह  गया  मानतीय  मंत्री  जो
 की  झोर  से  कि  उत्तर  प्रदेश  और  विहार  की

 यह  मांग  थी।  मैं  यह  याद  दिलाना  चाहता  हूं  कि
 उत्तर  प्रदेश  ध्ौर  बिहार  को  भ्सेम्बलियों  ने
 शो  दाम  मांचे  थे,  बह  एक  दयया  बारह  आाने

 श्षे--उन्होंने  उस  से  कम  नहीं  मांग।  था,  भौर

 जहां  तक  मुझे  मालूम  है,  उत्तर  प्रदेश  भौर

 बिहार  की  सरकारों  ने  मो  यह  सिफ़ारिश
 की  थी  कि  गले  का  मूल्य  बढ़ा  दिया  जाये  ।
 ६६  दिसम्बर,  १६५८  को  तो  कहा  गया  था
 कि  पने  के  मूल्य  न  बढ़ाने  के  दो  कारण  हैं  ।

 थक  बात  तो  यह  कही  एई  कि  हस  से  हम  शक्कर

 एक्सपोर्ट  कर  सकेंगे  ।  झाप  देखिये  कि

 १६५८-५६  में  जो  दाक्कर,  यहां  बनी,  उस  में  से
 कितनों  दाब्कर  सरकार  एक्सपोर्ट  कर  पाई,
 खितनसा  निर्यात  किया  उस  में  ?  यह  कहना
 डीक  नहीं  है  कि  भ्रगर  गे  के  मूल्य  बढ़  जायेगे,
 हो  हम  शक्कर  बाहर  नहीं  भेज  सकेंगे  |  a सरकार
 बसे  ही  दाक्कर  बाहर  नहीं  भेज  पाती  हैं  1
 झरकार  ने  दावा  किया  था  कि  हम  दाक्कर  बाहर
 केजेंगे  ँश्लौर  इसलिए  उस  ने  दाबकर  एक्सपोर्ट
 क्रोमोवान  एक्ट  भी  पास  किया,  दाम  भी  बढ़ा
 दिये  योनी  के,  झाठ  भाने  मन  के  हिसाब  से
 झौर  उस  के  बाद  से  वह  ३६  रुपये  मन  बिकती

 इही,  लेकित  सरकार  कितना  एक्सपोर्ट  कर
 थाई  ?  पिछली  बार  १४  अगव्त  को  जब  इस
 सदन  में  बहस  हुई  थो,  तब  में  ने  यह  बात  कही
 थी  कि  कहा  शो  यह  जाता  है  कि  हम  निर्यात

 नहीं  कर  पाये  हैं  भौर  निर्यात  नहीं  कर  रहे  हैं,
 परन्तु  जब  इसका  कारण  फर्दा  जाता  है  तो
 कहा  जाता  है  कि  साहन  गे  के  दाम  बढ़ने  से

 झूगर  को  हम  बाहर  मेज  नहीं  पायेंगे  ।  यह
 ात,  भेरे  विचार  में,  बिल्कुल  मलत  है  ry
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 yet  बात  यह  कही  जाउ  है  कि  लाइव
 मर  गंने  के  दाम  बढ़ा  दिये  जायेगे  तो  रजे  ली
 लेही  बढ़  जायेगो  |  यह  भी  ग़लत  यात  हैं  ॥

 इसका  सबूत  यह  है  कि  पिछने  दितों  २३  नवम्धर्‌
 को  जब  यहां  पर  बहुत  हुई  थी  उस  समय
 मानतोय  मंत्रो  जी  को  तरफ  से  यह  बात  मास
 ली  गई  थी  कि  ऐपो  कोई  बात  नहीं  है  कि  में
 के  मूल्य  झगर  बढ़  जायें  तो  गते  को  लेत  बढ़
 जायेगो  या  गेहूं  को  लेती  कम  हो  जायेयो  ।

 १८  दिसम्बर,  १६५८  को  इस  भवन  में
 इस  बात  पर  बहस  हुई  यो  अर  यह  कहा  गेस्प
 था  कि  उत्तर  प्रदेश  को  असंम्बली  भौर  बिहार
 की  भसेम्बली  को  सिफारिशों  को  मान  करके
 गन्  को  कीमत  एक  ष्य्या  बारह  झाते  कर  दी
 जानो  चाहिए  तब  झापते  उक्त  दोतों  बात  कही
 थीं  और  दाम  न  बढ़  ने  के  यहो  दो  मुख्य  कारण
 बतलापे  थे  ।  ये  दोनों  हो  कारण  झाज  के  दिस
 समाप्त  हो  गये  हैं  ।

 झब  देखना  यह  है  कि  गन्ने  का  मूल्य  किन
 बातों  को  ध्यान  में  रख  कर  मुकरे  किया  जाना

 चाहिए  |  मे  तो  यह  समझता  हूं  कि  गन्ने  के  मूल्य
 भौर  बढ़ें  शौर  इस  से  मुझे  बड़ो  खुशो  होगो  Y
 wal  fray  दिनों  माननोय  खाद्य  मंत्रो  जो  ने
 इस  सदन  को  यह  बताया  था  कि  वह  एक  ऐपी
 स्ट्रेचुटरी  बाडो  बनाने  वाले  हैं  जिस  में  किसानों
 का  बहुमत  होगा  |  भगर  ऐसी  बाड़ो  बन  जाने
 तो  यह  बड़ी  अच्छी  बात  होगी  गयोंकि  यह
 बड़ी  विडम्बना  को  बात  मालूम  होती  है  कि
 शंत्रा  तो  पैदा  करे  काइतकार  झौर  उसका  मूल्य
 थे  लोग  निर्धारित  करें  जिन्होंने  कभी  गन्ने  को
 छेती  नहीं  की  है  ।  गमे  को  लेती  में  फरवरो  से
 लेकर  जुलाई  झगस्त  तक  बहुत  सख्त  मेहनत
 करनी  पड़तो  है।  जो  कादतकार  हैं  जिन्होंने
 कभी  खेतों  में  जा  करके  गन्ना  बोया  है  पा  हल
 अलाया  है  &  जानते  हैं  कि  कितनी  मुसौबत
 गन्ना  पैदा  करने  में  होतो  है।  जब  बह  मजा
 पैदा  कर  लेता  है  तो  उसको  आप  मजबूर  1...
 हैं  कि  वह  कम  को  मत  पर  उसकी  मिल  मार:
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 के  हज बेच  दे  ।  पिछले  पांच  सासों  से  श्राप
 उसकी  मजबूर  कर  रहे हैं  कि  बह  प्रथ-पेट  |

 कर  आपकी  मिलों  को  ग्ष्जा  दे  7  मिलों को  गन्ना
 रेमे  ते उसको तो  कोई  लाभ  होता  नहीं  है  सौर
 काम  होता  है  तो  मिल  मालिकों  को  होता  है  1

 जैसा  मैंने  पहले  कहा  भौर  अब  फिर  कहता हूं  कि

 शूभर  की  जितनी  मिल  हैं  सब  को  झोन  करने
 बाले  केवल  ४६  परिवार  हैं  ४६  परिवार  ही
 हिर्दुस्तान  की  जितनी  झुूंगर  मिलें  हैं  उनके
 साशिक  हैं।  ढ्न  सभी  का  स्‍ह्लोनरछश्िप उन्हीं  में
 कर  करता  है  दूसरी  तरफ  जो  गन्ना  पैदा
 करने  वाले  है
 Shri  Raghunath  Singh  (Varanasi):

 Are  all  of  them  Marwaris?

 Shri  Ehashwagt  Rai:  I  60  not  know
 their  caste.  In  this  casteless  society,
 ene  does  not  know  the  caste.  Per-
 haps,  he  already  knows  it!

 श्रीमन्‌  में  यह  कह  रहा  भा  कि  ४६
 बरिवारों  की  जेब  भरने  के  लिए  दो  करोड़
 किसानों  के  परिवारों  का  श्राप  हनन  करते  हैं
 आज  के  दिन  भी  आप  यहू  क्‍यों  करते  हैं  यह
 मेरी  समझ  में  नहीं  भाया  है  क्‍या  भाप  ऐसा
 इसलिए  करते  हैं  कि  जैसा  पहले  भी  कई  बार

 कहा  जा  चुका  है  झौर  झाज  भी  में  कह  देता

 चाहता  हूँ  क्योंकि  म॑  समझता  हूं  कि  उसको
 रिपीट  करने  से  उसकी  महत्ता  खत्म  नहीं  हो
 लाती  है  कि  जब  झापका  चुनाव  भाता  है  तो
 ये  मिल  मालिक  झपनो  यलियां  स्‍्रापको  जिताने
 के  लिए  खोल  देते  हैं  ।

 Shri  Raghunath  Singh:  Not  so.

 Shri  Khushwaqt  Ral:  It  is  perfectly
 weorrect.

 जपाध्यक्ष  महोश्य  :  झगर  झाप  चेयर  को
 घड़ेस  कर  रहे  हैं  तो  मुझे  इससे  इम्कार  करना
 होगा  1

 थी  खुदावकत  राय:  झापको  में  थोड़े  ही
 , कहूता  हूं  v
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 प्रसन्‍्तु  यह  भी  खयाल  होता  चाहिए  कि
 आज  के  दिन  श्राप  दावा  यह  करते  हैं  कि  आप
 सोशलिस्टिक  पैटर्न  झाफ  सोसाइटी  बताने  था
 रहे  हैं  सौर  झर  आपका  यह  दावा  रही  है  तो
 समाजवाद  कस  मिल  मालिकों  ककी  जेबें  भरने
 से  हिन्दुस्तान  में  भायेगा  या  उस  काइतकार  को
 जिस  को  कि  थाज  के  दिन  भी  भर-फेट  खाता
 नहीं  मिलता  है  भर  पेट  खाना  दे  कर  झागेगा
 यह  में  जानना  चाहूंगा।  जब  झाप  मिल  मालिकों
 की  ही  जेबें  मरते  रहते  हैं  तो समाजवाद  कैसे
 झाज  के  दिन  झा  सकता  है  कैसे-भाप  समाजबाद
 लाने  की  बात  कह  सकते  हैं  t

 भाष॑  देखें  कि  उत्तर  प्रदेश  के  मुख्य  मंत्रौ
 Bro  सम्पूर्णानन्द  ने  पिछले  साल  वहां  की
 विधान  सभा  में  बोलते  हुए  यह  कहा  था  कि  हमादे
 यहां  जो  शगर  पैदा  होती  है  उसकी  कीमत

 पूर्वी  जिलों  में  तो  ३३  रुपये  ३४  नये  पैसे  बैठवी

 है  भौर  पद्िचमी  जिलों  में  ३३  रुपये  २५  नये  पैसे
 बैठती  है  शौर  इस  में  मुनाफा  भी  शामिल  है
 मिल  मालिकों  का  ।  जनवरी  फरवरी  में  उन्होंने
 यह  बात  कही  थी  t  में  कहना  चाहता  हूं  कि
 अगर  इस  कीमत  को  ३४  बपये  भी  मात  लियो
 जाये  तब  भी  शूगर  का  मूल्य  इस  झाडिनेंस  के
 जाने  से  पहले  जबकि  वह  ३६  रुपये  था  इस
 ३६  रुपये  मन  में  भी  दो  रुपया  उनको  मुनाफा
 होता  था  बजाय  इसके  कि  उनका  मुनाझा
 झाप  घटाते  झापने  शूयर  का  मूल्य  और  बढ़ा
 दिया।  आपने  शूगर  केन  का  दाम  बढ़ाया  तोद
 लेकिन  उतना  नहीं  बढ़ाया  है  जितना  क्क्
 आपको  बढ़ाना  चाहिए  था  V

 मेरी  किसानों  से  बात  अ्रकूसर  होती  रहती
 है  ।  जिस  चुताव  क्षेत्र  से  में  चुन  कर  शाया  हूँ
 यहां  पर  गन्ने  की  खेती  बहुतायत  से  होती  है  t
 उन  लोगों  ते  मुझे  बताया  है  कि  गन्ने  की  वैदाबार
 का  पक्का  हिसाब  तो  उन  के  पास  नहीं  है  लेकिन
 उनका  संदाड़ा  यह  है  कि  एक  मन  गा  पैदा
 करने  के  लिए  एक  रुपया  बारह  झाने  या  तेरह
 आने  सायत  बैंठवों  है  ।
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 झापने  शकसर  कर्मेटियाँ  मुकरंर  को  हैं
 ब्रि  ख्होंनें  जोंच  करके  भापको  भपनी
 रिपीट  भौ  दी  हैं  a  1  कुछ  ऐपी  कमेटियां  भी

 मुकरेर  हुई  हैं  जिलकी  रिपोर्ट्स  को झापने
 काया  नहीं  किया  है  7  जब  पूछा  जाता  है  तो

 झाप  कह  देते  हैं  कि  मैम्बरों  को  देने  के  लिये
 बैदीर  हैं  मगर  सदन  में  नहीं  रख  सकते  हैं  ।

 कें  पीक  फाइंडिग  कमेटी  इण्ड्ियन  शूगर
 कॉेसिल  की  तरफ  से  एप्वाइंट  की  गई  थी  ।

 एक  दूसरी  कमेटी  सरदार  साल  सिंह  जो
 कि  इस  सदन  के  सदस्य  रह  चुके  हैं  उनके

 समभामतित्व  में  बनाई  गई  थी  भौर  उस  कमेटी

 में  भी  पता  लगाया  भौर  वह  भी  एक  नतीजे
 पर  पहुंबी  कि  गन्ने  को  पैदा  करने  में  कितना
 हपया  लगता  है  ।  उन  रिपोर्टों  पर  कोई
 विज्वार  नहीं  किया  गया  है  |  झगर  के  मिल

 मोलिकों  ने  जब  पिछले  साल  शिकायत  की

 कि  झूगर  का  उनको  जो  मूल्य  मिलता  है  वह
 कम  होतो  हुँ  तो  ऑापने  फौरन  उस  मामले  को

 हीर  बोर्ड  के  सुपुर्द  कर  दिया  परन्तु  झाज  तक

 कभी  इस  बात  की  जांच  करने  के  लिये  मामला
 हीरक  कमीशन  के  सुपुर्द  नहीं  किया  गया  है
 कि  वह  बताएं  कि  गला  किस  सागत  पर  पैदा

 ता  है  1  शूर  के  मामले  में  भ्रापने  शार  पांच
 बॉर  टैरिफ  बोर्ड  की  सलाह  सी  है  भौर  उससे

 चुके  हैं  कि  शूगर  का  मृत्य  क्या  होना  चाहिये
 मगर  जहाँ  तक  देश  के  दो  करोड़  गन्ना  उनाने
 बेछि  किसानों  का  ताललुक  है,  उसके  मामले
 को  झाप  ने  कमी  भी  टैरिफ  बोर्ड  की  राय
 बानने  के  लिये  नहीं  मेजा हैँ  ।

 धार्ज  भी  हम  चाहते  हैं  कि  शूगर  का
 उल्वादन  बड़े  ।  झेकिन  जब  भाषकी  तरफ़  से

 किसानों के  साथ  इस  तरह  से  संलूक  किया
 बाता  है  तो  उस  हालत  में  उंत्पादन  कंसे  बढ़
 छुकठा  है  t  धाप  देखें  कि  हमारे  यहां  मून  tte
 में  चहा  जहां  पर  कि  सबसे  ज्यादा  शूगर  पैंदा
 हती है है,  भाज  कया  हासत है

 ह १५  तारीक  से  हड़ताल  शुरू  हो  गई  है  यह
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 दांवी  कियों  गयी  है  कि  | 4  तक  ६३  लों  मे
 उस  हडताल  कां  भ्र्र  पड़ा  है  अगरे  इसे  परे
 ाप  विश्वास  ने  भी  करें  तो  भाज  के  ही
 स्टेट्समैन  में  यह  खबर  छपी  हैं  कि  ३२७  मतों
 पर  इस  हड़ताल  का  प्रभाव  पड़ा  है,  ३७  मिलं
 एफैक्ट  हुई  हैं  ।  ६६  में  से  ३७  मिलें  एफैकंट
 हो  जायें  भौर  इस  कारण  से  एफैक्ट  हो  जपें
 कि  काइतंकार  भ्रपने  गन्ने  का  भ्रधिक  मूल्य
 मांगते  हैं  क्योंकि  इस  मूल्य  पर  गन्ना  बेचने  से
 उनका  पूरा  नहीं  पड़ता  है,  यह  कोई  छोटी
 बात  नहीं  है  ।

 श्राप  देखें  कि  जो  गश्ने  की  जो  खेती  है  वह
 ऐसी  हूँ,  गन्ना  ऐसी  चीज़  है,  जो  जल्दी  खराब
 हो  जाती  है,  जो  पेरियेबल  कमोडिटी  है  t
 काक्तकार  वह  नहीं  चाहता  है  कि  उसको
 रोके  क्योंकि  उसके  रोकने  को  उसमें  ताकत
 नहीं  हैँ  ।  इससे  उसका  नुकसान  हो  जाता  हैँ
 क्योंकि  झ्रागे  चल  कर  गन्ने  का  रस  सूख  जाता
 हैं  ।  यह  बात  वह  पसन्द  नहीं  करता  है  लेकिन
 मजबूर  होकर  उसे  ऐसा  करना  पड़ता  है
 आाखिर  वह  क्‍या  करे  ?  शझाधे  पेट  खाकर  कब
 तक  रह  सकता  है  ?  जब  उसने  देख  लिया  कि

 सरकार  की  नीति  ऐसी  है  कि  वह  चाहती  है
 कि  मिल  मालिकों  का  पेट  भरे  शौर  काइतकार
 की  जेब  के  तो  मजबूर  होकर  उसे  ऐसा  कदम
 डठाना  पड़ा  ।  काएतकार  प्रासानी  से  ऐसा
 कदम  नहीं  उठाता  है  ।

 उपाध्यक्ष  महोदय  :  काइसकार  की  जेंब

 तो  झाप  कहते  हैं  कि  खाली  है,  उसके  काटने  से
 क्या  फायदा  होगा  ?

 उ  लुंशंबक्त  श  जे  हुजूर,  जेब  तो  है।
 पैसे  ले  ही  न  हों,  लेकिन  जेब  काट  ली
 चाती है ।

 श्री  Go  wie  बंसल  :  कपड़ा  मिस
 दाता  है  i

 a  qu  wen  राय  :  में  भापको
 जम देव  दिखाऊं  1  इस  तरह  से  जेद

 काटी  जाती
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 में पडीकक्यर  एग्जिफिशम  गया  था,  हां  न्प्ह्‌
 we  बई ।

 उप्राध्यक्ष  भहोदप  :  भ्रापको  काइलकार
 1... ३  समझा  होगा  1  उतहोंने  श्राप  की  जेब  .ें

 बैंके  धमले  होंगे

 शी  सुझवंगत  राय:  जी  पैसा  नहीं  था|

 भरी  रघुमरण  स्तिः  कंपिटलिस्ट  समझा

 झेगा .।

 श्री  खुशवक्स  राय:  तो  मेरा यह  कहना है
 कि  हमारी  सरकार  को  यह  बात  सोचनी

 चाहिये,  खास  कर  श्ाज  के  दिन  जब  मिलों  पर
 इतना  असर  बड़  रहा  है  तो  वह  कोई  मिलों
 पर  ही  प्रसर  नहीं  पड़ता,  वह  भसर  नैशनल
 बेथ  पर  होता  है  1  अगर  काइतकार  को  मुना-
 सिक  दाम  नहीं  दिये  गये  तो  काइतकार  गन्ना

 नहीं  देगा,  वह  गुड़  बनायेगा  गांव  में  ।  भाष
 की  चीनी  बननी  बंद  हो  जायेगी  ।  श्राप  देखिये
 कि  गुड़  के  दाम  झाज  के  दिन  करीब  २०  स
 गम  है  t  कहीं  कट्टी  पर  २१  भौर  २२  रु०  मन
 भी  है  मेरे  साथी  यहां  बैठे  हैं  जो  कि  गे  के
 -काइतकार  हैं,  उन्होंने  बताया  कि  १००मन
 गझे  में  करीब  १५  मन  गुड़  बन  जाता  हूँ  ।
 धव धंगर  गुड़  बनाने  में  उसका  कुल  गुड़  का

 ६  या  ७  गुना  गजा  लगता  है  तो  वह  युड़
 बनायेगा  या  कि.गन्ने  को  १  रु०  ०  भा०  मन
 देखेगा ।  गुड़  बनाने  से  जो  मूल्य  उसे  मिलता  हू

 -बह  दो  ढाई  था  तीन  रु०  मन  मिलता  है.।  अगर
 हमारे  मत्ती  जी  यह  चाहते  हैं  कि  इस  देश  में
 बककर  का  उत्पादन  बड़े  तो  उसके  लिये  यह
 करी,  हँ  कि  गझे,  कर  मूल्य  बढ़ाया  जाय  भौर
 बह.  बढ़ा  हुआ  मूल्य  कम  से  कम  दो  5०  मन

 होम  द्धि  कंपोंकि,  जैसा  झ्भी  मेने  कहा  कि
 ककतकार  को-  गक्षा  कोने  की  लागत  १  Fo

 . हैन का ०  या  १६०.  १३  झान  पाती  है।  उसके
 बमक  उसको  दुकाई  भी  करनी  पड़ती  हूं,

 दिन.  दिन  इसके  श्विये  खराब  करने  पड़ते. हैं
 we  किसाम  गन  को  लेकर,  मिल  के  कांटे
 पर  बाक  हैं.  तो  डसका  पुरा  बिन  खराद. को

 जाता  हुँ  उसकी  मजदूरी  भी  सखाइये  ।
 उसको  जो  तकलीफ  यहां  होती  है  उसका
 खयाल  कीजिये  शर  इन  सब  बातों  का
 यास  करके  देलिये  तो  कम  से  कम  ३.या  ४
 भा०  मुनाफा  तो  उसे  गन्ना  पर  झेना  ही
 चाहिये  ।  में  झापके  जरिये  से  यह्  कहता
 जाहता  हूं  सरकार  से  कि  भाप  उत्तर  प्रदेक्ष
 शौर  बिहार  के  काइतकारों  का  ख्याल
 कीजिये  ।  कादतकार  झाप  की  तरफ़  मुंह
 कँलाये  देख  रहा  है  t  प्रापने  कृपा  तो  की,  उस
 कृपा  के  लिये  झाप  को  धन्यवाद  ।  फ्रम्तु  जो
 कृपा  झापने  की  है  वह  इतनी  नदीं  हैँ  कि
 काइतकार  का  पेट  भर  सके  ।  इसलिये  में
 भापके  जरिये  से  यह  बात  कह्दना  चाहता  हूं
 कि  सरकार  तुरन्त  डी  गन्  का  मूल्य  २  ०
 मत  कर  द

 Mr.  Deputy-Speaker:  Motion  mev-
 od:

 “That  the  question  of  increase
 im  the  price  of  sugarcane  and.
 sugar  be  taken  into  considerar
 tion.”

 There  is  a  substitute  motion  by  Shri
 Vajpayee:  Is  he  moving  it?

 Shri  Vajpayee  (Balrampur):  Yes.
 I  beg  to  move:

 That  for  the  otiginal  motion,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  price  of  sugarcane  and  sugar
 fixed  by  the  Government,  recem-~
 mends  that  price  of  sugarcane  be
 raised  to  ्,  2/-  per  maund  with-
 out  any  corresponding  increase

 im  the  price  of  sugas.”
 Mk,  Deputy-Spexker:  This  ह... ज

 tate  motion  as  well  as  the  original
 motion  are  now  before  the  House  for

 Nn.

 लो  ब्रतराज  सिह  (फिदोजाबयक)
 उपाण्यक्ष  महोदय,  उत्तर  प्रदेश  भर,  बिझ्र
 में  धनेकों  कीती  के  कारव्कतों  में  हो  रही  ee
 हाम  की  छाड़ा  में  इस  बवन  में,  गूढ़,  eR  कौर
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 चीनी  की  कीमतों  के  सम्दस्भ  में  विचार  कर
 रहे  हैं।  भनेकों  बार  पहले  भी  इस  सदन  में

 चे  की  कीमत  ौर  चीनी  की  कीमत  पर  चर्चा
 हो  चुकी  है  |  लेकिन  दुःख  के  साय  कहना
 पढ़ता  है.  कि  सरकार  उस  पर  उतता  ध्यान

 नहीं  दे  रही  हैँ  जितना  कक  उसे  देना  चाहिये  ।
 सबसे  बड़ी  दु:ख  की  बात  तो  यह  है  कि  सरव्यर
 के  पास  सब  तरह  के  साधन  होते  हुए  भी
 सरकार  इस  बात  से  इनकार  करती  है  कि  वह
 औनी  की  क्या  कास्ट  प्राइस  हो  सकती  है  ग्रौर
 गन्ने  की  क्‍या  कास्ट  प्राइस  हो  सकती  है  इसकी
 जांच  पड़ताल  करायेगी  धौर  जनता  के  सामने
 उन  भांकड़ों  को  प्रकट  करेगी  ।

 जहां  तक  गांव  के  काइतकार  का  सम्बन्ध

 है,  हिन्दुस्तान  के  किसान  कुछ  पढ़े  लिखे  नहीं
 हैं,  इसलिये  खुद  वह  तो  कोई  हिसाब  रल  नहीं
 सकते,  लेकिन  सरकार  की  तरफ  से,  मैं  सम-
 झता  था  कि  चूंकि  करोड़ों  to  खर्च  किये
 बाते  हैं  प्रांकडों  को  इकट्ठा  करने  में  भौर  नक्से
 बनाने  में  भौर  लाखों  लोगों  का  इसमें  सम्बन्ध

 है,  इनके  बारे  में  भांकड़े  इकट्ठे  करने  की
 कोशिश  की  जायेगी  ।  छेकिन  भब  तक  सरकार
 ने  इस  सम्बन्ध  में  कुछ  नहीं  किया  है  fare
 बार  बार  हड़ताल  फैक्ट्रयां  में  हो,  किसान
 परेशान  हों,  चीती  का  उत्पादन  कम  ही  (जिसका
 प्रभाव  देश  की  योजनामों  पर  हो,  यह  कोई
 श्च्छी  वात  नहीं  है  ।  इसलिये  हमें  ब  तय
 करना  चाहिये  कि  चीनी  का  उत्पादन  भगर
 बढ़ाना  है  भौर  किसानों  की  हालत  भी  भ्रच्छी
 करनी  है,  तो  इन  सब  के  लिये  क्‍या  करना

 होगा  ।  सरकार  की  जो  नीति
 कब  तक  रही  हू  झगर  वह  गलत  रही  है  दो
 उसमें  कोई  परिवर्तन  करना  होगा  या  नहीं
 करना  होगा  ।  में  निवेदन  करूंगा  कि  शाज
 की  बहस  से  खाद्य  मंत्री  झपना  दुष्टिकोण
 रखने  की  कृपा  करें  |  ौर  उसमें  किसी  बात
 को  प्रतिष्ठा  का  सवाल  न  बना  कर  भगर  भव
 1... द  कोई  गलती  हुई  है  तो  उसको  सुधारने  की
 कोशिश  करें  ।  जब  एक  कारखाने  की  थैदा-
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 सार  के  सम्मस्ध  में  ह. [.$  सियम  लिवॉरित  िया
 हभा  है  कि  उसमें  जितना  | | द  होता  है,  चितनी
 उसमें  पूंजी  लगी  हुई  है,  उस  पूंजी  पर  कितना
 परसेंस्ट  मुमाफा  होना  भाहिये,  इन  शक  बाच
 का  खयाल  किया  जाना  चाहिये,  तो  ही  बीच

 क्यों  झाप  खेत  की  पैदावार  पर  सागू  नहीं  करते  *
 सही  चीज  किसानों  के  ऊपर  क्यों  लायू  नहीं
 करते  ?  मुझे  अफप्रोस  है  कि  सीमेंट  की  कीमत
 पिछले  चार  या  पांच  सालों  में  दूनी  के  करीब
 ही  गई  है  लेकिन  गन्ने  की  कीमत  कम  हुई,
 हालांकि  चीती  की  कीमत  बड़ी  है  ।  गच्ने  की
 कीमत  पिछने  सात  सालों  के  भन्दर  जो  पहचे
 थी  उससे  भी  कम  है  जबकि  गन्ने  की  कीमत
 श्वाज  बढ़ा  कर  दी  जा  रही  है,  जिसके  मिले
 शारा  मंत्री  जी  कहते  हैं  कि  हमने  चीनी  की
 कीमत  गन्ने  की  कीमत  ३  धान  मन  बढ़ाने  के
 बाद  बढ़ाई  हूँ  1  भ्रगर  हम  वह  कीमत  भी  देखें
 तो  मितनी  कीम॑त  पहले  गांव  के  किसानों  को
 मिलती  थी  वह  भाज  नहीं  मिल  रही  है  i
 कई  एक  साल  पहले  किसानों  को  २  ०  प्रति
 मन  तक  मिला  है  भौर  सन्‌  १६५२-५३  में

 १  ०  १२  भ्रा०  प्रति  मन  तक  मिला  है  लेकिन
 जब  उसकी  कीमत  रे  झा०  मन  बढ़ा  दी  गई  है
 तो  भी  उसे  भाज  १  ०  Yo  झाण  दिया  था
 रहा  है,  जिसमें  गाड़ी  वर्गेरह  ले  जाने  का
 खर्चा  भी  शामिल  है  ।  में  जानना  चाहता  हूं
 कि  कौनसी  ऐपी  बजह  ही  गई  है  कि  जब

 सन्‌  १६४६-४७  में  २र०  मन  कीमत  मिलती
 थी  भौर  सन्‌  १६५२-५३  में  १  द्०  १२  झान
 मन  मिलती  थी  तो  श्राज  उसको  इतनी  कम
 कीमत  मिल  रही  है  हो  सकता  है  कि  सरकार
 की  तरफ  से  दलील  दी  जाय  कि  हमने  झपना
 खरब  पूरा  करने  के  लिये  एक्साशज  को  बढ़ा
 दिया  है  ।  में  यह  भी  मानता  हूं  कि  एक्साइज
 पहले  से  मं;  बढ़ी  हुई  है  लोतिन  कोई  रेचियों

 होना  चाहिये,  इसमें  कोई  झनुपात  होना  चरदिये
 कि  झाखिर  भाप  कितना  टैक्स  लेंगे  किसी  कील
 पर  भौर  उससे  जो  उसकी  कास्ट  प्राइस  है  बह
 कितती  बढ़  जायेगी  या  उत्पादन  को  कितनी
 कीमत  मिलेगी  ।  में  निवेदन  करना  चाहता  हूं
 कि  बास्तव  में  एक्‍्साइज  बढ़ा  कर  ही  देश  की
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 art  के  जो  रंज्यूसर्स  हैं  उनको  भापने  बहुत
 मुरुसान  पहुंचाया  है  !  उसे  बहुत  कीमत  देनी

 पड़ती  है  ।  झेकिन  झगर  दलील  के  लिये  मान
 लिया  जाय  कि  अपनी  चवर्षीय  योजना  को

 पूरा  करने  के  लिये  मह  भावत्यक  हे  कि  चीनी

 घर  एक्साइज  हो,  तो  भी  में  निवेदन  करूंगा
 कि  इस  एक्सांइज  के  रहते  हुए  भी  हम  गले  की
 कीमत  २  to  प्रति  मन  दे  सकते  हैं  भौर  चीनी
 ही  जो  कीमत  झाज  दे  रहे  हैं  उतनी  देने  की
 खकूरत  नहीं  है  ।  में  यह  चीज  कोई  दलील  के
 सिये  महीं  कहना  चाहता  ।  में  आंकड़ों  से  यह
 ब्रस्तुत  करने  के  लिये  तैयार  हूं  ।  प्रालिर  एक
 शन  चीनी  बनाने  का  खर्चा  कितना  झाता  हूं  ?
 जरे  पास  सरकारी  कड़े  हैं  जो  में  भापके
 सामने  रखूंगा  ।  इससे  पहले  मे  निवेदन  कर

 हूं  कि  मिल  मालिकों  की  तरफ  से  एक  पड़यन्‍्त्र
 चला  करता है  कि  १००  मन  गले  में  १०  मन
 से  कम  बीती  बनती  हूँ  जबकि  झाम  तौर  से

 यह  बात  कही  जाती  हूँ  कि  १००  मन  गन्ने  में

 ०  मन  चीनी  बनती  हे  ।  कभी  मिल  मालिक
 साढ़े  नी  मन  दिखलाता  हैँ,  कभी  सवा  नौ
 मन  दिखलाता  हे,  इससे  ज्यादा  कभी  नहीं
 दिखयलाया  जाता  t  लेकिन  दक्षिण  मारत  में
 लो  मिलें  हैं  भोर  दूसरी  जगहों  पर  जो  मिलें  हैं
 उनमें  १०  मन  से  भी  ज्यादा  रिकवरी  दिखाई
 है,  ौर  इसीलिये  बार  बार  यहां  यह  दलील
 भी  दी  जाती  हैं  कि  उत्तर  मारत  के  जो
 शन्ा  उत्पादक  हैं  वह  प्रच्छा  बच्चा  पैदा  नहीं
 करते  भौर  १०  मन  से  ज्यादा  रिकवरी  उससे
 नहीं  हो  सकती  इसलिये  गन  के  सेटों  को  दक्षिण
 में  लेजाना  चाहिये  भौर  शूगर  की  मिलें  भी
 इक्षिण  भारत  में  खोली  जानी  चाहियें  ।
 ये  दक्षिण  भौर  उत्तर  के  प्रश्न  को  इसलिये  नहीं
 छठाना  चाहता  कि  कहीं  यह  न  समझ  लिया
 जाय  कि  मेरा  बहू  मतलब  हूँ  कि  दक्षिण  का
 कोई  विकास  नहीं  होना  चाहिये  t  दक्षिण  में
 जी  ने  की  खेती  का  विकास  होना  भाहिये
 धौर  मिलें  मी  सगागी  चाहियें  भौर  उसमें  मुझे
 कोई  झापत्ति  नहीं  है  लेकिन  यह  जो  दलीण  है
 बहू  भवत  है  कि  गन्ने  से  रिकवरी  इतनी  यह
 हो  नहीं  सकती  जितनी  कि  दक्षिण  होती  है  ।

 ९४96  दात  Suger
 अगर  हमें  इस  सम्बन्ध  में  सही  सही  झांकड़े
 आप्त  हो  सकें  तो  पता  चल  जायेगा  कि  उत्तर
 भारत  &  प्रति  सौ  मन  गध्ने  पर  साढ़े  दस  मन
 ल्ीमी  की  रिकवरी  होती  है  लेकिन  होता  क्या

 है  कि  भोरी  से  १००  मन  गले  के  पीछे  भाषा
 मन  चीनी  शुगर  फंक्टरीज  बचा  सिया
 करती  हैं  भौर  जिसका  कि  कोई  हिसाद  नहीं
 होता  है  भौर  इस  तरह  उनको  सेंट्रस  गवर्न॑मेंट
 को  जो  एक्साइज  ड्यूटी  देनी  पड़ती  है  भौर
 जब  टैक्स  प्रदा  करने  का  सवाल  ग्राता  है  तो

 यह  इस  तरह  से  झाणे  मन  पर  बच्चा  जाते  हैं  ।

 यह  में  पूरी  गम्भीरता  के  साथ  कहना  चाहता
 हूं  भौर  सरकार  यदि  उसके  पास  कोई  उप-

 मुक्त  मशीनरी  हो  हो  उसके  जरिये  इसकी  जांच
 करा  कर  देख  ले  कि  वाकई  जो  में  कह  रहा  हूँ
 हूं  वह  टीक  है  धथवा  नहीं  |  वह  इसकी  जांच
 करा  कर  देख  ले  कि  १००  मन  गज्ने  पर  रिक-
 बरी  १०  मन  हूँ  या  साढ़े  दस  मन  होती  हूँ  ।
 में  तो  यह  कहूंगा  कि  भगर  ईमानदारी  से  कोई
 इस  तरह  की  जांच  हई  तो  यह  साबित  हो
 जायगा  कि  उत्तर  भारत  की  मिलों  में  साढ़े
 दस  मन  की  रिकवरी  होती  है  श्रौर  इस  तरह
 &  ाषा  मन  चीनी  चली  जाती  है  जिसका  कि
 कि  कोई  हिसाब  नहीं  लगाया  जाता  है  ।  उसके

 हिसाब  से  तो  च्रीनी  मिल  मालिकों  का  जो

 मुनाफा  है  वह  बहुत  बढ़  जायगा  लेकिन
 जितनी  रिकवरी  शो  की  जाती  हे  उस  हिसाब
 से  देखें  तो  मी  हम  कुछ  दूसरे  नतीजों  पर

 पहुंचेंगे  t

 इस  वक्‍त  उत्तर  भारत  की  मिलों  में
 क़रीब  करीब  साढ़े  बीस  लाख  रुपया  लगा

 होता  है  ।  इसमें  मने,  सेस  भौर  कोभापरेटिव
 सोसाइटीज  का  जो  कमीशन  है  बह  एक  मन
 बीनी पर पर  लगा  कर  कुल  शर्चा  जाकर
 बैठता है  १६  रपये  ७०  गये  पैसे  के  ।  भव  यह
 ह |  की  कीमत  १  रुपये  ४४  गये  पैसे  के  हिसाव
 से  है  तो  उस  पर  पावर,  सूस  झौर  स्टोर्स  पर

 जो  सर्चा  भाता  हे  वह  ५३  नये  पैसे  होता  है  t
 dem  पर  भौर  दूसरी  तरह  की  जो  भचदूंरियां
 देगी  पड़ती  हैं  एक  मत  चीनी  बनाने  के  लिये
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 बहू  सचों  जाकर  १  रुपये  ३०  नये  पैसे  बैठता

 है 1  पैकिंग  चार्जेज  ४१  नये  पैसे  बैठते  हैं  ।

 रिपेयर्स  पौर  रैनुएल  बाजेंज  में  ३०  मये  पैसे
 ह , 4  श्राता  है  ।  दूसरे  भ्रोवरहेद  चाजेज  में  भी
 ०  नये  पैसे  खर्च  जाते  हैं  भ्रौर  ब्याज  झगर  उस
 थर  लगाया  जाये  तो  १  मन  चीनी  पर  १६  नये
 पैसे  होता  है  झौर  डेप्रीसिएशन  भी  १६  पैसे  के

 हिसाब  से  लगाते  हैं  ।  इस  तरह  से  कुल  एक
 मन  चीनी  बनाने  पर  जो  कारखाने  में  खर्चा
 झाता  है  वह  १६  रुपये  ५२  नये  पैसे  है  ।  इसमें
 टैक्स  शामिल  नहीं  हू  7  इस  पर  जो  सेंट्रल  एक्सा-
 इज  ड्यूटी  लगी  हुई  हैं  सरकार  की  तरफ  से
 उसका  भगर  हम  हिसाब  लगायें  तो  वह
 दुक्‍्साइज  ड्यूटी  ०  रुपये  ६६  नये पैसे  पड़ती
 है।  शीरे  का  दाम  २३  नये  पैसे  कम  करके
 अगर  हम  हिसाब  लगायें  तो  इस  वक्‍त  ३०
 पये  13 अ  नये  पैसे  के  हिसाब  से  यह  लीती
 कारखाने  में  जाकर  पड़ती  हूँ  -  चीनी  की  मिल
 में  जो  ब्लौक  केपिटल  लगा  होता  हैं,
 ऊस  पर  Yo  परसेंट  का  मुनाफा  लगा  कर
 शौर  हर  तरह  के  सरकारी  खच  शोर  टैक्स
 पंगा  कर  डेप्रीसिएशन,  रिपेयर्स  भौर  र॑नुएल
 'बाजेंज  लगा  कर  चीनी  की  कीमत  कारखाने
 'है  निकलते  बबस ३०  रुपये  ्  नये  पैसे  होनी
 आहियें।  जब  गजे  की  कीमत  बढ़ाई  गयी  तो

 ३६  शपये  शुगर  की  एक्स  फैक्टरी  प्राइस  |...  की
 बई  थी  भौर  यह  शय  पाया  था  कि  ५  रुपये  प्रति
 आन  से  ज्यादा  कोई  भी  शूगर  फैक्टरी  का  मालिक

 मुनाफा  न  कमाये  भ्रौर  सरकार  की  इस  नीति
 के  मुताबिक  उन्होंने  चीनी  के  दाम  ज्यादा
 लिदिचित  किये  हुये  थे  ।  जब  इस  तरह  के  प्रांकड़े
 हम  पैदा  करने  को  तैयार  हैं  कि  कारखाने  में
 जीनी  के  उत्पादन  का  खर्चा  पौर  बाहर
 फैक्टरी  से  निकलते  वक्‍त  जो  उसकी  कीमत  हे
 उसमें  दस  परसेंट  का  मुनाफा  शामित्र  करते
 हुए  सारे  टेक्‍्सों  को  शामिल  करते  हैं  तो  बह
 ३०  रुपये  ६५  नये  पैसे  से  ज्यादा  नहीं  पड़ती  है
 और  जिसको  कि  वजह  से  शुपर  की  एक्स
 किक्टरी  प्राइस  २६  रुप  तय  की  हुई  थी  ।
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 जब  गच्ने  के  दाम  बढ़ामे  का  प्रश्न  उठा  बौर
 उसेके  दामों  में  तीन  आने  मन  की  बड़होतरी
 1. ड  तो  चूंकि  १००  मन  गन्ने  में  वह  १०  मन
 बीती  की  रिकवरी  दिखाते  हैं  इसलिये  उन्होंने

 ३०  बाने  प्रतिमन  चीनी  के  दाम  भी  बढ़ा  दिये  |
 में  कहना  चाहता  हूं  कि  झाप  जो  झाये  दिन
 फिसातों  के  साथ  हमदर्दी  दिखाने  की  are
 करते  हैं  वह  वास्तविक  नहीं  हैँ  बल्कि  केवल
 दिखावा  शौर  जब.ती  जमा  खर्च  ही  हूँ  1  प
 देश  के  किसानों  की  उन्नति  नहीं  कर  रहे  हैं
 चरन्‌  उनके  पैरों  में  कुल्हाड़ी  ही  मार  रहे  हैं
 शौर  उनको  आप  बर्बाद  और  नप्ट  करना

 चाहते  हैं।  इस  तरह  से  किसान  का  भला  नहीं
 हो  सकता  है  ।  झाज  उत्तर  प्रदेश  में  ५,  ६
 मिलों  में  हड़ताल  हूँ,  गन्ना  उत्पादक  हड़ताल
 पर  हैं घौर  वे  अपना  गन्ना  मिलों  पर  नहीं  ला
 रहे  हैं।  लेकिन  मुझे  मालूम  हैँ  कि  उत्तर  प्रदेश
 की  सारी  पुलिस  मशीनरी  इस  प्रयत्न  में  लगी

 हुई  है  कि  किस  तरह  से  इस  यन्  उत्पादकों
 की  हड़ताल  को  तोड़  दिया  जाय।  लोगों
 को  गिरफ्तार  किया  जा  रहा  हूँ  झौर  Yoo
 झादमी  गिरफ्तार  हो  श्दुके  F  ate  वे  इस  दिना
 पर  गिरफ्तार  किये  गये  कि  वे  गन्ना  उत्पादकों
 द्वारा  सिलों  पर  गन्ना  लाने  की  दाह  में  रुकावट
 डास  रहे  थे  लेकिन  फिर  भी  यहां  पर  हड़ताल
 को  रोक  नहीं  पाते  भौर  बह  हो  रही  हैं  t  शुझे
 दुख  के  साथ  कहना  पढ़ता  हे  कि  सरकार  इस
 मामले  प्र  सख्ित  रूप  से  ध्यान  नहीं  देती  t
 में  पूछना  चाहता  हूं  कि  आखिर  कोन.  ऐसा
 गश्ना  उत्पादक  होगा  जो  कि  अपने  मने  को
 झपने  सस  रखना  हेंगा  शौर  उम्रको  बेच  कर
 उसका  उचित  मूल्य  नहीं  केश  बछ्लेगा  ?  रक्षा
 पैदा  करने  बारे  दिल  से  काहसे  &  ह:  खनके
 गे  को  खरीदा  जाय  कयोंकि  उसको  बेने
 में  ही  उनका  दस  है  भोर  सन्ना  एक  प ेरिशिविल

 .कूंगेडिटी  है  ।  अयर  उसको  अपने  गह्ले  का
 :  उचित  दाम  मिले  को  यह  क्यों  हस्तान  कना
 -श्याहेगा  ?.  सरकार  को  उन्हें  इसके  लिए मझ़बूर
 द..: ड  करना  अहिये  कि  ज्हीं,  जक्न्ह  कसी  cere
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 व्र  णा  बेचना  पड़ेसा  झौर  भ्रगर  हड़ताल
 ह...  को  क््दं  प्िरफ्क्ार  करके  जेल.  में  रख

 ह... ह  जायेगा  a  जब  बी  झाप  किसी  पदार्थ

 की  डा्शादिग  और  कंट्रोल  करते  हैं  वो  पहले  से
 देख  छेते  हैं  कि  उसकी  कौस्ट  प्राइस  क्‍या  हैं
 आऔर  उस  पर  कितना  मुताफा  देना  चाहिये
 जौर  शव  उसकी  कीमते  तय  करते  हैं  लेकिन
 नन  के  लिये  सरकार  झपती  भसमर्थेता  प्रकट
 ऊरती  है  कि  वह  यह  प्रता  तहीं  लगा  सबतती  कि
 एक  मन  गन्ना  पैदा  करने  के  लिय  कितना  सर्चा
 हो  जाता  हे  शौर  इश्नलिये  भाप  गन्ना  उत्पादकों
 को  पुलिस  की  मदद  से  इस  बात  के  लिये  बाध्य
 करना  चाहते  हैं  कि  तुमपे  फलां  प्रपइस  पर  ही
 अपना  गन्ना  फकटरीज  को  देना  होगा  तो  में

 ऋहूँगा  कि  यह  तो  उनके  साथ  सरासर  अन्याय
 करना  हुप्रा।  यह  तो  देश  का  भौर  किसानों  का
 पविकास  दौर  उन्नति  करना  नहीं  ह्प्ा  में
 जानता  हूं  कि  इस  तरीके  से  किसानों  को  फायदा
 नहीं  हो  सकता  है  बौर  न  ही  वी  री  का  उत्पादन
 बढ़  सकठा  है  t  हम  सब  चाहते  हैं  कि  बीनो  का
 उत्पादन  बड़े  वर्योंके  चीनी  की  मांग  स्वत
 ब्रढ़  रही  है  चीवी  का  लोग  पहले  से  अधिक
 उपभोग  कर  रहं  हैं  प्रौर  जाहिर  हूँ  कि  देश  मे
 खीरी  का  उत्पादन  बढ़ना  चाहिये  ।  मं  झाल्िरी
 ब्यवित  हूंगा  जो  कि  यह  सुझाव  दूं  कि  हम  जीती
 बाहर  से  अपने  वास्ते  मंगायें  ।  म॑  कभी  यह
 नहीं  कहूंगा  ह:  चीती  का  बाहर  से  हिन्दुस्तान
 में  भायात  किया  जाय  ।  जाहिर  है  कि  जब
 सीती  बाहर  से  प्रायात  करना  नहीं  है  भौर
 देदा  में  उसकी  मांग  बड़ती  जा  रही  है  शर
 भाष  कहते  हैं  कि  चूंकि  लोगों  की  भ्रामदनी
 बढ़  रही  है  इसलिये  चौती  को  तरफ  लोगों
 की  प्र  ि  बढ़  रही  हूँ  तो  में  जानना  चाहता
 हैं  कि  भाप  कोन  से  उपाय  काम  में  ला  रह  हैं
 जिससे कि  चीनी  का  उत्पादन  यूहां  देश  में  बढ़
 झके  t  श्रव  देख  में  बारभार्‌  जो.  डबराल  होती
 हैं  ह... अ  जाति  oy  हैं  कक  उत्पादन  कम  होगा  ।
 यह  सरशा  करना  तो  फिनून  हे  कि  जब  हड-
 बाल  ऋत्म  हो  जाम गी. दो  मन्ने  को  औीती  मिल
 मैंने  काक  1... ड  कर  लिया  बायर  और  जीती
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 नहीं  है  कारण  जो  गन्ना  मिल  में  नहीं  झायेगा
 उसका  गड़  बना  दिया  जायगा  ।  वहू  तो  एक
 नष्ट  होने  वाली  चीज  हू  7  उसको  खड़ा  सहीं
 रख  सकते  t  सरकार  कहती  है  कि  sugarcane
 is  a  perishable  commodity.  So  there
 ig  n0  question  of  strike  by  the
 sugarcane  growers.  इस  तरह  से  बार
 बार  उनकी  शोर  से  यह  बात  कही  जाती  है  कि
 कभी  गन्ना  उत्पादकों  द्वारा  हड़ताल  करने  का
 सवाल  नहीं  उठ  सकता  हूँ  क्योंकि  यह  नष्ट

 होगे  वाली  चीज  है  लेकिन  जाहिर  है  कि  जब
 यहै  नष्ट  होने  वाली  चीज  है  भोर  हडतास
 होगी  तो  उसका  नतीजा  यह  निकलेगा  क्रि
 उत्पादन  कम  होगा  दौर  चीनी  मिलों  में
 गन्ना  प्रषिक  मात्रा  में  नहीं  आयेगा  ।  पिछले
 साल  आपका  उत्पादन  उतना  नहीं  था  जो  कि
 देश  की  जरूरत  के  लिये  काफी  होता  ।  वेश
 को  जरूरत  थी  २१  लाख  टन  की  भौर  १६
 लाख  ७३  हजार  टन  कदा  हुई  शौर  जब  बीती
 की  पहले  से  कमी  अनुभव  की  जा  रही  हे  तन
 इन  हड़तालों  का  क्‍या  नतीजा  होगा  क्या
 सरकार  ने  यह  भी  सोचा  हूँ  ?

 ची  हालत  में  जाहिर  है  कि  बीनी  का  उत्पादल
 झकिक  सम्भव  ते  हो  सकेगा  झौर  जो  चीनी
 का  स्टाक  पहले का का  हे  बह  सारा  ल्म

 _हो,अलेगा  शौर  में  जानना  चाहता  हूं  कि  उस
 हालत  में  हम  भपने  बढ़ते  हुए.  चीनी के  भ्रचे को
 कहां  से  पूरा  करेंगे  ?  असस  में  दिक्कत  बहू
 होती  है  कि  सरकार  की  सरफ  से  कोई  ऐसा
 दृष्टिकोण  गहीं  झपनाया  जाता  थो  ह.
 ६... ! है  उत्पादकों  के  हित  में  हो  भौर  यह  बहुत
 बकरी  है  कि  गन्ना  उत्पादकों  को  ह... उ
 मभे  का  उचित  मूल्य  मिले  भोर  जिससे. कि कि
 उत्को  कस्सा  ER  मिले

 Vv

 यह  बार-बार  कहा  जाता  है  कि  गधे  करी
 किस्म को  प्रल्छी  करने  के  दिये  बाकि  1... |
 उ्ादा  रिकबरी हो  सके,  भयरत  होता  चाहिये
 लेकिन  जया  सकार  की  बौसूबा,  फष्िसी:से
 मड  बीज  सम्भड  हो  रही  है  ?  सरकार  झा
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 छसके  लिये  खर्चा  किये  जाने  की  बात  होती  हूँ
 जेकिन  देखा  यह  जाता  है  कि  गन्ना  उत्पादकों
 को  कुछ  मिलने  की  बजाय  कुख  अन्य  लोग
 होते  हैं  जो  कि  उसका  फायदा  उठा  ले  जाते
 हैं  भौर  झाम  तौर  से  किसानों  को  उसका
 फायदा  नहीं  मिल  पाता  ।

 शत्तर  प्रदेश  में  जहां  गन्ने  के  उत्पादक
 रहते  हैं  वहां  से  गन्ना  मिशनों  तक  गन्ना  लाने  के
 लिये  सड़क  बनाने  की  योजना  बनी  लेकिन
 बह  अभी  पूरी  नहीं  हो  पायी  हे  ।  बिहार  के

 मुख्य  मंत्री  ने  प्रपनी  एक  भ्रपील  में  किसानों
 &  कहा  कि  दो  पैसा  प्रति  मन  के  हिसाब  से  वह
 सड़क के  लिये  दें,  उतना  ही  बहू  मिल  मालिकों
 से  लेंगे  शौर  कुछ  सरकार  देगी,  इस  तरह  से
 सड़क  बनायी  जाएगी  ।  यह  सब  होने  पर  भी
 सड़क  नहीं  बन  पाती  ।  आप  सड़क  बनाने  के
 लिये  भी  किसाम  से  पैसा  चाहते  हैं  ।  यह
 दृष्टिकोण  बदलना  चाहिये  |

 पिछले  दिनों  जब  हमने  खाद्य  मन्त्री  महो-
 दय  से  जानना  चाहा  कि  इंडस्ट्रियल  पालिसी

 रिजोल्यूशन  के  मुताबिक  सरकार  चीनी  के
 व्यवसाय  का  राष्ट्रीयकरण  करने  के  लिये
 हैयार  है  या  उसको  कोप्मापरेटिव  सोसाइ-
 टीज  को  देने  के  लिये  तैयार  है  तो  खाद्य  मन्त्री
 के  पास  भर  कोई  जवाब  नहीं  था,  उन्होंने
 कहा  कि  कोझापरेटिव  सोसाइटीज़  को  नहीं
 देंगे  भौर  न  इसका  राष्ट्रीयकरण  करेंगे  t
 एक  तरफ  तो  आप  प्रचार  करते  हैं  कि सहकारी
 आन्दोलन  को  बढ़ाता  चाहिये  भौर  खेती  तक

 सहकारी  तरीके  पर  होनी  चाहिये,  लेकिन  जब

 कहा  जाता  है  कि  भाप  चीनी  व्यवसाय  का

 राष्ट्रीयकरण  नहीं  करना  चाहते  तो  कम  से
 कम  इस  काम  को  गन्ना  उत्पादकों  की  सोसा-
 इटीज  को  दे  दीजिये,  तो  उसके  लिये  भी  सर-
 कार  तैयार  नहीं  है  ।  में  पूखना  भाहता  हूं
 कि  इसमें  सरकार  के.  सामने  कौनसी  प्रापत्ति

 2?  शाप  चाहते  हैं  कि  सहकारी  झान्दोबन
 का  विफास  हो  1  उत्तर  प्रदेश  शौर  विहार
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 के  जो  भा  उत्पादक  हैं  उनको  सोसाइटीड
 को  यह  काम  दीजिये  भौर  गर  उसको  नहीं
 देगा  चाहते  तो  दूसरे  उत्पादक  सोसाइटिया
 बनाने  के  लिये  लैयार  हैं,  उनको  यह  काम
 दीजिये  ।  जितनी  मिलें  हैं  उनको  गधा  उत्पा-
 कों  की  सोसाइटियों  को  चलाने  के  सिये
 दीजिये  तो  यह  सारी  समस्या  हल  हो  जाएगी
 झाज  केवल  ४६  खानदान  हैं,  जैसा  कि  मेरे
 मित्र  श्री  खुशवक्त  राय  जी  ने  कहा,  जो  क
 सारे  देश  में  इस  व्यवसाय  को  भला  रहे  हैं  4
 उप  खानदानों  के  मुकाबले  में  न  श्राप  तैयार
 हैं  गन्ना  उत्पादक  को  पूरी  कीमत  देने  के  लिये,
 झौर  न  आप  तैयार  हैं  उपभोक्ता  को  उजित

 मूल्य  पर  चीनी  उपलब्ध  कराने  के  लिये
 4  झाप  इसके  लिये  तैयार  हैं  कि  गन्ना  उत्पादक
 अपनी  कोझ्मापरेटिव  सोसाइटीज़  बना  लें
 झौर  &  सोसाइटियां  इन  मिलों  को  चलावें  t
 में  पूछना  चाहता  हूं  कि  ध्रापको  इसमें  भापत्ति
 क्या  है  ?  इसमें  कहां  पर  शौर  किसका  नुक-
 सान  हैँ  ।  झापके  सामने  इन  ४६  परिवारों  का
 इंटरेस्ट  बहुत  बड़ा  है  ।  पर  हम  यह  तो  नहीं
 कहते  कि  उनको  खत्म  कर  दिया  जाए  भापके
 संविधान  में  जो  व्यवस्था  है  उसके  मुताबिक
 झाप  उतको  मुभावजा  दें  लेकिन  इसमें  कोई
 ऐतराज  नहीं  होना  चाहिये

 उपाध्यक्ष  महोदय  :  अब  माननीय  सदस्य
 खत्म  करें|  भापको  बीस  मिनट  तो  हो  गया  ।

 श्री  ब्जराज  सिंह:  में  तो  समझता  था  कि
 कि  झाप  मुझे  झाधा  घंटा  देंगे,  में  पांच  भौर
 मिनट  में  खत्म  कर  दूंगा

 तो  में  कहना  चाहता  हूं  कि  इस  काम  को
 कोझापरेटिव  सोसाइटीज़  को  देने  में  भापत्ति
 का  कोई  प्रश्न  नहीं  उठता  ।  तो  मेरा  इतना  ही
 सुझाव  है  कि  झगर  सरकार  चीनी  की  इस
 समस्या  को  हल  करना  चाहती  झगर  सर
 कार  गधे  के  उत्पादकों  की  समस्‍या  को  हल
 करना  चाहती  है,  झगर  सरकार  हिन्दुस्तान
 के  चीनी  के  उपभोगताभों  को  संतुष्ट  करता
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 चाइती  हैं,  तो  eg  इन  समस्‍्यापत्नों  का  हल
 इसी  तरह  से  कर  सकती  हूँ  कि  गे  के  उत्पादक
 था  उत्पादक  शौर  उपभोक्ता  दोनों  मिल
 कर  सोसाइटियां  बनायें  झौर  उनके  हारा  यह
 व्यवसाय  चलाया  जाये  ।  में  चाहूंगा  कि  झगर
 सरकार  के  सामने  कोई  भापत्ति  हे  जिसकी

 बजह  से  वह  ऐसा  नहीं  कर  सकती,  ती  बह
 उस  झापत्ति  को  सदन  के  सामने  रखे  ।  कहते
 हैं  कि  मई  मिलों  को  कोशापरेटिव  सोसाइटीज़
 क्रो  देंगे  ।  लेकित  पुराने  मिलों  के  बारे  में  क्या
 कठिनाई  है  ?  में  यह  साबित  कर  सकता  हूं
 हूँ  कि  चीनी  उद्योग  में  जितना  रुपया  लगाया
 जया  है  उसका  दस  गुना  तो  चीनी  के  उत्पा-
 बक  से  चुके  हैं  भौर  जो  उनके  भसेट्स  हैं  वह
 उनके  द्वारा  लगायी  गयी  पूंजी  से  कहीं  ज्यादा
 के  हैं  ।  तो  मेरी  समश  में  नहीं  झाता  कि  झाप

 यह  काम  क्यों  सहीं  कर  सकते  ।  झाप  इसमें
 किसकी  हत्या  करने  जा  रहे  हैं,  किसको  नुकसान
 पहुंचाने  जा  रहें  हैं।  भगर  भाप  इस  काम  को
 करेंगे  तो  वह  सरकार  की  नीति  के  ही  भनु  सार
 होया  में  नहीं  समझता  कि  इसमें  कोई  भापत्ति

 हो  सकती  है  जो  कि  भाम  लोगों  की  समझ  में
 ने  झा  सकती  हो  जिसकी  वजह  स ेभाप  यह
 काम  नहीं  कर  सकते  !

 मेरे  मित्र  श्री  खुदवक्त  राय  ने  कहा  था
 कि  पिछले  सन  १६५७  के  भाम  चुनावों  में
 इन  चीनी  के  उत्पादकों  ने  ५०  लाख  रुपया
 कांग्रेस  को  दिया  था।  यह  ठीक  है  कि  यह
 सबको  नहीं  मिलता  शौर  न  सबको  यह  मालूम
 हो  सकता  है।  लेकित  चीनी  का  मामला
 भीठा  होता  है  और  यह  ४६  भादमी  मिठाई
 में  ले  जाते  हैं।  आज  उत्तर  प्रदेश  और
 बिहार  में  हड़ताल  हो  रही  है।  इस  समस्या
 को  गरभी  रतापूर्मक  देखना  चाहिए  झमी  किसान
 हैं  ताकत  नहीं  है।  लेकिन  झगर  भाप
 झभी  इस  समस्या  का  हल  नहीं  करेंगे  तो  भागे
 ष्ब्ल  कर  किसान  कह  सकता  है  कि  हम  चीनी
 मिल  को  मसा  नहीं  देंगे  भौर  प्रापकी  (लिस
 की  लाठी  शौर  गोली  का  या  ध्रापके  प्रलोभन

 cane

 s  उस  समय  उस  प्  कोई  फ्र  नहीं  होगा
 उस  समय  उत्पादक  चीनी  मिलों  को  चा
 नहीं  देंगे  चाहे  वह  खंडसारी  के  लिए  भा
 गुड़  बनाने  के  लिए  दे  देंगे।  तो  झाज  जो
 उनकी  मजबूरी  है  उसका  झापको  फायदा  नहीं
 उठाना  चाहिए।  अज  वह  किसी  दूसरे
 तरीके  से  भपने  गे  का  इस्ते  माल  नहीं  कर  सकता
 इसलिए  झाप  उसे  मज़बूर  कर  सकते  हैं।
 लेकिन  हस  तरह  से  उसकी  मऊबूरी  का  फायदा
 उठाकर  भ्राप  भ्रच्छी  नहीं  करते।  भाषको
 इस  समस्या  पर  श्रच्छी  तरह  से  विचार  करना
 चाहिए  भौर  सोचना  चाहिए  कि  भगर  गधे
 के  उत्पादन  यह  सांग  करते  हैं  कि  उनको
 दो  रुपया  मन  गन्ने  का  दाम  दिया  जाए  तो
 मह  ऐसी  मांग  नहीं  है  जिसको  कि  नाजायंज
 समझा  जाए।  गन  का  उत्पादन  व्यय
 एक  रुपया  १४  भाना  मन  से  कम  नहीं  होता  a
 झाप  उसको  एक  मन  पर  दो  झाने  का  मुाताफा
 तो  जीजिए  जब  कि  शाप  चीनी  के  मिल  मालिकों
 को  इतना  मुनाफा  दे  रहे  हैं  प्ौर  गले  का  दाम
 दो  रूपया  मन  देने  से  चीनी  की  कीमत  नहीं
 बढ़  सकती।

 ह... 3  Suge  36
 LE  Ree

 are  मंत्री  ने  कहा  कि  वह  निकट  भविष्य
 में  मूल्य  निर्धारण  के  लिए  एक  स्टेटयूटरी
 बो  बनाना  चाहते  हैं।  लेकिन  वह  बोर्ड
 तो  जब  बनेगा  सब  बनेगा  फिर  यह  पता  नहीं
 कि  उसमें  उत्पादकों  का  क्‍या  प्रतिनिषित्य

 होगा।  सम्मव  है  खाद्य  मंत्री  महोदय
 उसमें  एक्सपर्टस  को  रखें।  बैसे  तो  यहां
 का  vo  प्रतिशत  झादमी  इस  मामले  में  एक्सपर्ट
 है।  लेकिन  अभी  यह  नहीं  कहा  जा  सकता
 कि  जो  एक्सपर्ट  बोर्ड  में  रखा  जावेगा  वहू  किसान
 के  हित  के  खिलाफ  तो  नहीं  जाएगा  इसके
 झतिरिक्त  यह  समस्‍या  तो  प्रभी  हमारे  सामने

 हैं  जिसको  हमें  हल  करना  है।  जब  बोर्ड
 बन  जाएगा  तो  वह  ते  करेगा  कि  किस  किस
 चीज़  का  कितना  कितना  मूल्य  रखा  जाए।
 लेकिन  इस  बक्‍्त  तो  इस  समस्‍या  को  हस
 करना  है।  भाप  चीगी  के  मिल  माखिकों
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 को  इस  बषत  इस  बात  के  लिए  राजी  करें
 ह, अ  बह  गन्ना  उत्पादकों  को  दो  रुपया  मत  शाम
 हैं।  ऐसा  करने  से  गधे  का  उत्पादन  भी

 बढ़ेगा ।

 झमी  झापने  चीनी  का  मूल्य  निर्वारित
 .्कर  दिया  है  लेकिन  फिर  भी  वह  चीवी
 उपजोकसाझों  को  उस  मूल्य पर  नहीं  मिल  रही

 -है।  दक्षिण  में  और  हिमाचल  प्रदेश  में
 डो  रुपया  सेर  चीनी  क्रा  भाव  है।  दुसरी
 सरफ  हम  इस  समस्या  को  हल  नहीं  कर  पा

 रहे  हैं।  यह  अच्छी  बात  नहीं  है।  इस
 दन  को  सरकार  को  सहानुभूति  के  साथ

 सोचना  चाहिए

 कहा  जाता  है  कि  झगर  गन्ने  का  मल्प
 बढ़ा  दिया  जाएगा  तो  बोनी  का  मूल्य  भी
 बढ़  जाएगा।  पर  मैं  साबित  कर  सकता  हूं
 कि  गन्ने  का  मूल्य  दो  रुपए  मन  दकर  भी
 श्ीनी  का  दाम  ३२  रुपए  मन  से  ज्यादा  नहीं
 होना  चाहिए।  झापको  चऔीनी  को  दाम

 देप,  ३६  या  Vo  रुपए  मन  करने  की  जरूरत

 नहीं  है।

 इस  सम्कन्ध  में  में  एक  बात  भौर  निवेदन
 करना  चाहता  हूं  कि  भाप  जो  चीनी  का  मूल्य
 निर्धारित  करें  उस  मूल्य  पर  उपभोक्ता  को
 सारे  देश  में चौनी भवस्म मिले इसका भी भवश्म  मिले  इसका  भी
 प्रबन्ध  होना  भाहिए।

 अन्त  में  मैं.  एक  बात  और  सदन  के
 -साथते  रखना  चाहता  हूं।  आपने  टेंडर
 सिस्टम  लागू  किया ।  बार  आर  खास

 संत्री  सहोदय  की  तरफ  से  यह  कहा  जाता  है
 कि  यह  सिस्टम  इसलिए  न्ायू  किया  यंया

 जिससे  कि  लोगों  को  फायदा  हो।  लेकिन

 उस  दिन  तो  उन्होंने  कह  दिया  कि  टेंडर  सिस्टम
 में  इसलिए  गड़कड़ी,हो  गयी  कि  जितनी  लीती

 श्री  उससे  ज्यादा  लेने  कले  हो  वए।  भापको
 इसने  लिए  कोई  लियम  बम्तसा  ऋअहिए  था।
 जिन  सोमों  ने  पहले  चीनी  का  व्याप्रार  किया

 ESCHMEER  4,  090  Price of
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 हो  अनको ही. ही. बीती  मिलती  चाहिए  थी  t  लेकिन
 जहुत  &  ऐसे  प्रादम्रिय्रों  को  इस  सिस्टम २
 चीनी  दी  कपी  जितका  पहले  शौनी  के  व्यापार
 से  कोई  सम्बन्ध  नहीं  रहा  था।  नतीजा यह
 हुआ  कि  बहुत  से  ऐसे  लोगों  को  जो  भीती  का
 व्यापार  नहीं  करते  थे  उनको  तो  चीनी  मित्र
 गयी  पर  जो  चीनी  का  व्यापार  करत  @
 उनको  नहीं  मिली।  इससे  समस्या  झौर
 भी  उलझ  गयी ।

 तो  मेरा  निवेदन  है  कि  जो  उत्तर  प्रदेश
 और  बिहार  में  हड़ताल  चल  रही  है  उसको
 झाप  बहुत  जल्दी  खत्म  कर  सकते  हैं  भगर
 आप  ऐसा  दृष्टिकोण  अपनाएं  जो  कि  सहानु-
 भूतिपूर्ण  हो।  सरकार  शब्दों  में  तो  कहती
 रहे  कि  हम  किसाम  का  विकास  और  उस  की
 उन्नति  करना  चाहते  हैं,  लेकिन  उस  के  कारये
 इस  तरह  के  हों  कि  किसान  की  जड़  ही  काट
 दें,  तो  में  निवेदन  करना  चाहता  हूं  कि  एक
 दिन  बाद,  दो  दिन  बाद,  साल,  दो  सास
 बाद  उस  को  बुद्धि  भायगी,  उस  को  प्रकाश
 आगेगा,  उस  में  जाग्रति  श्रायगी  और  वह  भ्रपने
 झभिकार  जान  जायगा।  में  चेतावनी  देमा
 चाहता  हूं  कि  झब  किसान  को  ज्ञान  ा  गया
 है।  भव  उस  को  भड़काने  की  जरूरत  नहीं

 है।  यह  कह  कर  कि  कुछ  लोग  राजनेतिक
 फायदा  उठाने  के  लिए  किसानों  को  'मडकाल
 चाहते  हैं,  सरकार  इस  समस्या  को  टाल  नहीं
 सकती  है।  सरकार  को  चाहिए  कि  बह
 इस  पर  बिचार  कर  के  इस  हड़ताल  को  खत्म
 कराए  झौर  गप्ने  की कीमत  किसानों  को.दो
 रुपया  प्रति  मत  दिलाएं  ।  चीनी  का  उचित
 वितरण  किया  जाना  चाहिए  धौर  हस  सम्बन्ध
 में  को-आपरेटिव  सोसायिटों  के  द्वारा  काम
 होना  चाहिए।

 शो  बाअऐपी  (बलरामपुर)  :  उपा-
 ट... ह  महोदय,  आह बड़े बोद धव  की  गत  है  कि
 छ़त॑तरता-प्राप्ति  के  बारह  ब  परुचात, ब्ो
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 कैन्द्रीय  शाहन  गले  भौर  चीनी  के  मूल्यों  के
 'किर्मारणश के  सम्बन्ध  में  कोई  तकसंगत  भौर

 दुक्तियुक्त  जीति  सिश्चित  नहीं  कर  सका  है।
 फिकले  ें  उत्तर  प्रदेश  झौर  बिहार  की
 विधास  समाधों  ने  झौर  सरकारों  ने  इस

 आय की  मांग  रखी थी  कि  गे  का  मूल्य एक
 पया  सात  ध्राना  से  बढ़ाकर  एक  रुपया  बारह
 शाना  प्रति  मन  कर  दिया  जाये  |  इस  सदन  में

 ओ  उस  मांग  पर  ब़ल  दिया  गया  था।  किन्तु
 हासन  की  झोर  से  उसे  ठुकरा  दिया  गया
 और  ढुकरते  समय  जो  तर्क  दिए  गए,  बे  बड़े
 सलयर  थे  धौर  शायद  श्राज  के  हमारे  खाद्य
 मंत्री  भी  उन  त्तकों  की  स्वीकार  नहीं  करते  ।
 उस  समय  कहा  गया  था  कि  गन्ने  भौर  गल्ले
 प्ें  एक  लड़ाई  हदो  रही  है  भौर  उस  लड़ाई.  में
 झबर  गन्ना  जीत  या  श्रौर  गलल्‍ला  पिछड़
 गया,  तो  हमारे  सामने  एक  बड़ा  संकट

 खड़ा  हो  जायगा,  इस  लिए  हम  गज्ने  का  मूल्य
 नहीं  बढ़ा  सकते,  गयोंकि  उस  से  गन्ने  की  खेती

 बढ़ेगी,  जिस  का  खाद्योत्पादन  पर  बुरा
 परिणाम  होगा  यह  संतोष  की  बात  है  कि

 हमारे  नए  खाद्य  मंत्री  श्री  पाटिल  साहब
 ने  इस  बात  को  स्वीकार  किया  है  कि  गन्ना
 जिस  क्षेत्र  में  बोया  जाता  है,  उस  क्षेत्र  को  थोड़ा
 सा  बढ़ाने  की  आवश्यकता  है।  वह  हमारे
 आमने  ग्न  शौर  शल्से  की  लड़ाई  क़रा.  कोई

 ह्ौभा  खड़ा  नहीं  करते  भौर  उन्होंने  गन्ने  के

 मूल्य  को  एक  रुपया  सात  भाने  से  अढ़ाकर
 एक  रुपया  दस  काने  कर  दिया  है।  लेकिन
 ग्रह  एक  रुपए  दस  शाने  की  बंद्धि  उस  समय
 की  गई  है,  जब  गछा-उत्पादक  दो  इपए  प्रति
 मन  की  मांग  कर  रहे  हैं।  वह  मांग  ठीक

 है  या  नहीं,  इस  की  में  अभी  चर्चा  नहीं
 करूंगा,  लेकिन  मैं  मंत्री  महोदय  से  यह  जानना

 चाहूंगा  कि  एक  दपया  दस  आने  प्रति  मन
 ो  गन्ने  का  मूल्य  निर्भारित  किया  गया  है,

 me  किस  झाषार  पर  किया  गया  है,  इस  के

 बीछे तर्क  क्या  है, कौन  सा  गणित  हैं।  किसान
 को  एक  मन  गां  पैदा  करने  में  कितनी  पूंजी

 . खबावी  पड़ती  है,  कितना  शम  करता  पड़ता
 है,  उसे  मिल के  दरबाजे  तक  ढो  कर  ले  जाने

 ह...  दात  Sugar
 में  कितना  व्यय  देना  पड़ता  है,  कमा  इस  सब
 को  जोड़  ब्रिठा  कर  झौर  ह...  इंमते  प्राघार  पर

 यह  एक  रुपया  दस  शाने  मन  का  मूल्य  तय  कियरी
 गया  है,  या  सरकार,  गन्ने  का  मूल्य  बढ़ना
 चाहिए,  इस  आशश्एकता  को  स्वीकार  करती
 थी,  मगर  बहू  एक  रुपया  बारह  झाने  प्रति  मन
 या  दो  रुपया  प्रति  मत  होता  चाहिए,  इतना
 उस  ने  स्वीकार  नहीं  किया,  तो  एक  मनाने
 ढंग  से,  अलल-टप्पू  तौर  पर  एक  रुपया  दस
 झाने  मूल्य  निर्धारित  कर  दिया?

 उपाध्यक्ष  महोदय,  शासन  की  झोर  से
 इस  बात  को  स्वीकार  किया  गया  है  कि  भ्रमी
 तक  गन्ने  के  उत्पादन  में  प्रति  एकड़  कितना
 खर्च  होता  है,  प्रति  मन  उस  का  कितना  मूल्य
 होता  है,  यह  झमी  तक  निश्चित  नहीं  किया
 जा  सका  है।  में  पूछना  चाहता  हूं  कि
 भ्रगर  सरकार  को  यह  पता  नहीं  है  कि  एक
 मन  गन्ना  पैदा  करने  में  कितना  खर्चा  होता
 है,  तो  उस  ने  एक  रुपया  दस  प्राने  प्रति  मन
 का  मूल्य  किस  प्राघार  पर  तय  किया  है  शौर
 भ्रगर  हम  कहते  हैं  कि  यह  भ्राधार  गलत  है,
 यह  किसान  को  उस  के  परिश्रम  का  पूरा
 प्रतिफल  नहीं  देता  है,  इससे  किसान  को  गन्ने
 की  पैदावार  बढ़ाने  के  लिए,  प्रोत्साहन  नहाँ
 मिलेगा  और  अगर  गन्ने  की  पैदावार  में  बड्धि
 महीं  होगी,  तो  चीनी  का  उत्पादन  भी  नहीं
 बढ़ाया  जा  सकता,  तो  मेरी  समझ  में  नहीं  भाता
 कि  सरकार  किस  भ्राधार  पर  हमारी  इस  मांस
 को  ठुकरा  सकती  है।  या  तो  स्वयं  सरकार
 के  पास  ऐस  भांकड़े  होने  चाहिए,  जिन  से  सरकार
 यह  प्रमाणित  कर  सके  कि  एक  रुपया  दस  थाने
 मूल्य  जो  तय  किया  गया  है,  बह  बेजञानिक
 आषधार  पर  तय  किया  गया  है,  या  उसे  फ़िर
 किसानों  की  हस  मांग  को  स्वीकार  करना
 चाहिए  और  गन्ने  का  मूल्य  दो  रुपए
 प्रति  मन  बढ़ा  देना  चाहिए।  जहां  तक
 यह  श्रबन  है  कि  गझे  शौर  चीनी  का  मूल्य
 क्या  हो,  जो  पुराने  खाद्य  मंत्री  थे,  बह  जाते
 जाते  कह  गए  थे  कि  we  मामला  टैरिफ
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 कमीशन  को  सौंपा  जा  रहा  है।  मगर  पभ्रभी
 ्  उस  की  रिपोर्ट  नहीं  भाई  है।  भव
 नए  खाद्य  मंत्री  यह  कद  रहे  हैं  कि एक  परामर्श-
 दाती  संस्था,  एक  स्टेचुटरी  बाड़ी  बनाई
 जायगी,  मगर  उस  का  काम  केवल  सलाह
 देगा  होगा  झर  सरकार  स्वतंत्र  होगी  कि
 डस  की  सलाह  माने  या  न  माने।  मेरा
 निवेदन  है  कि  गर  सरकार  सचमुच  भें  उस
 मंडल  में  विशेषज्ञों  को  रखने  वाली  है,  तो
 फिर  उस  को  उस  का  निर्भय  स्वीकार  करने
 के  लिए  भी  प्रस्तुत  होना  चाहिए।  भौर
 झगर  सभी  बातों  का  विभार  कर  के  वेशानिक
 झाधार  पर  निदिचत  किए  गए  मुल्यों  में  हेर
 फेर  करने  का  सरकार  को  भ्रधिकार  होगा,  तो
 फिर  वे  मूल्य  उत्पादकों  के  लिए  शझौर  उप-
 'मोक्तारओं  के  लिए  संतोषजनक  नहीं  होंगे
 चौर  झगर  सरकार  केवल  सलाहकार  समिति
 बनाने  वाली  है,  तो  उस  से  काम  चलने  वाला

 नहीं  है।  उस  से  इस  समस्या  का  हल  नहीं
 होया  ।

 यह  भी  कहा  जाता  है  कि  झगर  गले
 का  मूल्य  बढ़ा  दिया  गया,  तो  फिर  हमें  चीनी
 का  मूल्य  भी  बढ़ाना  पड़ता  है  भौर  भ्रभी  सरकार
 ये  गश्ने  के  मूल्य  में  पोड़ी  सी  वृद्धि  की  भौर
 चीनी  का  मूल्य  भी  बढ़ा  दिया।  में  नहीं
 समझता  कि  क्‍यों  बढ़ा  दिया  गया।  |  अभी

 हम  एक  भ्रध्यादेश  पर  विचार  कर  रहे  थे
 उस  झभ्यादिवा  को  वेधानिकता  का  जामा  पहनाने
 माला  एक  विधेयक  भी  हमारे  सामने  था।
 उसे  विधेयक  के  समर्थन  में  सरकारी  पक्ष  की
 भोर  से  जो  कुछ  कहा  गया,  उस  सें  इस  वात  का
 स्पष्टीकरण  नहीं  होता  कि  भगर  गन्ने  के  मूल्य
 में  प्रति-मन  तीन  भाना  वृद्धि  की  गई,  तो  चीनी
 के  मूल्य  में  बुद्धि  करने  की  क्या  झावश्यकता
 थी।  भभी  माननीय  सदस्यों  ने  बताया  कि
 चीनी  मिल-भातिक  काफी  भुनाफा  कमा  रहे
 हैं।  चीनी  का  उद्योग  ऐसा  है,  जिसको
 सरकार  का  सर्वाधिक  संरक्षण  मिला  है।
 सरकार  के  प्राश्नम  पर  यह  उच्चोग  पनपा  है

 DECEMBER  wy,  389  Price of  Sugarowne  and  jam
 Suger

 और  में  कहना  चाहूंगा  कि  गश्मा-उत्पादड़ों  की
 कीमत  पर  मिल-मा  लिकों  ते  मुताफ़े  के  अम्बार
 लगाएं  हैं।  श्ाज  जब  उत्तर  प्रदेश  धौर
 बिहार  में  गष्ने  के  मूल्य  को  बढ़ाने  की  बात  की
 जाती  है,  तो  मिल-मालिक  घमकियां  देते
 हैंकि  हम  उत्तर  प्रदेश  भौर  बिहार  छो  ह  कर
 सद्ास  चले  जायेंगे,  जैसे  महापत  मारत  के

 बाहर  है  भौर  इस  संस३  के  हाथ  मानों  मास
 तक  तहीं  पहुंच  सकते  शौर  किसातों  के
 परिश्रम  और  पसीने  का  पैसा  काट  कर  जो

 मुनाफा  वे  भपनी  जेड़ों  में  भर  रहे  हैं,  वह  बह
 संसद्‌  उन  की  जेबों  से  निकाल  नद्ीीं  सकती  t
 are  मिल-मालिक  इस  तरह  की  धमकियां
 देतें  हैं,  यह  सब  के  लिए  एक  गम्भीर  बात  है
 सरकार  चीती  की  मिलों  को  भपने  कब्जे  में  के

 के,  सरकार  चीती  की  मितों  का  राष्ट्रीयकरण
 करे,  में  इस  के  पक्ष  में  नहीं  हुँ।  उपाध्यक्ष

 महोदय,  में  इससे  सहमत  नहीं  हूं  कि  राष्ट्रीय-
 करण  ही,  राष्ट्रोयकरण  को  सभी  रोगों  की
 रामंबण  ौषाष  मानने  वालों  में  दुर्भाग्य
 से  किये  या  सौमाग्य  से  कहिये,  में  नहीं  हुं,
 मेरा  स्थान  उनमें  नहीं  है।  राष्ट्रीयकरण
 की  भावदयकता  हो  सकती  है  लेकिन  हुर
 एक  स्थान  पर  राष्रीयकरण  कियां  जाएं
 इसमें  में  सहमत  नहीं  हूं।  वर्तमान  स्थिति
 सें  राष्ट्रीकरण  का  झ्  सरकारीकरण

 होता  है,  शौर  सरकारीकरण  मुझे  मान्य  नहीँ
 है।  हां  श्रगर  गन्ना  उत्पादक  स्वयं  मित्रों
 को  चलाना  चाहते  हैं  शौर  उत्तरदायित्व
 लेने  को  तैयार  हैं  तो  में  नहीं  समस्तता  कि  सरकार
 को  उनके  मार्ग  में  बावक  बनना  चाहिएं।

 I  hrs.

 लेकिन  चीनी  की  मिलें  बिहार  भौर  उत्तर
 प्रदेश  से  दक्षिण  में  चली  जाएंगी,  इसलिए
 ने  तो  गन्ना  उत्पादकों  को  उनके  परिश्रम  का
 उचित  मूल्य  मिले  भौर  न  जो  उपभोक्ता
 हैं  उनकी  ठीक  कीमत  पर  चीनी  दी  जाएं
 इस  स्थिति  को  सहन  करने  के  सिए  कोई  भौ
 व्यक्ति  तैयार  नहीं  हो  सकता  |  |  मर  शाथ
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 सरकार  की  जो  मूस्य  नौति  है  उसका  परिणाम
 एक  ही  होता  है  कि  जो  गे  का  उत्पादक

 है  वह  मी  चाटे  में  रहता  है  उसे  अपने  परिश्रम
 का  कम  मूल्य  मिलता  है  भौर  जो  चीनी  का
 उपभोक्ता  है,  चीती  खाम  वाला  है  उसको
 नमी  प्रषिक  दाम  देने  पढ़ते  हैं।  तो  जो  मूल्म
 नीति  न  तो  उत्पादक  के  हितों का  संबंधन
 करती  हो,  न  उपभोक्ताओं  के  हित  में  जाती
 हो,  वह  नीति  ठीक  नीति  नहीं  हो  सकती  है,
 बह  नीति  सही  नहीं  हो  सकती,  बह  नीति

 -गम्मीरतापूर्वक'  विचार  के  बाद  निर्षारित
 की  गई  है,  ऐसा  मानने  के  लिए  में  तैयार  नहीं
 डर!

 इसलिए  यह  भ्रावश्यक  है  कि  गये  के

 मूल्य  में  बुद्ध  की जाए।  दो  रुपये  प्रतिमन
 की  मांग  की  जा  रही  है।  में  समझता  हूं
 कि  गन्ने  के  उत्पादन  का  जो  खर्चा  है  भ्रगर  उसे
 जोड़ा  जाएं  तो  दो  पये  प्रतिमन  की  मांग
 कोई  बहुत  अधिक  मांग  नहीं  है।  लेकिन
 अगर  सरकार  दो  रुपया  प्रतिमन  इसको  नहीं
 कर  सकती  है  तो  उसे  भांकड़े  दे  कर  यह  सिद्ध
 करना  चाहिए  कि  किसान  का  उत्पादन  व्यय
 कस  होता  है  घौर  वह  एक'  रुपया  दस  शाने
 मन  में  भी  भणिक  गन्ना  पैदा  करने  की  प्रेरणा
 प्राप्त  कर  सकता  है।  सरकार  यह  नहीं
 कर  सकी  है,  इसलिए  सपष्ट  है  कि  दो  रुपया
 श्रतिमन  को  कीमत  स्वीकार  न  करने  के  लिए
 उसके  पास  कोई  सबल  और  पेस  कारण  नहीं
 हैं  1

 लेकिन  एक  बात  में  कहना  चाहूंगा  कि
 पगने  की  कीमत  बढ़ाई  जाए,  यह  झ्रवश्यक  है,
 लेकिन  उसके  साय  जीती  के  मूल्य  में  वृद्धि
 नहीं  होगी  चाहिए।  अभी  सरकार  ने
 म्  की  कोमत  थोड़ी  सी  बढ़ाई  मगर  चीपी
 के  मूल्य  में  वृद्धि  कर  दो  7  ऐसा  लगता  है
 कि  मिल  मालिकों  भौर  किसानों  के  बीच  में
 सरकार  तराजू  के  कर  बै  है  भौर  दोनों
 पलड़ों  को  बराबर  रज़ना  चाहती  है  भौर

 जोड़ा  सा  भी  यद  बड  किसानों  के  पक्ष  में

 cdne  and  Sugar

 शुक  जाएं  यह  समाजवाद  का  नारा  लगाने
 बाली  सरकार  को  शायद  सहन  नहीं  है।
 इसलिए  बह  प्रयत्न  कर  )  है  कि  पलड़े  बोनों
 बराबर  रहने  श्याहियें  ।  प्रगर  गन्ने  का

 मूल्य  बढ़  गया  तो  चीती  का  मूल्य  भी  बढ़ता
 चाहिए,  इसका  श्रय॑  यह  है  कि  उत्पादक  को
 तथा  उपभोक्ताओं  को  चीनी  की  कीमत  भौर
 की  अधिक  देती  चाहिए।  में  समझता  हूं
 कि  फिसान इस  देश  में  बहु  पं  श्य।  में  हैं  ।  सरकार
 की  नीति  किसानों  के  हित  में  होती  चाहिए,
 किसानों  के  हित  को  नौर  राष्ट्रीय  हित  को
 झलग  नहीं  किया  जा  सकता  है।  मिल
 मालिकों  को  भगर  भाप  छूट  देना  चाहते
 हैं  तो  दें  मगर  वह  किसान  के  उत्पादक  के  भौर
 उपभोक्ता  की  कीमत  प्र  नहीं  होती  चाहिए।
 मगर  सरकार  की  नीति  इस  दृष्टि  से  गलत
 है  शौर  में  उसका  विरोव  करता  हूं  भौर  मैंने
 एक  संशोधन  के  द्वारा  यह  मांगा  है  कि
 गन्ने  के  मूल्य  को  दो  रुपये  मन  किया  जाए
 मगर  उसके  साथ  साथ  चीनी  के  मूल्य  में  बृद्धि
 नहीं  होती  चाहिए  भौर  में  चाहता  हूं  कि
 उसकी  स्वीकार  कर  लिया  जाए  |

 Mr.  Depaty-Speaker:  I  can  only
 allow  those  hon.  Members  who  pre-
 mise  to  finish  within  ten  minutes  their
 observations.

 Shri  S.  M.  Banerjee.

 झो  स०  मो०  बनर्जो:  उपाध्यक्ष  महोदय
 में  श्री  वाजपेयी  जी  ने  जो  संशोधन  इस
 सदन  के  सामने  रखा  है,  उसको  समर्वन  करने
 केलिये  खड़ा  हुमा  हूं  4  मै ंसमझता  हूं...

 Shri  A.  M.  Thomas;  My  friend  eam
 speak  in  English  I  think.

 Shri  8.  M.  Banerjee:  I  rise  to  sup-
 port  the  amendment  moved  by  my
 hon.  friend  Shri  Vajp  that  the
 sugarcane  price  be  increased  to  Re.  ६
 per  maund  without  any  increase  फ
 sugar  price.
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 (Mii  6:  M.  Banerjsé.}
 While  supporting.  hie  amendnrant  I

 fast  mention  here  for  the  informa-
 tion  of  the  House  that  it  was  a  long-
 eWaited  decision  of  the  Government,
 bit-unfortunately  this  came  ag  a  bolt
 trom  the  blue  when  the  sugarcane
 price  was  increased  from  Rs.  1-7-0  to
 Be.  1-10-06  only.  I  am  also  unable  to
 understand  the  basis  on  which  this
 peice  was:  increased.  What  were  the
 statistics  available  with  the  Food
 Ministry  or  with  the  Food  Minister?
 86,  I  should  like  to  know  the  basis  on
 which  the  sugarcane  price  has  been
 increased.  My  own  information  is,  it
 may  be  correct  or  incorrect,  that  even
 after  paying  Rs.  2  per  maund,_  the
 price  of  sugar  can  be  brought  down,
 or  can  at  least  remain  where  it  is,  and
 there  need  be  no  increase.

 Some  evidence  was  placed  before
 the  Sugar  Wage  “Boart  ty  my  hon.
 friend  Shri  S.  L.  Saksena  and  others,
 and  they  proved  that  fabulous  profit
 was  being  made  by  all  the  mill  owners
 at  the  cost  of  the  Cite  growers  and
 also  at  the  cost  of  the  consumers.  So,
 it  is  a  matter  for  the  country  to  consi-
 der  whethre  the  sugar  magnates
 sttould  be  allowed  to  make  this  fabu-
 Tour  profit.

 The  moment  the  question  arises
 whether  there  should  be  a  reduction
 in  the  sugar  prices,  immediately  the
 इबादइत'  magnates  threaten  indirectly
 that  if  the  Government  does  it,  the
 ebtire  stigar  business  will  come  to  a
 shindstill  When  there  is  the  question
 of  increase  in  the  sugarcane  prices,
 they  threaten  to  close  down  the  mills,
 or  that  thre  will  be  a  substantial  in-
 ‘@feabe  in  Migar  priods.

 My  calculations  are  very  simple.
 ®  the  cahe  price  is  iftreasdd  to  ह:
 @y  still  suger  can  be  sold  at  the  seme
 @tice;  and  the  only  resutt  will  be  that
 the  fabulous  profite  that
 the  mill:  owners  are  now  making  will
 be  reduced  to  excessive  profits;  and
 still  there  will  be  excessive  profits.

 In  Bihar  and  U.P,  the  sugarcane
 growers  are  on  sttike.  The  other  day
 the  Deputy  Minister  satd  that:  it  was
 an  ill-advised  strike.  Ido  not  know
 whether  it  is  ill-advised  or  well-advis-
 ed,  but  I  know  one  thing.  Workers  cin
 g@  on  strike  if  a  slogan  is  given by  any
 political.  party  or  some  trade  union
 leaders  and  others,  because  they  are
 used  to  strike,  but  these  peasants:  who-
 aré  famous  in  this  country  for  being
 peace-loving  because  they  do  not
 want  any  trouble  from  any  quarter,
 cannot  go  on  strike  if  it  is  ill-advised.
 The  peasantry  of  this  country  know
 their  fate,  know  it  very  well.  They
 also  know  what  is  going  to  benefit
 them  and  what  cannot  benefit  them.
 Se,  it  should  not  be  said  by  the  hon.
 Minister  that  the  strike  is  ill-advised

 I  know  the  U.P.  Government  ‘can
 crush  this  strike,  because  they  have
 tried  it  in  the  past,  and  they  have
 been  successful,  but  my  submission  is
 that  the  representatives  of  the  cane
 growers,  along  with  certain  leaders,
 met  even  ,the  hon  Prime  Minister
 with  the  hope  that  the  strike  could
 be  avoided.  Nobody  was  trying  for
 a  strike;  every  one  was  for  averting
 it.  Even  on  the  day  Shri  8.  L.
 Saksena  left  Delhi  for  his  constituency
 and  for  touring  this  area  he  told  me
 that  they  would  try  their  best  to
 see  that  the  strike  was  avoided.  I  met
 Shri  Genda  Singh  when  he  was  here.
 I  asked  him  about  the  strike,  and  he
 said  that  they  would  try  their  best
 till  the  last  day,  the  last  hour,  the
 last  minute,  to  see  that  the  strike  was
 averted.  But,  unfortunately,  with  the
 rigid  approach  that  they  have,  and
 with  @  certain  conviotien  which  they
 have—I  do  not  know  whether  it  is  an
 tionest  convittion—Government  do  riot
 went  to  raise  it;  and  they  do  not  want
 te  raise  it,  just  because  they  want  to
 to  please  a  handful  of  millowners
 who,  they  think,  रि  the  actual  per-
 sons  wito  dre  helping  them  er  the.
 State  Government.  I  want  to  ask  &
 sttdight  questio.  Are  they  fot  mak-
 ifig’  profite?  Have  we  not  any  stathe
 tics  to  show  that  during  the  last  so
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 many  years,  they  nave  made  fabulous
 profits,  at  cost  af  the  cane-grow.
 ers  and.  also,  at.  the  cost  of  the  con-

 ets?  If  that  ie’  true,  if  what  I  say
 is  even  fifty  per  cent  true,  can  the
 price  not  be  increased  to  Rs,  27

 So,  there  is  no  logic  behind  the  pre~
 sent  price.  There  is  no  argument  be-
 hind  it;  there  is  no  reasoning  behind
 it.  It  is  there  simply  because  there
 is  a  powerful  Government  at  the  Cen-
 tre  and  in  State,  and  they  are  capable
 of  crushing  the  cane-growers  and  the
 workers  who  are  employed  in  these
 factories.  They  are  denying  fair  wage
 or  minimum  wage  to  the  workers,  and
 at  the  same  time,  they  are  also  deny-
 ing  increase  in  sugarcane  price  to  the
 eane-growers.

 My  submission  is  that  a  proper  com-
 mission  should  be  appointed.  Let  Gov-
 ernment  appoint  a  commission.  Let
 the  hon.  Minister  collect  all  statistics
 and  take  some  of  the  Members  of  this
 House  into  confidence,  and  try  to
 prove  that  increase  in  sugarcane  price
 maeans  increase  in  prices.  I  am  confi-
 dent  that  with  the  little  knowledge
 of  the  sugar  industry  that  I  have,  I
 shall  be  able  to  prove  that  this  is  a
 wrong  thing.  If  this  whole  strike  is
 conducted,  and  is  prolonged  for  two
 or  three  days  or  even  five  days,  I  can
 tell  you  honestly  that  the  whole
 sugar  industry  in  U.P.  will  come  to  e
 standstill.  And  who  will  lose?  The
 country  at  large  will  lose.  All  the
 esontumers  will  lose.  For,  there  is
 aiiwady  a  shortage  of  sugar;  aor,  if

 mies,
 ig  no  shortage,  at  least  the
 have  gone  up.

 ‘80,  ray  submission  is  only  this.  Let
 Gevernment  not  make  it  a  prestige

 pa  oi
 Let  them  deal  with  the
 growers  and  with  their  re-

 présentatiyes,  and  with  those  leaders,
 not  say  that  they  do  not  recognise

 it  association  or  those  people.  To-
 fortiinatdly  or  ufiforttinafety,  the
 Dep  Minister,  who  is  also  a

 of  this  country  is  power.
 ie  Ke  nt  setoghisé
 péorie?  What  is  this  quettion  of  re-
 @ognition?  What  does  this  non-recog

 I96l  (SAKA)  Price  of  Sigar-  अक
 cane  and  Sugar

 nition  mean?  हद  atn  umkblé  ४0  urider--
 stand.

 Sd,  uty  subrnission  ig  that  a’  cbith-
 mission  should  be  appothted:  imntée-
 diately  which  should  go  into  the
 question  whether  prices  can  be  in-
 creased  without  any  increate  in  sugar
 prices;  if  not,  the  reason  should  be
 told  to  the  Members  of  this  House  and
 to  the  canegrowers  who  are  on  strike.
 Let  there  be  no  effort  to  crush  this
 strike.

 We  have  been  telling  all  these  cane-
 ‘growers  that  we  are  having  a  Ramraj.
 But  what  is  the  conception  of  Ramraj
 today?  I  want  to  ask  the  hon.  Minis
 ter  frankly.  It  can  be  according  to
 the  conception  of  Mahatma  Gandhi,
 namely  that  every  man  should  be
 happy,  every  man  should  have  some-
 thing  to  eat,  something  to  clothe  him-
 self  with,  and  some  house  to  live  in.
 Or  else,  there  can  be  a  true  Ramraj
 where  our  beloved  Prime  Minister
 becomes  Ram,  and  all  the  four  hundred
 million  people  of  this  country  become
 actually  the  vanara  senas  without  any
 clothes  and  without  anything,  and  they
 live  on  tree  tops  and  so  on.

 What  is  the  conception  of  Ramraj
 today?  How  are  we  to  explain  to  the
 people  that  this  is  the  conception  of
 Ramraj?  If  you  want  to  have  Ram-
 raj,  there  are  two  ways  of  doing  it.  If
 you  choose  the  latter  way,  it  is  all
 right,  and  I  agree  that  we  are  heading
 towards  that  Ramraj.

 Shri  N,  N.  Patel  (Bulsar—Resérv-
 ed—Sch,  Tribes}:  In  Ramraj,  there
 was  a  Ravana  also.

 Shri  8.  M.  Banerjee:  There  dre
 Ravanas  now  also,  I  am  sure;  unfor-
 tunately,  Ram  of  today  is  surrounded
 by  Ravanas

 Mr.  Deputy-Speaker:  Let  not  Ravan
 and  Ram  be  introduced  héré  to  have  e
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 {Shri  8.  M.  Banerjee.)
 With  these  words,  I  support  the

 amendment  moved  by  my  hon.  friend
 Shri  Vajpayee.

 होता  कि  १  है 1  १०  झाग  न  के  बलाव  १
 ०  १२  ाण  मन  गच्ले  की  कीमत  रखते  ।

 Wo  रणहोर सिह  (रोहतक)  :  उपा-
 ध्यक्ष  महोदय,  में  सबसे  पहले  साद  भौर  कृषि
 मग्वी  श्री  एस०  के०  पाटिल  का  शुक्रिया  झदा
 करना  चाहता  हूं  कि  उन्होंने  किसानों  की
 आवाज  को  सुना  शौर  उसे  मान  कर  गन्ने  की
 कीमत  १र०  ७झ्मा०  मनसे  १  ०  ०  झा०
 मन  तक  बढ़ाई  |  लेकिन  यह  कहते  समय  मैं

 यह  कहे  बगर  नहीं  रह  सकता  कि  आज  जो
 चीनो  की  प्रहमियत  है,  जो  खांड  की  भ्रहमियत
 a  इस  देश  के  भ्न्दर  बहू  बहुत  ज्यादा  है  t

 बावजूद  इस  बात  के  कि  कल  अ्रच्यक्ष  महोदय
 नें  कहा  था  कि  जीनी  के  बगैर  हम  मर  नहीं
 सकते,  एक  बात  सही  है  कि  पिछने  दस  सालों
 के  अन्दर  अगर  किसी  चीज  की  खपत  देक्ष  में

 दुयुदी  हुई  है  तो  वह  चीनी  की  है  t  यह  श््च्छी
 बात  है  या  बुरी  बात  है  देश  के  लिये,  इस
 सम्बन्ध  में  मुझे  कुछ  कहना  नहीं  है  ।  यह  बात
 सच  है  कि  दस  सालों  में  इसको  खपत  दुगुती
 हो  गई  हैं  भौर  भागे  मी  दस  सालों  में  इसकी
 खपत  दुगुती  या  इससे  ज्यादा  बढ़ेगी  ।  ज्यों
 ज्यों  देश  की  तरवकी  के  लिये  ज्यादा  रुपया
 सच  होता  जाता  है,  चीनी  की  मांग  भौर
 मि  गई  की  मांग  बढ़ती  जाती  है  ।  भ्रगर  उसे

 हमें  और  भी  बढ़ाता  ६  तो  में  यह  बह  बगैर

 नहीं  रह  सकता  कि  जब  हमारी  ू  पी०  की
 स्टेट  कांग्रेस  पार्टी  सदस्यों  शौर  दूसरे  सदस्पों
 ने  मिल  कर  एक  प्रस्ताव  पास  किया  और  ड््पी
 न्तरह  से  बिहार  के  सदस्यों  ने  प्रस्ताव  पास
 किया कि  |,  का  मूल्य  जो  हूँ  वह  १  ६ हू उ  १२
 शा"  निर्धारित  होना  चाहिये,  तो  मेरी  समझ
 में  नहीं  भ्राता  कि  हम  लोगों  के  पास,  जो  प्रजा-
 तन्त्र  के  हिमायती  हैं,  कैसे  यह  हक  रह  जाता  हूँ
 कि  हम  उनकी  इस  सलाह  को  न  मारने  ।  झगर

 ह्म  पिछले  साल  उन  की  सलाह  नहीं  मान
 सके  तो  मैं  चाहता  था  कि  हम  इस  साल  तो
 जरूर  उनकी  सलाह  को  मानते  धौर  भच्छा

 शो  दो०  Wo  शर्मा  (गुरदासपुर)  :

 अब तो  वह  २  ०  मांगते हैं

 wo  रणहोर  सिह:  में  मानता  हूं  कि
 समय  झायेगा  जब  हम  को  उन्हें  २  ०  मन  भी
 देना  होगा  ।

 ग्नी  बजराज  सिह:  प्रमी  देना

 होगा  ।

 चो०  रजशर  सिह  हमें  मालम  होना
 चाहिये  कि  इसकी  क्‍या  वजह  है  कि  इस  देझ
 के  अन्दर  हर  एक  चोज  की  कोमत,  हर  एक
 झ्राईटेम  की  कीमत  बढ़  रही  है  लेकिन  १०
 सालों  के  भ्रन्दर  भ्रगर  किसी  चोज  की  कीमत
 घटी  हूँ  तो  वह  गन्ने  को  घटी  है  7  चीती  की  भी
 कीमत  बढ़ी  है  लेकिन  गन्ने  को  कीमत  घट  है  ।
 झाखिर  गन्ने  को  भी  कोई  “दा  करता  है,  भौर
 गन्ने  को  पैदा  करने  वाले  कोई  एक,  दो  आदमी

 नहीं,  दो  करोड़  इन्सान  हैं  झगर  कोई  यह
 समझता  हो  कि  उन  पर  किस्ती  एक  पार्टी  का
 भ्रसर  हैं,  तो  वह  गलती  करता  है,  उन  पर
 किसी  पार्टी  का  भसर  नहीं  है  ।  भ्राज  का
 किसान  काफो  समअदार  है,  वह  समझता  हूँ  कि
 किस  चीज  के  बोने  में  उसका  नफा  है  झगर
 इस  चीज  को  देखा  जाय  तो  पिछने  दस  बारह
 सालों  के  इतिहास  में  जिस  जिस  चीज  की
 कीमत  बढ़ी  उसी  उसी  चीज  की  पैदा-
 वार  प्रगले  सालों  में  बढ़  गई  ।  झगर  हम  चाहते
 हैं  कि  चीनी  को  पैदावार  बढ़े  तो  इसके  लिये
 जरूरी  होगा  कि  जो  गन्ना  पैदा  करने  वाले  हैँ
 उनको  गन्ने  की  कीमत  को  बढ़ायें  ।

 हम  इस  मसले  को  हल  नहीं  कर  सकते  झगर
 हम  कहें  कि  यह  दक्षिण  भारत  शौर
 खतर  भारत  का  झगड़ा  है,  इससे  मी  मसला

 हस  नहों  हो  सकता  भगर  कोई  कहे  कि  यह
 खंडसारी  भौर  शुगर  फैक्ट्रीज  का  झगड़ा  है
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 सह  भी  गलत  है  झमी  हमारे  दोस्त  ने  कई
 ॉफड़े  पेश  किवे ।  हैं  उन  झांकड़ों  में

 महीं  जाता  चाहता,  लेकिन  मैं  चाहता  हूं  कि
 कि  इस  झगड़े  को  मिटाने  के  लिये  ताएि  देश
 की  हुहुमत  के  लिये  यह  शणड़ा  पैदा  न  है,
 झगर  इस  प्राइस  बोई  की  जरूरत  पढ़े  शौर
 सरकार  उसे  न  बमाना  शहे,  तो  जरूरी  है
 कि  सारे  देश  को  जितरी  शुगर  [3ें  हैं  वह
 श्तब  कोभ्ापरेटिव  सोसायटी  की  सिने  बना
 दी  जायें  हमने  जब  इस  चीज  को  पास  किया,
 इस  सदन  ने  पास  किया  श्र  कांग्रेस  पार्टी
 ने  भी  इसे  माना  है  कि  हम  इस  देश  के  भ्रन्दर
 कोझआपरेटिव  को  बढ़ावा  दें),  तो  मेरी  समझ
 में  नहीं  झाता  कि  इस  को  छोड़  कर  कौनसी
 वी  रचज  है  जिसके  द्वारा  हम  कोझापरेटिव
 को  बढ़ावा  दे  सकते  हैं  ।  गन्न  की  मिलें  ही
 ऐपी  चंज हैं  जिनके  प्रन्दर  घाटे  की  कोई
 सम्भावना  नहीं  ।  बगैर  घाटे  के  डर  के  हम
 जागे  बढ़  सकते  हैं  7  इससे  यह  झगड़ा  भी  खत्म

 हु  जाता  हैं  कि  गन्ना  कैदा  करने  वालों  को  क्या

 मूल्य  मिले  ।  श्रभो  कई  लोगों  ने  कहा  कि
 कर्मदान  बने  ।  कमोशन  बन  कर  क्‍या  करेगा

 यह  मेरी  समझ  में  नहीं  भ्राया  वह  किस  तरह
 पे  इम  शद  कर  सकता  है  किसानों  की,  यह  भी
 प्रैरी  समझ  में  नहीं  श्राया  ।  में  चाहता  हूं,
 प्रोर  यह  एक  ऐपी  चीज  है  जिसका  बगैर
 किप्ती  कर्माशन  के  फैपला  किया  जा  सकता
 है,  कि  गन्ने  को  जितती  मिलें  हैं  वह  सारी  को
 पारी  समाजवादी  ढांचे  पर  कोश्रापरेटिव
 पोसायट'  की  बबें  ।  इस  सम्बन्ध  में  कहा  जाता
 है  कि  मिलें  जो  हैं  उनकी  मैश  नज  पुराने  हैं  t
 जब  हम  कोआपरेटिव  सीसायटी  कः  मित्रों  को
 बढ़वा  देता  चाहते  हैं  तो  कई  सदस्थों  का
 विचार  है  कि  इसके  क्‍या  जरूरत  हैं  कि
 हम  पुरानी  मिलों  को  खरीद  कर  कोझापरेटिव
 बनायें  |  उपाध्यक्ष  महोदय,  भाप  जानते  हैं  कि
 हर  एक  मिल  की  एक  बुक  वैल्य  होती  हे  भीर
 उस  पर  डिब्रिसिएशन  चार्ज  किया  जाता  हू
 शौर  डिप्िसिशशक्षन  ग्याजेज  को  छोड़  कर
 इन्कम  टैक्स  के  झन्दर  कमी  भी  कराई  जाती

 हैं  |  इस  सके  दविसाव  से  क  कीमत  मुरदर
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 होकर  हर  एक  मिल  को,  दनेकाल  टैक्स  के
 कायज  के  मुताबिक  जिस  शुगर  फैक्टरी  की
 जो  कीमत हो  उस  कीमत  के  ऊपर  वह  किस्मनों
 को  दे  दी  जाय  ।  सरकार  से  में  यह  कहना
 चाहता  हूं  कि  झगर  किसान  इतना  रुपया  न
 इकट्ठा  कर  सके  तो  सरकारी  बेक  जो  है,
 'रिजयं  बेक  उनकी  सदद  के  लिये  आये  धौर
 उनको  रुपया  दे  q  इसके  भलावा  एक  बात  कहे
 बगर  में  नहीं  रह  सकता  क्योंकि  मेरा  तथुर्बा
 एक  शुगर  कोझ्मापरेटिव  फंक्टरी  का  है  कि  यह
 जो  सरकार  का  कहना  हैँ  कि  हम  शुगर
 कोझापरेटिव  फंक्टरीज  को  बढ़ावा  दे  रअई  हैं
 वह  मेरी  समझ  में  नहीं  भाया  है।  झगर
 कोश्रापरेटिव  फंक्टरीज  को  जो  सूद  देना  पड़ता
 हैं  उस  सूद  की  दर  वही  है  जो  कि  एक  झाम
 भादमी  को  या  कोई  एक  कम्पनी  जो  कि  शुगर
 फैक्टरी  चलाती  हूँ  उसको  देना  पड़ता  हे  भौर
 जो  सहुलियत  एक  कारखानेदार  और  एक
 कम्पनी  को  मिलती  हैं  वही  सहुलियतें  कोझापरे-
 टिव  शुगर  फैक्टरी  को  मिलती  हैं  ।  ऐसी  हालत
 में  मेरी  समझ  में  नहीं  भाता  कि  हम  किस  मुंह
 से  यह  कह  सकते  हैं  कि  हम  कोग्रापरेटिव  शुगर
 फंक्टरीज  को  बढ़ावा  दे  रहे  हैं  -  हम  ब्याज  की
 दर  में  उनकी  कोई  ,रयायत  नहीं  देते  हैं
 श्रौर  न  कोई  थौर  दी  रियायत  उसको  देने
 को  तेयार  हैं  भौर  हर  एक  कोझापरेटिव  शुगर
 फैक्टरी  को  तकरीबन  Yo,  Lo  लाख  रुपया
 सूद  पर  लेना  होता  है  भौर  उनफो  भी  उसी  माव
 से  भौर  उसी  सूद  पर  कर्ज  दिया  जाता  है  जेसे
 कि  एक  आदमी  या  कम्पनी  को  दिया  जाता
 हे  1  ऐसी  हालत  में  मेरी  समझ  में  तो  यह  कहना
 कि  सरकार  कोआपरेटिव  शुयर  फंक्टरीज  को
 पनपाना  चाहती  हूं  शौर  प्रोत्सहन  देना  चडती
 हैँ  केवल  जवानी  जमाखर्च  ही  हो  जाता  हूँ  ।
 अगर  हम  वाकई  जो  कट्ठते  F  उसको  करना
 चाहते  हैं  तो  एक  तो  यह  होना  चाहिये  कि
 जितनी  भी  शुगर  कोम्ापरेटिव  फैक्टरीज  के
 जिम्मे  कर्जा  हो,  उस  पर  रिज  ढेंक  की  ब्ढो
 अंक  रेट  हूं  उसके  हिसाथ  से  उनसे  सूद  शिया
 जाय  जो  कि  रुपया  उत्होंने  शुगर  फैक्टरीज  की
 लगाने  के  लिये  जिया  हो  प  ह  बकस



 १733  Motion  re:

 चौ  रणरैर  सिंह]
 कंपीटल  की  शगल  में  हो  भौर  चाहे  बह  हंस्टाल

 करते  की  बाकल  में  हो  उस  सारे  के  सारे  कपी

 टल  के  ऊपर  जो  सूद  की  दर  हो  वह  रिजर्व बेक
 की  दर  से  हो  ।  में  चाहता  हूं  कि  यह  हिदायत
 लागू  हो  t

 इसके  भ्रलावा  जितनी  और  दूसरी  शुगर
 फैक्टरीज  हैं  वह  शुगर  फैक्टरीज  तमाम  की
 तमाम  बुक  वैल्यू  पर  किसानों  को  दे  दी  जायें
 और  वहां  पर  उनकी  सोसाइटियां  बनाई  जाये  1
 इसके  बाद  में  एक  शौर  चीज  निवेदन  करना
 चाहता  हूं  भौर  वह  यह  है  कि  मेरी  समझ  में
 नहीं  झाता  कि  यहां  पर  उत्तर  शरारि  दक्षिण
 का  झगड़ा  खड़ा  किया  जाता  हे  लेकिन  यह
 अजीब  हालत  हे  कि  दक्षिण  की  शुगर  मिलों  के
 मिल  मालिक  शुगर  की  प्रपने  यहां  रिकवरी

 १६  फी  सदी  तक  दिखाते  हैं।  वहां  पर  चीनी
 का  भाव  उत्तर  की  भपेक्षा  भ्रधिक  होता  है
 तो  इस  चीज  का  फायदा  कौन  उठाता  हु  ?
 अजीब  बात  हू  कि  उत्तर  प्रदेश  की  चीनी  जो
 खर्चा  डाल  कर  बम्बई  या  मद्रास  के  प्रन्दर
 पड़ती  है  उस  भाव  से  उसकी  दर  मुकरेर  करना
 चाहते  हैं  -  मेरी  समझ  में  नहीं  आता  कि  जहां
 १६  परसेंट  रिकवरी  हो  उसका  तो  भाव  वहां
 दक्षिण  भारत  के  झन्दर  या  बम्बई  के  धन्दर
 हमारे  वहां  से  कहीं  सस्ता  होना  चाहिये  बह
 क्यों  महंगा  हैँ  ?  वह  क्यों  सस्ता  नहीं  करते  ?
 उसका  कौन  मुताफा  उठाता  हैँ  ?  में  कहना
 चाहता  हुँ  कि  उसका  बहुत  ज्यादा  हिस्सा
 कारखानेदार  की  जेब  में  जाता  है  भ्रौर  इसलिये
 उचित  यह  होगा  कि  कारखानेदार  की  जेब
 को  हमारी  सरकार  को  देश  की  भलाई  के
 वास्ते  इस्तेमाल  करना  चाहिये  |

 Shri  Jhunjhunwala  (Bhagalpur):
 The  sugar  Industry  has  been  classed
 as  the  second  largest  from  the  finan-
 cial  point  of  view  in  India.  It  is  re-
 grettable  that  this  Government  has
 controlled  this  industry  from  head  to
 foot  but  has  not  been  able  to  place  it
 in  a  stable  condition.  Always  there  is
 Some  grievance,  sometimes  from  the
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 vonsunier,  sumecunies  7700  the  cane
 growers,  sometimes  from  the  industry,
 sometimes  also  from  Government.
 Everybody  is  complaining  against  the
 other,  without  any  relevant  and  true
 facts  in  support.

 Ido  not  say  that  the  sugarcane  price
 should  not  be  increased.  But  to  say
 that  it  is  unprofitable  to  grow  sugar-

 ‘cane  at  the  price  of  Rs.  1-7  per  md.
 or—as  is  now  said—at-Rs.  1-10  per
 maund  is  not  correct.  I  think  it  can
 be  profitably  grown  at  that  price.

 एक  साननोय  सदस्य  :  आपने  गले  की
 काइत  की  भी  है  ?

 श्र:  झुन नतवाला  :  जी  हां  बहुत की  है  ५
 झापसे  बहुत  भ्रधिक  की  है  ।

 जो०  रणव.र  पिह  पहले  कभी  करते  थे

 श्री  मुनतुतवाला  :  अभी  भी  कर  रहे  हैं  v

 Mr.  Deputy-Speaker:  Order,  ordec.

 Shri  Jhunjhunwala:  The  whole
 question  is  whether  the  poor  cultivator
 can  grow  at  that  cost  or  not.

 Pandit  K.  C.  Sharma  (Hapur):  Why
 should  there  be  poor  cultivators?

 Mr,  Deputy-Speaker:  Order,  order.

 Shri  Jhunjhunwala:  Because,  of
 course,  people  like  you  are  there  to
 advise  them.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  continue  to  address  he

 “Chair.  .

 Shri  Jhunjhunwala:  My  hon.  friend
 on  that  side  asked  me  just  now......

 Shri  Vajpayee:  We  are  on  the  right
 side,

 Shri  Jhunjhunwala:  I  did  not  ‘say
 ‘left  side’;  I  said  ‘that  side’

 He  asked  me  whether  I  had  any
 experience  of  sugarcane  cultivation,  !

 is  te
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 seid,  ‘Yea,  I  heave’.  At  present,  I  am
 pot  doing  anything.  But  I  am  in  con-
 fact  with  both.  If  the  sugar  manu-
 facturery  come  and  tell  Government
 that  they  are  making  losses,  it  is
 wrong,  absolutely  wrong.  They  are
 making  very  great  profits.  Whatever  it
 may  be,  it  is  the  consumer  who  is
 suffering.  Neither  the  sugarcane  gro-
 wer,  nor  the  manufacturer  nor  the
 Government—the  Government  takes
 its  excise  duty  all  right—is  suffering.
 The  Government  has  already  charged
 Rs.  2  per  maund  from  the  millers.  I
 do  not  grudge  it.  The  Government
 has  charged  it  all  right.  But  then
 what  about  the  consumers.  I  would
 ask.  the  Deputy  Minister  to  tell  me
 at  what  rate  at  present  in  different
 parts  of  India  the  consumers  are  get-
 ting  retail  sugar.  They  are  getting  it
 at  a  rate  higher  than  the  factory  price
 or  the  price  that  has  been  fixed.

 This  question  is  being  discussed  al-
 most  every  year.  Voices  are  raised
 that  the  sugarcane  growers  are  being
 erushed.  I  say—as  I  have  said  pre
 viously—-that  they  have  not  got  the
 wherewithal  by  which  they  can  grow
 sugarcane  profitably.  From  the  very
 beginning,  when  Government  took
 sugar  contro!  in  its  hands,  it  put  in  a
 very  small  cases  of  6  pies  per  maund
 of  cane.  It  was  promised  that  the
 proceeds  of  this  cess  would  be  utilised
 for.  improving  cane  _  cultivation,  I
 would  like  to  have  detailed  informa-
 tion  from  the  hon.  Minister  as  to
 what  improvements  have  been  made
 in  sugarcane  cultivation,  whether  the
 sucrose  content  has  increased.  I  do
 not  want,  as  my  hon.  friend  did,  to
 compare  the  production  per  acre  in
 Bihar  and  UP  with  that  in  the  South,
 because  there  is  difference  in  climate
 and  difference  in  yield.  But  I  would
 like  to  have  some  information  on  the
 point  whether  cultivation  has  improv-
 ed.  So  far  ag  my  information  goes,
 there  has  not  been  much  improvement.
 If  sugarcane  cultivation  is  carried  on
 scientifically  and  if  the  cultivators  are
 provided  with  all  the  wherewithal
 «whereby  they  can  invest  money  in
 time,  sow  the  seeds  in  time  and  so  on,
 Ado  not  think  there  will  be  any  griev-
 ence.  Supposing  the  production  of
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 sugarcane  increases,  say  from  20  tons
 per  acre  to  40  tons—which  can  easily
 increase—in  that  case,  instead  of  get-
 ting  Rs.  {l0  in  place  of  Rs.  yy  they
 will  get  Rs.  3|4  because  it  has  increas-
 ed  from  20  tons  to  40  tons.  In  that
 case  we  shall  help  the  nation  as  a
 whole.  We  shall  be  able  to  export
 sugar.  It  is  because  we  cannot  grow
 cane  at  a  cheaper  rate  we  cannot  get
 the  full  use  of  the  cultivation.  Our
 cultivators  are  not  cultivating  or
 growing  cane  scientifically.  I  do  not
 say  that  they  are  not  doing  so  inten-
 tionally.  If  they  get  the  wherewithal
 and  if  Government  help  them  in  all
 ways,  in  getting  seeds  in  time,  manure
 in  time  and  irrigation

 op
 cilities  in  time

 they  would  be  able  do  that.

 Ali  my  hon.  friends  who  have  been
 talking  on  this  side,  I  think,  hava
 never  cared  to  go  to  the  cultivators
 and  tell  them  these  are  the  methoda
 by  which  they  can  increase  production
 from  20  tons  to  40  tons  per  acre.  They
 have  never  gone  there  in  the  same
 spirit  in  which  they  are  now  talking
 for  the  price.  (Interruption)  .  orf
 course,  they  are  cultivators  and  they.
 must  have  been  trying  it.  I  do  not
 say  that  they  are  not.  But  there  is
 something  lacking;  I  do  not  know
 what  it  is.

 At  present  the  millers  owning  big
 farms  are  making  more  profits  by  cul-
 tivation  in  some  factories  rather  tha
 by  manufacturing  sugar.  They  are
 perhaps....

 An  Hon.  Member:  Biack-marketing.
 (Interruptions.)

 Shri  Jhunjhunwala:  Don’t  talk.

 Mr.  Deputy-Speaker:  Order,  order;
 what  is  this?

 Shri  Jhunjhunwala:  Black-market
 ing  there  is.  I  say  it  is  there;  because
 of  you  black-market  prevails.

 Mr,  Deputy-Speaker:  Would  thig
 remark  show  that  the  presiding  officer
 was  busy  in  black-marketing?
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 Shri  Jhunjhunwala:  No,  Sir,  it
 would  not  show  that.  I  was  turning
 my  face  to  him.

 Mr.  Deputy-Speaker:  But  the  face
 would  not  be  reflected  in  the  debates.

 Shri  Jhunjhunwala:  What  I  was
 saying  is  this.  The  most  necessary
 thing  now  is  that  we  should  try  to
 improve  the  cultivation  so  that  we
 tay  be  able  to  increase  the  yield.

 Mr.  Deputy-Speaker:  The  hon.
 Member  must  conclude  soon.

 Shri  Jhunjhunwala:  In  that  case  I
 won’t  be  able  to  say  anything.

 The  yield  per  acre  would  increase
 and  thereby  we  can  reduce  the  pro-
 duction  price  of  sugar  and  we  can  ex-
 port  sugar.  It  is  also  necessary  to
 decide  what  should  be  the  price  of
 sugarcane  and  what  should  not  be
 the  prices.  But  simply  by  guess  work
 we  cannot  say  that  Rs.  110  is  not
 sufficient  and  Rs.  2|-  is  necessary,
 whereas  the  Government  says,  ‘No;  it
 must  be  utmost  Rs,  [2|-’.  They  have
 absolutely  no  data  with  them  for  fix-
 ing  the  price.  So,  in  order  that  all
 these  things  could  be  solved  Govern-
 ment  should  appoint  a  committee.
 They  should  fix  up  a  price  on  the
 basis  of  sucrose  content.  It  is  for  the
 committee  to  determine  what  should
 be  the  sugar  price  (Interruptions).
 The  factories  as  well  as  the  cane  cul-
 tivators  are  making  profits.  If  no
 factory  or  cane  cultivator  is  not  mak-
 ing  any  profit,  it  is  not  because  they
 cannot  do  so  but  because  the  method
 they  are  adopting  is  not  right.

 Shri  Maniyangadan  (Kottayam):
 Sir,  the  Government  notification  in-
 creasing  the  price  of  sugarcane  is  a
 welcome  measure.  In  recent  months,
 and  even  now,  the  country  is  facing
 shortage  of  sugar  and  the  ultimate
 solution  for  all  this  is  only  increased
 production.  In  order  to  give  some
 incentive  to  the  cultivators  the  price
 has  been  increased  by  3  annas  (Inter-
 ruption)
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 I  am  coming  from  a  State  in  the
 south  which  has  not  been  referred  to
 by  any  Member  here.  I  think  the
 Government  also  did  not  take  into
 consideration  the  sugarcane  cultivators
 of  that  State  because  the  particular
 date  on  which  this  increased  price
 came  ifto  force  was  25th  October,
 1959.  The  Press  Note  issued  by  Gov-
 ernment  says  that  with  effect  from
 25th  October,  1959,  the  minimum  price
 of  sugarcane  has  been  raised  from
 Rs.  3[44  nP.  to  Rs.  1/62  nP.  per  md.
 for  delivery  at  the  gate  of  the  factory
 and  from  Rs,  I]8l  nP.  to  Rs.  1[50  nP,
 per  md.  for  delivery  at  the  purchasing
 centres  connected  by  rail  for  the
 1959-60  season’s  crop.  It  seems  fhat
 according  to  Government  the  1959-60
 season’s  crop  started  from  25th  Octo-
 ber,  1959.

 My  submission  is  that  that  may  be
 the  case  in  other  parts  of  the  country
 but  not  so  in  Kerala.  There  is  only
 one  sugar  factory  in  Kerala,  the
 Pamba  Valley  Sugar  Factory.  There
 the  crushing  season  started  much  ear-
 lier,  that  is,  from  the  27th  September,
 1959.  And  from  that  date  to  October
 25,  1959,  about  19,300  tons  of  sugar-
 cane  were  supplied  by  the  agricul-
 turists  to  the  factory.  Subsequently
 also  crushing  was  going  on  and  sugar-
 cane  was  supplied.  From  this  parti-
 cular  date  those  who  supplied  sugar-
 cane  to  the  factory  got  the  increased
 price.  But  those  unfortunate  culti-
 vators  who  happened  to  supply  sugar-
 cane  before  this  particular  date  but
 after  the  27th  Sep‘ember  in  this  year’s
 season  itself  got  only  the  former  price
 and  their  loss  is  estimated  to  be
 about  Rs.  94,440|-.

 In  the  same  factory  during  the  same
 season  one  section  of  the  cultivators
 got  one  minimum  price  and  another
 section  get  another  price  and  this
 looks  ridiculous.  ‘Therefore,  some-
 thing  has  to  be  done  with  regard  to  |

 this.  My  only  submission  is  that  this
 increased  price  for  sugarcane  for  this
 1959-60  season’s  crop  should  be  made
 applicable  to  all  sugarcane  supplied  in
 this  year  whatever  be  the  date  of  2
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 supply.  It  should  not  be  fixed  only
 for  sugarcane  supplied  after  the  25th
 Oetober,  1988,  If  we  take  India  as
 a  whole  why  should  the  cultivators
 of  one  portion  be  discriminated
 against?  I  do  not  say  that  Govern-
 ment  purposely  discriminated  against
 them  but  it  must  have  been  some
 mistake.  Whatever  that  be,  it  has  to
 be  rectified.  Those  cultivators
 who  supplied  sugarcane  prior
 to  this  date  in  this  1959-60
 season  must  be  paid  the  increased
 price.  There  ig  the  increased  cess  for
 the  sugar  that  was  in  the  factory  on
 this  date.  I  think  the  Government
 esuld  make  up  this  amount  by  some
 means  or  the  other.  If  there  is  to  be
 incentive  for  better  production,  there
 should  be  no  discrimination  between
 place  and  place  or  between  grower
 aad  grower  in  the  same  factory.  This
 matter  must  be  looked  into  by  the
 Government.

 As  regards  the  price  of  sugarcane.
 in  our  area,  even  now  as  the  price
 stands  increased,  it  is  not  adequate.  I
 do  not  know  what  is  the  basis  for
 fixing  the  price  at  Rs.  °62.  The  cost
 of  production  has  to  be  taken  into
 consideration  and  the  cultivators  must
 be  allowed  to  have  a  reasonable  mar-
 gin.  I  do  not  think  that  this  has  been
 gone  into.  In  other  regions  also,  this
 complaint  that  the  price  should  be
 increased  is  there.  If  my  information
 is  correct,  in  the  Pamba  Valley  Sugar
 Factory,  the  present  price  of  sugar  is
 sufficient  for  them  to  make  good  pro-
 fits  but  unfortunately  the  cultivator
 is  not  paid  adequate  price.  Even
 without  increasing  the  price  of  sugar
 and  without  causing  any  trouble  to  the
 consumer,  the  price  of  cane  could  be
 increased  and  that  should  be  done.

 Regarding  this  particular  date  which
 was  selected  by  the  Government,  may-
 be,  it  was  due  to  the  shortage  of  sugar
 and  the  difficulties  that  the  people
 were  feeling.  But  this  factor  that
 some  cultivators  had  already  supplied
 their  cane  was  not  taken  into  consi-
 deration.  In  U.P.  and  other  places,
 the  season  begins  in  November  and  in

 e€ane  and  ouyur
 those  areas  the  advantage  gases  to  the
 cultivators.  I  submit  that  this  matter
 must  be  looked  into.

 शो  सरजू  पाण्डप  (रखड़ा)  :  उपाध्यक्ष
 महोदय,  कई  सालों  से  यह  सवात्र  उद्ता  चला
 भरा  रहा  है  कि  गज्ने  के  दाम  बढ़ाये  जायें  1  इसके
 साथ  ही  साथ  यह  सवाल  भी  उठता  झाया  है
 इस  सदन  में  कि  चीनी  के  दाम  कम  किये  जामें।
 तीन  साल  से  लगातार  इस  सदन  में  इस
 मामले  पर  बहस  हो  रही  है  ।  लेकिन  भ्रजीब
 बात  है  कि  सरकार  का  व्यवहार  इस  मामले  में
 उत्साहवर्धक  नहीं  रहा  है  ।  सरकार  का
 व्यवहार  देख  करके  मुझे  तो  महाकवि  तुलसी
 दास  जी  की  एक  बात  याद  भाती  है  जिससें
 उन्होंने  कहा  था  :

 श्रीमद्‌  वक्त  न  किन्ह  के  हा,  प्रभुता  वधिर
 न  का  हि।  भधिकार  पाकर  इस  तरह  से  हमारे
 शासक  बर्ग  के  लोग  किसानों  को  शौर  तमाम
 देश  की  बातों  को  भुला  देत  हैं  श्ौर  कभी'  कमी
 जब  4  जनहित  की  बात  करते  हैं  तो  उसमें
 थोड़े  से  भ्रादभियों  को  जनता  मान  ले।  हैं,
 बाकी  को  दुश्मन  मान  लेते  हैं  ।  तो  मेरी  समझ
 में  भाज  तक  यह  नहीं  श्राया  है  कि  जनता
 किस  को  कहते  हैं  उत्तर  प्रदेश  के  चार  जों
 में  हड़ताल  चल  रहो  है  जिसके  बारे  में  कभी
 कभी  यह  कह  दिया  जाता  है  कि  राजवोतिक
 दलों  द्वारा  इसको  बढ़ावा  दिया  जा  रहा  है,
 लोगों  को  बहकाया  जा  रहा  है  लेकिन  सभो
 किसान  उसमें  हिस्सा  ले  रहे  हैं  शौर  इतना
 होने  पर  भी  जब  उस  दिन  यह  सवाल  यहां
 प्राया  तो  कहा  गया  कि  यह  पब्लिक  हिल  में
 बात  नहीं  है  ।  भ्रब  भ्रगर  मिल  बालिकों  को

 ही  पब्लिक  माना  जाता  है,  तब  तो  मुझे  कुछ
 नहीं  कहना  हैँ  भौर  भ्रगर  उनको  हो  सारी
 पब्लिक  नहीं  माना  जाता  है  तो  सरकार  को
 झपने  रय  को  बदलना  होगा  और  लाडिभमी
 तौर  पर  जनता  की  उन  बातों  को  देखना
 होगा  जिनके  कारण  न  केवल  चीनी  का
 उत्पादन  ही  कम  होता  है  बल्कि  स्पय  साथ
 इस  देदा  में  भ्रव्यवस्था  भी  उत्पन्  होती  हैं  t
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 मुझे  याद  है  जब  पिछले  दिनों  इस  विषय
 पर  यहां  बहस  हुई  थी  तो  खाद्य  मन्त्री  जीचे
 कहा  था  कि  भ्रगर  गन्ने  के  दाम  बढ़ा  दिये  जायें
 तो  लोग  ज्यादा  गन्ना  बोने  लगेगें  झौर'  जय  ये
 गन्ना  ज्यादा  जमीन  में  बोयेगें  तब  दूसरे  जो
 छाद्य-पदार्थ  हैं  उनकी  कमी  पड़  जाएगी  ।
 उन्होंने  इसके  साथ  ही  साथ  यह  भी  कहा  कि
 इससे  चीनी  के  दाम  भी  बढ़  जायें।  ।  सैकड़ों
 एक्सपर्ट  कमेटियां  बैठी  हैं  प्रौर  उन्होंने  भ्पनी
 रिपोर्टों  में  कहा  है  भौर  यह  बड़ी  साधारण  सो
 बात  है  झौर  सभी  यह  जानते  हैं  कि  जितने  झाने
 मन  गन्ना  उसने  रुपये  मन  चीनी  nl  श्रगर  ह ६16
 दो  रुयये  मन  होगे  तो  चीती  के  दाम  ३२  रुपये
 मन  से  ज  दा  नहीं  हो  सकते  हैं  t

 लेकिन  एक  तरफ  तो  चीनी  के  दाम  बढ़ते
 जा  रहे  हैं  भौर  उनको  घटाने  की  व्यवस्था
 सरकार  नहीं  करती  हूँ,  दूसरी  तरफ  जब  यह

 '  मांग  की  जाती  है  कि  गन्ने  के  दाम  भी  बढ़ाये
 जायें,  तो  यह  बहाना  कर  दिया  जाता  है  कि
 लोग  दूसरे  भ्रनाजों  की  खेती  को  छोड़  कर
 इसकी  खेती  करना  शुरू  कर  देंगे  शौर  जब
 हड़ताल  दृत्यादि  होती  है  तो  लाढियों,
 शोलियों  इत्यादि  से  काम  लिया  जाता  हैं  ।
 मैं  गोरखपुर,  देवरिया  इत्यादि  पूर्वी  जिलों  को
 देख  करके  ह." 11:16  हूं  भौर  वहां  पर  मेने  देखा  है
 के  किस  तरह  से  मिल  मालिकों  के  फाटकों  के
 पास  दस  दस  दिन  तक  गन्ने  की  गाड़ियां  लगी

 रहती  थीं  भर  १५  तारीख  को  होने  वाली

 हडताल  को  फेल  करते  के  लिये  वे  बाहर  से
 गन्ना  मंगा  कर  इस्तैमाल  कर  रहे  हैं,  लेकिन
 उनका  गन्ना  उन्होंने  नहीं  लिया  हैं  ।  वे  प्राजकी
 ठंडी  रातों  में  बाहुर  एक  चादर  के  साथ  पड़  रहते
 हैं,  उनको  पूछने  बाला  कोई  नहीं  है  ।  भ्रगर
 शरकार  से  इसके  बारे  में  कहा  जाता  हूँ  तो
 जवाब  दे  दिया  जाता  है  कि  मिल  मालिक  वहां
 से  भाग  जायेंगे  ।  झगर  वे  भाग  जायेंगे  तो
 उनके  लिये  तो  प्रापको  लाठियां  शौर  गोलियां
 ठी  हो  जायेंगी  लेकित  एरीश  किसानों  के
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 fet  वे  तैयार  हैं  7  झगर  प्रिल  मालिंग  भाव
 जायेंगे  तब  गोलियां  नहीं  चलेंगी,  तब  लाठियां
 नहीं  चलेंगी,  तब  जनहित  नहीं  ढूरेगा  लेकिन
 गर  किसान  कहेगा  कि  उसकी  कमाई  का  हक
 उसे  मिलना  चाहिये  तब  उन  पर  लाठी,
 हंडा,  गोली  सब  कुछ  बरसाने  की  कोशिदा  की
 जायेगी  ।  यह  रवैया  बदलन,  चाहिय  शौर
 जनता  के  हित  को  देख  कर  सब  काम  होना
 चाहिये  दरमसल  में  हमें  मुल्क  के  भ्रन्दर
 लोगों  को  इतमीनान  दिलाना  चाहिये  शरीर  जब
 झापने  ऐसा  किया  तभी  किसानों  की  हालत
 की  ग्राप  सुधार  सकते  हैं  प्रन्यया  नहीं  ।

 यह  बात  भी  माननीय  मनन्‍्त्रों  जी  को

 मालूम  होतो  चाहिये  कि  झगर  किसानों  की
 भाधिक  दशा  खराब  हुई,  प्रगर  किसानों  के
 पीस  खरीदने  की  शक्ति  न  रहो,  तो  ये  मिलें  भी
 बन्द  हो  जायेंगी,  ये  दुकानें  भी  बन्द  हो  जायेंगी,
 जैब  पैसा  रहेगा  ही  नहीं  तो  वे  खरीदेंगे  कहां  से  ।
 ाज  हालत  यह  हो  रही  है  पूर्वी  जिलों  में  कि

 उन्हें  लगान  का  पैसा  श्रदा  करना  है,  को मापरें-
 टिय  सोसाइटोज़  वाले  शौर  कज  वाले  उनके
 सिर  पर  सवार  हो  रहे  हैं  भौर  इतना  होने  पर
 भी  उनको  गे  का  दाम  इतना  भी  नहीं
 मिलता  &  जितना  सूखी  लकड़ो  का  भाज  हैं  t
 ara  सूखी  लकड़ी  दो  रुपया  मन  बिकती  है
 और  जो  गन्ना  हैं  वह  एक  रुपया  दस  आता  सन  |
 मेरे  एक  माननोय  दोस्त  ने  ठोक  ही  कह  हूँ  कि
 भजब  स्थिति  हैं  कि  टके  सेर  भाजी,  टके  सेर
 खाजा  बिक  रहा  हूँ  |  श्राज  ये  दोनों  ही
 बराबर  हैं  ।

 बहुत  से  फैबटस  सदन  के  सामने  पेश  किये
 ्य  हैं  भौर  में  चाहता  हूं  कि  माननीय  मंत्री
 जी  उन  पर  गौर  करेंगे  1  गन्ने  के  दाम  गर
 बढ़े  तो  किसान  ज्यादा  खेतों  नहीं  करेंगे  ।
 भैरी  दसियों  किसानों  से  बातबीत  हुई  है

 . धौर  उनसे  मुझे  पता  चला  है  कि  कोई  किसान
 एक  एकड़  में  गन्ने  की  कृत  करता  हूँ,  कोई
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 इससे  भी  कम  में  करता  हैँ  .  इस  वास्ते  यह

 महाना  बनाना  कियजे  को  खेती  गढ़  जाएगो,
 शस्वत  &  ।  अगर  इसना  होने  पर  भी  भाष  सम-

 'झ्ते  हैं  कि  वह  बढ़ेगी  तो  झाप  इस  पर  लिमिट

 जगा  सकते  हैं,  भाप  इस  पर  कोई  प्र  तिबन्ध  लगा
 सकते  हैं  लेकिन  उनके  हक  तो  उनको  मिलने

 जआाहिये  t

 कई  माननीय  सदस्यों  ने  कहा  हैँ  कि
 गन्ने  के  दाम  तो  बढ़ें  लेकिन  चीनी  के  दाम  नहीं
 बढ़ने  चाहिये  प्रभो  जो  बिल  श्राया  था  भौर
 जो  कि  पास  हो  चुका  है  उसमें  कहा  गया  हूँ
 कि  पिछली  चीनी  जो  रुकी  हुई  हैँ,  जो  कि
 स्टाक  के  श्रन्दर  मौजूद  हैं,  उसी  के  ऊपर  उस
 बिल  का  असर  पड़ता  हैं,  यानी  उसी  पर  टैक्स
 लगेगा  ।  लेकिन  झागें  जो  चीनी  आप्रेगी  क्या
 उसका  दाम  भी  कम  करने  आप  जा  रहें  हैं,
 क्या  ऐसा  बिल  भी  ला  रहे  हैं  कि  आइन्दा  चीनी
 के  दाम  भी  तय  हो  जायें,  उसके  दाम  भी  कम

 हो  जाएँ  ?  इसलिये  में  समझता  हुं  कि  एक
 कमीशन  मुकरर  होना  चाहिये  जो  कि  यह  पता
 लगाये  कि  गज्ने  उत्पादन  पर  क्या  लागत  झाती  है
 और  साथ  ही  साथ  वह  चीनी  की  कीमन  भी
 तय  करे  4  श्गर  आपने  ऐसा  न  किया  तो  इसक।
 नतीजा  यह  होगा  कि  पापक।  समाजवाद  का
 नारा  धरा  का  धरा  रह  जायेग्य,  जो  श्राप  बड़ो
 बड़ी  बातें  करते  हैं,  वह  कागज़ों  पर  ही  रह
 जायेगी  मौर  दूसरी  तरफ  देश  का  श्राथिक
 ढांचा  छिन्नभिन्न  ही  जायेगा  शौर  रात  दिन
 झगड़े  होते  रहेंगे  ।  इसमें  किसी  भी  राजनीतिक
 पार्टी  का  दोष  नही  होगत  ।  मैं  तथा  मेरे  दल  के
 लोग  भी  यह  नहीं  चाहते  हैं  भौर  न  दूसरे  दलो
 के  लोग  चाहते  हैं  कि हड़ताल  हो  लकित  सरकार
 का  जो  रवेया  है,  वह  भी  बदलना  चाहिये  ऑर
 जब  बह  लाठी  और  गोली  पर  उतर  प्राती  है
 तो  उस  वक्‍त  उसका  लाजिमी  तौर  पर  जो
 नतीजा  निकलता  हूं,  वह  हमारे  सामने  शभ्ाता
 है  ।  धसलियं  में  चाहुंगा  कि  माननीय  मंत्री
 जी  धाज  ऐलान  करें  गन्ने  के  दाम  बढ़ाने  का
 साकि  किसानों  में  सतोष  पैदा  हो  सके  और
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 art  तरफ  से  हम  विश्वास  दिलाते  हैं  कि
 केवल  झणड़े  के  लिये  झगड़ा  नहीं  होगा  Q
 हम  महू  चाहते  हैं  कि किसान  को  उसकी  मेहवत
 का  उचित  फल  मिले  भर  झगर  उसको  यह,
 फुल  नहीं  मिला  तो  इसमे  कोई  धमको  की
 बात  नहीं,  हमारे  चाहने  पर  भी  शान्ति  स्थापित
 नहीं  हो  सकती  ।  मुझे  विद्वास  है  कि  मानतोय
 मंत्री  जी  कोई  उचित  कदम  उठायेंगे  झौर
 छ्  का  भाव  दो  रुपया  मन  करने  को  घोषणा,
 करेंगे  |

 Mr.  Deputy-Speaker:  Shri  Subbiah
 Ambalam.  There  would  be  only
 seven  minutes  now.

 Shri  Supakar  (Sambaipur):  May  I
 have  a  few  minutes?

 Mr.  Deputy-Speaker:  I  will  try  but
 1  cannot  promise.

 Shri  Subbiah  Ambalam  (Rama-
 nathapuram):  Mr.  Deputy-Speaker,
 Sir,  I  have  been  listening  to  the
 speeches  of  hon,  Members  here,  but
 they  have  been  voicing  the  grievances
 of  the  cane  growers  and  none  of  them
 has  spoken  about  the  interest  of  the
 consumers,

 Shri  Braj  Raj  Singh:  We  have.
 Shri  Subbiah  Ambalam:  The  _in-

 terest  of  the  consumers  in  general  has
 completely  been  ignored.  I  will  only
 point  out  one  or  two  instances  to  show
 how  this  matter,  the  interest  of  the
 consumers  has  been  ignored.

 Sir,  when  Shri  A.  P.  Jain  was  at
 the  helm  of  affairs  as  Minister  of  Food
 and  Agriculture,  in  the  last  session
 he  announced  a  uniform  policy  in
 declaring  the  sugar  price  as  Rs,  1-10-0
 per  viss.  The  reason  given  was  that
 the  sugar  millowners  in  North  are  net
 able  to  produce  sugar  at  a  lesser  price.
 Whereas  the  cost  of  production  in
 North  Indian  sugar  mille  is  higher
 than  that  of  the  cost  of  production  in
 the  south,  in  order  to  make  a  uni-
 form  price,  an  all~India  price,  he  dec-
 Jared  that  Rs.  1-10-0  should  be  the
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 price  of  sugar  per  viss.  We  know
 that  the  sugar  mills  in  Andhra,
 Madras  and  Mysore  were  able  to  pro-
 dace  sugar  at  a  lesser  cost  and  marieet
 that  sugar  at  the  rate  of  Rs.  ‘1-5-0  per
 wiss.  By  making  Rs.  1-10-0  as  the
 uniform  price  the  millowners  there
 were  able  to  make  a  profit  of  4  annas
 to  5  annas  per  viss,  and  they  were
 able  to  make  that  profit  with  the
 sanction  of  the  Government  of  India.
 The  result  was  that  the  consumers
 were  penalised.  The  Government
 was  not  benefited  on  account
 of  this  uniform  price  and  the
 @fference  in  the  two  prices  went  to
 t&e  pockets  of  the  millowners.

 This  Sugar  (Special  Excise  Duty)
 Bill  must  have  been  brought  much
 earlier  to  mop  up  the  difference  in
 prices  as  early  as  June  or  July—I
 would  say  even  much  eatHer.  An  all-
 India  price  is,  no  doubt,  welcome.  7
 understand  from  the  statement  of  the
 Minister,  Madras  State,  that  Madras
 State  has  been  made  into  a  separate
 wagar  zone  and  the  Central  Govern-
 gaent  Bas  guaranteed  a  supply  of
 16,000  tons  of  sugar  per  month.  If
 tat  be  the  case,  we  only  want  to
 iknow  why  there  should  be  a  uniform
 sugar  price  for  all  India.  If  the  south
 Indian  sugar  mills  are  able  to  produce
 sugar  at  a  lesser  cost,  why  should  the
 eouth  Indian  consumers,  people  living
 in  the  sauthern  zone,  be  expected  to
 pay  a  higher  price.

 Another  thing  is,  the  distribution  of
 wagar  at  present  is  not  very  advanta-
 geous  to  the  people.  The  people  are
 put  to  a  lot  of  inconvenience  and
 hardahip,  The  present  system  of  distri-
 bution  is  not  very  satisfactory.  Even
 tHough  the  Government  has  declared
 that  the  fair  price  of  sugar  should  be
 Rs.  i-6-@  the  consumers  in  the  villa-
 ges,  towns  and  cities  are  not  able  to
 get  it  at  that  fair  price,  even  at  the
 increased  price  of  Rs.  !-I0-0  per  vig.
 The  main  reason  is  that  distribution
 ‘by  the  millowners  through  their  agents
 is  not  done  to  the  satisfaction  of  the vetail  dealers.  The  millowners  have
 got  their  distributors  and  agents  in  big cihies  end  district  headquarters.  They
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 retail  dealers  a  wach  ebout  +we
 to  three  bags  a  woke we  Every  week
 these  retail  dealers  have  to  go  to  the
 headquarters  to  take  delivery  of  those
 two  or  three  bags.  They  are  put  to
 great  expenditure  in  this  way.  Every
 week  these  small  retailera  have  to
 travel  to  the  headquarters  resulting  in
 heavy  expenditure  to  them  not  com-
 mensurate  with  the  profit  they  are
 able  to  make  by  the  sale  of  those  few
 bags  of  sugar.  I  would,  therefore,
 suggest  that  the  distribution  arrange~
 ment  should  be  changed  so  that  sup-
 plies  are  made  to  the  retail  dealers
 in  their  own  places  and  they  are  not
 made  to  travel  50  or  00  miles  to  take
 delivery  of  those  few  bags  of  sugar.
 The  margin  of  profit  allowed  to  them
 is  very  meagre.  One  bag  of  sugar  is
 supplied  to  them  by  the  distributors
 at  the  rate  of  about  Rs.  l5.  They  are
 allowed  to  have  a  profit  of  Rs.  2  or
 Rs,  2-8-0.  Therefore,  on  an  invest-
 ment  of  Rs.  00  or  more  they  are  able
 to  get  only  Rs.  2  or  Rs.  2-8-0  for
 which  they  have  to  incur  an  expen-
 diture  of  Rs.  0  for  taking  delivery  of
 two  or  three  bags.  This,  I  would  sug-
 gest,  is  indirectly  inducing  the  met-
 chants  to  blackmarket.  It  is  imposal-
 ble  for  them  to  sell  at  the  price  fixed
 by  the  Government  or  by  the  mifll-
 owners,  The  Government  should  see
 that  the  retail  merchants  get  at  least
 6}  per  cent  margin  of  profit  on  their
 retail  sales)  The  millowners  can  re-
 duce  their  profits  to  some  extent.  By
 having  a  uniform  price  of  Rs.  1-10-8
 the  millowners  were  able  to  have  more
 than  Rs.  5  per  cwt.  Therefore,  they
 can  now  reduce  the  margin  of  their
 profit.

 As  a  result  of  this  uniform  policy,
 this  uniform  price,  this  control  on  an
 all-India  basis,  the  sugar  mills  have
 made  fabulous  profits,  I  would  like
 to  invite  the  attention  of  the  hon.
 Minister  to  the  stock  exchange  rates  of
 the  shares  of  these  sugar  mills.  The
 share  values  have  been  inflated  by
 50  per  cent.  to  60  per  cent.  in  anticl-
 pation  of  huge  profits,  Actually  al-
 most  all  the  sugar  mifis  have  miade
 fabulous,  excessive  profits.  Therefore,
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 with  a  view  to  mop  up  all  the  differ-
 ence  in  prices,  where  the  consumers
 wete  askad  to  pay  an  increased  price
 far  consumption  of  sugar,  I  would
 suggest  that  Government  should  take
 adequate  steps  so  that  all  that  money
 will  come  to  the  exchequer.

 Shri  Supakar:  Siz,  I  would  try  to
 woice  the  feelings  of  the  consumers
 coming  from  States  other  than  Uttar
 Pradesh  and  Bihar.  What  is  the  usual
 feeling  of  guch  persons  regarding  this
 problem?  When  a  consumer  goes  to
 the  market  he  finds  that  sugar  is  sell~
 ing  usually  at  the  rate  of  Rs.  2,  He
 finds  that  almost  every  year  the  price
 of  sugar  is  increasing.  He  finds  that
 campared  to  other  foodgrains  the  rise
 of  price  in  the  case  of  sugar,  perhaps,
 during  the  iast  73  years  has  been  al-
 most  phenomenal.  When  we  ask  ques-
 tieng  about  this  problem  the  hon.
 Minister,  probably,  says  that  we  are
 doing  our  best  and  people  should  eat
 less  sugar  because  we  are  trying  to
 export  sugar  and  ail  that.  But  that
 does  not  solve  the  problem  so  far  as
 the  average  consumer  is  concerned.

 36  hrs.

 Sir,  only  today  morning  we  were
 discussing  the  question  of  special  ex-
 cise  duty  on  sugar.  The  hon.  Minister
 assured  us  that  this  should  not  affect
 the  price  of  sugar  as  available  to  the
 consumer.  But  I  am  quite  sure,  what-
 ever  be  the  theoretical  assurance  of
 the  Minister,  every  such  Act  which
 raises  the  excise  duty  has  its  effect  on
 the  consumer,  If  the  hon.  Minister
 says  that  only  on  the  accumulated
 stock  of  sugar  they  are  going  to  im-
 pose  the  excise  duty  of  Rs.  2.52  per
 ewt.  and  this  will  not  affect  any  future
 stock,  still  EF  am  afraid  that  it  may
 have  some  repercussion  on  the  retail
 market.  I  believe,  Sir,  if  the  Govern~
 ment  takes  the  responsibility  of  fixing
 the  price  paid  to  the  cane  growers  and
 the  ex-factory  price  of  sugar,  they
 should  also  take  sufficient  responsibi-
 lity  in  seeing  that  the  consumer  gets
 sugar  at  a  reasonable  price.  Unless
 this  is  done,  merely  shifting  the  res-
 ponsibility  to  the  State  Governments

 and  saying  that  the  Centre  is  supply-
 ing  30  many  tong  of  sugar  to  esch
 State  Government  will  not  help  the
 average  consumer.  The  Government
 should  take  this  responsibility  of
 seeing  that  justice  is  done  not  only  te
 the  sugarcane  growers  and  the  mill-
 owners  but  also  to  the  consumers
 throughout  India.

 a  मोहन  स्वरूए  (पीलीमीत)  :  उपाध्यक्ष,
 महोदय,  इधर  कई  रोज  से  हम  यह  मतन  करते
 रहे  हैं  कि सरकार  का  ध्यान  गले  के  मसले  की
 झोर  दिला  सके  भौर  मुझे  खुशी  है  कि  कई  रोज
 की  मेहनत  के  बाद  झापने  आज  मुझे  यह  मौका
 दिया  है  कि  इस  मसले  पर  यहां  हाजस  में
 गौर  हो  सके  ।

 जहां  तक  गले  का  सवाल  है,  गवर्नमेंट
 का  भी  खयाल  है  झौर  दूसरे  लोगों  का  खयाल
 है  कि  गछ  देदा  में  ज्यादा  पैदा  होता  है  मगर
 जझ्ायद  उनको  यह  खयाल  नहीं  है  कि  यहां
 इस  देश  में  गन्ने  की  पैदावार  सिर्फ  एक  प्रतिशत
 ही  होती  है  भौर  बाकी  गल्ले  का  उत्पादन  होता
 है  ।  जिन  इलाकों  में  गन्ना  पैदा  होता  वह
 उपाध्यक्ष  महोदय,  ऐसे  तराई  के  इलाफे  हैं
 जहां  कि  गले  के  अलावा  और  कोई  चीज़  पैदा
 ही  नहीं  हो  सकती  ।  इसलिए  गन्ने  का  मसला
 एक  ऐसा  मसला  है  कि  किसानों  को  गन्ना  बोना
 ही  पड़ता  है।  इसके  अलावा  गन्ना  एक  ऐसी
 क्रौप  है  जिससे  कि  दूसरी  क्रौप्स  की  श्रपेक्षा
 ज्यादा  पैसा  मिलने  की  संभावना  होती  है,
 इस  से  कुछ  भ्रधिक  भ्रामदनी  होने  की  उम्मीद
 रहती  है  7  इसलिए  गरे  का  जो  सवाल  है
 यह  एक  बहुत  बड़ा  सवाल  है  भौर  कई  वर्षों
 से  बराबर  हम  इसको  ठीक  से  हल  करने  शौर
 चीनी  भ्रधिक  पैदा  करने  की  बात  कहते  रहे  हैं।
 यह  जो  गन्ने  का  सवाल  पैदा  हुआ  यह  सब  से
 पहले  सन्‌  ५२  भौर  ५३  में  हुआ  ।  उससे  पहले
 गनझे  की  माकूल  कीमत  मिलती  थी  लेकिन  इस
 साल  ५२-५३  में  ग्रभ्ने  की  कीमत  सित्र  ग्रेट
 पर  १  रुपये  ५  शाने  और  भाउट  स्टेशंस  पर

 १  रुपये  ३  झाने  कर  दी  सन्‌  ५२-५३  के  पहल
 यह  फर्क  नहीं  था  i  सन्‌  ४६-४७  में  चीनी  का
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 भाव  था  २०  रुपये  १४  भ्राने  मम  भौर  गे  की
 कीसत  थी  १  रुपये  ४  भाने  मन  फिर  सन्‌
 ४७-४८  में  २  रुपये  मन  गन्ने  का  दाम  था  और
 भीगी  का  भाव  उस  समय  ३४  रुपये  मन  था  |

 -दांलाकि  मिल  मालिकों  ने  यह  वायदा  किया
 था  कि  वह  शक्कर  की  कीमत  २३  रुपये  मन  से
 ज्यादा  नहीं  करेंगे  लेकिन,  उपाध्यक्ष  महोदय,
 आपने  देखा  कि  चीनी  की  कीमत  ३०  रुपये  से
 कभी  कम  नहीं  हुई  बल्कि  भौर  ज्यादा  ही
 होती  रही  लेकिन  गन्ना  उत्पादकों  को  बराबर
 मिल  गेट  पर  १  रुपये  ५  भ्राने  मन  और  भ्राउट
 स्टेशंस  पर  १  रुपये  ३  भ्राने  मन  के  हिसाब  से
 मिलता  रहा  |  ग्रव  गन्ना  उत्पादकों  और
 किसानों  में  चूंकि  उनको  उनकी  उपज  के

 मुनासिब  भौर  जायज  दाम  नहीं  मिल  रहे  हैं
 इसलिए  उन  में  एक  भ्रसंतोष  है  यह  खेद  का

 -विषय  है  कि  सरकार  का  घ्यान  बजाय  किसानों
 के  मिल  मालिकों  और  पूंजीपतियों  की  श्रोर

 भ्रधिक  है।  सरकार  का  ध्यान  जो  गन्ना  उत्पादक

 हैं  उनकी  तरफ  कम  है  ।  ऐसा  हमें  शुबहा
 होता  है  ।  इसकी  पुष्टि  इस  बात  से  हो  जाती  है
 कि  सन्‌  ५२-५३  में  जब  चीनी  का  भाव  ३०
 रुपये  मन  से  कम  नहीं  हा  था  तो  सरकार  ने

 बाहर  से  करीब  १००  करोड़  रुपये  की  चीनी
 मंगाई  और  वह  २०  रुपये  मन  के  हिसाब  से
 -मंगाई  गई  लेकिन  मुझे  ताज्जुब  है  कि  २०  रुपये
 मन  की  चीनी  होने  के  बावजूद  भी  वह  हिन्दुस्तान
 में  ३०  रुपये  मन  से  कभी  कम  नहीं  हुई  इस

 तरह  से  इस  चीनी  के  मिल  मालिकों  का  शोषण
 बराबर  जारी  है  ।

 उपाध्यक्ष  महोदय,  झापकों  यह  सुन  कर

 ताज्जुब  होगा  कि  जब  किसान  पर  कोई  रकम
 वाजिब  होती  है  लगान  की  तो  उसके  बैल  कुर्क
 होते  हैं  उसका  मकान  कुक  होता  है  शौर
 बीवी  बच्चे  तक  कुर्क  हो  जाते  हैं  लेकिन  ऐसी
 बहुत  सी  मिलें  हैं,  मेरी  कांस्टीटुएंसी  पीलीभीत
 में  ही  एक  मिल  है  जिस  को  कि  २०-२५  लाख
 रुपया  दिया  गया  है  q  इसी  तरह  बरेली  में  एक
 'भिल  है  उस  पर  करीब  १५-१६  खाल  रुपया
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 वाजिय  है  लेकिन  उनसे  कुछ  नहीं  पूछा;बाता
 किसान  हांलाकि  ये  मिलों  को  गन्ना  दे  चुके  हैं
 लेकिन  उनको  उसका  पैसा  नहीं  मिलता  हैं
 आर  वे  इस  कारण  बड़े  परेशान  हैं।  उनकी
 एक  बात  भी  नहीं  पूछी  जाती  है  हांलाकि  इस
 ऐक्ट  के  श्न्दर  यह  प्राविजन  है  कि मिल  मालिकों
 को  इसके  लिए  मजबूर  किया  जा  सकता  है  और
 उन्तका  लाइसेंस  तक  केसिल  किया  जा  सकता
 है।  कानून  में  यह  दिया  हुआ  है  कि  भगर  चीनी

 के  मिल  मालिक  गन्ने  के  दाम  किसानों  को  भदा
 न  करें  तो  उन  पर  कोअ्ररसिव  मेथड्स  इस्तेमाल
 किये  जा  सकते  हैं  लेकिन  हम  देखने  हैं  कि  उनके
 लिए  कुछ  नहीं  किया  जाता  है  और  इससे
 म्प्ष्ट  है  कि सरकार  की  नीति  जो  हैं  वह  किसानों
 के  खिलाफ  है  श्र  सरकार  सरमायेदारों  की
 मदद  करती  रही  है  श्रौर  यह  दुख  का  विषय  है
 कि  झ्राज  भी  वही  सरमायेदारों  की  मदद  करने
 कौ  पुरानी  नीति  बराबर  जारी  है  1

 जब  सन्‌  ४६-४७  में  गन्ने  का  भाव
 दो  रुपये  प्रति  मन  था  तो  चीनी
 ३५  रुपये  ७  झाने  मन  थी  लेकिन
 श्ाज  जब  कि  गन्ने  के  दाम  नहीं  बढ़ाये  गये
 हैं  तो  चीनी  खुले  भाव  ५०  रुपये  प्रति
 मन  बाजारों  में  बिक  रही  हैतो  में
 जानना  चाहता  हूं  कि  वह  कौन  सा  हिसाब  है
 जिस  की  रू  से  गन्ने  की  कीमत  दो  रुपये  प्रति
 मन  नहीं  होनी  चाहिए  ?  इंसाफ  का  तकाजा
 है  कि  गवनंमेंट  को  गश्ने  की  कीमत  बढ़ाने  के
 बारे  में  हमदर्दी  से सोचना  चाहिए  |

 भ्रभी  प्राइम  मिनिस्टर  साहब  ने  कहा
 भौर  गवर्नेमेंट  के लो)  भी  इस  बात  को  कहते  है

 कि  गे  के  बारे  में  सरकार  ले  कोई  'फीगर्स

 इकट्ठा  नहीं  को  हैं  भौर  इसलिए  सरकार  यह
 नहीं  जानती  कि  गल्ले  की  पैदावार  में  कितना
 रुपया  सर्फ  होता  है  भौर  उसकी  कल  क्या

 है  ।  जेसा  कि  एक  दोस्त  ने  सुझाव  दिया  में

 आहता  हूं  कि  "वर्नेमेंट  इस  सिलसिले  में
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 तहकीकात  करे  कि  वाकई  गगे  की  शरह  कया

 ड्लोनी  जाहिए  उसकी  पैदावार  के  हिलाब  से  |

 जहां  तक  सरकार  को  गन्ने  से  होते  वाली
 आमदनी  का  सवाल  है  सरकार  को  उससे  काकों
 आमदनी  होती  है  7  एक  मन  चीनी  पर  १०  रुपये
 ११  भाने  सेंट्रल  एक्साइज  डपूटो  लगती  है  भौर
 १ रुपये  १४  बाने  प्रोविन्शयल  सैप  होता  है
 इसके  अलावा  साढ़े  सात  शाने  मन  कोआप-
 रेटिव  कमिशन  दिया  जाता  है  |  इस  तरह  से

 कुल  १३  रुपये  शौर  कुछ  पैसे  प्रति  मन  चोनो
 पर  सरकार  को  पझामदनों  होती  है  ।  इसके
 अलावा  सरकार  को  खंडसारी  की  ड्यूटी  से
 भी  इनकम  होतो  है  1  भ्रलकोहल  से  भी  उसकी
 आमदी  हाती  हो  ।'  द्सी  तरहः  स्लघों  फटा  को
 जरिये  भी  सरकार  को  आमदनी  होती  है  !
 १  करोड़  मन  शीरा  उत्तर  प्रदेश  में  हुआ  था
 और  उस  से  झ्रलकोहल  पैदा  होता  है  और  उससे
 भी  सरकार  को  आमदनी  होतो  है  ।  इसलिए
 सरकार  को  इस  बारे  में  जरा  इंसाफ  से  काम
 लेना  चाहिए  और  यह  देखना  चाहिए  कि  गरीद
 गमे  के  काइतकारों  के  साथ  श्रन्याय  न  हो
 और  उनको  भी  उनके  गस  के  मुनातिब  दाप
 मिले  ।  जहा  हम  चीनी  के  कंज्यूमर्स  की  बात
 सोचत  हैं,  मिल  मालिकों  की  बात  सोचते  हैं
 यहां  हमारा  फर्ज  यह  भी  द्  जाता  है  कि  हम
 किसानों  के  हित  की  भी  बात  सोचे  जोकि
 इतनी  मेहनत  करके  गन्ना  पैदा  करते  है  जो  कि
 मरमी,  सर्दी)  लू  और  धूप  की  पर्वाह  न  करके
 रात  दिन  खेतों  में  मशक्कत  करते  हैं  7  भव
 समय  शझा  गया  है  जब  सरकार  को  अधिक  देरी
 न  करके  इस  सारे  मसले  पर  विचार  करके
 गन्ना  उत्पादकों  के  साथ  इंसाफ  करना  चाहिए  ॥

 Shri  A.  M.  Thomas:  Mr.  Deputy-
 Speaker,  Sir,  I  welcome  this  opportu-
 nity  that  the  Government  have  been
 given  to  put  before  this  House  the
 reasonableness  of  the  price  increase
 which  has  been  given  for  sugarcane
 very  recently.  It  has  been  stated  by
 more  than  one  hon.  Member  that  since
 the  growers  are  in  a  majority,  a  vast
 number,  the  Government  should  cer-
 tainly  have  the  interests  of  the
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 growers,  more  than  the  interests  of
 the  mill-owners,  in  their  heart.  I  may
 \nequivocally  state  that  if  the  Gov-
 ernment  is  asked  to  say  on  which  side
 \he’  sympathies  of  the  Government  He
 vis  a  vis  the  interests  of  the  mill-
 Qwners,  I  would  say  that  the  Govern-
 ment’s  sympathies  are  definitely  with
 the  growers.

 श्री  बु पायक्स  राय:  शबरन  में  रहीं  है
 सिर्फ  कहने  के  लिए  है

 Shri  A.  M.  Thomas:  At  the  same
 time,  I  may  state  that  the  interests  of
 the  growers  have  also  to  be  considered
 Xm  the  light  of  the  interests  of  the
 Mill-owners  in  that  it  must  be  worth-
 While  for  them  to  produce  sugar.  The

 Second’  CORMALAUIE,  BCCORIAE  CF  GIG,
 39  the  position  of  the  sugarcane  gro-
 Wers,  vis  a  vis  the  growers  of  other
 Competing  crops.  The  third  considera-
 tion,  and  as  the  hon.  House  knows,  is

 e  interest  of  the  consumers.  If  you
 balance  all  these  I  may  say  that  by

 e  recent  increase  that  the  Govern-
 Tent  has  given,  if  at  all  the  Govern-
 Trent  has  erred,  it  has  erred  only  on
 the  side  of  leniency  in  favour  of  the
 Brower.  Shri  Banerjee  has  been  say-
 ‘hg  that  Government  should  not  stand
 On  prestige.  Government  has  not  and

 0९3३  not  intend  to  stand  on  prestige.
 “ver  since  ‘1953-54,  the  practice  was

 announce  the  sugarcane  price  well
 fore  the  sowing  season,  so  that  the

 Brower  may  know  beforehand  what
 Price  he  is  going  to  get  for  the  cane

 le  produces.  As  usual,  this  time  also
 We  announced  the  cane  price  in  May;
 959  well  before  the  sowing  season.

 This  question  was  considered  when
 there  was  an  agitation  about  this  time
 dase  year.  This  appears  to  be  an
 Shnual  affair  for  some  political  parties,
 ty  which  I  will  come  presently.  In
 December,  1958,  this  question  was  con-
 Sidered  by  the  Cabinet.  Considering
 the  agitation  that  was  Jaunched  in
 84me  of  the  areas  and  all  other  aspects,
 Government  decided  that  there  was
 Ny  case  for  increasing  the  price  from
 Rg.  1-9-0.  Then,  we  took  into  account
 all  the  subsequent  developments  and
 ner  relevant  factors  and  especially



 5463  Motion  re:

 ‘[iest  A.  wa
 because  it  would  serve  also  as  an  in-
 eentive  for  inereased  auger  production,
 we  thought  it  84  to  increase  the  price
 from  Rs.  1नान्ती  to  Rs,  1-10-0.

 T  will  also  give  the  exact  background,
 because  it  is  worthwhile  knowing  the
 history  of  fixation  of  the  cane  price.
 Ag  the  House  knows,  the  power  to  fix
 the  cane  price  was  assumed  by  the
 Central  Government  in  950-5l.  As
 pointed  out  by  Shri  Kushwaqt  Rai,  we
 fixed  the  cane  price  at  Rs,  ‘1-12-0.  That
 price  was  allowed  to  continue  for
 1953-52  also.  Then  we  found  that
 there  was  an  enormous  increase  in  the
 acreage  of  sugarcane.  So,  considering
 the  situation,  we  thought  it  was  not
 justifiable  to  give  such  a  high  mini-
 mum  price  to  sugarcane.  So,  in  1952-
 83  we  decided  that  the  price  must  be
 Rea.  i-5-0  for  delivery  at  gate  and
 Rs.  1-3-0  for  delivery  at  rail  centres.
 As  pointed  out  by  some  hon.  Members,
 there  wag  some  diminuation  in  the
 acreage  after  that.  Again  we  raised
 the  price  aud  in  ‘1953-54,  the  minimum
 eane  price  was  Rs,  नानी  for  delivery
 at  gate  and  Ra  1-5-0  for  delivery  at
 nail  centres.  Ever  since  that  period,
 aw  28th  October,  that  price  continued.

 Then,  some  other  factors  also  had
 t  be  considered  in  this  context.  Shri
 Mhushwaqt  Rai  and  some  others  have
 stated  that  the  legislatures  of  Bihar
 ead  U.P.  recommended  an  increase  up
 to  Rs.  ‘1-12-0.  My  friend,  Shri  Vaj-
 payee  would  not  be  satisfied  even  with
 that;  ke  has  moved  a  substitute  motion
 eaying  it  must  be  Rs.  az

 Shri  Braj  Raj  Singh:  That  is  the
 demand  of  the  growers.

 Shri  A.  M.  Thomas:  The  matter  was
 first  mooted  in  the  Bihar  Legislative
 Assembly  in  December,  1057.  07
 course,  the  growers  are  in  a  majority
 and  as  I  have  said,  as  far  as  the
 Central  Government  are  concerned,
 our  sympathies  are  with  the  growers.
 The  sympathies  of  the  State  Govern-
 ments  and  the  Members  of  the  State

 Lagislatures  are  also  bound  to  be  with
 the  growers.  In  December,  1987,  the
 Bihar  Assembly  passed  a  resolution  to
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 the  effect  that  the  price  has  to  be  in-
 creased  to  Rs.  12-0  But  even  then,
 the  Government  shoutd  necessarily
 have  segard  to  all  the  circumstances.
 While  forwarding  that  resolution  to
 us,  the  Bihar  Government  did  not  ask
 us  to  accept  that  recommendation,  but
 just  said  that  it  is  a  matter  whick
 has  to  be  considered  further.  It  said,
 “You  may  refer  this  matter  to  some
 board  or  something  like  that  and  fix
 a  reasonable  price  in  consultation  with
 the  other  sugar-producing  States”.

 When  the  matter  came  up  befere
 the  U.P.  Assembly,  of  course,  the  re-
 solution  was  passed  by  the  Assembly,
 but  even  then  stand  of  the  Govern-
 ment  was  that  it  would  not  be  justift-
 able  to  give  the  cane-growers  any-
 thing  more  than  Rs,  ‘1-7-0  per  maund,
 as  was  being  given.  Nonetheless,  the
 legislature  passed  the  resolution  and
 while  forwarding  that,  the  U.P.  Gov-
 ernment  was  of  the  opinion  that  this
 matter  might  have  to  be  considered  by
 a  board.  It  did  not  recommend  an
 enhancement  of  the  cane  price,  be-
 cause  it  is  well  known  that
 Government  must  have  regard  to  the
 growers  of  other  competitive  crops,
 the  effect  it  will  have  on  the  economy
 of  the  country,  on  the  general  price-
 structure,  etc.  Al!  those  things  have
 to  be  considered  by  the  Government.

 After  the  min‘mum  price  was  fixed
 in  May,  1959,  some  months  afterwards,
 both  the  Bihar  and  U.P.  Governments
 redommended  to  us  that  it  might  be
 desirable  to  increase  the  price.  I  do
 not  keep  anything  back  from  this
 House.  It  is  true  that  both  the  Gov-
 ernments  recommended  to  us  that  the
 minimum  price  should  be  increased  te
 Ra.  1-12-0,  But  then,  we  considered
 all  the  aspects  and  in  consultation
 with  both  the  Governments,  we
 came  to  the  decision  that  hay's¢
 Tegard  to  all  the  circumstances,  any
 increase  beyond  3  annas  per  maund
 would  not  be  justified  under  the
 circumstances.  ६  was  not  an
 arbitrary  decision,  not  a  decision
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 whch  did  not  take  into  account  the
 interests  of  the  growers  at  all.

 i  may  also  say  that  regard  was  also
 to  the  cost  of  production.  This

 is  not  like  o‘her  foodgrains,  because
 it  is  a  cash  crop  and  the  person  who
 grows  wants  to  sell  it:  he  does  not
 consume  it  himself.  86,  if  st  all  a
 mirsmum  price  is  to  be  Sixed,  it  must
 3897९  some  relatienship  to  the  cost  of
 production.  That  is  concedea.  The
 fixstion  of  the  priee  was  also  influ-
 eneed  by  certain  management  investi-
 gations  that  were  conducted  for  a
 period  of  three  years  from  1954-658.
 These  investigations  revealed  that  ia
 a  fairly  good  land,  tae  cost  of  produc-
 tion  at  the  farm  site  came  to  l4  annas
 6  pies  per  maund.  Of  course,  we  will
 887९  to  take  into  consideration  the
 transport  charges  from  the  farm  site
 to  the  rail  centre.  So,  the  cost  works
 out  to  Rs.  1-0-6  per  maund.  You  will
 find  that  the  minimum  price  of
 Rs.  1-5-0  per  maund  at  Railway  centes
 ‘was  more  than  the  actual  cost  of  pro-
 duction  that  was  worked  out.  I  aiso
 grant  that  we  have  aiso  to  take  into
 account  the  marginal  lands  too.  That
 was  also  taken  into  consideration  end
 that  was  why  the  prices  were  fixed  at
 Rs.  1-7-0  for  delivery  at  gate  and  at
 Rs.  1-8-0  for  delivery  at  rail  centres.
 It  is  reasonable  to  suppose  that  the
 sugarcane  cultivators  should  =  get
 higher  margin  of  profit,  having  regard
 to  the  nature  of  the  cultivation.  Even
 after  allowing  for  all  this,  it  is  diffi-
 cult  to  say  that  the  price  before  the
 increase,  that  {s,  the  pre-existing  price
 of  Rs.  t-5-6  for  delivery  at  rail  eentre
 and  Rs.  1-7-0  for  delivery  at  factory
 centres  were  unreasonably  low,  having
 regard  to  the  cost  of  production.

 I  may  also  bring  to  the  notice  of
 this  House  that  this  price  of  Rs,  1-6-8
 should  necessarily  be  reasonable,
 because  after  this  price  was  fixed  the
 acreage  under  sugar-cane  cultivation
 bas  increased  every  year.  As  I  have
 waid,  sugar-cane  producers  are  not
 producing  for  conamption.  themselves.
 Whey  suvply  cane  for  production  of
 ह.  ox  Khandsari  er  to  sugar  mills.  So,

 AGRAHAYANA  my  ‘aa.  (BAKA)  Prive  of  Sugor-  sis cane  and  Sugar
 it  will  be  found  that  #  was  weeth-
 while  for  them  to  produce.  That  is
 why  there  was  expansion  every  yeer
 in  the  area  under  sugar-cane  cultive-
 tion.  (Interruptions).

 Shri  Braj  Singh:  If  the  area
 cultivation

 Mr.  Deputy-Speaker:  Order,  order.
 If  the  Minister  is  not  yielding,  he
 should  not  persist.  I  will  give  him  an
 epportunity  at  the  end.

 Shri  A.  M.  Thomas:  I  may  be  aliow-
 ed  to  proceed  uninterrupted.

 We  have  found  that  the  area  under
 sugar-cane  cultivation  is  increasing.
 My  Minister  made  it  clear  last  time
 that  Government  is  not  disposed  te
 increase  the  price,  not  because  it  is
 afraid  that  there  will  be  an  expansion
 in  the  acreage.  Even  if  there  is
 expansion,  it  will  be  only  very
 insignificant.  But  we  must  also  have
 due  regard  to  the  competing  crops.
 That  is  the  main  consideration  that
 we  have  to  bear  in  mind.  If  we  give
 consideration  to  all  those  points  we
 wil]  find  that  the  price  that  has  been
 fixed  is  quite  reasonable.

 Then,  as  the  hon.  House  knows,  the
 ex-factory  price  of  sugar-cane  in  UP.
 North  Bihar  and  Punjab  were  fixed
 on  30th  July  ‘1958,  when  the  price  of
 sugar  showed  an  increasing  tendency.
 We  fixed  the  price  at  Rs.  36/-  for  U.P.
 factories  as  well  as  North  Bihar
 factories,  on  the  basis  of  the  sugar-
 cane  prices  remaining  at  Rs.  1/5]-
 and  Rs.  [t-  at  railway  centres  and
 factory  centres  respectively.

 The  proportion  of  the  various  costs
 in  the  matter  of  cane  price  has  been
 mentioned  on  the  flood  of  the  House
 on  the  26th  of  August  79548  By  ‘the
 then  Minister  of  Food  and  Agricui-
 ture.  Cane  price  came  to  40:4  per
 cent;  taxes,  excise  duties,  cess,  ce-
 operative  society  fees  etc.  made  S6:6
 per  cent;  manufacturing  charges  came
 to  WU  per  cent—-allowance  for  loss
 on  exports  need  not  be  considered
 now—other  miseellansous  charges
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 {Shri  A.  M.  Thomas}
 came  to  14a  per  cent;  profit  to  mills
 came  to  2:4  per  cent.  My  hon.  friend
 was  saying  that  the  sugar  mill-owners
 were  making  enormous  profits,  It  may
 partly  be  true.  Even  though  ex-
 factory  prices  were  fixed  in  July  1958,
 for  some  time  some  of  the  factories
 have  not  been  behaving  properly.  It
 may  also  be  the  case  for  some  sugar
 factories  for  which  no  ex-factory
 price  was  fixed.  Factories  in  Bombay
 and  the  south  might  be  making
 enormous  profits,  All  the  same,  when
 we  fix  ex-factory  price,  we  must  also
 fix  a  proportionate  sugar-cane  price,
 and  based  on  that,  it  will  be  found

 तीसा  wihtr  wer  fe  dhe  priier  a  Be  oe
 in  U.P,  and  North  Bihar  factories,  the
 profit  to  the  mill-owners  comes  to  only
 2:7  per  cent.

 Shri  Braj  Raj  Singh:  That  is  wrong.
 Shri  A.  M.  Thomas:  The  manufac-

 turing  charges  are  determined  on  a
 prescribed  cost  schedule  based  on
 recovery  and  duration.  In  view  of  all
 this,  the  incidence  on  minimum  cane
 price  has  increased  per  maund  price
 of  sugar  by  Rs.  1:85.  nP.

 Then,  some  hon.  Members  suggested
 that  the  whole  question  must  be
 referred  to  a  committee.  That  is  not
 necessary.  In  fact,  the  question  of
 cost  structure  of  sugar  was  referred
 to  the  Tariff  Commission.  I  has  also
 supported  the  position  of  the  Govern-
 ment  9  its  report,  which  is  under
 consideration  of  Gavernment.
 Although  Iam  not  now  free  to
 divulge  the  recommendations  of  the
 Tariff  Commission,  I  might  say  that
 the  recommendation  of  the  Tariff
 Commission  ‘s  also  that  the  ex-factory
 price  fixed  at  Rs.  36  wil!  be  reason-
 able,  having  regard  to  the  sugar-cane
 prices  of  Rs.  1-5-0  and  Rs,  1-7-0
 respectively.

 I  may  also  97  78  to  the  notice  of
 the  House  one  significant  factor  which
 has  not  been  mentioned  by  any  mem-
 ber  of  this  House.  It  is  only  the
 tainimum  price  that  we  have  fixed.
 We  have  ‘also  stated  that  if  the  fac-
 tories  make  larger  profits,  they  will
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 have  to  pay  more  to  the  grower  on
 the  basis  of  the  price-linking  formula
 which  we  have  adopted  from  the  year
 ‘1958-59,  It  may  be  seen  that  we  have
 been  able  to  pay  substantial  amounts
 in  previous  years.  I  have  got  the
 figures  with  me  of  payments  that
 come  to  some  lakhs  of  rupees,  In  fact,
 even  before  it  was  compulsory  on  the
 basis  of  the  price-linking  formula.  Iw
 1952-53,  we  paid  Rs.  00  lakhs;  in  ‘195%.
 54  Rs.  3  lakhs;  in  ‘1954-55,  Rs.  7
 lakhs;  ‘1955-56  Rs,  62  lakhs;  an:  1956-
 57  Rs.  85  lakhs.  Of  course,  I  may
 concede  that  as  far  as  the  factories  in
 U.P.  and  Bihar  are  concerned,  there

 may  not  6e  much  scope  for  payment
 under  the  price-linking  formula.
 because  ex-factory  prices  are  fixed:
 But  there  is  considerable  scope  for
 payment  under  this  formula,  as  far
 as  factories  in  Bombay  and  in  the
 south  are  concerned.

 I  may  also  say  that  the  factories  in
 Deccan  areas,  as  well  as  in  the  South
 can  afford  to  pay  much  larger  price
 to  the  sugar-cane  grower,
 because  their  price  is  determined  by
 the  landed  cost  of  U.P.  sugar,  which  ie
 much  more  than  the  ex-factory  prce.
 So,  the  sugar-cane  grower  in  the
 South  and  Bombay  can  get  much
 more.

 The  amendment  of  Shri  Vajpayce  is
 to  the  effect  that  the  price  should  be
 increased  to  Rs.  2.  Now  if  the  increase
 is  made  to  Rs.  2  what  happens?  Even
 if  you  take  the  recovery  of  sugar  con-
 tent  at  l0  per  cent,  on  this  basis  the
 cost  of  cane  would  be  Rs,  20.  If  you
 add  to  it  the  exc’se  duty,  cane  ceas,
 co-operative  society  commission  of
 Rs.  13/2/-  etc.  it  comes  to  Rs.  33  with-
 out  manufacturing  costand  profit  to
 the  industry.  So,  if  it  is  based  on
 Rs,  2|,  the  price  of  sugar  will  neces—
 sarily  go  very  much  high.

 Then  there  are  other  points  that
 have  to  be  considered.  The  incentives
 that  we  have  given  should  not  be
 thought  of  as  only  increasing  the
 augar-cane  price.  It  should  not  be
 isolated  from  the  other  incentives  that
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 we  have  gven.  We  have  given  incen-
 ह... ३  for  early  crushing  wih  a  view
 to  have  increase  in  production,  Then
 we  have  increased  the  cost  of  sugar-
 cane.  We  have  also  provided  for  pay-
 ment  to  the  sugar-cane  grower  on
 the  basis  of  the  price-  linking  formula.
 We  have  also  said  that  if  any  sugar
 factory  produces  in  the  current  year
 anything  more  than  the  average  pro-
 duction  in  the  last  two  years,  they
 will  get  for  the  increased  quantity  a
 rebate  of  50  per  cent  on  the  excise
 duty,  30  that  they  can  compete  with
 gur  ind  khandsan  manufacturers  and
 the  xugar-cane  grower  is  enabled  to
 get  a  little  more  than  the  minimum
 price.  So,  all  these  things  had  to
 be  considered  together.

 Although  it  is  too  early  to  make  any
 est  mate  of  the  production  as  the
 sugar  season  began  in  November  and
 if  you  have  regard  to  the  production
 in  this  particular  season  even  though
 it'may  be  only  about  l4  months  old  or
 something  like  that,  I  may  say  rough-
 fy  that  the  quantum  of  production  has
 been  about  double  the  quantum  of
 Production  durng  this  period  last
 year.  I  do  not  say  that  that  tempo
 will  be  kept  up,  but  I  say  that  that  is
 a  very  encouraging  phenomenon  and
 I  appeal  to  hon.  Members  that  nothing
 sheuld  be  done,  no  agitation  should  be
 encouraged  which  will  come  in  the
 way  of  production  of  sugar  which  we
 are  needing  more  and  more.

 When  I  said  that  no  recognised
 association  of  sugar-cane  growers  has
 come  forward  with  any  plea  for
 increased  sugar-cane  prices,  I  had  in
 mind  the  sugar-cane  growers’  associa-
 tions  which  represent  the.  large
 majority  of  sugar-cane  growers,  for
 example

 Shri  Rraj  Raj  Singh:  It  is  a  very
 outmoded  argument,

 ,  Shrt  A,  M.  Thomas:  the
 recognised  association  of  cane-
 growers  the  provincial  cane-growers’
 So-operative  association.  They  have
 Rot  served  any  notice.
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 Even  with  regard  to  the  strike  about
 which  much  ‘s  being  made  of,  my-
 information  is  that  there  is  not  much
 support  for  the  sugar-cane  growers’

 Strike,  I  do  not  want  to  make  a  men-
 tion  of  any  political  party.  but  some
 political  partes  are  taking  advantage.

 .of  the  situation  and  are  trying  to  whip
 up  an  agitation.  I  have  also  got
 information  that  certain  pol'tica}
 leaders  are  even  conspiring  to  see  that
 the  willing  sugar-cane  growers,  culti-
 vators  who  are  prepared  to  take  the:
 cane  to  the  factory  are  not  allowed  to
 go  to  the  factory  site  ....(interrup-
 tion).

 Shri  Nath  Pai  (Rajapur):  He  is.
 making  serious  allegations.

 Mr.  Deputy-Speaker:  It  is  very
 general  (Interruption).

 Shri  Hem  Barua  (Gauhati):  He  has
 Bone  out  of  his  way....  (Interruption)

 Shri  Goray  (Poona):  He  has  gone:
 out  of  the  tme  also  (Interrup~
 tion).

 Shri  A,  M.  Thomas:  So  that.......  -
 (Interruption).

 Mr.  Deputy  -Speaker:  Order,  order.
 Jt  is‘too  general  to  be  so  seriously
 taken  note  of.

 Shri  A.  M.  Thomas:  I  have  gof  the
 latest  information.  Shri  Khuswaqt
 Rai  said,  based  on  the  report  of
 certain  papers,  that  33  factories  or
 something  like  that  have  closed  down,
 But  as  far  as  my  information  goes,
 the  pasition  in  U.P.  is  that  out  of  the

 70  factories,  only  wine  are  reported
 to  be  closed.

 Shri  Mohan  Swarup:  37  tactories:

 Shri  A.  हैं,  Thomas:  But  perhaps
 you  want  a  bigger  number  so  that
 production  may  be  as  low  as  possible.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  may  continue  to  address  the
 Chair.
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 Shri  A.  ML.  ‘Thomas:  When  certain
 @mpleasant  things  are  said,  I  have
 wecestarily  to  be  frank  to  this  House.

 With  regard  to  Bihar,  my  informa-
 tion  from  the  Cane  Commissioner
 which  my  Chief  Director  got  on  the
 telephone  is  that  until  late  last  night
 nly  five  factories  have  been  partially
 affected.  Even  if  a  single  factory  ts
 closed,  it  is  a  matter  of  concern.  I
 am  not  exulting  over  the  fact  that
 “only  a  few  factories  have  closed
 down.  But  all  the  same,  I  venture
 to  repeat  what  I  said  yesterday  that
 the  strike  move  is  quite  ill-advised
 and  the  earlier  the  sugar-cane  culti-
 vators  are  properly  advised  in  this
 matter,  the  better  it  will  be.

 I  have  not  got  the  time  to  refer  to
 the  case  of  sugar  price  and  other
 Things.  They  are  all  important
 matters.  These  matters  have  been
 referred  to  during  question  time  and
 On  other  occasions.  I  do  not  want  to
 refer  to  that.  I  have  to  oppose  the
 mo‘ion  for  raising  the  sugar-cane
 price  any  further.

 Mr,  Deputy-Speaker  Will  Shri
 Khuswaqt  Rai  like  to  saya  few
 words?

 st  खुदाबकत  राय  :  माननीय  उपाध्यक्ष

 अहोदय,  में  ने  बहुत  ही  गौर  से  माननीय  मंत्री
 जी  की  स्पीच  सुनी  पर  उस  के  सुनने  बाद  भी
 बेरा  विक्यास  यह  है  कि  गन्ने  की  कीमत  2  क०
 मन  होती  आहिये  ।  उन्होंने  कोई  ऐसी  बात

 नहीं  कही  जिस  से  मैं  अपनो  राय  बदल  ।

 उन्होंने  सिर्फ  एक  एन्क्वायरी  क।  जिक्र  किया  कि

 एक  एन्कवायरी  हुई  1  में  माननीय  मंत्री  जी  से
 जानना  चाहता  हूं  कि  जिन  फार्मों  में  वह
 एन्क्वायरी  की  गई  उन  में  जो  लेबरर्स  शामिल

 हुए  क्या  यह  बे  गार  करते  थे  कि  १४  अा  ६  पाई
 की  कीमत  पर  गन्ना  पदा  हो  गया।  प्रभी
 मेरे  सित्र  श्री  बनर्जी  बोल  रहे  थे,  उन्होंने
 दर्स्वासत  को  थी,  मे  भी  उस  दरख्वास्त  को
 दोहराना  चाहता  हूं  कि  सरकार  का  इसे
 अपने  मान  या  प्रतिष्ठा  का  प्रश्न  नहीं  कक्‍्लाना
 चाहिये।  प्रब  शीघ्र  ही  गन्ने  की  कीमत  २
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 है. 0  १२  दा  कर  दिया  जाय,  उस  के शाद
 जब  भी  जरूरी  समझें  कभिकन  मुकरंर  कर  दें
 'कमिदन  जो  भी  की  मत  बता  देगा  बह  हमे
 मन  खेंगे।  *पभे  को  जो  कीमत  क्य  हुई
 है  उस  के  बारे  में  मुझ  से  झौर  मंत्रो  जो  का
 पत्रव्यवहार  हुआ  है।  में  उनका  पत्र  पढ़े
 कर  सुनाना  चाहता  हूं।  मेंने  पूछा  था  कि
 अप  जो  एक्साइज  डयूटी  लगाने  जा  रहे
 हैं  उसका  डिस्ट्रिव्यूशन  कंत  होगा  मालनीक
 मंत्री  जो  ने  उस  के  ज  तय  भें  मुझ  लिखा  है  :

 “As  regards  passing  of  the  beme-
 fit  or  rebate  in  excise  duty  on
 extra  production  to  sugarcane
 growers,  I  may  mention  that  the
 extra  production  and  the  ameunt
 of  rebate  are  undetermined  fac-
 tors.  it  will  be  m  the  interest  of
 factories  themselves  to  pay  extre
 price  to  the  sugarcane  growers  in
 order  to  attract  more  supplies  of
 cane  to  earn  the  benefit  of  rebate”.

 में  यह  कहना  चाहता  हूं  कि  खुद  पाटिल  साहब
 का  पत्र  उन्होंने  खू  द  माना  है  कि  फैक्ट्रीज
 को  गैस्ने  के  दाम  बढ़ा  देने  चाहियें।  में

 चाहता  हूं  कि  सरकार  स्ब्द  इस  की  ताकीद
 करे।  सरफार  यह  जानती  है  कि  ओ
 मिनिमम  प्राइस  म्‌करंर  हो  जाती  है,  उस  से

 एक  पैसा  भी  ज्यादा  काइतकार  को  नहीं
 मिलता  है।  इस  लिये  मे  अघ्यक्ष  महोदय
 के  जरिये  से  मंत्री  जो  से  कहना  चाहता  हूँ
 मुझे  दुख  है  कि  हमारे  खाद्य  मंत्री  इस  समम

 मौजूद  नही  हैं  अर्ना  में  उस  से  भी  भपील  करता
 कि  गन्ने  की  कीमत  अभी  ४०  22  झा०

 मुकरर  कर  दो  जाय  उस  के  बाद  कमिसन
 जैसा  बह  वसा  किया  जाय।

 Shri  Jadhay  (Malegaon):  I  want
 some  information.  The  hon.  Deputy
 Minister  said  that  the  acreage  under
 sugarcane  cuktivation  is  increasing.
 Also  it  was  said  long  before  that  the
 average  yield.  per  acre  also  has  in-
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 creased.  I  am  ‘at  a  loss  to  know,  if
 that  is  the  case  and  also  the  number
 of  sugar  factories  is  increased  by  six,
 where  is  the  sugar?  Has  it  evapo-
 rated?  I  also  want  to  know  _  this.
 The  per  capita  availability  of  sugar
 last  year  and  this  year  also  is  the
 same.  It  was  l.2  last  year......

 Mr.  Deputy-Speaker:  It  should  net
 be  a  speech.

 Shri  Rajendra  Singh  (Chapra):
 He  is  only  raising  a  query.

 Mr.  Deputy-Speaker:  I  also  under-
 stand  that.

 Shri  Jadhav:  It  is  l.2  this  year
 also.  The  hon,  Minister  is  misguid-
 mg  the  House.

 Shri  A.  M.  Thomas:  It  is  true  that
 the  acreage  under  sugarcane  has  in-
 creased.  At  the  same  time,  taking
 the  average  of  area  that  has  been
 additionally  put  under  sugarcane  cul-
 ‘tivation,  to  the  previously  existing
 area,  the  average  production  has
 come  down,  because  the  marginal
 fields  are  coming  on.  The  marginal
 fields  are  also  taken  for  sugarcane
 because  it  is  worth  while  to  cultivate
 sugarcane.

 Mr.  Deputy-Speaker:  I  am  _  putting
 Shri  Vajpayee’s  substitute  motion  to
 ‘the  vote  of  the  House.  The  question
 is:

 “This  House  having  considered
 the  price  of  sugarcane  and  sugar
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 fixed  by  the  Government,  recom-
 mends  that  price  of  sugarcane.  be
 raised  to  Rs.  2/-  per  maund  with-.
 out  any  corresponding  increase  in.
 the  price  of  sugar.”

 Mr.  Deputy-Speaker:  The  ‘Noes’
 have  it.

 Some  Hon.  Members:  The  ‘Ayes’
 have  it.

 Mr.  Deputy-Speaker:  I  am  calling
 for  a  division.  There  ought  to  be  no
 complaints.  Both  the  buttons  are  to
 be  pressed  simultaneously,  both  hands
 are  to  be  used.

 The  original  motion  is:

 “That  the  question  of  increase  in
 the  price  of  sugarcane  and  sugar
 be  taken  into  consideration.”

 Now  Iam  _  putting  the  —  substitute.
 motion  of  Shri  Vajpayee  to  the  vote
 of  the  House:

 The  question  is:

 “That  for  the  original  metion  the
 following  be  substituted,  namely:

 ‘This  House,  having  considered
 the  price  of  sugarcane  and  sugar
 fixed  by  the  Government,  re-
 commends  that  the  price  of  sugar-
 cane  be  raised  to  Rs.  2  per  maund
 without  any  corresponding  in-
 erease  in  the  price  of  sugar.”

 The  Lok  Sabha  divided:

 Division  No.  0]

 Aasar,  Shri
 Banerjee,  Shri  Pramathanath
 Banerjee,  Sbri  5.  M.
 Barua,  Shri  Hem
 Beck,  Shri  Ignace
 Bhanja  Deo,  Shri

 Bhar  ucha,  Shri  Naushir
 Brij  Narayan  “Brijesh’',  Pandit
 -Chakravartty,  Shrimati  Renu

 Chavan,  Shri  D.  R.
 Dangé;  Shri  S.  A.
 Ded,  Shri  Dasaratha
 Ghosal,  Shri  Aurobindo
 Ghose;  Shri  Bimal

 .Gopélin,  Shri  A.K.

 3i9  (Ai)  LSD.—8

 AYES

 Gorqy,  Shri
 Halder,  Shri
 Jadhav,  Shri
 Kamble,  Shri  B.  C.
 Kar,  Shri  Prabhat
 Khadilkar,  Shri
 Kodiyan,  Shri
 Kunhan,  Shri
 Menon,  Shri  Narayanankutty
 Mohan  Swraup,  Shri
 More,  Shri
 Mukerjee,  Shri  H.  N.
 Mullick,  Shri  C.
 Nair,  Shri  C.  K.
 Nath  Pai,  Shri

 (16.4.  3  hrs.

 Pandey,  Shri  Sarju
 Patil,  Shri  U.L.
 Punnoose  Sh  ri
 Rai,  Shri  Khushwaqt
 Ram.  Garib,  Shri
 Reddy,  Shri  Nagi
 Shastri,  Shri  Prakash  Vie
 Singh,  Shri  Braj  Raj
 Singh,  Shri  L.  Achaw
 Singh,  Shri  Rajendra
 Soren,  Shri
 Sugandhi,  Shri
 ‘Tangamani,  Shri
 Vajpayee,  Shri
 Verma,  Shri  Ramfji
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 NOES

 Achar,  Shri
 Ambalam,  Shri  Subbiah
 Arumugham,  Shri  S.  R.
 Ayyakannu,  Shri
 Barman,  Shri
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Basumatari,  Shri
 Bidari,  Shri
 Biswas,  Shri  Bholanath
 Chaturvedi,  Shri
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Dasappa,  Shri
 Datar,  Shri
 Desai,  Shri  Morarji
 Deshmukh,  Dr.  P.  S.
 Deshmukh,  Shri  K.  G.
 Dwivedi,  Shri  M.  L.
 Ganapathy,  Shri
 Ghosh,  Shri  M.  K.
 Ghosh,  Shri  N.  R.
 Gounder,  Shri  K.  Periaswami
 Guha,  Shri  A.C.
 Gupta,  Shri  Ram  Krishan
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jain,  Shri  M.  C.
 Jangde,  Shri
 Jhunjhunwala,  Shri
 Jinachandran,  Shri,
 Joshi,  Shri  A.  C.
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Pandit  J.P.
 Karmarkar,  Shri
 Kayal,  Shri  P.  N.
 Kedaria,  Shri  C.  M.
 Keshava,  Shri
 Keskar,  Dr.
 Khan,  Shri  Sadath  Ali
 Kistaiya,  Shri

 Shri  N.  R.  Ghosh  (¢Cooch-Behar):
 This  machine  is  not  working.
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 Laxmi  Bai,  Shrimati
 Mafida  Ahmed,  Shrimati
 Mandal,  Dr.  Pashupati
 Mandal,  Shri  J.
 Maniyangadan,  Shri
 Mathur,  Shri  Harish  Chandra
 Mehta,  Shrimati  Krishna
 Mishra,  Shri  L.  N.
 Mishra,  Shri  5.  N.
 Misra,  Shri  8.  D.
 Misra,  Shri  R.  D.
 Murthy,  Shri  B.  S.
 Murty,  Shri  M.  S.
 Muthukrishnan,  Shri
 Nallakoya,  Shri
 Nanjappa,  Shri
 Narasimhan,  Shri
 Narayanasamy,  Shri  R.
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Oza,  Shri
 Padalu,  Shri  K.  V.
 Padam  Dev,  Shri
 Pahadia,  Shri
 Palaniyandy,  Shri
 Palchoudhuri,  Shrimati  Ile
 Pande,  Shri  C.  D.
 Pandey,  Shri  K.  N.
 Patel,  Shri  N.  N.
 Pattabhi  Raman,  Shri  C.  R.
 Pillai,  Shri  Thanu
 Prabhakar,  Shri  Naval
 Raj  Bahadur,  Shri
 Rajiah,  Shri
 Ram  Saran,  Shri
 Ramakrishnan,  Shri  P.  R.

 Ramaswamy,  Shri  K.  S.
 Ramaswamy,  Shri  P.
 Ramdhani  Das,  Shri
 Rampure,  Shri  M.

 Sugar

 Rane,  Shri
 ‘Rangarao,  Shri
 Reddy,  Shri  R.  L.
 Reddy,  Shri  Ramakrishne
 Reddy,  Shri  Viswanatha
 Rungsung  Suisa,  Shri
 Sadhu  Ram,  Shri
 Sahu,  Shri  Rameshwar
 Samanta,  Shri  S.  C.
 Samantsinhar,  Dr.
 Sardar,  Shri  Bholi
 Satyanarayana,  Shri
 Selku,  Shri
 Sen,  Shri  P.  G.
 Sharma,  Shri  D.  C.
 Sharma,  Shri  R.  C.
 Shastri,  Swami  Ramanand
 Shree  Narayan  Das,  Shri
 Siddananjappa,  Shri
 Siddiah,  Shri
 Singh,  Dr.  Ram  Subhag
 Singh,  Shri  Birbal
 Singh,  Shri  Dinesh
 Singh,  Shri  Kalika
 Singh,  Shri  Radha  Mohan
 Singh,  Shri  Raghunath
 Sinha,  Shri  B.  P.

 Sinha,  Shri  Jhulan
 Sinha,  Shri  K.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shri  Satyendra  Narayan
 Sonavane,  Shri
 Subbarayan,  Dr.  P.
 Subramanyam  Shri  T.
 Sumat  Prasad,  Shri
 Tewari,  Shri  Dwarikanath
 Thomas,  Shri  A.  M.

 Upadhyay,  Pandit  Munishwar
 Datt

 Upadhyaya,  Shri  Shiva  Datt
 Varma,  Shri  B.  B.

 Shri  Punnoose  (Ambalapuzha):  The
 machine  has  refused  to  co-operate;
 the  machine  has  failed  to  work.

 Shri  Goray  (Poona):  I  am  sorry  I
 have  pressed  the  wrong  button.  I  Mr.  Deputy-Speaker:  The  hon.
 wanted  to  vote  for  “Ayes”.

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  I  am  for  “Noes”.
 The  machine  did  not  work.

 Mr.  Deputy-Speaker:  Then  I  am
 adding  one.

 Member  wanted  to  vote  for  what?

 Shri  Punnoose:  ‘Ayes’.

 Shri  S.  A.  Dange  (Bombay  City—
 Central):  Let  us  try  it  again.  a

 Mr.  Deputy-Speaker:  It  is  all  right.
 I  think  the  results  are  clear  now.
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 After  all  the  adjustments,  the  ‘Ayes’
 have  43;  and  the  ‘Noes’  have  123.

 Some  Hon,  Members:  The  ‘Ayes’
 have  43?  It  must  be  46.

 Mr.  Deputy-Speaker:  It  is  not  46;
 there  are  deductions  to  be  made  also
 on  that  side.

 The  result*  of  the  division  is  as
 follows:

 Ayes:  43;  Noes:  123.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  So,  the  motion
 is  lost.  I  need  not  put  the  original
 motion,  because  that  was  for  purposes
 of  discussion.  Now,  the  discussion  has
 taken  place.

 Now,  we  shal!  pass  on  to  the  next
 discussion.

 36.46  hrs.

 MOTION  RE:  REPORT  OF  PAY
 COMMISSION

 Shri  Narayanankutty  Menon
 (Mukandapuram):  I  beg  to  move:

 “That  this  House  takes  note  of
 the  Report  of  the  Commission  of
 Enquiry  on  Emoluments’  and
 Conditions  of  Service  of  Central
 Government  employees,  Govern-
 ment  Resolution  thereon  and  the
 statement  made  by  the  Finance
 Minister  in  the  House  on  the  30th
 November,  1959.”

 Shri  D.  C.  Sharma  (Gurdaspur):
 How  long  are  we  sitting  today?

 Mr.  Deputy-Speaker:  First,  let  the
 motion  be  moved,  and  then,  we  shall
 consider.

 Shri  Narayanankutty  Menon:  I  am
 not  happy  to  have  initiated  the  dis-
 cussion  on  the  Report  of  the  Pay
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 Commission,  nor  do  I  presume  that
 any  of  the  hon.  Members  will  take
 this  as  a  happy  occasion  for  this
 discussion.  Never  never  would  the
 Finance  Minister  have  welcomed  such
 a  discussion  on  this  report.

 As  we  go  back  to  those  hectic  days
 in  the  first  week  of  August,  1957,  when
 the  Central  Government  employees
 decided  to  go  on  a  strike,  and  the  hon.
 Home  Minister  wanted  to  hustle  this
 House  with  a  Bill  in  order  to  meet
 that  strike,  every  section  of  this  House
 was  all  the  more  anxious  at  that  time
 to  arrive  at  a  reasonable  settlement
 of  the  whole  proposition,  to  avert  a
 ealamity  at  that  time  and  when  at
 the  last  moment,  Government  agreed
 that  a  Pay  Commission  would  be
 appointed,  everybody  thought  that  at
 least  a  sigh  of  relief  could  be  heaved
 then.  But  when  the  personnel  of  the
 commission  was  announced  later  on,  a
 little  doubt  crept  into  the  minds  of
 many,  because,  making  a  departure
 from  the  past  procedure  that  was
 adopted  in  the  case  of  the  First  Pay
 Commission,  Government  made  it
 exclusive  to  those  who  had  nothing
 to  do  with  the  problems  of  either  wage
 fixation  or  labour  policy  at  all.

 During  the  last  session,  when  doubts
 were  expressed  from  this  side  of  the
 House  about  the  possible  recommenda-
 tions  of  the  commission,  the  hon.
 Finance  Minister  was  wise  enough  to
 caution  us,  by  saying  that  it  might
 be  that  the  Commission  might  make
 certain  reductions  in  the  emoluments
 also,  and,  therefore,  we  need  not  be
 too  optimistic.  At  that  time,  we  on
 this  side  of  the  House  never  never
 did  know  the  forecasting  mind  of  the
 hon.  Finance  Minister.  But,  now,
 when  we  read  the  report  of  the  Pay
 Commission,  we  see  it  very  well  that
 the  hon.  Finance  Minister  was  right,
 and  too  right,  in  asserting  that  the-
 Pay  Commission  would  do  this  way’
 against  employees.

 Regarding  the  personnel  of  the
 commission,  when  the  First  Pay

 *The  figures  were  corrected  as:
 Ayes:  45;  Noes  2l,  vide  Debates,  dated  18-12-1959.
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 Commission  was  constituted,  a-veteran
 labour  leader  was  included  in  that,
 and  quite  rightly  included,  by  Gov-
 ernment.  And  because  of  his  presence,
 the  First  Pay  Commission  did  lay
 down  certain  principles  and  also
 recommended  certain  emoluments  to
 the  employees;  and  these  have  surviv-
 ed,  in  spite  of  everything,  for  a  few
 years,  so  that  there  could  be  a  level-
 ling  of  the  wages  at  that  time.  But
 when  we  read  this  report  today,  we
 fee]  that  there  was  quite  some  justi-
 fication  for  the  selection  of  the  per-
 sonnel  of  the  Pay  Commission.  For,
 it  was  practically  divided  into  three
 air-tight  compartments.  The  first  and
 foremost  compartment  was  two  IL.C.S.
 officers,  who  had  nothing  to  do  with
 the  fixation  of  wages  or  with  labour
 policy.  They  looked  after  the  ques-
 tion  of  the  higher-salaried  category.
 They  came  to  the  conclusion  that  there
 should  not  be  a  levelling  down  of  the
 income  of  the  higher  category.  They
 did  their  job  very  well.  The  second
 compartment  was  two  Congress  ex-
 M.Ps.  charged  with  the  duty  of  look-
 ing  after  the  Congress  Government
 and  what  the  Congress  Government
 says  today.  They  too  did  their  job
 very  well,  because,  whatever  Govern-
 ment  have  said  has  been  accepted  by
 the  commission,  without  looking  into
 the  other  side,  how  the  case  has  been
 presented  from  the  other  side  before
 the  commission.  Then,  two  economists
 were  there.  A  cursory  reading  of  the
 report  will  convince  you  that  these
 economists  were  consulted  on  certain
 hypothetical  questions  of  economy,  and
 they  have  given  certain  advice  of  their
 own,  which  is  incorporated  irrelevantly
 in  certain  parts  of  this  report.

 Because  of  the  composition  of  the
 commission  itself,  because  none  of  the
 Members  of  this  commission  has  ever
 seen  face  to  face  how  the  Indian
 worker  lives,  how  the  _  ordinary

 Shri  Subbiah  Ambalam  (Rama-
 nathapuram):  On  a  point  of  order.  I
 want  to  know  whether  the  hon.  Mem-
 ber  can  refer  to  the  members  of  the

 commission,  because  they  are  not  here
 to  defend  themselves.

 Some  Hon.  Members:  Why  not?
 Certainly.

 Shri  Rajendra  Singh
 Certainly.

 (Chapra):
 It  is  not  a  judicial  body..

 Mr.  Deputy-Speaker:  Order,  order.
 Is  that  decision  to  be  taken  directly
 by  the  Members  here?  I  am  watch-
 ing  carefully.  Though  it  may  not  be
 quite  out  of  order  to  make  a  mention
 of  the  names,  it  would  be  more  profit-
 able  if  we  look  at  the  recommenda-
 tions  and  then  criticise  them,  by  say-
 ing  that  they  are  not  in  the  interest
 of  the  workers,  as  he  is  arguing.
 Instead  of  just  taking  one  member
 after  the  other  and  criticising  him,
 instead  of  taking  the  personnel  and
 criticising  them,  he  should  look  at
 what  they  have  produced.  That  is
 more  material  than  criticising  the
 members.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  What  they  have  produced  is
 not  material  at  all.

 Mr.  Deputy-Speaker:  It  is  not
 material,  mostly—I  also  think  like  that.
 But  what  they  have  recommended
 should  be  looked  into.

 Shri  Narayanankutty  Menon:  I
 agree  with  you  but  for  the  fact  that
 the  reference  to  the  composition  or
 personnel  was  inevitable  even  in  dis-
 cussing  the  pros  and  cons  of  this.

 Mr.  Deputy-Speaker:  Now  that  he
 has  made  the  reference,  he  may  come
 to  the  recommendations.

 Shri  Narayanankutty  Menon:  I  come
 to  the  recommendations—what  they
 have  produced.  The  whole  intention
 of  appointing  this  Commission  was  to
 set  at  nought  the  discontentment  that
 was  prevailing  among  the  two  million
 government  employees  in  1957,  which
 started  as  early  as  3953  with  the
 demand  for  the  constitution  of  a
 Second  Pay  Commission.  The  situa-
 tion  almost  verged  on  a  countrywide
 strike  in  1957,  when  in  order  to  find  a
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 eee  tes
 splution,  a  long-term  solu-

 tion,  of  problem,
 namely,  rein

 removal
 of  this  discontentment  an  out

 justice  them,  this  Commission
 Ln]  pecan  ay  When  this  Commis-
 ston  अक  appomted,  it  was  clearly
 understood  that  a  demand  was  made
 fee  the  appointment  of  a  Pay  Com
 mission  and  a  demand  was  made  that
 there  should  be  an  increase  in  the
 egioliments.  So  it  was  expected  that
 this  Commission  would  enter  into  an
 overall  review  of  the  entire  wage
 structure  in  the  country  of  the  govern-
 Ment  employees  with  a  perspective
 कित  historic  background  behind  them
 and  would  give  a  decision  whereby
 this  sort  of  discontentment  could  be
 set  at  nought  at  least  during  the
 Setond  Plan  period  or  the  Third  Plan
 period.  But  I  am  sorry  to  state  that
 the  impact  of  what  they  have  pro-
 @uced  today  on  the  two  million  gov-
 exrtment  employees  and  also  on  the
 country  and  on  the  working  class  in
 general  is  utter  disappointment
 because  not  only  do  the  government
 employees  who  wanted  this  Commis-
 sion  not  get  anything—some  of  them
 stand  to  lose  today—but  on  the  other
 side,  the  general  working  class  of
 India  which  has  fought  for  the  last
 go  many  years  and  built  up  a  wage
 structure  has  lost  because  of  certain
 findings  that  fhis  Commission  has
 come  to.

 The  first  point  is  regarding  the  con-
 ception  of  wage  itself,  how  fhe  Com-
 mission  analysed  the  wage  structure.
 Right  trom  the  time  of  the  Islington
 Commission  in  ‘1915,  as  they  have
 reviewed,  there  was  no  proper  -assess-
 Mént  of  the  needs  of  an  ordinary
 worker  in  this  country.  As  far  as
 the  government  employees  were  coh-
 cerned,  a  certain  pay  stricture  with
 graded  scales  was  evolved  ‘by  the
 Islington  Commission  which  stood  till
 the  yéar  946  when  8  Pay  Commis-
 sion  was  appointed.  The  Pay  Com-
 mission  did  go  into  the  structure  of

 be

 and  arrived  at  certain  findings
 mide.  cértain  fecornmendations
 Government  ‘accepted  ‘the  recom

 itindaticns,  ‘the  most  important
 recommendation  being  that  relating  to
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 long-term  effect,  that

 e  cost dearntss  allowance  to
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 ter  on,  Governmertt

 a  that,  and  that  was
 exactly  why  early  in  952  and  in  1988

 ere  was  a  demand  that  the  recom-
 mendation  ०;

 Tg
 First  Pay  Commis-

 sion  should  implemented  and  also
 a  Second  Pay  Commission  should  be
 appointed.

 When  the  First  Comthission  evolved
 wage  formuta  immediately  in  the

 postwar  period,  it  was  &  tine  whalt
 the  Industrial  Dispites  Bil)  was  about
 fo  ‘be  passed.  When  the  Act  Was
 passed  at  that  time,  the  entire  tndtis-
 trial  tribunals  in  this  country  accepted
 the  findings  and  formulations  of  the
 First  Pay  Commission  as  a

 magne carta  to  decide  about  the  wages
 the  hon.  Finance  Minister  and  the
 hon.  Labour  Minister—I  wish  he  were
 here  today—would  go  over  the  a
 of  the  Iate  Yorties  and  early
 they  would  find  that  the  principles  of
 wage  have  been  fixed  upon  the  recom-
 mendations  of  the  First  Pay  Com-
 mission.

 During  the  First  Five  Year  Pian
 period,  there  was  a  demand  for  higher
 wages  in  industry,  ahd  early  in  fie
 Second  Plan  period  we  had  the  I5th
 Indian  Labour  Conference  presitied
 over  by  the  hon,  Labour  Minister  of
 India  when  a  new  formula  for  the
 fixation  of  minimum  wage  was
 accepted,  in  spite  of  the  fact  that  the
 industrial  tribunals  had  previously
 accepted  some  formula

 In  that  conference  which  was  held
 at  Delhi  the  hon.  Labour  Minister  wes
 the  Chairman.  Shri  Morarji  Desai,  the
 present  Finance  Minister  was  there
 present  in  that  conference.  The  hon.
 Railway  Minister  was  there;  Shri  Lei
 Bahadur  Shastri  was  there  and  one
 bleck  of  seats  in  the  conference  hs
 reserved  and  taken  up  by  a  fill
 fledged  Government  delegation  repre-
 sented  by  every  conceivable  Ministry
 of  the  Government  of  Indta.  After
 three  days’  deliberation  in  which  tte
 labour  representatives  of  this  country
 were  represented,  in  which  the  wiole
 Government  was  represented  and  in
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 to  be  given  to  the  entire  working
 classes  of  this  country  was  evolved.
 Im  his  closing  remarks  the  hon.  Labour
 Minister  expressed  the  view  that  now
 the  demands  of  the  labour  and  the
 contentions  of  the  employees  and  Gov-
 ernment  have  been  considered  and  we
 have  arrived  at  a  compromise—this
 shall  be  the  new  formula  for  the  con-
 ception  of  a  living  wage  in  this  coun-
 try.  Following  that  formula  that  had
 been  laid  down  in  that  Indian  Labour
 Conference  many  Tribunals  passed
 many  awards  in  many  places.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  May  I  correct  the
 hon.  Member?  I  was  not  present
 when  the  minimum  wage  was  fixed.  I
 was  present  only  at  the  beginning  and
 I  know  nothing  about  the  other  thing.
 I  did  not  agree  with  it  either.

 Shri  Narayanankutty  Menon:  I  do
 fot  think  he  was  purposely  away.  He
 did  not  attend  the  second  day.  He
 was  represented  because  the  represen-
 tatives  of  the  Finance  Ministry  were
 there;  he  was  not  bodily  present.

 It  was  a  conference  in  which  the
 Government  of  India  was  represented
 and  which  was  presided  over  by  the
 Labour  Minister.  Anybody  who  took
 part  in  the  conference  or  the  indepen-
 dent  labour  organisations  that  took
 part  never  imagined  at  that  time  that
 he  wil]  be  going  behind  the  decision.
 We  understood  that  the  Conference

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  That  is  an  advisory
 body.

 Shri  Narayanankutty  Menon:  We
 understood  that  the  new  norm  laid
 down  in  the  Indian  Labour  Confer-
 ence  was  to  be  followed.  When  the
 Commission  wrote  to  the  Government
 whether  the  new  norm  laid  down  by
 the  Indian  Labour  Conference  was  to
 be  followed  or  not  when  a  doubt  arose

 in  their  minds,  the  Government  ct
 India  through  the  Finance

 Fayre  ह wrote  back  to  the  Commission  a
 the  Government  of  India  never  stands
 committed  to  take  action  on  the  results,
 of  the  Indian  Labour  Conference.

 Shri  Narayanankutty  Menon:  If  the
 Government  which  was  a  party  to
 that  and  which  said  that  this  was  the
 norm  for  a  living  wage  that  is  going
 to  be  fixed  and  the  employers  will
 have  to  accept  it  and  the  workers  will
 have  to  accept  it,  if  that  Government
 now  comes  and  says  that  it  is  not
 binding  upon  them  then,  what  for
 was  that  conference  there  and  for
 whose  benefit  the  decision  was  taken?
 I  accuse  this  Government  of  a  breach
 of  trust  towards  the  entire  working
 classes  in  this  country  because  the
 Labour  Minister  presiding  at  that  con-
 ference  said  that  this  was  to  be  the
 norm  of  minimum  wages  in  this
 country  and  the  Finance  Minister
 within  a  short  time  wrote  to  the  Com-
 mission  behind  the  back  of  everyone
 that  the  Government  of  India  is  not
 committed  to  this  decision.

 Shri  Morarji  Desai:  May  I  again
 say  I  was  not  the  Finance  Minister
 then?

 An  Hon.  Member:  He  was  the  Min-
 ister  of  Commerce  and  Industry.

 Shri  0.  0,  Pande  (Naini  Tal):  On
 a  point  of  order,  Sir.  The  conference
 to  which  reference  is  being  made  was
 with  regard  to  industrial  labour.  Of
 course,  there  are  certain  categories  of
 government  servants,  for  example,  the
 P.  &  T.  and  the  Railway  employees.
 But  generally  this  report  refers  not
 to  industrial  labour  but  to  government
 servants.  So,  the  reference  to  this
 conference  is  not  relevant.  (Interrup-
 tion.)

 Sir,  the  point  of  order  raised  is
 whether  it  is  relevant  to  refer  to  that
 conference  which  dealt  with  industrial
 labour.



 STS  Motion  re:

 An  Hon.  Member:  It  is  not  a  point
 of  order.

 Mr.  Deputy-Speaker:  Order,  order.

 Shall  we  proceed  in  this  manner?

 Shri  C.  D.  Pande:  If  you  have  not
 understood  the  point  of  order  shall  I

 ‘explain  again?

 Mr.  Deputy-Speaker:  He  has  made
 clear  his  own  impressions  about  that
 (Interruptions).  Order,  order.  Where
 is  the  need  for  everybody  to  speak?

 ‘The  hon,  Member  may  go  on.

 Shri  Narayanankutty  Menon:  I
 maintain  that  the  decision  of  the
 Indian  Labour  Conference  is  binding
 upon  the  Government  of  India  and  the
 Government  stands  committed  to  and
 bound  by  the  decisions  that  have  been
 taken  there.  It  is  a  clear  breach  of
 faith  on  the  part  of  Government  to
 offer  one  norm  to  their  own  employees
 and  to  offer  another  to  industrial
 Jabour  in  India....

 Shri  Jagjivan  Ram:  It  was  an  advi-
 ‘sory  body.

 Shri  Narayanankutty  Menon:  In  the
 Second  Plan  Report  it  was  said  that
 the  conditions  of  work  in  public
 undertakings  are  expected  to  set  the
 pace  for  the  public  sector.  If  this  is
 going  to  be  the  pace  for  the  public
 sector,  if  they  are  going  to  have  one
 formula  for  industrial  workers  and
 another  formula  behind  their  back  as
 far  as  the  government  employees  are
 concerned,  what  is  the  morality  behind
 it,  what  is  the  honesty  behind  it?  Do
 they  really  mean  that  the  decision  cof
 the  conference  is  to  be  implemented
 ‘by  employers  and  labour  in  India?

 Mr.  Deputy-Speaker:  Order,  order.
 Only  one  hon.  Member  should  speak—
 not  all  of  them.

 ‘Ti  hrs.

 Shri  Narayanankutty  Menon:  Right
 from  the  beginning,  the  Government
 thas  adopted  the  attitude  that  even
 though  it  did  this  in  order  to  meet  the
 ‘strike  situation,  it  had  no  bona  fide
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 intention  to  settle  this  dispute  proper-
 ly.  From  the  moment  they  have  decid-
 ed  about  the  personnel  of  this  Com-
 mission,  Government  saw  to  it  that
 their  recommendations  were  muzzled
 and  hustled  by  their  own  viewpoints
 which  are  known  to  themselves.  Read-
 ing  the  report  of  the  Commission,  one
 will  know  that  it  is  not  for  the  Com-
 mission  to  take  into  account  the  neces-
 sities  of  life  of  an  ordinary  man  im
 India.  They  have  been  discussed  but
 not  been  accepted.  It  is  not  a  question
 of  how  much  money  has  to  be  paid  to
 any  ordinary  man  in  India.  The  bind-
 ing  factor  upon  the  Commission  was
 the  requirement  of  the  Second  Plan.
 They  have  been  told  by  the  Finance
 Minister  that  the  Second  Plan  was  in
 crisis  and,  therefore,  he  said:  “Do  not
 look  into  the  needs  of  the  employees
 and  the  workers”.  They  have  been
 told  that  there  is  slowing  down  of  the
 industrial  production  and  there  is
 slowing  down  of  the  agricultural  pro-
 duction.  Why  should  it  be  so?  That
 is  shrouded  in  mystery.  The  prices
 are  rising  and  there  is  no  possibility
 of  further  taxation,  no  more  of  deficit
 financing,  no  possibility  of  increased
 borrowing.  This  is  what  they  have
 told  the  Commission.  There  was  the
 foreign  exchange  crisis  and  their  pre-
 commitment  for  payments  and  they
 had  not  provided  anything  for  the
 recommendations  also.  Therefore,  in
 other  words,  they  have  said:  “Do  not
 recommend  anything  more”.  <A  cur-
 sory  reading  of  this  report  will  show
 how  the  Government  has  said  “We  are
 not  prepared  to  pay  anything  more”.
 So,  the  primary  consideration  was  the
 case  presented  by  the  Government.  It
 is  almost  immoral  for  the  Government
 to  have  gone  before  the  Commission
 like  this  and  present  their  case  like
 this...

 Mr.  Deputy-Speaker:  Should  they
 have  presented  the  other  side?

 Shri  Narayanankutty  Menon:  That
 is  the  honest  way  of  presenting  a  case.

 Mr.  Deputy-Speaker:  They  had  to
 present  their  own  case.



 5777  Motion  re:

 Shri  Narayanankutty  Menon:  The
 ‘Government  did  not  go  there  as  an
 advocate.  -After  all,  there  was  the
 view  of  their  own  employees.

 Coming  to  the  concept  of  minimum
 ,  ‘wage,  what  this  Commission  has  stated

 will  have  far  reaching  influences  and
 reaction  upon  the  industrial  working
 ¢lass  and  also  the  other  employees  in
 this  country.  For  a  long  time,  almost
 for  2  years,  even  the  Supreme  Court
 has  accepted  a  certain  formula  for  the
 fixation  of  wages.  Dr.  Aykroyd  was  of
 the  view  that  the  needs  of  an  indivi-
 dual  were  3,000  calories  a  day.  That
 has  been  accepted  by  all  the  tribunals
 and  it  has  never  been  questioned  so
 far.  Now,  this  Commission,  curiously

 -enough,  because  of  the  evidence  given
 by  a  certain  institute  in  Hyderabad

 has  rejected  and  had  come  down  to
 2,200  calories,  taking  the  example  of
 the  people  in  Japan.  That  is  the  essen-
 tial  point  that  is  there.  They  will  go
 on  looking  where  the  minimum  is
 there  and  they  will  borrow  it  and  just
 put  it  in  the  report  and  all  the  pre-
 vious  requirements  laid  down  to  give
 a  decent  living  for  the  work'ng  class
 have  thus  been  negatived  by  the  Com-
 mission.

 The  effect  of  their  recommendations
 will  have  far-reaching  repercussions.
 They  have  not  fixed  any  minimum
 wage  to  the  employees  of  the  Govern-

 .ment  and  the  suggestions  contained  in
 this  Report  so  long  as  they  remain  in

 Government  and
 that  Report  will  be  accepted  by  the

 this  will  have  its
 own  general  repercussion  in  the  wage
 fixation  in  this  country  and  the  indus-
 trial  and  other  tribunals  would  only
 follow  this  Report.

 Now,  I  come  to  the  way  in  which
 they  have  fixed  the  dearness  allow-
 ance,  It  has  been  accepted  by  the
 First  Pay  Commission  that  there
 should  be  a  part  of  the  dearness  allow-
 ance  in  the  wage  itself  because  of  the
 way  in  which  the  prices  were  rising.
 On  the  basis  of  the  evidence  submit-

 _ted  by  the  Government,  the  First  Pay
 Commission  has  said  that  in  the  near
 future,  the  working  class  cost  of  living
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 stabilise  somewhere  at
 i85—-200  points  and,  therefore,  they
 just  provided  for  the  dearness  allow-
 ance  up  to  that  point.  They  recom-
 mended  a  sliding  scale  also  for  any
 further  rise  in  the  cost  of  living  index.
 The  cost  of  living  index  did  rise  but
 the  Government  refused  to  accept.  that
 part  of  the  recommendation  to  give  a
 sliding  scale  dearness  allowance.  In
 1952,  the  Government  appointed
 another  committee,  because  contrary
 to  their  own  wishful  thinking  and  cal-
 culations  in  1947,  the  post-war  prices
 not  only  did  not  recede  but  they.  con-
 tinued  to  rise  in  1951-52.  So  the
 Gadgil  Committee  was  appointed.  The
 Gadgil  Committee,  upon  the  evidence
 given  by  the  Government  came  to  the
 conclusion  and  made  a  recommenda-
 tion  that  the  prices  wi!l  stabilise  some-
 where  at  350  and,  therefore,  the  dear-
 ness  allowance  should  be  cut  and  part
 of  the  dearness  allowance  should  be
 merged  with  the  pay—it  is  going  to
 happen  in  the  near  future.  Every  year
 the  Government  has  been  telling  the
 people  that  the  prices  will  come  down
 because  our  industrial  production  is
 going  up,  our  agricultural  production
 is  going  up.

 But  so  far  we  have  been  finding  a
 sorrowful  phenomenon.  Even  when
 the  Commission  was  sitting,  the  prices
 not  only  did  not  recede  but  the  prices
 had  been  rising  to  a  phenomenal
 level.  The  Commission  has  not  taken
 into  account  the  realistic  situation  that
 the  prices  have  a  tendency  to  rise.  I
 may  point  out,  Sir,  that  between  the
 date  when  the  Commission  submitted
 its  report  and  the  date  when  it  was
 presented  to  this  House  the  working
 class  cost  of  living  index  has  gone  up
 by  4:4.

 While  it  is  an  accepted  fact  that
 even  the  meagre  minimum  wage  that
 has  been  provided  should  also  be  add-
 ed  with  a  compensatory  dearness
 allowance,  because  it  is  admitted  that
 today  the  prices  are  going  up,  the
 Commission  has  not  made  any  positive
 recommendation  as  far  as  a  sliding
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 sofia,  for.  dgarness,  allowanor.is  con-
 cemped.  Byen.  though  good.  words
 hage  heen  expressed  that  the  Govern
 ment  may,if  tor.twelve  months  con-
 tinugusly  the  jacrease  in,  the  cost  of
 living.  index.  persists,  consider  about
 ह... ह  the  dearness  allowance,  it
 wilJ,.not.dg  any  good  as.  far  as  the
 employees  कह  concerned,  because  this
 Government  is  a  Government  which
 in  the  face  of  a  positive  recommenda-
 tion, $  give  dearness  allowance  on  a
 sliding  scale  refysed  to  do  so  and,
 therefore,  when  there  is  no  mandatory
 reepmmendation  of  the  Comm'ssion,  it
 wij},  be  impossible  to  get  anything
 from  it.

 The  sum  total  is  that  the  employees
 are  denied  their  normal  minimum
 wage,  They.  are  also  denied  the  bene-
 fits  of  getting  a  compensation  when
 the  price  levels  go  up.  Sir,  the  hon.
 Finance  Minister  and  this  House
 know,  whatever  may  be  put  in  the
 Plan,  whatever  may  be  put  in  the
 paper,  the  prices  are  going  up.  The
 gugar  prices  are  going  up  beyond  con-
 ception.  As  referred  to  by  the  Com-
 mission,  the  prices  are  really  going  up
 im  the  case  of  eggs.  One  egg  today
 coats  3g  annas.  The  price  of  rice  is
 going  up,  and  all  other  prices  are
 going  up.  Yet  you  are  refusing  to  give
 any  increase.

 Theoretically,  you  say  that  an
 increase  of  Rs,  §  has  been  given.  The
 met  result  today  is  that  this  Rs.  5
 which  the  Commission  has  given  plus
 another  Rs.  7-8  from  the  pockets  of
 the  employees,  from  their  present
 emoluments  are  going  to  be  taken
 away  by  the  traders  and  mill-owners

 ause  prices  are  going  up,  and  it
 will  be  impossible  for  the  employees
 to  make  both  ends  meet.

 Coming  to  the  effect  of  the  recom-
 mendation:.  apart,  from  considering
 the  principles  of  a  minimum  wage  and
 also  dearnes$’  allowance,  the  total
 effect  of  the  recommendations  is  that
 in  many  cases  the  employees.  are
 weally  losing  because  of  the  introduc-
 then  of  the  compulsory  provident  fund.
 When  the  deamess  allowance  is  now
 merged  with  the  basic  pay,  an
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 employee  will  have  to  give  more  to  the
 provident  fund,  and  whatever  intrease
 he  will  get  will  be  taken  away  for
 contribution.  In  many  cases,  af.
 employee  will  have  to  give  an  addi-
 tional  contribution  to  the,  provident
 fund  from  his  old  rates  of  wages.

 Coming  to  the,  postal  department,  in
 the  case  of  postmen  and  clerks,  therp
 are  instances  where  the  employees
 will  every  month  lose  from  Rs.  9  to
 Rs.  24  and  even  up  to  Rs,  16  The
 basis  on  which  the  Commission  has
 formulated  its  recommendation  ig
 “Let  them  save,  because  this  is  not  the
 time  for  spending”,  as  if  these
 employees  were  saving  to  such  an
 extent  and  they  have  so  much  money
 to  have  a  happy  living  and  also  save
 for  the  future.  The  Commission  could.
 have  seen,  from  the  way  in  which
 these  employees  during  the  years  from
 948  to  957  have  been  taking  loans
 from  their  provident  funds,  that  the
 employees  were  never  in  the  habit  of
 saving,  they  have  not  saved  anything
 and  what  is  left  for  them  is  only  to
 starve.  The  provident  fund  borrow-
 ings  have  increased  from  Rs.  0°9°
 lakhs  in  4948  to  Rs.  26°38  lakhs  in
 ‘1957.  Therefore,  in  the  meagre  profit
 that  is  being  given,  what  could  ths
 employees  do?  If  the  employees  were
 just  progressively  taking  more  and
 more,  an  indication  would  have  been
 given  as  to  the  saving  capacity  of  the
 employees.  So,  virtually  nothing  has
 been  received,  when  it  is  said  that  the
 employees  have  been  given  an  addi-
 tional  Rs:  5.  Not  only  this.  The
 employees  will  have  to  invest  more
 and  more  in  the  provident  fund,  and:
 this  has  been  made  compulsory.

 The  Commission  is  so  unrealistic,
 because,  in  respect  of  the  retirement
 of  the  employees  after  55  years,  the
 statistics  of  Government  show  that  the
 average  life  of  an  employee  after
 retirement  is  just  2°5  years.  There-
 fore,  if  the  Commission  has  recom-
 mended  that  the  retirement  benefits
 shall  be  increased,  what  does  it  mean?
 The  employee  will  have  to  cut  his
 stomach  and  also  the  stomachs  of  his
 children.  Therefore,  the  sum  total  of
 the  recommendations,  including  the
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 ह... ३  wage  and  the  dearness  allow-
 ance,  is  completely  illusory.  The  Com-
 anission  has  taken  an  unrealistic
 approach  as  far  as  these  aspects  are
 concerned.

 I  shall  now  make  one  more  impor-
 tant  point.  Philosophical  words  have
 been  expressed  in  the  case  of  Class  IV
 employees  when  the  question  of  mini-
 mum  wage  is  discussed.  It  is  said
 that  the  prices  will  not  rise.  Are  the
 Government  accepting  that?  Turning
 to  the  other  aspects  of  the  report,  what
 I  find  is  this.  I  refer  to  the  question
 of  ceiling  to  be  fixed  for  the  higher
 «ategory  of  people.  It  has  been  speci-
 fically  directed  by  the  Varadachari
 Commission  that  there  should  be  a
 ceiling  on  Rs,  3,000.  This  Commission
 has  considered  the  question  and  says
 that  already  the  real  inconie  of  these
 people  has  diminished  because  of  rise
 in  prices,  and  that  there  is  a  likelihood
 of  further  rise  in  prices,  and,  there-
 fore,  there  is  no  question  of  ceiling!
 Such  is  the  contradictory  way  of
 approach  that  the  Commission  has
 made.  The  Commission  has  applied
 one  general  standard  of  justice  for  the
 ‘Class  IV  employees  and  the  clerks,  etc.,
 and  another  standard,  on  a  different
 economic  conception,  for  the  higher
 eategory  of  people  on  salaries  of
 Rs.  3,000  or  over,  and  who  may  num-
 ber  not  more  than  1,000.  When  con-
 sidering  the  question  of  Class  I  officers
 and  the  ceiling  in  respect  of  them,  in
 spite  of  the  financial  stringency  of  the
 Central  Government,  in  spite  of  the
 fact  that  there  is  no  money  with:  the
 Central  Government,  the  Commission
 has  recommended  virtually  a  Rs.  00
 increase  in  the  basic  salary  of  Class  I
 officers,  just  one  increment,  without
 even  that  much  hesitation  which  they
 had  in  giving  Rs.  5  to  the  Class  IV
 employees,  That  is  the  standard  that
 the  Commission  has  applied.

 I  shall  now  read  out  for  the  benefit
 of  the  hon.  Finance  Minister  just  a
 fow  sentences  from  the  report.  I  do
 not  think  that  he  hag  ever  read  that
 portion.  The  report  says  at  page  73:

 “With  knowledge  that  a  better
 future  for  all  is  possible  has  come
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 improvements  should  take  plade
 without  delay.  Whether  it  is  the
 demand  of  industrial  labour  for
 higher  wages  and  better  housing
 conditions,  or  of  low-paid  teachers
 and  government  employees  for  «
 fair  deal  and  greater  security—all
 these  are  but  manifestations  of  the
 new  awakening  and  of  the  new
 striving  for  an  econemic  future
 which  is  consistent  with  the  dig-
 nity  of  the  citizens  of  a  free
 society.  One  cannot  merely  shrug
 one's  shoulders  in  the  midst  of
 such  a  situation  and  say  that  all
 these  things  must  wait  till  some-
 how  or  other  the  financial  situation
 in  the  country  improves.  What-
 ever  the  difficulties  of  the  moment,
 the  demands  of  the  people—espe-
 cially  of  the  low-income  groups—
 must  be  assessed  carefully  and  met
 to  the  maximum  possible  extent.”

 This  is  part  of  &  speech  delivered  by
 the  predecessor  of  the  present  Finance
 Minister  while  presenting  the  budget
 for  1957-58.  to  this  House.  Now,  it  may
 be  possible—and  I  am  not  surprised—
 that  the  present  Finance  Minister  is
 not  Prepared  to  accept  the  speeches
 and  formulations  af  a  person  who  has
 already  gone  out  of  office.  Well,  he
 has  gone.  But  the  present  recom-
 mendations  are  just  contrary  and
 against  the  decision  of  the  Indian
 Labour  Conference  which  has  been
 presided  over  by  Shri  Nanda.

 In  conclusion,  what  I  would  submit
 is  only  this.  The  Commission  has
 made  its  recommendations.  Now,  the
 only  best  possible  way  is  to  remove
 the  anomalies.  For  that,  the  Govern-
 ment  should  call  the  organisations  of
 these  employees  and  try  to  discuss
 matters  with  them  in  order  to  remove
 those  anomalies.  That  is  the  only
 possible  way  of  tackling  this  problem.

 The  Commission  has  rightly  observ-
 ed  that  the  two  million  employees  of
 the  Government  of  India,  even  though
 their  emoluments  should  be  cut  and
 tailored  according  to  the  needs  of  the
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 Aevelopmental  activities,  are  the  most
 1... ह  instruments  and  ears  in  respect
 @  the  developmental  activities  and
 unless  they  are  given  at  least  an  iota
 of  satisfaction  ang  unless  we  keep  that
 Sostrument  sharp,  the  developmental
 activities  will  not  take  place.  So,  in
 the  interests  of  the  Plan  and  also  in
 the  interests  of  the  genera]  develop-~
 mental  activities,  you  should  try  to
 diecuss  the  problem  with  the
 employees  and  find  out  an  agreed
 solution  whereby  the  anomalies  and
 also  the  injustice  done  to  them  could
 de  removed.

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  this  House  takes  note  of
 the  Report  of  the  Commission
 of  Enquiry  on  Emoluments
 and  Conditions  of  Service  of
 Central  Government  Em-
 ployees,  Government  Resolu-
 tion  thereon  and  the  statement
 made  by  the  Finance  Minister
 in  the  House  on  the  30th
 November,  1959.”

 The  time  has  to  be  fixed  now.  Nor.
 mally  such  discussions  are  for  2}
 hours.  Government  finds  it  difficult  to
 spare  time;  on  the  working  days  we
 have  got,  there  is  already  Govern-

 “ment  business  Axed  up.  If  we  want
 to  devote  more  time  to  it,  we  shall
 have  to  sit  after  the  ordinary  hours
 that  we  have  got.  Then  again,  there
 is  this  difficulty  that  tomorrow  the
 hon.  Speaker  is  giving  an  At  Home
 to  the  parliamentary  delegation  from
 Nepal.  So,  tomorrow  it  will  not  be
 Possible  to  sit.  The  only  other  days
 left  would  be  Monday  and  Tuesday.
 If  the  House  is  prepared  to  sit  after
 the  normal  hours  en  those  days.  we
 can  extend  the  time.

 Some  Hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  How  Jong  do
 we  sit  today?

 Shri  Nath  Pai  (Rajapur):  Till  6.30.

 Shrimati  Na  Palchoudhuri  (Nabad-
 wip):  Why  not  we  sit  on  Saturday?
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 An  Hen.  Member:  Why  not  on  Wet-
 nesday?

 Mr.  Deputy-Speaker:  It  would  be
 difficult  to  extend  the  session  to  Wed-
 nesday,  because  some  hon.  Members
 must  have  booked  their  passage  06
 Wednesday.  The  only  possibility  के
 we  might  sit  for  longer  hours  on
 Monday  and  Tuesday.  Today  do  we
 sit  tilt!  6  or  6-307

 Shri  Nath  Pai:  6-30.

 Mr.  Deputy-Speaker:  Are  the  hon.
 Members  sure  they  will  be  able  to
 have  the  quorum?

 Some  Hon.  Members:  Yes.

 Shri  Harish  Chandra  Mathur  (Pali):
 We  may  sit  till  6  today,  but  we  must
 find  5  hours  for  this  discussion.

 Mr,  Depnty-Speaker:  We  will  sit
 til)  6  o'clock  today.  Shri  Nath  Pai.

 Shrimati  Renuka  Ray  (Malda):  Why
 not  sit  on  Saturday?

 Shri  8.  M.  Banerjee  (Kanpur):  The
 whole  of  Saturday  can  be  devoted  to
 this.

 Mr,  Deputy-Speaker:  I  have  called
 Shri  Nath  Pai.

 Shri  Nath  Pai:  The  time  allotted  by
 the  Government,  the  refusal  of  the
 Finance  Minister  to  initiate  the  de-
 bate  and  added  to  it,  the  absence  of
 two  of  the  four  Ministers  in  his  de-
 partment  are  perhaps  a  measure  of  the
 interest  and  the  seriousness  with
 which  Government  treat  the  problem
 of  these  2  million  employees.

 Mr,  Deputy-Speaker:  The  Finance
 Minister  himself  is  present.

 Shri  Nath  Pai:  Does  he  disown  any
 kind  of  responsibility  for  the  two
 others  who  are  in  his  own  Ministry?
 Does  not  this  House  have  this  right
 that  when  a  matter  so  intimately  con-
 nected  with  their  department  is  being
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 discussed  here,  they  should  be  at
 \east  present  here?

 Br.  DebutySpeaker:  2  there  are
 Winisters,  does  it  mean  that  all

 Your  should  be  here?

 it
 ‘Shri  Nath  Pai:  The  matter  is  of ich

 importance.

 Mr.  Deputy-Speaker:  There  are  two
 Senior  Ministers  here.  Y  do  not  find
 s0  much  weight  in  this  argument.

 An  Woh.  Member:  There  are  three
 senior  Ministers.

 Shri  Nath  Pal:  ‘here  is  nothing
 wrong  in  my  remark.

 Mr.  Deputy-Bpeaker:  If  they  are
 present,  shall  we  spare  time  for  all
 the  four  to  reply?  Then  the  complaint
 would  be,  they  have  taken  so  much
 time  for  themselves

 Shri  Morarji  Desai:  May  I  point  out
 that  it  would  have  been  wrong  if  I
 had  not  been  present.  But  if  I  am
 firesent  and  the  others  are  not  pre-
 sent,  I  do  not  think  any  objection  can
 be  taken.  More  than  that,  I  want  fo

 arify  that  one  of  the  two  Deputy
 isters  is  convalescing  and  is  not

 attending  office  under  medical  orders.
 80,  he  cannot  come  here.  Without
 knowing  all  these  things,  some  alle-
 gations  are  made  that  they  do  not
 realise  their  responsibility.  I  think  he
 ought  to  be  sorry  for  it.  (Interrup-
 tions.)

 Shri  Nath  Pai:  I  know  how  to  take
 care  of  myself.  Shri  Morarji  Desai
 certainly  knows  his  English  very
 well.  No  allegation  was  made.  All
 that  I  said  was,  perhaps  it  is  a  mea-
 sure  of  the  seriousness.  I  am  pro-
 foundly  sorry  that  one  of  his  Deputies
 is  really  ailing;  I  hope  and  pray  for
 his  recovery.

 Shri  Morarfi  Desai:  His  ledders  are
 absent

 Shri  Nath  Pai:  Where  is  your
 leader?

 Shiver  af,  "rh  Report  of  ह...  5485
 ommission

 bir.  Deputy-Speaker:  Order,  order.
 would-request  hon.  Members  to  opp,
 fine  themselves  to  the  matter  that.  we
 have  got.  It  is  with  relevant  things
 that  we  have  tg  proceed,  instead  of
 taking  these  extraneous  things  into
 consideration

 Shri  Nath  Pal:  I  do  not  mind  in,
 least  being  interrapted  by
 Morarji  Desai—today  his

 ire  प्
 en

 are  coming  to  his  rescue—and  |
 he  will  extend  to  us  the  same  court.
 esy  when  he  is  replying.

 The  leakages  regarding  the  repdrte,
 about  which  we  have  complained  in
 this  House,  in  the  light  of  what  has
 come  from  the  recommendations  of
 the  Pay  Commission,  seem  to  many  of
 us  that  those  leakages  were  not  so
 much  the  results  of  the  enterprising
 scoops  made  by  some  very  daring
 journalists,  but  the  leakages  seem  to
 have  been  well-planned.  There  was  a
 reason  behind  it,  and  there  was  a  plan
 behind  it,  the  so-called  leakages,  the
 reason  and  the  plan  being  to  prepare
 the  Government  employees  for  the
 bitter  pills  Which  were  coming  through
 the  recommendations  and  to  soften  the
 shock  which  was  to  be  administered.

 Shri  Morarji  Desal:  May  I  know
 again  whether  my  knowledge  of
 English  {is  correct?

 Shri  Nath  Pai:  It  is  fairly  good.
 May  I  point  out  to  the  hon.  Minister

 that  on  the  28th  of  October  the  Free
 Press  Journal  of  Bombay  carried  ex-
 cerpts  which  tally  word  by  word  wifh
 the  recommendations?  I  have  got
 every  reason  to  believe,  therefore,  that
 since  they  happen  to  be  verbatim  from
 the  report  itself,  they  were  aiding
 deliberately  to  bring  the  country,  and
 the  employees  in  particular,  for  the
 shock  that  was  to  be  administered  by
 the  disappointing  recommendations—
 you  are  free  to  refute  it  and  I  shall  be
 very  glad;  but  there  seems  to  be  a
 plan  behind  it.

 Shri  Morarji  Desai:  Say  what  ‘jou
 like.
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 Shri  Nath  Pai:  Regarding  the  re-

 commendations  themselves,  I  shall
 not:  be  passing  any  judgment,  or  talk-
 ing-anything  about  the  gentlemen  who
 composed  the  Commission.  All  I  will
 say  is  that  they  are  all  honourable
 men.  That  is  all  I  say,  and  I  have
 got  some  regard  for  the  talent  of  some
 of  them.  But  the  Bible  says  the  tree
 is'‘to  be  judged  by  its  fruit  and  not
 by  anything  else.  I  shall,  therefore,
 confine  myself  to  the  recommenda-
 tions  of  the  Pay  Commission.

 Generally  speaking,  before  I  take
 them  point  by  point,  I  should  like  to
 say  this.  Afier  28  months  of  expecta-
 tions  on  the  part  of  the  Government
 employees,  came  this  as  a  rude  shock
 and  bitter  disappointment,  and  this
 plunged  the  Government  employees  in
 a  gloom,  in  a  mood  of  disappointment
 and  disillusionment.  There  are  some
 good  things  in  the  report  of  the  Pay

 ‘Commission,  and  it  will  be  wrong  not
 to  mention  them;  it  will  be  unchari-
 table.  The  readiness  of  the  Pay
 Commission  to  recommend  to  the
 Government  that  the  services  of  the
 temporary  servants  be  taken  into
 consideration  for  purposes  of  pension
 and  better  pensionary  returns,  these
 are  some  of  the  good  things  that  the
 Pay  Commission  has  recommended.
 There  is  a  lot  of  good  data  which  they
 have  made  available  in  the  body  of
 the  Report.

 But  their  main  attitude  seems  to  be
 something  like  this.  First  they  have

 ‘told  the  Government  employees,  “We
 don’t  have  much  to  give  to  you.  We
 would  like  you  to  work  harder,  eat
 Yess  and  live  in  hovels  and  serve  the
 country.  Yours  is  the  glory  to  starve
 and  die.”  This  seems  to  be,  in  gene-
 ral,  the  recommendations.  You  will
 give  that  “Yes”  with  more  sincerity
 if  you  have  bothered  to  study  it.

 Now,  first  and  foremost,  I  will  say
 ‘that  the  Pay  Commission  had  exceed-
 ed  its  jurisdiction.  The  Pay  Com-
 mission’s  terms  of  reference  were  not

 ‘to  curtail  such  meagre  benefits  as  the

 ‘Government  employees  today  are  still
 having  but  to  see  where  they  can  be
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 increased.  The  terms  of  reference—
 now  there  is  something  here  for  Shri
 Morarji  Desai—says:  :

 “Giii)  recommend,  in  particular,
 the  extent  to  which  benefits
 to  Central  Government  em-
 ployees  can  be  given  in  the’
 shape  of  amenities  and  facili-
 ties.”

 They  were  never  called  upon  to  cur-
 tail  what  they  had,  but  only  to  see
 what  can  be  given.

 A  very  important  point  is  that  the
 Pay  Commission  has  tried  to  take
 upon  itself  the  functions  of  the  Plan-
 ning  Commission.  We  have  the  Plan-
 ning  Commission  which  the  nation  has
 created  to  tell  Parliament  and  the
 country  our  resources  and  how  best
 to  use  them.  We  do  not  want  other
 bodies  to  usurp  the  functions  of  the
 Planning  Commission,  or  to  usurp  the
 policy-making  function  of  this  House
 May  I  point  out  that  the  Pay  Com-
 mission  in  small  words,  in  simple»
 words,  was  called  upon  to  look  to  the
 budget  of  the  employees—C'ass  III
 and  Class  IV  men  who  constitute  93
 per  cent  of  the  employees  of  this
 Government.

 17-24  hrs.

 [Mr.  SPEAKER  in  the  Chair.]}

 Instead  of  bothering  about  the  budget
 of  the  small  man,  they  have  taken
 upon  themselves  this  responsibility,
 and  I  do  not  think  that  Shri  Morarji
 Desai  should  sit  so  nonchalantly  when
 somebody  is  trying  to  relieve  him  of.
 his  legitimate  responsibility  of  making
 the  budget  of  the  country.  They
 should  have  worried  themselves  with
 the  budget  of  this  small  man.

 Shri  Morarji  Desai:  Do  you  want
 me  to  laugh  at  it?

 Shri  Nath  Pai:  May  I  point  out  that
 Shri  Morarji  Bhai  Desai  just  now....

 Shri  Harish  Chandra  Mathur:  May  I
 draw  the  attention  of  the  hon  Mem-—
 ber  to  clause  (2).  If  he  reads  it,  he’
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 will  fing  that  he  is  completely  com-
 tradicted.

 Shri  Nath  Pal:  Normally  you  are
 very  logical.  But  today  you  are  be-
 eoming  very  partisan.

 Shri  Harish  Chandra  Mathur:  I  hope
 my  hon.  friend  will  become  logical  as
 soon  as  he  reads  clause  2.

 Shri  उडी,  Ram:  He  cannot  be
 logical.

 Shri  Harish  Chandra  Mathur:  It  is
 very  inconvenient  for  him  to  read  it.

 Shri  Nath  Pai:  With  the  postures
 and  the  air  of  a  Vishwamitra  Shri
 Morarji  Desai  declared शद  |  भें  This
 is  not  mine.”  Now,  I  will  tell  him  how
 it  is  his.  The  legitimacy  will  have  to
 be  fastened  like  this.

 In  April,  1950,  the  hon.  Prime  Minis-
 ter  made  a  statement  in  Parliament  an-
 nouncing  the  fact  that  the  Govern-
 ment  were  committed  to  the  principle
 of  fair  wages  as  recommended  by  the
 Fair  Wages  Committee.  A  few
 months  later  a  Bill  embodying  those
 recommendations,  the  Fair  Wages  Bill,
 ‘was  introduced.  It  lapsed  on  account
 of  the  dissolution  of  the  Provisional
 Parliament.

 How  were  you  just  now  saying  that
 the  Government  did  not  ask?  He  said
 that  and  Shri  Jagjivan  Ram  acquiesc-
 ed  in  the  remark.  Their  Prime  Minis
 ter,  their  leader.

 Shri  Jagjivan  Ram:  May  I  inter-
 rupt  the  hon.  Member?  Perhaps  this
 weference  is  to  the  Labour  Advisory
 Committee’s  Report.

 Shri  Nath  Pai:  Fair  Wages  Com-
 mittee.

 Shri  Jagjivan  Ram:  I  am  coming
 to  that.  The  Labour  Advisory  Board
 met  much  later  than  the  Fair  Wages
 Committee.  The  Advisory  Board’s  re-
 eommendation  has  never  been  consi-
 @ered  by  Government.
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 But  the  principles  adumbrated  is
 both  are  the  same  to  which  your
 Prime  Minister,  unless  you  have  start~
 ed  disowning  him,  is  committed.  The
 Principles  are  the  sarne.

 Shri  Morarji  Desai:  |  am  misquoted
 here.  I  do  not  know  why  in  my  own
 Presence  he  is  misquoting  me.  I  have
 not  referred  to  the  Fair  Wages  Com-
 mittee.  I  was  not  then  in  the  Govern.
 ment  of  India.  I  referred  only  %
 one  committee  which,  it  was  said,  I  at-
 tended.  There  only  I  said  that  I  was
 not  present  when  that  resolution  was
 passed  and  that  I  was  not  a  party  to
 it.  That  is  all  that  I  have  said.  I  do
 not  see  what  he  wants  to  say.  I  have
 not  refuted  the  hon.  Prime  Minister’s
 statement.  I  have  not  refuted  any-
 thing.  Why  is  he  making  incorrect
 statements?

 Shri  Nath  Pai:  My  interpretation  of
 constitutional  responsibility  is  that  in
 a  democratic  parliamentary  Govern-
 ment  responsibility  is  continuous  and
 collective.

 Shri  Morarji  Desai:  Again,  the  hon.
 Member  is  misleading.  I  have  not
 disowned  what  thy  hon.  Prime  Minis-
 ter  has  stated  here.  I  have  not  at  all
 disowned  it.  It  binds  me.  Nothing  binds
 the  hon.  Member  and  therefore  he
 thinks  that  others  also  are  not  bound
 dy  it.

 Shri  Nath  Pai:  I  am  very  happy
 for  the  compliment  because  our  Vedas
 say:

 सा  मुक्ति  :  सा  विद्याया  विमुक्ति:

 If  nothing  binds  me  I  am  very  happy.
 You  are  calling  me  a  yogi.  Thank  you,
 very  much.  So,  this  being  the  advise
 of  a  yogi,  take  it  seriously

 Shri  Morarfi  Desai:  When  did  ह
 call  him  a  yogi?
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 Shei  Nath  Pal:  You  said  thet  nothing
 pinde  me.  I  am  sorry,  he...  (Inter-
 ruption).

 Regarding  the  fair  wage,  may  I
 come  to  the  point....

 Mz.  Speaker:  I  can  only  suggest  to
 bon.  Members  that  let  them  speak  on
 the  merits  instead  of  quoting  the
 Vedas  and  depending  on  assurances.
 Let  them  go  to  the  merits.

 Shri  Nath  Pai:  Provided  one  is  al-
 lowad  to  go.  When  we  make  a  point,
 they  say  it  is  generalisation.  When  we
 give  them  something  from  the  very
 Bible  which  they  regard  as  authority,
 they  say  it  ig  not  relevant..  (Inter-
 “ption).  May  I  point  out......

 Shri  C.  K.  Bhattacharya  (West
 Jinajpur):  The  hon.  Member  seems  to

 be  occupied  more  with  Shri  Morarji
 Desai  than  with  the  Pay  Commission's
 recommendations.

 Shri  Nath  Pai:  If  it  is  the  Govern-
 ment’s.

 Mr.  Speaker:  With  whatever  he
 may  be  occupied,  the  time  is  limited.
 Nobody  need  interrupt.  Hon.  Mem.
 der  may  kindly  go  on  with  the  merits
 of  the  case.  What  is  the  point  that  he
 ts  making?

 Shri  Nath  Pal:  I  have  been  saying
 that  the  recommendations  regarding
 the  minimum  wages  made  by  the  Pay
 Commission  are  thoroughly  inadequate
 and  very,  very  disappointing—disap-
 pointing  from  the  points  of  view  of
 the  requirements  and  needs  and  also
 from  the  point  of  view  of  not  satisfac-
 torily  taking  into  consideration  the  re-
 sources  of  the  country.

 Somebody  said,  “Why  did  I  quote
 him?”  I  did  it  berause  he  is  the
 Finance  Minister.  He  has  made  the
 matement.  They  do  not  know  that.
 ‘Shri  Morarji  Desai  has  talked  about
 the  burden.  |  was  very  distressed  to
 eae  the  use  of  the  word  ‘burden’.  Does
 &  country  lose  when  it  tries  to  get  a
 civil  service  which  is  contented,  which
 {=  ह... अ  and  therefore,  which  is

 loyal?  I  think  this  is  the  soundest  in-
 yestment  a  country  can  make,  te
 create  &  civil  service,  a  body  of  civil
 servants  who  will  be  dedicated,  devat-~
 ed,  efficient  and  loyal  To  call  what
 we  give  them  a  burden  is  an  extra-
 ordinary  twisting  of  language  indeed.
 May  I,  therefore,  point  out  that  the
 Fair  Wages  Committee  had  made  this
 very  simple  recommendation?

 “If  it  is  the  Government’s  de-
 clared  policy  that  on  social
 grounds  minimum  wages  in  the
 private  sector  should  not  be  allow-
 ed  to  fall  below  a  certain  level,
 and  that  that  level  should  be  such
 as  to  provide  not  merely  for  the
 bare  sustenance  of  life  but  also
 for  some  measure  of  education,
 medical  requirements  and  ameni-
 ties,  the  same  social  considerations
 should  obviously  apply  in  the  de-
 termination  of  wages  and  salaries
 for  the  lowest  grade  of  the  Gov-
 ernment’s  own  employees.”

 What  happens  in  the  private  sector?
 If  we  will  be  taking  any  company
 which  ig  a  member  of  the  Bengal
 Chamber  of  Commerce,  if  we  will  be
 taking  any  employee  at  a  comparative
 level  in  the  Tatas,  how  does  his  pay
 compare  with  the  pay  of  a  clerk  in  the
 Government  of  India?  I  will  be  teil-
 ing  what  the  disparity  is  within  the
 Government,  where  the  Government
 has  got  partial  contro).  In  the  L.IC.,
 in  the  Reserve  Bank  and  in  the  State
 Bank,  a  matriculate  gets  Rs.  80  3  and
 beginning  from  90  he  rises  to  Rs.  300
 whereas  in  the  Government  today,  he
 gets  Rs.  0  and  he  rises  to  Rs.  180.
 This  is  what  I  am  telling.  There  is  8
 principle  adumbrated,  accepted,
 though  it  may  not  have  received  the
 sanction  of  statute  because  of  techni-
 eal  reasons.

 The  whole  argument  is,  where  are’
 we  to  get  the  money.  May  I  tell  them:
 once  again,  you  ask,  how  do  we  sus-
 tain  a  case.  By  quoting  relevant  eu-
 thorities  in  the  country.  Here  is  what.
 Justice  Rajadhyaksha  said.  When  he
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 was  confronted  with  similar  argu-

 -ments  by  the  civil  servants,  in  sterl-
 ing  tones  he  told  the  country  what  is
 the  duty.  towards  the  employees.
 Either  we  maintain  them  well  or  we
 reduce  them.  What  is  the  other  way

 -out?  Here  is  the  reply  given  by  this
 eminent  jurist:

 “Considering  this  problem  from
 this  point  of  view,  the  paying  cap-
 acity  of  the  department  is  strictly
 not  a  relevant  consideration.”

 You  cannot  go  on  trotting  out  that
 we  do  not  have.  This  may  sound  a
 slightly  irresponsible  stand  in  the  sense
 where  are  we  to  get  the  money  when
 the  burden  is  increased  by  leaps  and
 ‘bounds.

 May  I  take  some  small  _  statistics
 though  generally  they  are  not  very
 reliable  as  we  heard  from  eminent

 ‘Congress  benches  when  we  discussed
 the  Statistical  Institute  of  India.  If
 you  take  this  budget  burden  of  Rs.  6
 crores,  a  large  part  of  it,  Shri  Morarji
 Desai’s  department  is  going  to  keep
 for  the  Government  employees  as
 compulsory  provident  fund.  The  bur-
 den,  therefore,  becomes  reduced  by  a
 half.  He  has  recommended  an  __in-
 crease  of  working  hours,  has  cut  down
 public  holidays,  has  curtailed  casual
 leave  and  also  earned  leave.  Has
 any  computation  been  made  of  these
 factors?  A  government  employee  is
 called  upon  now  to  work  an  additional

 *3l  days  by  the  four  factors  that  I  have
 referred  to.  He  is  going  to  work  one

 ‘Saturday  every  month  more,  his  earn-
 ed  leave  has  been  cut  down  by  42
 days,  his  casual  leave  has  been  cut
 down  and  also  his  public  holidays
 have  been  cut  down.  In  a  country
 which  does  not  boast  so  much  of
 socialism,  Austria,  an  employee  after
 “working  2  months  is  presented  with

 a  pay  packet  of  4  months’  pay.
 ‘If  you  doubt  it,  you  may  write  to
 Arbeiter  Kamer  and  he  will  write  to

 ‘you  in  reply.

 The  stock  argument  we  are  finding
 ‘is,  public  holidays  in  India  were  too
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 many.  -Perhape,  to  a  certain  extent,
 they  were.  But,  then,  they  comparé'
 them  with  countries  where  the  living’
 conditions,  housing  conditions,  pay
 and  =  climate  radically  differ  from
 simiiar  factors  prevailing  in  our  cown-’
 try.  That  in  Britain  public  holidays
 are  not  as  numerous  as  in  our  country’
 is  a  fact  which  one  can  concede,  very
 easily.  But,  when  we  take  one  factor,
 can  we  neglect  the  others,  the  kind
 of  housing,  the  kind  of  salary,  the
 kind  of  working  conditions  and  फिट
 kind  of  climate?

 Mr.  Speaker:  I  do  not  want  to  in-
 terrupt  the  hon.  Member.  I  was  net’
 a  little  surprised  when  I  heard  that:
 the  lst  of  January  was  not  a  public.
 holiday  in  England.  J  was  there  re-
 cently,  in  January  this  year.  I  was
 surprised  that  it  is  not  a  public  holi<
 day  there.  The  hon.  Member  may  go
 on.

 Shri  Tangamani  (Madurai):  That  is
 more  important  in  Scotland.  The
 Scottish  people  are  given  a  holiday.

 Mr.  Speaker:  I  only  pointed  out
 what  came  to  my  notice.

 Shri  Nath  Pai:  Kindly  permit  me  to
 point  out,  Sir,  may  be  public  holidays’
 in  India  are  numerous;  but  while  mak-
 ing  this  comparison,  the  relevant  other
 factors  obtaining  in  those  countries
 also  should  be  taken  into  consideration.
 That  is  my  humble  submission.

 Mr.  Speaker:  Yes.

 Shri  Nath  Pai:  Thank  you  very.
 much.

 Now  I  come  to  this  holiday  business.
 One  little  point  regarding  the  rail-
 ways  alone  is  very  important.  By
 cutting  down  their  holidays,  and  add-
 ing  to  their  work,  Jagjivan  Ram  Babu’
 is  making  an  even  more  handsome
 contribution  to  the’  General  Budget:
 than  he  usually  makes.  The  railways’,
 contribution  in  terms  of  the  added:
 labour  they  are  going  to  make  is  Lan
 ing  to  be  im  the  vicinity  of  Re,  29°
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 crores.  Contrast  this,  that  is  my  plea.
 They  never  calculate,  I  think,  the
 value  of  Jabour.  By  the  new  addition-
 al  burden,  2,0I7,000  Government  em-
 ployees  are  going  to  work  for  you
 without  any  kind  of  additional  pay
 for  the  work  for  3]  days  in  the  year.
 Now,  has  it  no  value,  or  is  jabour
 free?  You  can  give  me  some  statistics
 if  you  have.

 Since  railway  employees  constitute
 perhaps  nearly  56  per  cent.  of  |  the
 total  number  of  Government  em-
 ployees,  some  pointed  reference  to
 them  here  is  not  out  of  place.  The
 present  recommendations,  therefore,
 nullify  the  policy  relating  to  the  ave-
 nues  of  promotion  evolved  by  the
 Joint  Advisory  Committee  of  1950,
 the  new  deal  of  ‘1957,  Justice  Shankar's
 Tribunal  award  of  3958  and  the  Class
 IV  Staff  Promotion  Enquiry  Com-
 Mittee  of  ‘1958,  and  lays  down  a  princi-
 ple  inimical  to  the  interests  of  the
 employees.  On  four  different  occa-
 sions,  these  eminent  bodies  went  into
 the  problems  and  made  certain  re-
 commendations.  They  have  been
 washed  away  by  the  work  of  this
 Commission.

 Shri  Jagjivan  Ram:  You  are  con-
 fused  very  much.

 Shri  Nath  Pai:  Maybe.

 May  I  point  out  that  the  curtail-
 ment,  again,  in  the  medical  benefits
 which  his  employees  were  so  far  gett-
 ing  and  making  this  contributory
 health  service  compulsory,  is  adding
 to  their  burden?  Of  course,  eight
 annas  is  a  very  small  burden  when
 we  take  our  budget,  but  we  take  the
 budget  of  the  average  man  working
 there,  it  is  a  big  burden.  He  could
 get  reimbursements  of  the  moneys  also,
 which  is  to  be  stopped.

 Now  I  will  come  to  the  compulsory
 provident  fund.  I  have  got  a  table
 before  me  here.  If  you  will  bear  with
 me,  I  will  show  what  are  the  inequi-
 ties  this  compulsory  provident  fund
 is  going  to  bring  about.  I  am  one  with
 the  Pay  Commission  that  the  habit  of
 329  (Ai)  LSD.—®o
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 thrift,  of  saving,  has  got  to  be  culti-
 vated,  but  if  you  are  asking  one  to
 save  who  cannot  afford,  that  means
 you  are  asking  him  to  lower  even  those
 Meagre  standards  which  he  is  having.

 There  is  another  very  dangerous
 principle  about  it.  If  I  have  Rs,  5
 today  and  if  this  Rs,  §  is  returned  to
 me  after  20  years,  it  will  not  have  the
 same  value.  Recently  the  Fmance
 Minister  disclosed  to  the  House  how
 the  rupee  has  depreciated,  how  it  does
 not  buy  what  it  used  to  in  1939.  The
 rupee  which  I  am  compelled  to  save,
 and  not  use  for  my  family,  when  it  is
 returned  to  me  after  some  years  will
 not  buy  one-third  of  what  I  can  buy
 today.  This  is  another  inequity.  It  is
 quite  true  that  it  happens  to  all  sav-
 ings,  but  4  am  pointing  out  to  you
 how  the  burden  becomes  more  increas-
 ed  and  unbearable  in  the  case  of  those
 whose  incomes  are  very  low.  That  is
 the  whole  point.

 May  I  point  out  how  the  inequity  of
 making  this  compulsory  operates?
 Here  is  one  example.  A  man  getting
 Rs.  55  today,  or  Rs.  405  including  his
 allowance,  will  get  Rs.  2  less  after
 the  deduction  because  0  per  cent,  will
 be  deducted  from  his  total  earnings.
 A  man  getting  Rs.  66  plus  Rs.  55
 dearness  allowance  gets  Rs.  79  today.
 According  to  the  new  scale,  he  will
 get  Rs.  25  but  compulsory  provident
 fund  wil!  be  deducted,  so  that  the  man
 losses  another  Rs.  3.  Most  of  these  arc
 small  categories.  Therefore  they  will
 get  a  smaller  packet.  These  are  work-
 ed  out  tables.

 Shri  Jagjivan  Ram:
 fund  is  0  per  cent?

 His  provident

 Shri  Nath  Pai:  Yes.

 Shri  Jagjivan  Ram:  You  are  confus-
 ed.

 Shri  Nath  Pai;  It  varies  according
 to  the  categories.  Therefore  I  refer  to
 the  particular  category  where  ten  per
 cent.  applies.

 Shri  Jagjivan  Ram:  Where  does  ten
 per  cent.  come?
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 Shri  Nath  Pat:  There  it  is  in  this
 category.  They  are  shaking  their
 heads.  J  would  like  to  have  figures
 rather  than  their  shaking  heads.  That
 is  the  reply  he  will  be  giving  to  a
 statistical  argument  I  would  like
 counter  arguments  and  counter  statis-
 tics,  not  such  a  platitude  that  this  is
 confusion.

 Shri  Morarji  Desai:  You  will  get  it,
 something  which  you  do  not  know,

 Shri  Nath  Pai:  All  right,  I  am  wait-
 ing  for  you.  This  will  be  a  novelty
 for  the  House  to  get  statistics  from
 you.

 Shri  Morarji  Desai:  This  is  what  I
 am  getting  from  you.

 Shri  Nath  Pai:  We  normal!y  —  get
 only  platitudes  from  you.  This  time
 you  promise  statistics.  I  look  forward
 to  them.

 Shri  Jadhav  (Malegaon):  Sir,  why
 this  running  commentary?

 Mr.  Speaker:  The  hon.  Member  need
 not  invite  that.

 Shri  Morarji  Desal:  May  I  say  that
 if  the  hon.  Member  addresses  the
 Chair,  I  will  never  say  anything?  He
 goes  on  addressing  me.

 Shri  Nath  Pai:  Mr.  Speaker,  Sir,  the
 hon.  Finance  Minister  is  adroitly
 trying  to  instigate  you  against  me  by
 Suggesting  that  I  am  ignoring  you.

 Mr.  Speaker:  Both  the  Members
 come  from  the  same  State,  and  they
 know  each  other.

 Shri  Cc  D.  Pande:  Now,  the  States
 are  being  bifurcated.  After  the  bifur-
 cation,  there  should  be  no  bitterness.

 Mr.  Speaker:  Let  the  hon.  Mem-
 ber  conclude  now.

 Shri  Nath  Pal:  I  would  say  a  word
 about  housing.  Now,  a  man  who  gets
 Rs.  60  pay  and  Rs,  50  allowance  gets

 .an  all  Rs.  ‘110.  The  rent  is  to  be
 charged  at  the  rate  of  0  per  cent  of
 his  pay.  Formerly,  he  was  paying
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 Rs.  6.  Now,  he  will  pay  Rs.  li.
 Here,  again,  he  is  at  a  loss.  By  the
 merger  of  pay  and  dearness  allow-
 ance,  the  man  is  put  to  a  disadvan-
 tage.  There  are  a  variety  of  flelds  in
 which  the  inequities  can  be  cited,

 Now,  I  shall  come  to  one  point,
 before  I  take  a  very  small  second
 point.  The  first  point  is  regarding  the
 trade  union  rights.  One  was  very
 sorry  that  the  Pay  Commission  had
 lost  this  opportunity  of  putting  the
 entire  civil  service  on  a  sound  basis.
 The  Pay  Commission  says  that  the
 service  conduct  rules  are  quite  satis-
 factory.  Are  these  satisfactory  rules?
 Are  rules  4A  and  4B  satisfactory,  the
 rules  against  which  the  Government
 employees  have  been  agitating  peace-
 fully  and  constitutionally  through  this
 House  and  through  the  High  Court,  and
 which  they  have  been  trying  to  re-
 move?  I  may  tell  you  a  very  queer
 experience  I  had.  I  went  to  appeal  to
 a  Minister  to  remove  the  defects.  He
 said,  they  must  be  good.  I  asked  him,
 ‘who  made  them?’.  He  said,  ‘I  made
 them’.  I  asked  him,  ‘Do  you  make  it
 a  crime  in  India  to  come  and  say,  ‘I
 am  hungry’?  He  asked,  ‘Where  is  the
 rule?’,  I  said,  ‘This  is  the  service
 conduct  rule’.  And  these  rules,  the
 Pay  Commisssion  are  satisfied,  are
 good  for  India.  This  was,  I  think,  one
 more  opportunity  lost  for  putting  them
 on  a  satisfactory  basis.

 Regarding  superannuation,  may  I
 point  out  that  the  Pay  Commission’s
 recommendations  ought  to  have  been
 accep  ed  in  toto  or  rejected?  What
 Government  are  trying  to  do,  I.  say
 without  attributing  motives  to  them,  is
 likely  to  lead  to  sinister  practices.  A
 man  may  remain  until  55  is  reached,
 but  if  ‘we’  need  his  services—‘we
 meaning  the  Ministers’-~then  he  will
 be  retained.  This  may  lead  to  sinis-
 ter  practices.  For,  we  cannot  have  the
 assurance  that  always  we  shall  have
 Ministers  who  will  be  taking  into  con-
 sideration  the  interests  of  the  State, the  services  and  the  country;  so,  this
 may  lead  to  nepotism.  A  man  will
 be,  therefore,  led  to  say  ‘If  only  I
 behave,  I  shall  get  another  three  years’,
 Government  ought  not  to  have  this
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 power,  except  in  the  case  of  technical
 and  scientific  personnel.  Either  super-
 annuation  should  be  granted  automa-
 tically,  or  it  should  not  be  at  the  dis.
 cretion  of  the  Ministers.  Right  now,  we
 may  be  having  Ministers  about  whom
 we  need  not  have  any  doubt.  But
 I  am  talking  on  a  question  of  prin-
 ciple,  and  they  should  give  considera-
 tion  to  that.

 Since  you  have  rung  the  bell,
 though  I  have  many  more  points  to
 refer  to,  may  I  say  one  small  thing  in
 conclusion?  Here  is  one  good  oppor-
 tunity.  I  would  appeal  to  the  Home
 Minister,  the  Finance  Minister  and  the
 Railway  Minister  that  it  is  not  too
 late  to  try  to  sit  with  the  represen-
 tatives  of  the  employees.  That  is}
 what  the  Pay  Commission  has  recom-  ६
 mended.  One  of  their  good  sugges-
 tions  is  the  Whitley  Council  sugges~
 tion,  and  a  gencral  council  for  all.  I:
 hope  the  Home  Minister  is  going  to
 accept  that.  That  will  be  an  oppor-.
 tunity  to  sit  down,  to  discuss  and  to;
 modify  those  anomalies,  where  they,
 are  wrong,  and  to  do  justice  to  the’
 Government  employees.

 I  shall  also  say  that  where  the  Pay
 Commission  has  failed  our  employees,
 if  the  Government  also  do  not  act,  it
 will  be  up  to  this  House  to  try  to
 persuade  Government  to  do  justice  to
 the  employees,  What  is  happening  in
 Madhya  Pradesh  should  not  make  us
 happy,  should  not  make  us  angry,  but
 should  make  us  think.  If  we  take  this
 caution,  we  may  find  a  way  whereby
 the  legitimate  grievances  of  the  Gov-  |
 ernment  employees  can  be  redressed,  | and  justice  even  at  this  late  hour  can  ‘
 be  done  to  them,  and  we  may  have  ' a  thing,  which  we  badly  need,  an
 efficient,  loyal  and  dependable  service
 on  which  alone  depends  all  our
 dreams  for  a  better  and  richer  India.
 T  think  the  hon,  Minister  will  look  at
 the  whole  point,  not  from  the  point  of
 view  Of  money  only,  but  from  te
 wider  aspect  of  providing  India  with

 Ped
 which  we  badly  need  at  this

 our.
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 Shri  Aurobindo  Ghosal  (Uluberia):
 Mr.  Speaker,  Sir,  speakers  who  have
 preceded  me  have  already  discussed
 the  principles  involved  in  this  Pay
 Commission’s  Report.  As  time  is  very
 short,  I  would  like  to  refer  to  prac-
 tical,  concrete  instances  how  govern-
 ment  employees  have  been  deprived
 not  only  of  what  they  would  have
 been  get‘ing  but  also  of  what  they
 were  getting.

 5800

 This  Report  reminds  me  of  the  pro-
 verb  of  a  mountain's  giving  birth  to  a
 mouse.  In  this  case,  I  should  say  this
 is  not  even  a  living  mouse,  but  it  is
 a  dead  and  rotten  mouse.  Though  I
 am  very  muh  disturbed,  like  all  other
 trade  unionists,  for  the  ultimate  re-
 sult  of  this  Report  which  is  very  bad,
 still  I  feel  more  disturbed  at  the
 change  in  the  existing  notions  or  con-
 cepts  of  problems  of  the  trade  union
 movement.  I  am  much  more  distur-
 bed  for  the  changed  viewpaint  advo-
 cated  in  the  Report,  through  which
 they  have  made  an  attempt  to  con-
 sider  the  problems  of  the  Government
 employees.

 First  of  all,  there  was  a  departure
 in  not  taking  a  trade  unionist  on  the
 Commission.  This  has  already  been
 referred  to  by  Shri  Narayanankutty
 Menon.  In  the  Varadachariar  Com-
 mission,  a  trade  unionist  of  reputation
 was  taken,  due  to  which  they  had  to
 take  a  liberal  view  of  the  demands  of
 the  employees.  The  second  departure
 has  been  in  regard  to  the  definition  of
 ‘fair  wages’.  From  the  very  begin-
 ning,  from  the  time  of  the  Islington
 Commission  in  39i2,  to  the  Lee  Com-
 mission  in  923  and  to  the  Varada-
 chariar  Commission,  a  liberal  cons-
 truction  had  been  put  on  the  defini-
 tion  of  ‘fair  wages’.  Government
 accepted  the  principle  that  there
 should  not  only  be  a  bare  sustenance
 wage  given  but  in  order  to  maintain
 the  efficiency  of  the  workers,  some
 more  comforts  should  be  given  to
 them;  for  that  reason,  they  should  be
 given  more  wages  than  wages  which
 are  meant  for  their  bare  sustenance.
 That  principle  has  been  disturbed  by
 the  present  Commission.
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 {Shrj  Aurobindo  Ghoehal)
 I  would  like  to  give  some  concrete

 instances.  About  93  per  cent  of  the
 Government  employees  belong  to
 classes  III  and  IV.  Let  met  cite  two
 instances~one  from  the  Railways  and
 the  other  from  the  P.  &  T.  Depart-
 ment.  It  will  be  evident  from  these
 instances  that  really  the  employees
 have  not  received  anything  from  the
 recommendations  made  in  this  Report.
 I  would  like  to  refer  to  the  Accounts
 Clerk  of  the  Railway  Department,  in
 Grade  I  and  Grade  I.  The  Grade  It
 Accounts  Clerk  gets  a  basic  pay  of
 Rs.  60,  D.A.  Rs.  50  (according  to  the
 existing  rate),  house  rent  allowance
 Rs.  15,  interim  D.A.  Rs.  5  and  local
 allowance  Rs,  7—all  told  Rs.  37  per
 month.  What  will  he  be  getting
 according  to  the  recommendations  of
 the  Commission?  He  will  be  getting a  pay  of  Rs.  110,  that  is,  basic  pay,
 DA.  Rs.  0  and  other  allowances
 Rs.  22—total  Rs,  142.  Now  the  provi- dent  fund  contribution  was  previously Rs.  7-2.  So  it  comes  to  Rs,  129-14.
 According  to  the  Commission’s  recom-
 mendations,  after  deduction  of  provi-
 dent  fund  contribution  of  Rs.  9-3,  the
 total  comes  to  Rs.  82-J3.  So  the
 difference  comes  to  Rs.  2-15,  (deduct-
 ing  Rs.  129-14  from  Res.  182-13)  per
 month.

 As  regards  accounts  clerks,  grade  I,
 I  give  this  instance.  They  are  getting
 only  Rs,  4-10  extra  per  month  after
 the  implementation  of  the  award  by
 this  new  Commission.

 As  regards  class  IV  staff,  peons,
 before  this  award  the  basic  pay  was
 Rs.  30,  D.A.  40  and  other  allowances
 Rs.  20;  total  Rs.  90,  less  provident  fund
 Rs.  4-3,  net  total  of  Rs.  85-13.  After
 the  award  the  basic  salary  will  be
 Rs.  70,  D.  A.  Rs.  10,  other  allowances
 Rs.  15,  total  Rs.  95  minus  provident
 fund  Rs  8-18,  net  total  Rs.  89-3;  and
 the  net  gain  is  Rs.  3-6.

 But  on  an  anlysis  you  will  find
 that  they  have  to  surrender  about  ‘31
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 days  leave  consisting  of  casual  leave
 3  days,  7  days  holidays,  earned  leave  8
 days  and  Saturdays  13.  They  have  to
 surrender  8l  days  for  the  benefit  of
 this  small  amount  under  this  award.

 I  give  another  instance  of  the  P.  &
 tT  Department,  because  of  the  Govern.
 ment  employees  75  per  cent  of  the
 people  belong  to  the  P.  &  ग  Depart-
 ment,  the  Railways  and  also  the
 Ministry  of  Defence.  They  constitute
 the  major  portion  of  the  Government
 employees.  I  will  give  an  instance
 of  class  IV  and  class  II  staff  of  the
 ए.  &  T.  Class  IV  _  category  of
 packers,  peons  etc.  were  getting  Rs.  30
 salary  and  Rs.  45  D.A.;  total  Rs.  75.
 After  this  award  they  will  get  Rs.  70
 pay  and  D.A.  Rs.  10;  total  Rs,  80.
 They  get  Rs.  5  benefit  and  there  will
 be  a  deduction  of  Rs.  5  for  provident
 fund.  So,  the  net  benefit  comes  to
 nil.  Those  persons  getting  Rs.  3l,  32,
 33,  34  and  35  will  be  getting  nothing.
 There  will  be  no  benefit  except  ५०0  those
 who  were  getting  Rs.  35  basic  salary,
 who  will  get  a  benefit  of  Rs.  2  50nP
 only.

 Let  us  come  to  the  postmen.  Here
 also  if  we  take  those  getting  between
 Rs.  35  to  Rs.  47,  we  see  that  none  of
 them  gets  any  benefit  from  this  award;
 those  who  get  Rs,  47  will  get  Re.  l
 extra  per  month.  Those  who  are  get-
 ting  Rs.  46  will  lose  Re.  l.

 Then,  we  take  the  head  postmen
 grade.  All  of  them  are  losing.  Those
 who  were  getting  salaries  from  Rs.  55
 to  Rs.  85  are  losing  Rs.  2  to  Rs.  4
 per  month.

 If  we  go  to  the  clerical  grades,  we
 find  that  those  who  were  getting  bet-
 ween  Rs.  60  and  Rs.  70  are  losing  from
 Rs.  2  to  Rs.  9  per  month.  If  we  take
 the  lower  selection  grade  who  were
 getting  from  Rs.  60  to  Rs.  250  we
 find  that  they  are  losing  to  the  extent
 of  Rs.  8  to  Rs,  9  per  month.  This
 has  been  the  real  benefit  to  the
 workers  after  this  award.
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 If  we  consider  these  recommenda-
 tions  we  will  find  that  the  definition
 of  fair  wages  which  was  almost  ac-
 cepted  and  expanded  by  different  com-
 missions  has  been  nullifled  and  nega-
 tiv.  by  the  award  of  the  present  Pay
 Commission.

 As  regards  the  incremental  value  of
 efficiency  bars  I  would  like  to  point
 out  this.  We  were  in  favour  of
 abolishing  the  efficiency  bars.  But
 where  the  efficiency  bars  are  retained
 the  increments  after  the  efficiency  bar
 stage  are  always  increased.  But,  here
 in  this  award  we  find  that  after  the
 efficiency  bar  no  increment  has  been
 given  to  the  incremental  steps,  Natur-
 ally,  the  principle  that  after  the  effi-
 ciency  bar  the  rate  of  increments
 should  be  increased  has  not  been
 accepted  by  this  Commission.  I  can
 give  one  example  from  the  railways.
 The  scale  of  an  accounts  clerk—grade
 I——-is  Rs.  30—5—i60—8—200—-EB—
 8—256—EB—8—280—0—300.  Even
 after  the  efficiency  bar,  the  amount
 of  the  increment  has  not  been  in-
 creased.

 Regarding  dearness  allowance  also,
 the  Commission  has  not  considered  the
 fixing  of  responsibility  on  the  Govern-
 ment  for  the  policy  of  the  price  free-
 zing  so  that  the  Government  and  the
 workers  are  not  forced  to  move  in  a
 vicious  circle  with  demands  for  pay
 increase  and  inflation.  These  salutary
 principles  have  not  been  discussed  in
 the  Report.  If  the  standard  principle
 of  having  a  fixed  price  is  accepted  and
 implemented,  the  workers  cannot  have
 a  grievance.

 There  has  been  bungling  regarding
 categorisation  also.  All  sorts  and  cate-
 Sories  of  workers  have  been  bundled
 together  and  grades  have  been  wrong-
 ly  staggered.  In  that  respect  also,  the
 normal  principle  has  not  been  ob-
 served.

 The  Commission  has  recommended
 ist  July,  3959  as  the  date  of  imple-
 ™Mentation.  But  the  Government  has
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 changed  the  date  to  ist  November,
 3959  for  giving  the  cash  benefits  and
 we  do  not  know  why  the  Government
 has  arbitrarily  changed  it.  Govern-
 ment  is  thus  depriving  the  workers
 even  the  small  lump  sum  of  arrears
 for  the  period  from  ist  July,  4959  to
 Ist  November,  959  by  making  an  ex-
 gratia  payment  to  the  provident  fund
 of  the  benefits  for  that  period.  There
 is  sufficient  ground  for  the  grievance
 of  the  employees.

 The  other  benefits  such  ag  the  holi-
 days,  casual  leave  and  other  ameni-
 ties  which  were  enjoyed  by  the
 Government  employees  have  also  been
 reduced  to  such  an  extent  that  ulti-
 mately  the  workers  have  been  asked  to
 put  in  more  work  in  the  name  of
 development  of  the  country  without  a
 corresponding  allowance  or  increase
 in  the  salary.

 38  hours:

 This  Pay  Commission  was  a  Pan-
 dora’s  Box.  Whenever  the  workers
 make  any  demand,  a  Commission  or  a
 committee  is  the  substitute.  When  a
 scandal  is  to  be  suppressed,  a  com-
 mittee  is  set  up.  This  is  the  way  in
 which  the  Government  wants  to  delay
 the  matter  and  suppress  the  real
 grievances.  This  time  the  demands
 came  from  the  different  categories  of
 employees  to  increase  their  pay  and
 allowances  so  that  they  can  live  and
 maintain  their  families.  Government
 set  up  this  Pay  Commission  and  every-
 body  thought  that  something  would
 come.  Some  hope  was  lingering  in
 everybody’s  mind  that  something  may
 come  out  from  this  Pandora’s  box.
 But  we  came  to  know  after  the  pub-
 lication  of  this  report  that  the  last  fly
 has  flown  from  this  box.  After  this
 last  hope  had  gone,  after  the  zest  in
 life  has  gone  from  the  employees,  they
 will  become  desperate.  I  know  what
 a  desperate  man  can  do.  He  can  do
 impossible  things.  As  it  has  been
 suggested  by  my  friends,  I  would  re-
 quest  the  Government  and  the  hon.
 Finance  Minister  to  sit  together  with



 $805  Motion  re:

 {Shrj  Aurobindo  Ghoshal]
 the  employees  and  the  representatives
 of  their  unions  so  that  the  injustice
 that  has  been  done  by  the  report  of
 this  Pay  Commission  may  be  modi-
 fied.  The  injustice  done  should  be
 removed,  some  compensation  should
 be  made  and  the  decisions  should  be
 revised.  It  will  not  only  be  in  the  in-
 terest  of  the  employees,  but  also  in
 the  interest  of  the  Government  and
 also  our  planned  developmental  works.

 DECEMBER  17,  950  Report  of  Pay  5805
 Commission

 My,  Speaker:  The  House  now  stands
 edjourned  till  ll  a.m.  tomorrow.  This
 discussion  also  wil]  continue  tomorrow,

 8.0]  hrs,

 The  Lok  Sabha  then  adjourned
 till  Eleven  of  the  Clock  on  Friday,
 December  18,  959/Agrahayana  27,
 88i  (Saka).
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 Janata  Colleges  in
 Orissa
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 (Orissa)

 Increase  of  staff  in
 Ministries

 Violation  of  foreign
 exchange  regulations
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 Facilities  for  practical

 training  by  French
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 Overcrowding  in  Colle~
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 US.Q.
 No.
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 7642

 7643

 7644

 Subject

 Basic  Schoo!  Teachers
 sadmasters  of  High
 Schools  in  Punjab

 Bx-Servicemen  in
 Kui  gra  and  Hoshiar-
 pur  districts

 Scholarships  in  Hi-
 machal  Pradesh

 7645  Joint  I.  A.  S.  and
 I.  P.  S.  Cadre  for
 Delhi  and  Himachal
 Pradesh

 3646  Civil  Supplies  and
 Sales  Tax  Depart- ment

 ‘1647,  Bhilai  Steel  Plane
 3643  Inc?  Ns-tax  collec-

 tions  in  Punjab
 3649  N.C.  C,  in  Himachal

 Pradesh  e
 650  Road  from  Brari_  to

 Cororation  Pillar,
 Dethi

 I65r  Colombo  Plan  Mee-
 un.

 ‘1652  Financial  _  irregulari-
 ties  in  Aligarh  Mus-
 lim  University

 OBITUARY  REFERENCE
 The

 speaker
 made  a  refer-

 ence  to  the  passing  away of  Dr.  B.  Pottabht  Sita-
 ramayya  who  was  a  mem-
 ber  of  the  Con  tftuenr

 ly  of  India  and
 the  Provisional  Pa:  iament,

 Theresfrer  Members  stood
 in  silence  for  a  mimute  ag
 a  mark  of  respect.

 QUESTION  OF  PRIvyI-
 LEGE

 The  Speaker  withheld  his
 consent  to  the  raising  of  a
 question  of

 Pgvilegs
 given

 notice  of  by  Shri  Vajpayee
 regarding  the  हता 0 धान
 ment  made  by  the  Minis-
 ter  of  Defence  in  Bombay
 and  not  in  the  House
 about  8  scheme  to  impart
 military  education  to  u-
 dents.

 CoLunons

 56533

 $633-24

 3624

 5624-35

 $625

 5625
 $636

 3636

 $626-27

 9627-28

 3628

 $6a8-29

 ‘s6a9

 5639-37

 कुकर  उम्र!

 Parens
 LAID  ON  THB

 ‘ABLE  .

 (x)  A  copy  of  Notification No.  F  4(s4)/59-Fin.  (8),
 dated  the  26th  Novem-
 ber,  7959  published  in
 Delhi  Gazette  under  sub-
 section  (

 of
 Section  26

 of  the
 ngal

 Finance
 (Sales  Tax)  Act,  ‘TQ94t  99
 nforce  inthe  Union  Ter-

 ritory  of  Delhi  making
 certain  further  amend-
 ments  to  the  Deihi  Sates
 Tax  Rules,  1951.

 (2)  A
 copy

 of  the  Report
 of  the  Indian  Delegation
 to  the  5th  Session  of  the
 Contracting  Parties  to  the
 General  Agreement  on
 Tariffs  and  Trade  held
 in  Tokyo  during  October
 26—November  2I,  I9$9.

 (3)  A  copy  of  the  Ninth
 Report  of  the  Union  Pub-
 lic  Service  Commission
 for  the  period  rst  April,
 958  to  3:st  March,  79९9,
 under  Article  323  (ry  of
 the  Constitution.

 (4)  A  copy  of  Notification
 No.  TB4-36008  58/PW,
 under  sub-section  (3)  of
 Section  77  of  the  Medras
 Motor  Vehicles  Taxation
 Act,  932  read  with  clause
 (b)  of  the  proclamat  on
 dated  the  3rst  July,  r959
 issued  by  the  President
 in  relation  to  the  State  of
 Kerala,  containing  draft
 amendment  to  Schedule
 II  of  the  said  Act.

 (5)  A  copy  of  erch  of  the
 following  Notifications,
 published  in  Kerala  Ga-
 zette,  under  sub-section

 @
 of  Section  43  of  the

 erala  Weights  and  Mee-
 sures  (Enfor  ement)  Act,
 958  read  with  clause  by
 of  the  proclamation  dated
 the  3rst  July,  3959  issued
 by  the  President  in  rete~
 tion  to  the  State  of  Kerala,
 making  certei:  smernd-
 ments  to  the  Kerala  चानन
 ghis

 and  Measures  (En-
 orcement)  Rules,  ws  <

 (i)  No.  39603/E2/s9/Rev., dated  the  7th  Juty,  psp.

 guia

 CoLusent

 $631~34
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 COLUMNS  Cotumns.
 PAPERS  LAID  ON  THE  ee  cnan  PROM  RAIYA  5634-35

 TABLE—contd.
 *
 —)  sal  gc

 s
 Ps (ii)  No.  74587/Er/s9/Rev.,  sage  from  Rajya  Sebhe

 thet  Rajya.  Sabhe  had
 on

 the  .r2th  June,  agreed  without  any  am-
 "  Soe  0

 the
 sre (iii)  No.  22537'Er/s9/Rev.  rate  Legislature  le~

 dated  the  rth  August,  gation  of  Powers)  Bill,
 ‘1959.  1959)  passed  by  Lok

 Sabha  on  the  2nd  De-
 (©  &  copy  of  each  of  the  &

 somber;  1959.
 following  =  Notifications  CALLING  _  ATTENTION
 under  sub-section  (4)  of  TO  MATTER  OF  UR-
 Section  43B  of  the  Sea  GENT  PUBLIC  IMPOR-

 pea  oe  ie.  aie
 TANCE  नि  $635-——39 Section  38  of  the  Cenrra  Shri  Keshava  called  the Excises  and  Salt  Act,

 1944,  meking  certain  fur-  attention  of  the  Minister
 ther  amendments  to  the
 Customs  snd  Central  Ex-
 eise  Duties  Exvort  Drew-

 of  Education  to  the  re-
 ported  firing  and  fathi
 charee  on  the  students

 Youth  Festival  held  at
 back  (General)  Rules,  wae

 .
 ™  eT  eh  naa (i)  G.S.R.  No.  4325  dated  (Dr.  Shrimili)  made

 the  sth  December,  I959.  tec
 in  regerd

 (ii)  G.S.R.  No.  3326  dated
 ELECTION  TO  COMMIT- the  sth  December,  ‘1959.  TRE  5639

 (iif)  G.S.R.  No.  7327  da-  Shri  H.  C.  Dasappa  ‘moved ted  the  sth  December,  for  the  election  of  a  mem- 7959.  ber  py  pages  ey  ea (iv)  G.S.R.  No.  3329  da-  bers  of  Lok  Sabha  to  be  2
 member  of  the  Committee

 na
 Sth  December,  on  Estimates  for  the  unex-

 pired  portion  of  the  term
 (v)  G.S.R.  No.  7330  de-  ending  on  3oth  April,

 tad  the  sth  December,  1960,  vice  Shri  Mathura
 1959.  Das  Mathur,  resigned.

 The  motion  was  adopted.
 (vi)  G.S.R.  No.  3332  da-

 ted  the  sth  December,  STATUTORY  RESOLU-
 1959.  TION  RE:  ORDINANCE

 (vii)  G.S.R.  No.  7333  da-  SEGRTWED  oe
 ted  the  sth  December,
 1959.

 (१)  ै  copy  of  each  of  the
 following  Notifications,
 under  sub-section  (4)  of
 Section  43B  of  the  Sea
 Customs  Act,  4878  :-—~
 (i)  G.S.R.  No,  4334  dated

 the  sth  December,  1959.
 (it)  G.S.R.  No.  7335  da-

 ted  the  sth  December,
 ‘1959.

 Gii)  G.S.R.  No.  3336  da-
 ted  the  sth  December,
 1959.

 (iv)  G.S.R.  No,  3338  da-
 ted  the  sth  December,
 ‘1959.

 Shri  Khushwaqt  Rai  moved
 the  Resolution  re:  dis-
 approval  of  the

 Sure
 r

 (Special  Excise  Duty)  ir
 dinance,  3959  (Ordinence
 No.  3  of  7959)  promul-
 gated  by  the  President

 ‘on  2§530-59.  After  discus-
 sion  the  Resolution  was
 negatived.

 BILLS  PASSED
 (i)  The  Minister  of  Revenue ie

 and  Civil  Expenditure
 (Dr.  B.  Gopela

 ey
 mo-

 ved  that  the  Sugar  (Spe-
 cial  Excise  Duty)  Bill,
 IE

 9  be  teken  into  con-
 sideration.  The  motion
 was  adopted.  After  clause-
 by-clause  consideration  the
 Bill  wes  passed.

 $640-+70,
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 SILLS  PASSED  contd.
 (४)  The  Minister  of  Indus-

 try  (Shri  Manubhai  Shah)
 moved  that  the  Indien
 Teriff  (Amendment)  Bill,
 798

 9  be  taken  into  con-
 siderstion,  The  motion
 was  adopted.  After  clause-
 by-clause  consideration
 the  Bill  was  passed.

 MOTION  RE:  PRICE  OF

 SUGAR-CANE
 AND  SU-

 Shri  Khushwaqt  Rai  moved
 that  he  question  of  in-
 crease  in  the  price  of
 sugtr-cane  and  suger  be
 taken  into  considerstion.
 Shri  Vajpayee  moved  #
 substitute  motion  thereto.
 Shri  Khushwaqt  Ra:  rep-
 lied  to  che  debate.
 The  substitute  motion  was
 negatived  and  the  discus-
 sion  w&s  concluded.

 MOTION  RE:  REPORT  OF
 PAY  COMMISSION
 Shri  Naraysnanku'ty  Me-

 non  moved  for  considera-
 tion  of  the  Report  of  the

 $695—$767

 57575806

 [  Dany  Deceer  ]

 Cotumns
 MOTION  RE:  REPORT  OF

 FAY
 COMMISSION—

 contd,
 Commission  of  Enquiry
 on  emoluments  and  con-
 ditions  of  service  of  Cen-
 tral  Government  Emplo-

 yore
 Government  Rewo-

 n  thereon
 statement  made  by  the
 Finance  Minister  in  the
 House  on  30-2I-59.  The
 discussion  was  not  con-
 cluded.

 AGENDA  FOR  FRIDAY,
 DECEMBER,  78,  1959/AG- e RAHAYANA  37,  7887
 (SAKA)—
 Consideration  and

 passing of  the  Mineral  Oils  (Ad-
 ditional  Duties  of  Excise
 and  Customs  (Amendment)
 Bill  end  the  Married  Wo-
 men’s  Property  (Exten-
 sion)  Bill,  as  passed  by
 Rajya  Sabha;  further  dis-
 cussion  on  the  Report  of
 the  Pay  Commission;  and
 Private  Members’  Resolu-
 tions.

 5876
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